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LOK SABHA DEBATES

LOK SABHA

Monday, March 3, 1969/
Phalguna 12, 1890 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the chair]
ORAL ANSWERS TO QUESTIONS

Alternative Accommodation to
Jhuggi Dwellers near West Kidwai
Nagar (New Delhi).

* 242, SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to statc :

(a) Whether it is a fact that the
Jhuggis ncar West Kidwai Nagar, Ncw
Delhi, on the bank of Nallah are being
demolished without providing alternative
accommodation to the residents who
work as sweepers in the New Delhi
Municipal Committec and in the private
quarters nearby ;

(b) if so, the rcasons thercfor ; and

(c) the steps which  Government
propose to take to provide relief to these
Harijan familics ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No,
Sir.

(b) and (c). Do not arise.

SHRI M. L. SONDHI : I am very
distressed  to say that in New Dclhi, in
my constituency, Harijans are being
singled out by Government for ill-
trcatment so much so that many of them
tell me that in the national capital their
fate in the Gandhi Centenary Yecar is
that of second-class or cven third-class
citizens. There are three examples that

1 have in mind in the vicinity of Parlia-
ment. One is the Harijan Basti of
Gandhi fame. The second is in
Nizamuddin and the third is Kidwainagar,
all of which are examples of human
miscry. In fact, one of the Cabinet
Ministers was the man responsible for
destroying the peaceful homes of Hari-
jans in Katra Ahira in Nizamuddin
recently, although he has nothing to do
with urban development. I wish well
to the new Minister who is taking up
this subject, and I would like him to
tell us whether thesc anti-Harijan mcasu-
res will be discontinued forthwith.
These Harijans live and work in New
Delhi. They are a distinct category.
They work in houses or in offices, and
if they are moved to a far away place
they well not be able to provide clean
sanitary help to the people who live in
these  Government colonics.  May |
ask thc hon. Minister whether he would
assurc the house that he will not uproot
the Kidwainagar jhuggi dwellers by
suddenly swooping on them at midnight
but will provide them with essential
facilities like clectricity, water and latri-
nes immediately ?

SHRI K. K. SHAH My hon,
friend has made a number of statements
which are not concerned with the main
question.  So far as the jhuggi-jhompri
people are concerned, the policy of the
Government is known from 1960 on-
word c¢ven though they are not entitled
to it, have been provided with alternative
accommodation and then only they are
to go. Even at this place twice they
were removed in 1966 and alternative
accommodation was made for them, but
again thcy camc back to this arca,
Even now, till we make alternative
accommodation, we¢ are nol going to
ask them to go away. What more docs
my hon. friend want ?

SHRI M. L. SONDHI : Just by way
of clarification. I was told that my
facts werc not correct. In Katra-Ahira
in Nizamuddin, a peaceful village was
uprooted by one of the Cabinet Minis-



3 Oral Answers

ters. I make this charge here in this
House that these Harijans who have
been uprooted..........

SHRI KANWAR LAL GUPTA : Let
him name the Cabinet Minister.

SHRI M. L. SONDHI: Shri Fakhrud-
din Ali Ahmed. I am mentioning the
name because 1 have been asked to name
him,

This has a demonstration effect. If
you treat Harijans like this in New Delhi
it is no wonder that in Andhra Pradesh
their villages are burnt. I do not want
to lose my temper, but it is a matter on
which we should. We have to create a
sense of security and social equality
among these people. Here is a place
where we have Mannagar, Shannagar,
Vinaynagar etc. We have this kind of
differentiation already. In order to
create a sense of social equality, it is
essential that some concrete steps should
be taken to provide living accommoda-
tion to Harijans not in some distant
place but in the very midst of the society
in which they are working. May I know
what steps Government propose to take
to start a low-cost-housing project so
that the Harijans in Kidwainagar and
similar arecas in New Delhi and their
womenfolk can work in the same area
and attend to their daily work, namely
of cleaning the houses and doing sanita-
tion work for which the community
should be greatful to them. May I ask
the hon. Minister whether Government
will immsdiately—it is not a matter of
1966 or 1976—and here and now annou-
nce that they will provide with them
regular accommbddation for which the
Harljans are willing to pay in instal-
ments ? There should be a clear answer
on this.

SHRI K. K. SHAH : My hon. friend
knows that in New Delhi, tenements
have also been built. 80 sq, yds. and also
25 sq. yds. plot are provided. The total
provision so far made is 37,393 including
80 sq. yds. tenements and 24 sq. yds plots
and more provision is being made.

SHRI M. L, SONDHI : That is on
the outskirts of Delhi. I am asking
about accommodation in the socity in
which they are working. We talk of
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social integration. But how can we have
social integration if we do not provide
them with houses in the same area ? Is
this New D:lhi meant only for Kashmiri
Brahmins ? Or clse, what does it
mean ?

SHRI R.D. BHANDARE: My I know
from the hon. Minister who has been
responsible for destroying the jhuggis
and jhompris, because whenever they are
destroyed, the residents of the jhuggis and
jhompris have to move from pillar to
post ; when they go to the police station
they are asked to go to the Home
Minister. When they approached the
Homs Minister they are asked to go to the
DDA, and when they approach the DDA
they say that it is because of the orders
of the Lt. Governor. In view of this
fact, may I know from the hon. Minister
who is responsible for destroying the
jhuggis and jhompris, and secondly
whether he has any Plan or any pro-
gramme to change the master Plan so
that the poor and the down-trodden
people are not thrown on the outskrits
of the city of New D:lhi ? Otherwise
they again become untouchables, and
they have their own villages. May I
know from the hon. Minister whether
he has any design or any programme to
change the master plan so that these poor
and down-trodden people are not thrown
out of the city ?

SHRI K. K. SHAH : First of all, my
hon. friend wanted to know who was
responsible. There are a number of
departments concerned. There is the
Horticultural D:partment ; then there
is the NDMC, and then the DDA...

SHRI S. M. JOSHI : But Government
is one.

* SHRIK. K. SHAH : I am not shirk-
ing the responsibility.

So far as the programme is concerned,
I would only like to point out to my
hon. friend that up to 28th February,
1969, the number of 80 sq. yds. plots
provided was 3559, and the tenements
that have been built up are 3872,

SHRI R. D. BHANDARE : I seek
your protection, Sir. That was not my
question,
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MR SPEAKER : But that is the
answer that he has in his brief.

SHRI R. D. BHANDARE : My ques-
tion was different.

MR SPEAKER : The hon. Member
wanted to know whether they would be
allowed to stay where they were and
would not be shunted outside. He also
wanted to know who was responsible for
it. He did not ask how many had been
constructed.

SHRI K. K. SHAH : The fact that
alternative arrangements are made shows
that according to the Master Plan where-
ver they arc to be rcmoved they have
been in unauthorised occupation of
Government land. Even then, when we
remove them we make alternative
arrangements for them. I was trying to
point out how many had been removed
and how much of alternative accommoda-
tion had been provided.

SHRI R. D. BHANDARE : I seck
your protection, Sir. That was not my
question. My question was this. Do
Government have any programme to
change the Master Plan so that these
people could be allowed to stay in the
precincts of the city ard not be thrown
out of the city in fo0 to?

SHRI K. K. SHAH: It will be a
dangerous proposition, because if unautho-
rised occupation is permitted, it will have
to be permitted in all cases.  Even then,
because they are Harijans and wherever
there is unauthorised occupation and they
are asked to go, alternative arrangements
are made.

SHRI N. K. SOMANI : One thing
cannot be dcnicd, that the Government
of India have totally failed in providing
relief and accommodation to people in
the low income category and thosc who
are slum and pavement-dwellers. One
of the rcasons is that we have not been
able to develop a sound, tropically-condi-
tioned low-cost housing project in spite
of the cxistence of the Hindustan
Housing Factory right here in New
Delhi for a number of the years. May
I know whether Government have any
proposal to draw up and have imple-
mented a gcheme for acsthetic and suitable

PHALGUNA 12, 1890 (SAKA)

Oral Answers 6

low-cost houses and have an integrated
town planning development programme
within the city so that there is integra-
tion of the low income group with other
sections of society ? The question that
the Minister has becen trying to evade
answering in spite of three questioners
is whether there is an attempt to
integrate the the placement of such peop'e
within the clty itself ?

SHRI K. K. SHAH : This question is
not related to this original question be-
cause here we are concerned with Jjhuggis
and jhompris only, not low-cost housing.
Even then, there is a programme of
integration which is put through in Delhi
and it is being extended.

DR. SUSHILA NAYAR : This prob-
lem of pavement-dwellers, demolition of
their houses and alternative accommoda-
ion for them is an old, old, vexed problem.
1 would like to know firstly whether
any effective steps have been taken to
prevent the squatting of unauthorised
people because this keeps on happening.
Has the Minister now agreed to keep
some deadline, which has becn changing
from time to time as time has gone on?
Or are Government now in a posiiion to
provide alternative accommodation to
every unauthorised squatter in Delhi ?

SHRI K. K. SHAH : The deadline
was July 1960. Those who had occupied
prior to July 1960 are considered as
cligible for alternative accommodation ;
those who did so after July, 1960 are
considered ineligible for the same.

SHRI M. L. SONDHI : Are they
Indians ? He will provide for them in
outer space ?

SHRI K. K. SHAH : First there were
80-sq. yard plots; now there are 25 sq.
yard plots,

DR. SUSHILA NAYAR: Since
1960, large numbers have come in.
What steps are taken to pievent fresh
unauthoriced occupation ? What is the
policy thereto ?

SHRI K. K. SHAH : We are trying
to prevent, but, I must admit, we have
not succeeded.

SHRI R. D. BHANDARE : How cag
he prevent ?
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s T T ¢ AL qw I e
FOTEATE | TWHIN g I
FTo YT & 9t e gfoo & €
I F g@Q ATz F P wefed *
@R & fou suawqr § A ag WmeRx
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fear Tt 9, I S w oA )
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agar g i |7 9T FY agh @we ¥
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SHRI K. K. SHAH : First of all, the
D. D. A.isnot ruled by the Congress.
At least this much he must know.
Secondly, this is a question of
authorised and unauthorised occupation.
this is not a question of voting
or not voting. If they are in authorised
occupation, nobody can ask them to
vacate, In the case of unathoriesed
occupations when alternative arrange-
ments are made, I do not understand
what more the Hon. member wants.

SHRIMATI SUSHILA ROHATGI :
This is a problem which is not restricted
to Dclhi alone, but in every city we find
this problem in some form or other. So,
may I ask the Hon. Minister, whether,
keeping apart the question of eligibility
and legality aside, he would consider
this from the human angle. B:cause we
are cclebrating the Gandhi Centenary
this year and since Gandhiji’s heart was
with these poor psople, may I know
whether the Government would construct
ren baseras for these pzople since they
should have a roof over their heads ?

SHRI K. K. SHAH : They have tried
to solve it in Bombay and Calutta to
some extent. We are prepared to con-
sider it from the human angle, but wz
must keep it in view subject to human
limitations and limitations of finance.

SHRI M. L. SONDHI ; He is talking
of the human angle. Has he bothered
to go> there and see the place ?

SHRI K. K. SHAH ; I must tell my

friend that T soe them much more then he
does.
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SHRIMATI SUSHILA ROHATGI :
He has not been to Kanpur and seen the
place.

ot AT WS g AeAW WENRA,
feeet & oft a% F0w 1 s ot
g w agEr 2 oAl foeelt wT
imag g fr fet & fax o3 ©&
AT FEwdT §, qEE gER far @
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ar warfedt agm g1 € @w @,

Sfwede Tad T &, Fawaie FREREE §
X 9% q9 § T Fev e fafaedy
F &, TF af I8 q@aTC gaR FIT &
X g0 @ T@AR §E § SuvEr
qIWTF 3 q8 T8 5 a@i w A
fafredy & €. €. T 7 ag Q9@ §
A Ffaat & drg & ord § a At
o e RV I @
amy ¥, 7 A gg N wrgw T
2 AT WIEAST T WH aF
FE A AN IS N @S 3T F
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g WA TE FE |

NATFET IR F ag s AN
Jeare § §T WA PR W oaw &
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e & fom & &€ sg &niy
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FE R &R @I a@ S oy
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§ afFT o7 1o A W
FOHY Fga § W @A AE AT T
TE AHGY ¥ FTHAT X § ST Y
g AL A7 AT §F qG FT A9 2
& o f o wgafas) & s9 E Sw
WA E, N AT I F Wy
T @ A% W, W 4¥ aefew
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AT WS J@ TS 80 A
Y F AT T 25 wor #4t wT frav ?

=t ¥o o M : I X Fa@ AT
a1 & et faqar qrac @gar
g &, St SaA FHE F A gl o
W

it 74T o1 T 0 HA AERE
qg T AT T8 A ...,

SHRI K. K. SHAH : I am sorry for
his uncalled for remarks ; probably he
does not study. I must say this.

SHRI KANWAR LAL GUPTA : 1
challenge you ; you have not studied at
all on account of old age or someting I
do not know......(Interrpution)

Conversion of Birla House, New
Dethi into National Mounument
+

*243 SHRI HEM BARUA :

SHRI S. M. BANERIJEE :
SHRI RABI RAY :

Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to state :

(a) whether it is a fact that of late
therc has been a demand to convert the
Birla House in New Dclhi, where
Gandhiji breathed his last, into a national
monument ; and

(b) if so, the steps taken, i1f any,
towards that direction ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes,
Sir.

(b) In view of the offer rcceived
from the owners and in view of the
demand, the entire question is under
examination.

SHRI HEM BARUA : A great soul
as he is, Aga Khan has made over the
Poona palace where Gandhijl lived, to
the nation. Judging from the book ealled
In the shadow of the Mahatma, Mr. G.D.
Birla cspoused all the local causes of
Gandhiji with finances ; that is what is
written in that book. In that context may
I know whether Mr. G. D. Birla or the
Birlas have at all during any stage of
our independent national life made any
offer to hand over Birla House to the
Nation ; it is the place whcre Gandhiji
breathed his last. Has he ever made
this offer? If he has not, do the
Government proposc to rcgnisition this
house ? If they do not, is it because
of the fact that the Birlas have a lot of
influence over this Government ?

SHRI K. K. SHAH : As I said in the
Rajya Sabha, the owners are  willing
to hand over the prayer ground and it
had been conveyed to the Government
in 1955. When Prime Minister Nehru's
attention was drawn to this, he had also
made a statement that the prayer ground
was already functioning as a kind of
sacred place and that anyonc can go there
and therefore, it is not necessary to do
anything further. Since this question had
becn raised now, we are re-cxamining this
questions and | have, therefore, made a
statement on this...(Interruptions) Whether
that offer is sufficent or not and whether
the entire area should be acquired— all this
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is under consideration. I had also written
to Mr. G. D. Birla.

SHRI HEM BARUA : Let us not
capitalise too much on the prayer ground.
You have to go the prayer ground by the
back door ; everyone knows that. Is
it a fact that the Birlas had offered that
house to Mr. Nehru as his official resi-
dence ? Was the offer made for use of
Birla House by all Prime Ministers or
was it made to Mr. Nehru because he
was a very powerful man ?

SHRI K. K. SHAH : Even this ques-
tion was asked in the Rajya Sabha and
I am trying to see whether it was
on record. I do not want to make a
statement about it unless I know the full
facts.

SHRI SURENDRANATH DWIVEDY :

This question was already asked in
Rajya Sabha ; that is the very reason
why he . should have come forward with
full facts before this House.

. SHRI K.K. SHAH : I have seen the
papers during the last 5-10 years and I
find that there was no such offer made.
1 am trying to get earlier records, if any,
and study the facts.

SHRI HEM BARUA : The impression
is that this was offered to Mr. Nehru
in order to boost up Mr. Birla’s image
in the country. But here is a Minister
who comes and tells us that he does not
have it on record. He is capitalising
too much on what was said in the Rajya
Sabha. If this question was put in Rajya
Sabha, he should have come prepared
to face this House with the answer.

SHRI S. M. BANERIJEE : B:fore put-
ting my question, may I draw his atten-
tion to the fact that he is replying to
questions in the Lok Sabha, and not in
Rajya Sabha. When this issue was
raised, on a point of personal explana-
tion, Mr. Kamalnayan Bajaj said that
this offer was made to Mr. Nehru. I
request the Hon. Minister to read the
proceedings of the Rajya Sabha and Lok
Sabha. I now come to my question. T
must congratulate my hon. friend Shri
Shashi Bhushan for highlighting this
problem so that it has b:com: impoisi-
ble for the Government to allow the
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Birla palace to be held in his own
hands.

In this very House, in reply to a
Calling Attention Motion, Shri Jaganath
Rao said, when he was the Housing
Minister, that Gandhiji died on the
spot. Recently, in February,1969, in reply
to a question put by Shri Nitiraj Singh,
Shri Y. B. Chavan answered that on the
basis of the high court judgment,
Gandhiji died in Birla House. So, we
do not know which Minister is correct,
whether the Home Minister or the then
Housing Minister and now the Mines and
Metals Minister, that is, underground
Minister. There is a contradiction
of facts. (Interruption) Now, my question
is very simple. Now that it has been esta-
blished beyond all doubt after the Home
Minister’s statement, who is much more
powerful than the Housing Minister, that
Gandhiji died in Birla House, I would
like to know whether Government has
taken steps, without waiting for any
reply from Mr. G.D. Birla or any group
of Birlas, to take over this building and
ask the District Magistrate to requisition
this house. May I also know whether
it is a fact that they have demanded
Rs. 8 lakhs for a very small strip for
the road from Tees January Marg. 1
would like to know what action has
been taken.

SHRI K.K. SHAH: 1 am aware
of both the statements. My hon. friend
should read through the statements; if
he does he will find that there is a pro-
viso. Therefore, he cannot say that he
was absolutely wrong.

SHRI S.M. BANERJEE : 1[I did
not say ‘‘wrong.” He is a friend of
mine.

SHRI K. K. SHAH : So as far the
price of the road is concerned, they have
not demanded any price. We have
calculated as to what will be the price
in case we have to acquire it. Probably
this information must have leaked out
from our office as to what will be
the figure, But all these questions, as
I said, are under consideration. There.
fore, 1 cannot say what will be the
ultimate decision.
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SHRI S. M. BANERJEE :  But
where did Gandhiji di= ?  (Interuption)

MR. : SPEAKER : The Home
‘Minister said that he died in the
room.

ot <fx v : S5y wPEw, § A
g8 ¥ g Ay o fa¥ A
ST g, N o afes WU
gare faar & wifs S9g@ 9RA
FEfE i Y FAIH AR A
safs e T aifgr g AW
A f—w g Hagar § fr O
™ A & I A T &
T |

A g9 4g ¢ fo—sa W &t
d ag 7w, fead segar a0 9
T F.2 A g A asg 7 9w A
Yfomd @ o § ;v EEmR
fator grow 1 W, Sgr Ty o R
T, ¥AEF X F faA wT @
¢t ? —dfs fawer ¥ faorw
YRMEAIR FT AT AT T4T §
AT Tg SR Ay § fF IR
faoT®s oI @ a1 ®E wHEE darr
Y, 7@ o ¥ EFX 9% QT T
RE fF @ 7 foar smd—w
wgad & aa @ gyt & war
FTH §F FaOS & AU A qAfaai w7
& gaq Y Tl ;

SHRI K.K. SHAH : First of all,
the presumptions are absolutely unjusti-
fied. There is no pressure whatsoever.
But even so far as my friend Shri
Jaganath Rao is concerned, I think in
fairness to my Hon. friend I should read
what Mr. H.N. Mukerjee on that day
said on the floor of this House. He
said : *“‘But here is a member of the
Government, Mr, Jaganath Rao, who
says that he does not know whether
Gandhiji died inside the House or outside
the House.""

. e Tq: wreg @ §7 o
STIFTT—HT §T TAH AT, T
W arwaw Ay ?
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oft 7w fomd : oo frw w A
awrf ¥ @ & gedil agE 7 Jer
MAIPE s R

it %o fag wgi® : w@ ATdw
FEoa & Af g aqr @ v fe
e off a7 qeg favar grow § g oY,
St T I FT UL AT gWT §, AW
AR IEF XN F qr I ¥ 4w
FNfadee &< § ¥ afa @ @
3?

ot %o ¥o g : A i way }
framfa Y eI maw@ == @
g, AN E; v R aw R g

Fmidamfag W@
st o fao wpw : T fY A
T8 QW

SHRI HEM BARUA : Why can't
you requistion it straightway ?

SHRI S. M. BANERJEE ; It should
be done in this session.

SHRI RANGA : I do not know how
big is the heart of the Government.
Generally Government has no heart, But
this Government seems to have such a
big heart that for 22 years, they have
been negotiating and negotiating, only
for the sentiment of one of Mahatma
Gandhi’s friends. So many of us were
Mahatma Gandhi’s friends, colleagues
and followers. We have all respect for
the sentiments and feelings of Mr. G.D.
Birla, who is also growing old like so
many of us. At the same time, he
should be reasonable. He should not
give the impression, not only to us but
to the whole country, that somehow
reason scems to fail to make any appeal
to him nor cven the sentiments of the
wholc nation. 1 would like to know
from Government what arc the various
proposals they have before them. Left
to myself, I would not like to claim the
whole house, but certainly that room,
the adjacent room and the path by which
he used to go to the prayer meetings
should be got. Sir, I do not know
whether you have tried to go there in
the recent past. I did try to go there
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within the lest onc week. Is it not
a scandal that people have to go along
the Akbar Road, go by a lane and then
by another road, not knowing where it
is? Not even a signboard is there.
May I know whether Government are
really serious to do everything possible,
net merely using their coercieve powers,
but their persuasive powers, to see that
as much of that ptace as was being used
by Mahatma Gandhi for his usual
purposes is placed at the disposal of
the nation in an honourble and decent
manner, as the Agha Khan has done, so
far as that great palace in Poona is con-
cerned ?

SHRI K.K. SHAH: The Hon.
momber said Government have no
heart. I am glad that after knowing
that he is part of Government some-

where...

SHRI RANGA :
Government has no
ptions)

SHRI K. K. SHAH: Three alterna-
tives are under consideration. One is a
road from Tees January Marg for going
to the hallowed spot. Another is from
Tuglak road and acquiring two plots.
There is no Akbar Road there ; only Tees
January Marg and Tuglak Road are
there. The third alternative is to get
the entire house. These are the three
alternatives under consideration.

SHRI H. N. MUKERIJEE rose.

MR. SPEAKAR : Next question.

SHRI H. N. MUKERJEE : I have
tried to indicate to 'you several times
that I would like to ask a supplement-

ary.

I said, generally
heart. (Intrru-

MR. SPEAKER : The leaders of so
many parties are standing. Since Mr,
Rabi Ray has put a question, I thought
I need not call Mr. Joshi; Mr. Nath
Pai got up, but I thought I had allowed
Mr. Hem  Barua. Similarly, Mr.
Bancrjee has asked a qucstion and I
thought I can pass over to the next
question, because cach. question takes
half an hour. I have been calling one
opposition member and one Congress
member. Mr. Sheo Narain thinks he is
the most important member because he sits
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in the front bench. To me all the mem-
bers are equal.

SHRI H. N. MUKERJEE : I shall
ask @ question in half a minute. May I
ask if the Government’s attention has
been drawn....

SHRI JAIPAL SINGH : On a point
of order, Sir.

MR. SPEAKER : No point of order
during Question Hour.

SHRI JAIPAL SINGH : Before Mr.
Mukerjee puts his question, I rise oa a
point of order.

Sir, before Shri Mukerjee is allowed
to put his question I wish to raise a point
of order. When the Chair has called
for the next question there is no question
of any supplementaries on the previous
question.

SHRI H, N. MUKERJEE : May I
know if Government’s attention has been
drawn to a press extract oa the flap of
a celebrated book called MYSTERY OF
BIRLA HOQUSE which says as follows :

“QGandhiji was killed in Birla

House in 1948,

But more than that is still
being killed in houses like Birlas’—
the health, wealth and happiness
of our people are being butchered
there’.

Is it in view of this that Government
is hesitating to acquire Birla House and
be done with this matter and satisfy the
demand of the people ?

SHRI K. K. SHAH : He has read
from a book. That is somebody's
opinion and it cannot be opinion of all
people.

Indo-Pak Agreement on Farakka Barrage
+

*244. SARI CHINTAMANI PANI-

GRAHI :

SHRI S. K. TAPURIAH :

SHRI P. C. ADICHAN :

SHRI HARDAYAL DEV-
GUN :

SHRI BAL RAJ MADHOK :

SHRI D. C. SHARMA :

SHRI BENI SHANKAR
SHARMA :
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SHRI VALMIKI CHOUDHRY :
SHRI  SHIVA CHANDRA
JHA :

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) whether any agreements have been
arrived at the meating held in December,
1968 between India and Pakistan regard-
ing the Farakka Barrage and the Ganges
water ; and

(b) if so,
arrived at ?

THE DEPUTY MINISTER IN
THE  MINISTRY OF IRRIGA-
TION AND POWER (SHRI SID-
DESHWER PARSAD): (a) and (b).
The Indo-Pakistan Meeting held at the
level of Secretaries in December, 1968
was for ths purpose of reviewing the
progress already made in respect of the
technical discussions and for establishing
procedures for the intensification and
speeding up of the technical level talks.
Some data was cxcahnged at the maeting
and some technical issues discussed.
The discussions were inconclusive and
the meeting was adjourned to be resumed
in March, 1969 at Islamabad (Pakistan).

SHRI CHINTAMANI PANIGRAHI ;
The Hon. Minister has pointed out that
in the last meeting of the S:cretaries of
two Governments which was held in D:lhi
the next meeting was fixed for 18th March,
1969 in Pakistan. In view of the recent
upheavals and changes in Pakistan and in
view of the growing decmand of East
Pakistan to have morc autonomy from
the Government of Pakistan may I know
whether Government has deferred the deci-
sion to hold the next mecting at Islamabad
on 18th March or whether the decision to
hold it on 18th March still stands ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : Apart
from what the Hon. M:mber has said, it
was also decided that the data will be
exchanged between thc two countries by
31st January. It was not done. After
the exchange of data we require some time
for study. Therefore, I am also doubtful
whether the mesting will be held on the
due date.

SHRI CHINTAMANI (Panigarhi) : In
the Jlast meeting it was decided that what
ever informatjon the Pakistani officjals sup-

the nature of decisions
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plicd was completely inadequate and it was
more of a political naturc than economic.
May I know whether the Government of
India has demanded from the Pakistani
authorities that they should supply more
technical data and, if so, in view of the
fact that technical data is not forthcom-
ing, as the Minister has again pointed
out, whether there is any necessity of
continuing these talks and whether the
Government has made it clear that the
construction of work on Farrakka will go
on and it shall end as it is scheduled to
end before 1971 ?

DR. K. L. RAO : The Hon. Member
was correct when he said that more
technical data has got to be exchanged.
In fact, what we said was that the
technical data exchanged last time was
not adequate and was very Cefective.
Therefore we asked for further informat-
ion to be supplied. For what we are
going to do in Farrakka there is no
necessity for us to take directions from
them and we are proceeding with the
work at the maximum speed we can.

it graa™ AW Feww AT,
¥ qg ST SRt § e woeeT Ay &
graeg ¥ "g qifeea ¥ &9 A
ST & ? 5@ aig & gfeweEr
oY g qgy Y T @Y AT Efamw
qarE # ot @ aty &1 W @ T
g1 | 5@ faator garar afase § otk
g9 W Ao ffw g AT @ € - Emh
TR ¥ aifecam # gaOw W,
#r amufer I &Y g9 IAHT ATA-AT
% fou fadfaa 3 aT et oifreas
¥ q¥T+7 § &7 97 31F T | wfeew
ZT 9% Y 9g WAT FT AT AATHT
e 3 sy aueqT AT
for g% SOk Mo § e gw @ E 7
g affem & @ saiav gg € ?
AT qTfEErT £ qT6 AT 9T w7 AdY
fom 2Y fir agi 9T am f afa-
FR AN & o W A qUEH A9
¥ o amfa s ¥ fon du
A E?maq T2 H qg Wy
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a9 JIXT T AT FHFY TETE FT A
¥ T G fF AT W o9x R
SET HAY ¥ ATOHY AT 4T, TE AR
% " St few ffg | smowy
AW & & ag afgwc 3} F fog
do At & fF X W 9 A
gfFeam & oo § 6 T s
o gweAd 431 #@ 9F | AR
a2 F afawrd | arfreqra &
g AW AT IF | gafen §
ST Jrga § R arfeeam Y o
T ET ¥ [ AY qoew fF
AT FT FIE ST T3 77 77T
ageg?

DR. K. L. RAO: It is In the best
interests of international relations that we
should always be prepared to discuss and
develop solutions which are mutually
satisfactory, and that is what the Govern-
ment of India is doing.

SHRI BAL RAJ MADHOK : I am
really surprised at the reply given by the
Hon. Minister. This plan of the Farraka
barrage was not conceived by this govern-
ment; it was conceived long before
independence by the British rulers of
India. They knew that it was essential
for the development of the port of
Calcutta, Pakistan never had any real
objection to it, because Pakistan does not
want the Ganga waters. The problem
of East Pakistan is not lack of water but
excess of water. This problem is being
raised by Pakistan for two purposes. One
is that East Pakistan is not very much
interested in Kashmir affairs and, there-
fore, they do not get sentimental about it.
They want some issu¢ on which the East
Pakistan people could also be made
emotional so that anti-Indian feeling
could be worked up in them. Then I
come to the second reason. With the
completion of the barrage, there will be
bridge which will link north B2ngal and
south B:ngal, which is very important for
our strategic purposes, which Pakistan
doss not want. It is for these two reasons
that Pakistan is objecting to the construc-
tion of the Farraka Barrage. It will not
affect adversely the irrigation potontial or
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anything else in Pakistan. It is simply
to whip up the anti-Indian feeling, as is
confirmed by Mr. Bhutto’s latest book and
statements. In view of this, I want to
know whether the Hon. Minister will give
a categorical assurance in this House that
we will not stop the work of the Farraka
Barrage, it will be completed as scheduled
irrespective of what pakistan may say
and that Pakistan has no /ocus standi in
it? Will he give such a categorical
assurance in this House ?

DR. K. L. RAO: What the Hon.
Member has mentioned in his question
may probably be the reasons. We are
also holding the same view. So far as
Farraka Barrage construction work is
concerned, I can categorically assure the
House and the Hon. Member that it is
being speeded up and I am very happy
to state that due to the efforts of our
engineers and workers we are able to
expzdite the work and finish it one year
earlier. We arc now hoping to send
down water to Calcutta in the year 1971.
Therefore, there is no question of arguing
or discussing about the case of Farraka.
There is no question about that. All
that I said was that Ganges flowing
through India and Pakistan, it is in the
best interpational interests to discuss the
technical data with each other.
It has a very limited purpose. That is
what we are doing.

SHRI SWELL : In view of the current
developments now taking place in Pakistan
and the change of political climate which
it will bring to East Pakistan, may I
know whether the Government is going
to adopt a different posture to this
problem and not treat it as a technical
issue between the two countries ? More
particularly, are they going to seek the
cooperation of the new West Bengal
Government for the scttlement of this
problem ?

DR. K. L. RAO : We are not going
into the political complexities of this
question.  All that we are committed to
is the exchange of technical data, which
is a limited purpose, to find out whether
this hange of hnical data b
India and Pakistan will lead to any
mutually acceptable projects.
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SHRI SWELL: My question is
different. I am asking whether they are
going to adopt a different posture from
what they have done so far and, secondly,
whether they are going, particularly now,
to seek the co-operation of the new West
Bengal Government for the settlement of
this problem.

DR. K. L. RAO: That is what I
answered. We are not taking into account
any political changes that are occurring
in that country.

SHRI SRADHAKAR SUPAKAR :
Apart from the problem of exchange of
data between the two countries there is
the question of our engineers inspscting
the lower reaches of the river below
Farakka. How far has that programme
materialised or is it likely to materialise
in the near future ?

DR. K.L. RAO : Our engineers visited
the projzcts in Pakistan in November 1968,

SHRI SAMAR GUHA : May I know
whether the attention of the Government
has been drawn to the fact that as some
sort of a retaliatory measure the Govern-
ment of Pakistan, not the Government of
East Pakistan but the Central Government
of Pakistan seated at Rawalpindi, is going
to construct a barrage just a few miles
down the Ganga in that part of East
Pakistan which is known as Padma—in
that area a new barrage is going to be
constructed by the Central Government of
Pakistan—and, if it is so done, it will
scriously affect large parts of Nadia and
Murshidabad in West Bzngal and also a
large part of Kustia District of East
Pakistan ; if so, what is the reaction of
Government to that ?

DR. K. L. RAO : The Pakistani dele-
gation has been saying that they want to
construct a barrage lower down the Har-
dinge Bridge ; that is exactly what they
want to do. A barrage on the Ganga is
a very great effort ; it is one of the biggest
engineering structures and they cannot
build it overnight. It will take many
years and a large amount of money. It
is true, as the Hon. Member has said, if
the barrage is constructed on the Ganga
lower down, it will naturally affect some
of the areas in Qur country. We are fully
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aware of it and have also brought this
point to their notice. They can never
construct a barrage without injuring
vitally and effectively Indian interests.
If any such situation arises, the Govern-
ment of India will naturally take the
necessary measures.

SHRI MANUBHAI PATEL: The
Hon. Minister has stated that the scope of
talks is very limited, thatis, about the
technical data only. May I know cate-
gorically from the Hon. Minister if the
Pakistan authorities differ on the technical
data and the Government will stick to
our plan and carry it out?

DR. K.L. RAO : Irrespective of whe-
ther we agree or differ, as I said, the
project is going on; in fact, it is going
on at a very great speed and the Farakka
Barrage will be a fait accompli in another
year. Therefore there is no question of any
impediment on account of the talks. I can
categorically say that all that we are com-
mitted to is a discussion and exchange of
technical data and sce if we can find any
solution for use in both the countries.

st wgrewm fag vt ;o osemw
AT, FEHT TAT TgT IS B
TR FF Fowd w1 7 & fou
qreY 39T AQF W 99 HT 79 3 fou
g & TR § A S S Jr 8
W ASAT @y a9 S 1 3feT
FERT AT F FIC J TH AT WX
T I I F AW W WEH ®Y
Fowd ¥ fasrg ar & ST awgar
g agRadsgr g fs v
¥ 9gy Hqig &1 1971 ¥ 7g
qrorAT g8 & el & sy w7 faamr
FCEET AT FT TET IS T STLAT AT
9% a9 # foU F4 TF JAR wHF
FeRNIM? AN 5 oY & foxg
s Agq 1971 sgfrar 40 W@
WH T o1 ¥ @A §F fou
w19 w7 #E ardE qaeT 959 fe 39
g7 a% g% X § 1@ fawrs awdy ?

DR. K. L. RAO : Over the Farakka
Barrage there will be a road bridge ag
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also a rail bridge and we expect that both
these bridges will be completed in 1971.

SHRI JYOTIRMOY BASU : May I
know if thc Hon. Minister is aware of
the fact that the people’s Government
of West Bengal has expressed its intention
to send a non-official goodwill team to
East Pakistan where we have people of
the same flesh and blood
(Interruptions) .

MR. SPEAKER : That has no relation
to this question. This is about the
Farakka Barrage.

SHRI JYOTIRMOY BASU : If so, may
I know whether the hon. Minister and
the Government will take advantage of
the visit of the goodwill mission for this
purpose ?

MR. SPEAKER : Shri Deven Sen.

SHRI BAL RAJ MADHOK: Ona
point of order. He talks of people’s
Government. Is people’s Government
something else? We have anti-people
Government there and we have people’s
Government here.

SHRI JYOTIRMOY BASU : I did not
get my answer,

MR. SPEAKER : It does not relate to
this qusstion. I have overruled it.

SHRI JYOTIRMOY BASU : That is
very unkind of you.

MR. SPEAKER : This
about Farraka Barrage.

SHRI JYOTIRMOY BASU : We want
a sottlement. There is a non-official
team going to East Pakistan...............

MR. SPEAKER : That is a different
matter,

SHRI JYOTIRMOY BASU : This is
about the Farakka Barrage matter.

MR. SPEAKER : I have overruled it.

ot wfw qaw : & o g g
s FORT AT ¥ Frw A wa aw
forft arahta arfeer ¥ gt & Wi
wRT § fa7y qefas fogr azi XX
arxgt & faax qefes fegqs wea
oy, ag fog 7NY T qg¥ ax ww

question is
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A W qTW ) qT gE w fear
ar g ?

DR. K. L. RAO : No goodwill miss-
ion has been sent. During the discuss-
ion it was expressed on both the sides
that respective engincers of both the
countries should visit the works of the
other country. That was done. Engine-
ers of Pakistan visited our Farakka
Barrage works and engineers of our
country visited their Ganga and Kabadak
works.

Foreign Collaboration

*245. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to
state :

(a) whether in approving the terms of
foreign collaboration, the foreign collabo-
rators insist on appointing Chairman
from their group of share-holders; and

(b) whether they also insist on nomi-
nation of Managing Dircctors of their
choice.

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). A
statement is laid on the Table of the
Lok Sabha.

Statement
In cases where majority foreign
capital participation is approved by

Government on merits no  objection
can be taken if the foreign collaborators
by virtue of their majority sharcholding
desire to have their nominee as Chairman
or Managing Director of the Indian
company concerned. In approving
foreign collaboration cases with foreign
minority capital participation, Govern-
ment usually do not agree to the appoint-
ment of Chairman or Managing Director
from the group of foreign sharcholders
except in very exceptional circumstances.
In such exceptional cases, Government
may agree to the appointment of a
Chairman or Managing Director by the
foreign collaborator mainly for the
purpose of technical control of the project
for limited periods until the stage the
project reaches commercial production.

However, appointment of a Managing
Director of any company and his terms
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and conditions of appointment require
the prior approval of the Department of
Company Law also in accordance with
the provisions of the Companies Act.

st 37 {7 : AT =T 9T AT I
Tar At g, 99 A Yav fomr gar @
f& :

“In cases where majority foreign
capital participation is approved
by Government on merits no
objection can be taken if the
foreign collaborators by virtue of
their majority sharcholding desire
to have their nominee as Chairman
or Managing Director of the
Indian company concerned.........

% SAar Agar g 6 e difew
aqifefatgs 1 et safar § s
¥y fror § &T e F
ITEFET T RAFSHT Srgae § 7
SHRI MORARIJI DESAI: It is
difficult for me to say which have
Managing Dircectors only and which have
Chairmen. If that question is put
specifically, I shall certainly give the
information. That was asked on a

matter of principle. Therefore, I have
not got all that information.

ot A {7 : X ST g g
AN qrgfeh e #fres  qrfefa-
WAL I AN s ¥ frad ey
ar gafaT srgtaec § ?

st W AmTt e 9y @A
fee q fpar sy ga § e TAS
|FHAT AT FT FIAT X GEHAT |

MR. SPEAKER : You arc asking for
details; he has not got the details.

WA AT . NN @ IS
smr i sy ar fs & fox &
TAqE | T E A e ¥ we qur
% I 9T WY 7€ o fear W @
(4
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T¥qw g Foemr § 5 wEi W
agaes feeda fadet § agi o
feafq §, ¥ araa qaeg &1 W
darfe qrfefadas ¥ ak & adf &,
ag Aremicdt aifefadas F ak A q@
REI WY ST e FRX oI
g ?

MR. SPEAKER : Hc has not got all
the details.

ft ot dak ;9w F AR &
W & § vy ¢ e v aEw A awdA
A g TE § | WL A qOT 0T @Y
Fawar g
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T Y IR ag WAy §
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37 ¥ ur fggfafaoms € wmen
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Tg q19 F AF G

st Aol etk A g o
i feeraa @Y amf 3

SHRI LOBO PRABHU : The ques-
tion of foreign collaboration has to be

considered in the context of our present
There are three  facts

economy.
to which I would draw the atten-
tion of the Finance Minister. First on

an average, 50 per cent of the capacity
for industries is idle and, in some
industries, it rises to 80 per cent.
Secondly, the Budget that he has
presented shows that, for import of plant,
there is quite as much of import of
components and sparc parts. We have,
in fact, entered into a new form of
slavery to the West or developed
countries by being bound by the smports
of what they give for thcse plants.
Thirdly, we have done very little—we
have done so much for industries—for
our villagers. Would the Hon. Minister
please consider as a Member of the
Planning Commission also whether it is
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not time now to end all these schem:s
of forcign collaboration, all schemes of
imports and to think of our own people
of their development with their means
and for their needs ?

SHRI MORARIJI DESAI : This is
exactly the policy which this Govern-
ment has adopted. Wherever our people
can do the thing, we do not have any
foreign collaboration. That is the
policy which is there. But where the
foreign collaboration has been done
already before, that cannot be termijnated
before the term of the agreement is over
That is the only policy. But the Hon,
Member's inferences are not quite correct
though he is a very well-informed person,
when he says that 80 per cent of the
capacity is laying idle...

SHRI LOBO PRABHU In one
industry.
SHRI MORARIJI DESAI: In one

case or perhaps in one factory, it may
be—I do not know what may be the
reason—like some of the textile mills
closing; this might be happening in some
cases. It is also not true that 50 per cent
of the capacity is idle in many cases.

SHRI R. BARUA:
from the Government whether the
Government has got any particular
machinery to identify the areas in which
foreign collaboration is necessary keeping

May I know

in view our own talents and other
resources ?
SHRI MORARIJI DESAI : A policy

statement was issued in which it was
said where foreign collaboration will be
allowed and where it will not be allowed. .
(Interruption)

SHRI R. BARUA Is there any
machinery to identify the areas ?

SHRI MORARIJI DESAI: We have
already identified and issued a state-
ment.

SHRI TENNETI VISWANATHAM :
There is majority participation by foreign
collaborators. Is the foreign collabora-
ting with the Indian or is it the Indian
that is collaborating with the foreign
collaborator ?

SHRI MORARIJI DESAI: Where
they are in a majority, they are collabo-
rating with us or you can say we are also
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collaborating. Where they are in a
miaority, we are collaborating with
them or they are collaborating with us.

SHRIMATI SHARDA MUKERIJEE :
The Hon. Minister has said in his
statement that, where there is majority
investment, the foreign collaborator is
allowed to choose his nomince as
Chairman or Managing Director. May
I know from the Hon. Minister whether
it is not a fact that, even wherc there is
minority investment, it is one of the
terms of the collaboration that they
should have the right to nominate the
Chairman. If the Government objected
to it, they would not be able to do it.
Will the Hon. Minister give a categorical
assurance here that, wherec there is
minority investment, the Government
will not permit the foreign collaborator
to nominate the Chairman ?

SHRI MORARIJI[ DESAI: I cannot
make such a promise at all.  Where it is
neccssary, it may have to be done
(interruption)

SHRI ERASMO DE SEQUEIRA :
Some¢ of the Chairmen and Managing
Directors of foreign  collaboration
companijes are drawing salarics and
perquisites which are of a fabulous nature
in many cases, they are as high as Rs. 1
lakh plus housc plus servants plus car
and many other facilitics. Will the Hon.
Minister please let us know whether there
is any proposal before the Government
to put a cciling on salaries and perquisites
that the Managing Directors and Chair-
men of the companies can draw ?

SHRI MORARIJI DESAI : The
Administration is examining this Question
as far as I know.

ﬁmo@oﬂ\ﬂﬂ: W’ﬁqgﬁﬂ'%
agi s fadw fear § 99 & ag Taman
¢ f5 i wfusiw Jar g@d & a&f
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A AT A A A I § @
g
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SHORT NOTICE QUESTION

Retrenchment of Staff of Indian
School of International Studies

+

S.N.Q.1. SHRI KANWAR LAL GUPTA:

SHRI A. SREEDHARAN ;
SHRI BIBHUTI MISHRA :
SHRI S. M. KRISHNA :

SHRI MADHU LIMAYE :

will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that 54
employecs arc being retrenched from the
Indian School of International Studies
with effect from the 28th Fcebruary,
1969 ;

(b) whether thesc persons would be
retrenched in pursuance of the recom-
mendations made by the Chandra Reddy
Committee ;

(c) whether
sidercd thosc
ially ;

Government have con-
recommendations impart-
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(d) whether such rescarch workers on
whom much time and money were spent
for tcaching Chinese, Russian, Japanese
languages etc. would be thrown out of
employment as a result of this retrench-
ment ; and

(e) if so, the steps being taken by
Government to prevent this retrench-
ment ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V.K.R.
V. RAO) : (a), to (c). No, Sir. About 19
persons and not 54 as meantioned in the
question will be affected if the recom-
mendation of the Chandra Reddy Com-
mittee are accepted.

(d) No Rescarch Fellow, as such is
affected.

(e) The School has alrcady been in-
formed that the staff in position may
continue to work in thc School until
final decisions are taken on the report
after reccipt and consideration of the
memorandum which the Governing  Body
of the School is preparing for submission
to Government.

SR LA G S e S
afau qaté € 4 fr g T |-
Fuq FAT & & fEAdr mwem &
THEGAT 8Y, a8 5@ FAA Y T
AT IFTH AT | AfFT T w4 F
YA ERIT § AT AT F7 7 A HE
Nefes g7 @w figg fear am
afe §g qar a¥ 1 §A APy A
#3r & fo wf ford ewra a1 A
Qe qT FFEIT AN gLTAT STTAT |
AL g AN g7 g I9% frAe & W
feZa @ ar & 3= froe & garfas
JAF AT AT, AT FFTE, @
frad &9 § N @7 frad afaeéz
g a7 uw udeT aw ofemdua §
wmagadmam 1 o oRe
Mraofe fore & &) gy fogid
szfermig & v g & v anfeH
Mg Fmagaa g f& goere 3
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REAT AX ¥ 92 T AT a1
Face 74} faar T dgar B F an
& foold ¥ ar A ? eFIR ag |
g @ W ogwER g TwRE
fF 9@ aF 37 ¥ T T & € a9
a% &r§ faaig A fear sram ? awie
¥ wifae 3% 28 o@d aF FT 2
AT qiE WY 28 GEd aF v &
IEAr 9Ear g fF s os@R @@
FreaTaw M fr faqr 99 ¥ a@Ew
g gu faft oY safeq +) agi & gern
TEY stroa ?

DR. V.K.R.V. RAO:I am glad
that the Hon. Member who had men-
tioned 54 as thc number of persons who
are likely to be retenched has now brou-
ght down thc number to 20.

SHRI KANWAR LAL GUPTA: 1
mentioned only rescarch assistants and
rcaders. There arc also others.

DR. V. K. R. V. RAO: My answer
refers to thc total number. The Hon.
Member has said that 54 was the num-
ber of persons expected to be retrenched.
I have said that the number of persons
expected to be retrenched is 19 in case
we accept the recommendations.

SHRI KANWAR LAL GUPTA:
Will he give the detcials of the 19 ?

DR. V.K.R.V. RAO: It may be
19 or 20 ; that does not matter.

SHRI KANWAR LAL GUPTA :
Would he give the break-up of the 19 ?

DR. V.K.R.V. RAO: Let me
first answer the question which has been
asked. The Hon. Member is entitled
to ask me again if he wants anything
else.

Certain r.marks werc made by him
that the Chandra Reddy Committee's
report was arbitrary and so on. I must
say that I cannot agree with the sweep-
ing remarks which the Hon. Member
has made. I read the report last night.
As rcgards some of the suggestions made
regarding retrenchment of personnel or
association of universities or the UGC
with the inquiry and so on there could
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bz differences ol opinion. But I would
like to iaform th: House that the
Chandra Reddy Committec has given a
very good certificate to thc Indian
School of International Studies and in
fact has strongly objected to its being
taken over or affiliated to the University
of Dzlhi. They say that it is a good
thing that it should continu: as the
Indian School of International Studies
and retain its indcpendent status and so
on. So, I would beg of the hon. M:m-
ber to read the rcport in full before
coming to the House and telling the
House that the whole report is arbitrary
and so on. It had a very distinguished
vice-chancellor as its chairman and two
other distinguished professors of Indian
universitics as its members.

Regarding the third question, it is
whether Governm:nt could tak: a deci-
sion on this without the matter having
been referred to the School authorities
for their commeats. Unforturately,
that it is a fact which Hbon. M:mbers
know and which I regret. 1 believe
some of the hon. Mzmbers at least are
aware that long before the memobrandum
of the 125 MPs, which incidentally has
been releascd to the press, and of which
I have not yet reccived a copy, long
before this m:morandum came in the
papers, I held a mecting with Pandit
Kunzru, Shri Asoka M:hta, Shri A D
Mani and Dr. Rajan of the School of
International Studics and assured them
there and then that I was passing immed-
iate orders that no action should
be taken on the retrenchment pro-
posals of the Chandra Reddy Com-
mittee’s report till I had the opportunity
to get the memorandum from the govemn-
ing body and discuss it with them and
S0 on.

So, it scems to me that this question
might have been all right a week ago,
but now all the problems that have
been raised are under solution, and what I
would beg of the House is let the matter
be there. The School of International
Studies has to submit its memorandum ;
I have not yet received it ; after it is
received, I shall have discussions with
them. Then the Minister has got to
make up his mind, and whatever decision
I shall take I am prepared to come
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and justify it here or take the censure
of the House thereon. But the kiad
of anxiety that lay behind the asking of
this question has I believe bzen mat
now, and, therefore, I feel that it might
perhaps not be necessary to go into a
detailed  discussion of the various
problems relating to one of the first-class
research institutions in this country.

St ¥ WS qA ;K JrAA0 AT
g f& 9t 19 aafsq fw v s as
AT AT § 7 AT TG FAL FT ANOAS
1 9 fogr Arg @ R FA I
feFw gin ;

T TS ¥ ag & faoar # A A
7§ Heqrd § 9¥ qaFs gEEICEE ¢
ar sufaar fafaar & 1 37 g9 deqm
F1 FW AF I ¥ 99 g%, AE
¥ 9% g%, wrEAfaq ) feerq S
T, AR ATA X @ g WA
FIHT 578 A1 9§ Ag® gfaaedt ag
A AT TE §, ITF g FAv A ?
F47 38 9T @ fa=re w3 ?

DR. V. K.R.V. RAO: Regarding
the first question, in case the recom-
mendations of the committce are accepted
my information is that the number of

persons to be rctrenched will be as
under :
Lecturers 2

Language instructors 2
Documentation Oficer 1
Rescarch Assistants 9
Editor of Publications 1

On the administrative side, the recom-
mendations are not so specific. The
Committeec  have  recommended that
the following four people may be
retrenched ; it is not of the same order
as the provious recommendations. The
people reco ded for retrench on
the administrative side are :

Assistant
tion) 1
Sccretary to the Director 1
Stenographers and senior assist-
ants 2.

This comes to a total of 19.

Registrar  (Administra-
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Regarding the possibility of all these
institutions being later on taken over
and being affiliated to the Jawaharlal
Nehru University, I believe one of the
clauses in the Act provides precisely for
the kind of position that the Hon. Mem-
ber has visualised, and as soon as the
universify comes into existence, we shall
take up this question.

SHRI A SREDHARAN : This issue
has been hanging firc for quite some
time, and the Hon. Minister should have
come forward with final proposals and
final decisions. I now that this is not
Dr V. K. R. V. Rao’s baby but somebody
else’s baby which has been thrust on him
unwillingly. As my Hon. friend Shri
Kanwar Lal Gupta has stated, the
report is arbitrary. I would even go to
the extent of saying that the report is not
oaly arbitrary but is ill-motivated and
certain portions of the report arc drafted
so as to help certain pcople.

I would quote on:z line to establish
this. Oae Dr. Vidya Prakash Dutt,
Professor of East Asian Studies at Delhi
University, sent a letter to the Ministry
and a particular sentence from that letter
is quoted in the rcport also The
sentence is :

“A departmeat of Chinese studies
was established in the University
of Dcthi and the department is
now being expanded to include
Japanese studies too"’.

The sam: sentence finds a place in the
report also. The purpose is that Dr.
Vidya Prakash Dutt wants his wife,
Gargi Dutt, who is a Reader in the
East Asian Department of the ISIS, to
come under his wing. He wants to take
her under his wing by merging the Dep-
artm:nt of East Asian studies with Dclhi
University. So there is a romantic
interlude behind this.

We know that very emient persons
preside over such committess. There
are so many such very valuable reports
with this Government. But they do
not hasten to implement them. They
put them in cold storage.

MR. SPEAKER ; He may put a
supplementary ; this is not & debate.
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SHRI A. SREEDHARAN : But here
they show great haste in implcmenting
this report. The Hon. Minister has stated
that according to the report only 19
people will be retrenched if the reco-
mmendation are accepted. Here is another
recommendation. The Hon. Minister cla-
imed to have read the report thoroughly.

DR. V. K. R. V. RAO : Not thoro-
ughly.

SHRI A. SREEDHARAN : The re-
commendation is :

““The present research fellowships
should be abolished and the
School should institute in their
place a few high-grade fellowships
meant exclusively for university
teachers'’.

This report is a highly vitiated report.
Instead of implementing it, broadly will
Government reconsider even the question
of taking those recommendations which
they have considered and have a re-
thinking ? Secondly, as a result of the
implementation of the report, will
Government abolish any research fellow-
ships ? What is Government’s attitude
on this question ?

DR. V. K. R. V. RAO : I am a little
surprised that the Hon. Member wanted
the Minister to have come with a final
decision on this question. I think the
whole idea was that we should come to
a final decision after we had received the
memorandum of the ISIS and discussed
it. I have already said that the decision
taken so far stands suspended and the
whole matter will be reviewed after we
get the memorandum of the School.
Then it will be my job—I am afraid, my
function—to come to some decision on
this matter. After that, it is naturally
open to the House to censure  or approve
of what 1 have done.

In view of the remarks that have been
made, which I very much regret, about the
arbitrary and other nature and so on—it
was all right, Shri K.L. Gupta saying it,
but now Shri Sreedharan has also added
his powerful voice to it—I propose to
have this report circulated to MPs so
that they can come to their own judg-
ment as to whether it is an arbitrary
report, whether it has been written from
the point of view of some personal
motivation and so on. I think this is
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a very important matter w: should con-
sider ; if wz want to get distinguished
people to serve on committees, they
should not be lightly charged in this
House with arbitrariness and so on...
only. (Interruptions)

SHRI RANGA : He should be pre-
pared to circulate the memorandum of
the School also.

DR. V.K.R.V. RAO: I will do
that.

MR. SPEAKER : A few supplement-
aries were to be asked ; now it has
become a debate.

DR. V. K. R. V. RAO : As for the
question concerning research fellows and
so on, everything is going to be reviewed.
As I said, action taken so far is suspended
and no retrenchmsnt will be made.
The whole matter will be reviewed.

ot fagfe fawt : 9@ @ dear N
ST 74T, @ @R #} g AfuFR
9T, # I FT 48 FHeq W 4T,
Tg O avg au-faa w7 @ e
F @S | T GEIT F @A F AQ
T FW A TGS AN AL AT qF
fodY Wt ugdaw fafieer & o1 #%
T@ GEqT FY F AN F@T ? ST T H
Fg Teafeat g%, @ @ grw § T
FAEY FY IS A T 1 IG FAS X
gt fetd & w1 fr 54 aefaai Y
T I | AfFA yT WA A7
F IFA°7 § g7 Swar g F 19 sefugy
&Y ZIMAT AAMM | g% A A AT
fF T IT AN A TS W AR ¥
TN T q A AR 1 S @
g 91T 8T FTH F I¥ §, Ive
AT fET frar I w@r g | a@R
* 97  f& 9 o fgw A g,
3¢ fard s7g 3 9 AT AR A@
I IT I ATRA & T A3 7T AR |
T AgRT S FIE ¥ ® W
g1 A YqgIAAAT g § 6
fis o @vr fgw 7, 37 Fgi $9 W
FATT FTAT |
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DR. V.K.R. V. RAO: The Hon.

M:mb:r has suzg:sted that thore were
all sorts of bad things happening in the
School, and therefore this committec was
appointed. I think, with your permission
I have the right to tcll the House that
this committee was not appointed
because there was sometning wrong with
this School. The School has to get
the maintenance grant from the Govern-
mant of India after 1966-67, before
which it used to be paid by the University
Grants Commission and therefore we had
to decide what should be the mainten-
ance grant, and for that purpose the
Government of India appointed a com-
mittee to go into the maintenance grant,
because in the meanwhile the School sent
an application asking for a larger
maintenance grant than it had becn
receiving. Therefore, there is no ques-
tion of any special complaint about the
School and so on,

Regarding thc question what will
happen to the pcople who will be even-
tually retrenched, it is not a question on
which I am in a position to give any
answer at the moment.

ot wy fowd : aemw wPw, wA
#@zT ¥ w3 & fr oifeamie & geat
F o AMTTA X g @Y SR
AR A FAAE AT | Y IBA
# 37 ¥ 9g fraga s Fgar § &
ag woAT TaAT qgrE A F 1 wAY
TZq ¥ qgy ¥o frquw A7 faer
Ny agEA R IIguE W
¥ wegrafy gATAl ¥ g O 97 fom
T T AT IT FT wWE &A1 4T
s g A AN AT § A @ T
frrr Al 81 %7 faAl gy W
firw, oY AT WA, Ao VA ¥
ag ware frar e war @ e & IR
 atferw fAoia A ¥ qgY g nfean-
¥z ¥ qEEdl Y TG FA | gH AT
3 fr 351 w7 fs aifoandie & gaea
sy ANt gy TG 1 oA
g Tan ag ¥g @ & 5 aww wewmi
A< fazafaaresgt w frifes & &
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fam gfrafadt areq s &, few
™ e & fou it g7 agew X §)
¥ qifegriz & fedY azeq fadw =Y
1T A FT @ §, WfFw afeamiie &
geeat AT aifegrie 1 FAfeat w
WAR A GG A€ § | W@ qAw
T TS FAE FT WE FT qAS §,
# gg 7Y wga & ag g fole @w
g or ssgraifar 9T amnfa &
WAFGagT o~y THE &1 W
gfeas &g A% TS e A
SR AT §: Mway, faw ofeeez,
efafreifer ww  a weN
¥ wraar g f& wefar w1 @ew
T fear s, afes foegix  argam
THE QU foar &, 37 £ 39 A AT
fear 92 | (W w7 @ fawlar
& & ggaq § 1 wgi aF frad gfaedew
AT NHAY #7 qaTe &, X 7N APdEw
¥ fwagds fA¥eT s&m fs =g
INAFAS, 3T ¥ G & ¥ e
Mg FT F9 T & SfFT I7 Y gAY
s gafaa & &1 @ wTHIS
QAT F [y iy ¥ g gk
AT |7 A qrw a1 & fag §, %’ﬁm
AT AT fFaAT AT N AW
(squwemA).......... Ieqw AT, nttﬂ
gzar 1Y § Y ag Q¥ § AT N qiw
9 IH ZH ATS A AT KW ET Q@
¥ IT ¥ gAY Qi A Ay wqT wIN ?
..... (vawara)...... A ¥ gA ag
? fe ¥q1 €7 92Y WY AT T@ WA
gr? & qgm g f& afeardz &
qLeql N I7 F AR ¥ wHee fwmy
arg &Y IT A gAY T WY AT

DR. V. K. R. V. RAO: I must confess
that I was not able to follow completely
the question by thc Hon. Member.

MR. SPEAKER : Nor could I,

DR. VK.R.V. RAO: To tke extent
1 followed, I shall answer. [ am
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sorry I had to m:ntion about the mem-
orandum signed by 125 Members of
Parliament-  (ltnerruptions). [ did so
only because I was a little distressed
that in shou'd have found wide publicity
In all the newspapers even before coming
to me. (Interruptions) When 125 Mem-
bers of Parliament submit a memoran-
dum to the Minister, in my innocence
I took it that the memorandum would
first reach the Minister before its con-
tents arc given out in the newspapers but
unfortunately things happened differently.
One gentlemen was desperately ringing
me up and trying to get me a copy ;
this morning also another gentleman
rang me up saying that he wanted to
submit a memorandum and I told
him that it could be done after the ques-
tion hour was over.

ot g fomdr : 20 e 0g® W ¥
fraqor 37 Y o oy @Y sreraTd
AZY AT Y FAT oI ?

=it oft Tw ;3@ gUA wES A
w7 agy § ?

DR. V. K. R. V. RAO: Regarding
the question whether Parliament will be
consulted before on actual decision is
taken by Government on the Chandra
Reddy-Commitee’s report, I am sorry I
cannot assure the House. But the
Bducation Ministry will certainly place
the decision before Parliament.

off wy fomd : da7T FA F AR
w1 waET 7

DR. V. K. R. V. RAO : I am sorry I
have to take the decision.

shagfond: Awgisg gl
A F 1 Aae K forederd gw Agl
B @ § 78 smuw wiuw ! gw w7
wE fr frga ¥ agy g waee
wfTg

SHRI RANGA : Is it right for our
House to gu on demanding separate
discussions in regard to autonomous
bodies for which we give some small
grants ?2...(Interruptions).,
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st wy fomd : s W E m
qIgd, g F1 FTC T A7 |

SHRI K. NARAYANA RAO: I do
not want o refer to the report as being
arbitrary, etc. but it has certainly gone
beyond the purview of the terms of
reference. The terms are vaguc but they
were made worse by the Committee.
They say that too much money is
required to maintain the sanctioned
posts. Certain posts had been sanctioned
by the Government in consultation with
the UGC.

MR. SPEAKER : Are you giving in-
formation to the Minister? No one is
asking a question; everybody is educating
him.

SHRI K. NARAYANA RAO : There
is a subtle distinction. Those posts need
not be revived after the tenure of the
present incumbents comes to an end
(Interruptions.)

MR. SPEAKER :
question?

SHRI K. NARAYANA RAO: In view
of what 1 had said about the terms of
reference, will the entire report be
shelved for the time being and a further
committee be appointed to go into the
whole question?

DR. V. K. R. V. RAO: No.

SHRI HEM BARUA : A lot of dust
and dirt has accumulated in the portals
of the Sehool of International Studies
and no honest man can say “No’ to
this. Whatever that might, be, is it not
a fact that it is because the Estimates
Committee of Parliament recommended
that the present status of the School
which is deemed as a university -- it has
university status—should be discontinued
and this School should be made a part
either of the Delhi University or the
proposed Jawaharlal Nehru University
and, if so, is it not a fact that the Reddy
Committee has by-passed this and also,
the school authorities are now busy in
ameading the constitution to that this

What is  the

particular recommendation of the
Estimates Ci ittee of Parli can
be by-passed?

DR. V. K. R. V. RAO: I must con-
fess that I am not familiar with all the
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comments of the Estimates Committee on
the School of International Studies and
I shall read them up and find out what
can be done regarding this matter,

MR. SPEAKER: Now, Shri Jyotirmoy
Basu.

WRITTEN ANSWERS TO QUESTIONS

Capital Structure of Public Sector
Undertakings

241. SHRI CHENGALRAYA NAIDU :
SHRI R. K. AMIN :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a proposal
to reconstruct the capital structure of
major Public Sector Undertakings 1is
under the consideration of Government;

(b) if so, when a final decision in this
regard is likely to be taken;

(c) whether it is also a fact that the
Skatchkov delegation has pointed out that
the capital structure of the Russian-aided
projects needs adjustment; and

(d) whether it is also a fact that there
will be hcavy underutilization of the
capacity in these plants if immediate
arrangements are not made in regard to
future orders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The question of
rationalisation of capital structure of
certain Public Enterprises is now under
examination by Government.

(c) No Sir.

(d) Itis a fact that on Present esti-
mates, there will be under-utilisation of
capacity in these plants for sometime to
come.

Book entitled ‘“The Mystery of
Birla House”
*246. SHR1 KAMESHWAR SINGH :
Will the Minister of FINANCE be
pleased to state.

(a) whether Government’s attention
has been drawn toward’s the book
entitled ““The Mystery of Birla House™
by Deb Jyoti Burman, Madhyamgram,
Calcutta ;

(b) if so, whether Government have
probed into the genuineness of the cone
tents of the book; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) Yes, Sir,

(b) Yes, Sir.
(c) Does not arise.

Profit or Loss incurred by Public
Undertakings

*247. SHRI SAMAR GUHA :
SHRI S. S. KOTHARI :
SHRI SITARAM KESHRI :

Will the Minister of FINANCE be
pleased to state.

(a) the profit or loss incurred by the
Public S:ctor Undertakings in each case
during the year 1967-68;

(b) the causes that led to loss in some
of these undertakings; and

(c) the steps taken by Government to
improve the conditton of the losing con-
cerns so that they can be turned into
profit-making undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) At the end of March, 1968,
there were 67 Public Enterprises exclud-
ing those under construction and Life
Insurance Corporation of India. A
statement indicating the figures of net
profit/loss after dcpreciation, intcrest and
tax during 1967-68 in respect of these
67 undertakings is leid on the Table of
the House. [Plarrd in Liabrary, See No.
LT—181/1969]). In thc case of Life
Insurance Corporation, the surplus as
determined by the latcst valuation cover-
ing the period of two ycars from Ist
April, 1965 to 3lst March, 1967
amounted to Rs. 72.28 crores cut of
which Rs. 68.67 crorcs was allotted to
policy holders and Rs. 3.61 crores to the
Government of India.

(b) and (c) : Attention of thc Hon'ble
Members is invited to thc pamphlet
«‘Public Ssctor Enterprises—A Memo-
randum’’, circulated along with the
budget documents on 28-2-1969.
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Thermal Plants in Rajasthan

#248. SHRI B.K. DASCHOWDHURY:
SHRIMATI ILA PAL-
CHOUDHURI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether any proposal from the

Rajasthan Government for setting up
two thermal plants in Rajasthan at an
estimated cost of Rs. 12 crores to be
based on lignite and coal has been
received by the Central Government;

(b) if so, the details of the proposal;

(c) whether a survey has been con-
ducted about the power requirements of
the State during the Fourth Plan period;
and

(d) whether the survey had favoured
such a proposal and the reaction of
Government thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO):
(a) to (d). The Fourth Plan proposals
of the Government of Rajasthan include
the setting up of two thermal power
stations in the State—One at Palana
based on lignitc and the other at a
location in Chambal service area based
on coal. The proposed power station
at Palana is to comprise of two generat-
ing units of SO0 MW each and that in the
Chambal scrvice arca of three generating
units of 62.5 MW each. These two
power stations have be:n estimated to
cost Rs. 19 crores and Rs. 24 crores
respectively. The project reports in
respect of thesc projects have not yet
been reccived.

According to the Fifth Annual Power
Survey conducted recently, the demand
for power in Rajasthan is expccted to
rise to 630 MW by 1973-74. As against
this, the aggrcgate installed generating
capacity in Rajasthan is expected to rise
to 982 MW with a firm capacity of 658
MW. Thus the total demand anticipated
in Rajasthan by thc end of Fourth Plan
would be fully met.

Central and State Sector Resources

*249. SHRIP. M. SAYEED :
SHRI MANIBHAI J. PATEL :

Will the Minister of FINANCE be
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pleased to state :

(a) whether the Mysore Finance and
Planning Minister has made a suggestion
to the Central Government to consider the
possibility of amending the Constitution
so as to leave some elastic resources to
the States and State S=ctor being given
an outlay of Rs. 8,300 crores and Central
Szctor Rs. 6,500 crores ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA : (a) and (b).
No such communication has been received
from the Finance and Planning Minister,
Mysore. However, the Chief Minsiter,
Mysore had writen to the Deputy Chair-
man, Planning Commission suggesting a
certain order of outlay for the Central and
State sectors during the Fourth Five Year
Plan. The Planning Commission have
informed him that his suggestions would
be kept in view while finalising the draft
Fourth Plan.

Foreign Investment in India

*250. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Congress President has urged the Prime
Minister to evolve policies and procedures
that would encourage foreign investment
in India ;

(b) if so, the reaction of Government
thercto ; and

(c) the steps Government have taken
in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). The Congress Presi-
dent had undertaken a tour of Japan in
July-August 1968 at the invitation of the
Indo-Japanese Association. He also visit-
ed several countries of South East Asia
on his way back to India. These visits
were not sponsored by Government. On
his return he conveyed confidentially to
the Prim: Minister his impressions of the
tour including those relating to policies
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and procedures regarding foreign invest-
ment in India.

(c) As regards the steps taken by
Government to encourage foreign invest-
ment in India, it may be stated that the
general policies and procedures and the
facilities available for attracting foreign
investment such as freedom to remit
profits after payment of taxes, freedom to
repatriate capital invested in approved
projects etc. are already well known. The
policy in respect of investments by persons
of Indian origin residing abroad in Indian
enterprises was recently liberalised with a
view to attracting their investments into
the country. Further, recently a Foreign
Investment Board has been established
mainly to cut down procedural delays
in the approval of foreign collaboration-
cum-investment proposals.

HTARTEAT 9T ATWrFewr AW qwd
aar wgm A« W famrar e
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wfor T @ w1 wwar f& @y
vy § afafcra sgg feaam g
g a% WA AW w AAT |
fremd &1 qare @, wETE WA F O
HT F AETE ATT ¥ ¥ F qTAA w7
SEoT 7gy §Y fFar a1 3w & oW
18-1-69 % sy wrd wx fay
g | 5T el & uw wfa qar w9 A
9T @ AT R 1 [qeveTem § v
fear mav | ¥fed s LT 182/69]
™ b9y & Fraw gy Ay sfafoa
g FT GE TOH HT ATATH ST
g raeak 9t g & f5
wfafaa =qg, wfa ad, 17.35 A%
WA EAT I GET N QY ATy WHF
F@W @ WA F A AW F A,
g ¥ ufy ag 1.02 FT 397 N
Fag g @ N gEEar ¢, @
#¢f 7@ A1g g & T fegr @)
FHar |

(@) ag I=1 F}AF  Fe9AT G
gratfaa & o

et oot & sfawrs aan
AW o & Aiw Jga
*252. st AW wwm @it : war
frer 7= ag qaT w1 FuT £ v
(%) w1 aFR A T wHAT-
ft & sfewaw qur gaaw AaT &
a9 B wara fraifer fear &
(=) afz gi, at Ja%T =T "w@
¢, ax
(m) afz 7Y, at #71 TW FWTC W
waua fraifer w36 awx st
¥ qEATEAT I AT K qIETC ;T
faarc g ?
frw wwsw ¥ Tw wW (s
%o Wo AR) : (%) ATFT ¥ ¥y
g & wdwefray & fon dwv
o gqrra fafewa af fear §



47 Written Answers

(=) =g "= & Adf 93am)
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Violation of Customs Rules

*253. SHRI P. N. SOLANKI :
SHRI J. MOHAMED IMAM :
SHRI C. C. DESAI :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of cases initiated
by the Customs Department for the viola-
tion of Customs Rules against various
persons in 1966, 1967 and 1968 ;

(b) the total number of cascs against
which  prosecution proceedings have
alrcady been launched ;

(c) whether there are certain cases
where even show cause notices have not
been served—cases have not been prepar-
ed or presented in the court ; and

(d) if so, the reasons for the delay in
initiating proccedings against the persons
concerned ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) The number of cases initi-
ated by the Customs authorities against
various persons during 1966, 1967 and
1968 for violation of Customs Rules
including contravention of Import &
Export (Control) Act, Baggage Rules,
Custom House Agents Licensing Regula-
tions, Forcign Exchange Regulations and
smuggling offences all of which are
punishable under the Customs Act were
as under :—

1966 - 23,856
1967 — 35,774
1968 — 37,206
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(b) The number of cases in which pro-
secution proceedings were launched during
these years are shown below :—

1966 — 260
1967 — 235
1968 — 236

(c) There are 77 cases only where show
cause notices have not been served for
over 6 months. In 274 cases prosecution
is contemplated, but complaitns have not
been filed in the court for over 6 months.

(d) Delay in initiating procecedings
occurs at times in cases involving lengthy
investigations, investigation at different
places, scrutiny of voluminous documents
seized during searches and the need for
verification of genuineness of documents
produced by parties.

Allocation of Rigs to States

*254 DR. KARNI SINGH : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the state-wise allocation of rigs
made by the Cantral Exploratory
Dcpartment ; and

(b) the number of rigs which are
alrcady operating in each state ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). The Exploratory Tubewells
Organisation functions under the Depart-
ment of Agriculture, Ministry of Food &
Agriculture. A statement containing the
requisite  information is laid on the
Table of the House. [Placed in Library.
See No. LT—183/69]

Proposed Fertilizer plat at
Haldia

*255. SHRI R. BARUA :
SHRI N. R. LASKAR ;

Will the Minister of PETROLEUM &
CHEMICALS & MINES & METALS be
pleased to state :

(a) whether it is fact that the Fertili-
zer Corporation of India has been asked
by Government to make a study of the
scheme for the setting up of a fertilizer
plant at Haldia ;

(b) whether the Corporation has also
been asked to study the offers made by
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a PFrench firm and a polish Organisa-
tion in this regard ;

(c) if so, whether the study has been
completed ;

(d) if so, the details thereof ; and

(e) if not, when the final decision
is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM &
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN) : (a) and (b).
Yes, Sir.

(c) The study has not been com-
pleted.

(d) Does not arise.

(¢) Tt will take some more time to
arrive at a decision.

Sea Erosion on Kerala Coasts

*256. SHRI K. LAKKAPPA : Will
the Minister of IRRIGRATION AND
POWER bc plcased to refer to reply
given to Starred Question No. 162 on the
18th November, 1968 regarding Sea
Erosion on Kerala Coasts and state :

(a) whether the question of giving
financial assistance to the Kerala Govern-
ment has since been considered by
Government ; and

(b) if so, the details thereof ?

THE MINISTER OF IRRIGRATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) During the current financial
year there is provision for Central loan
assistance up to Rs. 75 lakhs for flood
control and anti-sea erosion works in
Kerala. The Government of Kerala
sought an additional financial assistance
of Rs. 75 lakhs for this year but this
could not be agreed to due to tight
position of resources. The State
Government were, therefore, advised that
any aditional funds required for 1968-69
would have to be found by adjustments
within their annual plan for this year.

Mahalssobis Committee’s Report

*257. BHRI SATYA NARAIN
SINGH :
SHRI B. K. MODAK :
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SHRI BHAGABAN DAS :

SHRI VISHWA NATH
PANDEY :

SHRI YAJNA DATT
SHARMA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Mahalanobis Commi-
ttee in regard to the distribution of
national income has submitted its
report ;

(b) if s0, the details of recommenda-
tions made ; and

(c) the action thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) The first part
of the Committee's Report covering the
second and third terms of reference
laid on the Table of the House on the
28th April, 1964. The second part of
the Report covering the first terms
of reference has not so far been submitted
to the Government.

(b) and (c). Do not arise.

Collaboration with Iron for
Production of Liquid
Ammonia

*258. SHRI BABURAO PATEL:
Will the Minister of PETROLEUM &
CHEMICALS AND MINES & METALS
be pleased to state :

(a) the amount proposed to be
invested in Iron in collaboration for the
production of liquid ammonia from waste
gas with the share of the Iranian Govern-
ment in this venture ;

(b) the salient features of the six
major collaboration proposals with Iran
in the fertilizer and petro-chemical fields
with the total investment by Govenment
and the exact benefits to India from this
collaboration ;

(c) whether it is a fact that Govern-
ment are considering the import of
liquid ammonia from Iran as an initial
measure and if 30, the quantity proposed
to be imported annually and the cost
thereof ; and

(d) the assurance takon from the
Government of Iran ia the case of Iado-
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Pakistan war
ammonia to us ?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND MINES & METALS
(SHRI D.R. CHAVAN) : (a) to (d). Fol-
lowing discussions between the Shahansha
of Iran and the Prime Minister of India,
letters were exchanged on 22nd January,
1969 between the Government ot India
and Iran setting up the Indo-Iranian Joint
Commssion for Economic Trade and
Technical Ccoperation. The agreement
stipulates that the joint commission will
apply itself to further economic trade and
technical cooperation between the two
Governments. To facilitate the task of
the Commission sub-committecs dealing,
with trade, petroleum, petrochemicals,
engineering industries, power and water
development and transport have been
established. It is not possibe to specify
at this stage the nature and number of
proposals or other details of the colla-
boration that may emerge from the
commission and its sub-committees.

for supply of liquid

New Standard Enginecring Company Ltd.,
Bombay

%259 SHRI G. C. NAIK :
DR. SUSHILA NAYAR :
SHRI D. AMAT :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
premises of New Standard Engineering
Company Ltd., and of some of its allied
companies at Bombay were raided by
the Enforcement Directorate in January,
1968 ;

(b) whether the documents seized by
the Enforcement Directorate have since
been investigated ;

(c) if so, the results thereof ; and

(d) the action taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir. The premises
of Messrs. New Standard Enginecring
Company Ltd und of some of its allied

bay were hed by
the Enforccmtm Directroate on the 27th
January, 1968.
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(b) to (d). The scrutiny of the seized
documents and the investigations conduct-
ed so far reveal prima facie violation of
foreign exchange regulations involving
non-repatriation of commissions earned
abroad by an allicd concern of Messrs.
New Standard Engineering Company Ltd.
Two show-cause notices have been issued
to this Company. Further investigations

are in progress.
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Change in Financial Year
*261. SHRI HEM RAJ:
SHRI S. C. SAMANTA :
SHRI YASHPAL SINGH :
Will the Minister of FINANCE be
pleased to refer to the reply given 10
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Unstarred Question No. 1088 on the
18th November, 1968 and state :

(a) whether any decision on the
question of change in the fi ial year
has since been taken by the Central
Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIP.
C. SETHI) : (a) and (b). The matter is
still under consideration.

Prospects of Foreign Aid

*262. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) the latest prospects of foreign
ald from the different western and eastern
countries and other financing organisations
during 1969-70 ;

(b) how much of this foreign aid
would be required for debt repayment and
debt servicing charges during that
year ;

(¢) how much of the aid is likely
to be untied and non-project aid ; and

(d) the sectors of economy which
are likely to be adversely affected for
want of aid commitments ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) As regards
fresh aid commitments for 1969.70, they
will be known only during the year.
Regarding aid reccipts anticipated during
1969-70, they are expected to amount to
Rs. 675 crores, as stated in the budget
documents. This is exclusive of P. L.
480 assistance.

(b) Against this, debt servicing by
Government will be Rs. 177.5 crores as
priocipal and Rs. 111.9 crores as
interest.

(c) Of the ald receipts, about 709/
are expected out of non-project aid.
Almost all aid is tied to purchases in
the donor country or member countries
of the donor institutions.

(d) Aid is generally usable only
in the lending country and for certain
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types of imports. Since it is not possiblc
to say where aid shortfall may arise, it
cannot be said which programmes or
imports will be affected.

Thermal Power Plant In Kerala

*263. SHRI VASUDEVAN NAIR :
SHRI C. JANARDHANAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the progress made so far in
setting up a thermal power plant in
Kerala ;

(b) the total expenditure so far
incurred in this connection ; and

(c) whether tho plant will be com-
missioned as scheduled ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) Project report for the thermal
power station has been finalised and
the site at Ambalamedu has been selec-
ted.

(b) No expenditure has been incurred
so far.

(c) As the Fourth Five Ycar Plan has
not been finalised the schedule for the
commissioning of the project has not
been fixed.

Export of Sliver

*264. SHRI V. NARASIMHA RAO :
SHRI D. R. PARMAR :

Will the Minister of FINANCE be
pleased to state :

(a) the total quantity and value of
silver which was exported during 1966,
1967 and 1968 ;

(b) the extent of forcign exchange
India is likely to lose as a result of
imposition of ban on the export of
silver :

(c) whether prices of silver have gone
down considerably since the imposition
of this ban and whether the markets of
important cities have reacted to this
initlative of the Government of India ;
and

(d) whether Government’s attention
has been invited in this regard to a
loading article in the <Ecomomic Times’
of the Sth January, 1969 and, if so,
Government’s reaction thereto ?
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THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). A state-
ment is laid on the table of the House.

Statement
(a) *The total quantity and value of
silver which was exported during 1966,
1967 & 1968’
. Exports of silver bullion in the last three
financial years, as reflected in the Cus-
toms statistics, were as follows :—

MARCH 3, 1969

year Quantity Value
1966-67 Nil Nil
1967-68 Nil Nil
1968-69

(from April 54, 340 Kgs. Rs. 33 milion

1968 to Nov., (approxi- (approxi-
1968) mate) mate)
The above figures do not include
illegal export of silver, precise infor-

mation regarding which is not available.

(b) ‘The extent of foreign exchange
India is likely to lose as a result of
imposition of ban on the export of
silver’.

The ban applies only to exports by
private parties. Foreign Exchange has
been ecarned a against the exports of
silver made on Government account. It
is possible that if there was no ban
on the export of silver by private
parties, the quantity exported and the
forcign exchange realised might have
been somewhat greater, but that would
have run counter to the Government's
objective of regulating the outflow of
the precious metal. As regards the
loss of fo:eign exchange arising from
illegal exports of silver, this cannot
be atributed to the ban on the export
of silver by private parties, but is the
result of other factors. As a further
step in the direction of preventing the
illegal exports of silver, Government
have promulgated the Customs (Amend-
ment) Ordinance of 3rd January 1969.

(c) ‘Whether prices of silver have
come down considerably since the Impo-
sition of this ban and whether markets
of important cities have reacted to this
initiative of the Government of India.

The Hon'ble Members presumably

have in mind the promulgation of the
C (A d ) Onrdinance of
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3rd January, 1969 rather
Imposition of a ban on the export of
silver in 1966. Silver prices in Bombay
came down from Rs. 564 per Kg.
immediately before the promulgation of
the Ordinance to Rs. 526 therecafter,
but have been fluctuating since then.
There was no marked reaction in foreign
markets.

than the

(d) ‘Whether Government's atiention has
been invited in this regard to a leading
article in the ‘Economic Times' of 5th
January 1969 and, if so, Government's
reaction thereto.

Yes, Sir. These and other views and
suggestions have been taken note of
by the Government, but Government
does not consider it necessary to change
the present policv of ban on the export
of silver on private account.

Industrial Development Bank of India

*265. SHRI R.V. NAIK:
SHRI C. MUTHUSAMI:

Will the Minister of FINANCE be
pleased to state:

(a) whether there are any plans for
widening the scope of activities of the
Industrial Development Bank of India;

(b) if so, whether  Government’s
attention has been drawn in this rcgard
to a report in the ‘Economic Times' of
the 9th January, 1969; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P.C. SETHI): (a) to (c). Government
has seen the Press report that appeared
in the ‘Economic Times' of January 9,
1969 referred to in the question.

2. The Industrial Development Bank
of India on the Board of which Govern-
ment is represented, has been reviewing
from time to time the question of
widening the scope of its activities to
suit the needs of the changing situation.
In view of the recessionary tendencies
in certain industries and the need to
revive the investment activity in the
private sector, the Industrial Develop-
ment Bank of India recently adopted
several measures for widening and
heapening its refi and redis-
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counting facilities to augment the flow
of funds to industry.

3. A new scheme has been intro-
duced effective from December 9, 1969
in terms of which the Industrial
Development Bank of India would
participate with approved commercial
Banks for providing direct assistance by
way of term finance and guarantee
facilities to industrial concerns both in
the public and private sector, exporting
capital and engineering goods and
services on deferred payment basis.

4. The Industrial Development Bank
of India is taking steps to improve its
liaison with offices of banks and State
Financial Corporations in a number of
ways in order to bec of more active
assistancc in the generation of projects
in different areas and particularly to
be of grcater help to the medium and
small sectors of industry. It proposes
to have branch offices in the near
future in different parts of the country
to establish closer contacts and to
decentralise the work, to the extent
feasible, for convenicnce of the parties
and expeditious handling of the cases.
It is also taking steps to provide
initially on a modest scale, advisory
services on technology, management and
marketing for the benefit of small
entrepreneurs who are not always in a
position to take adequate care of these

aspects.

5. In January, 1969 two important
modifications were made to the Scheme
of Rediscounting of bills arising out
of sales of indigenous machinery on
deferred payment basis operated by
the Industrial Development Bank of
India. This Scheme which was hitherto
restricted to purchaser users in the
private sector was extended to cover
purchaser users in the Public Sector such
as autonomous bodies like Elcctricity
Boards, Transport Corporations and
Government industrial companies. There
was also pruning down in the cost of
credit by reducing the maximum discount
rates chargeable by approved banks under
the Scheme by 19,

Lrregularities and Nepotism in all India
Institute of Medical Sciences, New Delhi
*266. SHRI MADHU LIMAYE: Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether  Government  received
any rejoinder to the reply given by
Government to the memorandum of a
Member of Parliament in regard to
irregularities/favouritism/nepotism in the
All India Institute of Medical Sciences,
New Delhi;

(b) if so, the main points
rejoinder;

(c) whether any inquiry has been
ordered and if so, the members of this
Inquiry Committee; and

(d) when the report of this inquiry will
be submitted to Government?

in the

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRIK. K. SHAH) : (a)
Yes Sir,

(b) The main points raised in the
rcjoinder were in respect of:—

(i) The amalgamation of the post of

Dean with that of Director and
creation of the post of Vice-Dean;
(ii) Functioning of the Selection
Committce;
(iii) Down-grading of certain posts;
(iv) Misguiding the Seclection Commi-
ttee in the matter of sclection for
appointment to certain posts!
(v) Functioning of Acadamic Commi-
ttee;
(vi) Nomination of Technical Experts
to assist the Selection Committee;
(vii) Selections made in absentia;

(viif) Ad-hoc appointments:
(ix) Appointments of Heads of De-
partments;
(x) Denial of the designation of

Associate Dircctor to the Chief
of the Rajendra Prasad Centre for

Ophtalmic Sciences;

(xi) Management of the Physical
Medicine and R:habilitation Unit
and Orthopacdic Prosthetic Work-
shop;
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(xii) Allotment of private beds;
(xiii) Purchase of Laundry equipment;
(xiv) Provision of gas pipe lines;

(xv) Allocation of foreign grants to
different departments;

(xvi) Management of operation theatre:
(xvii) Functioning of the Staff Council;
(xviil) Regionalism in the Institute.

(c) and (d). An enquiry into the afore-
said issues was made by a Committee
consisting of Shri Govind Narain,
former Secretary in the Ministry of
Health Family Planning and Urban
Development and Dr. P. K. Duraiswamy,
Director General of Health S:rvices,
Government of India. The report of
enquiry was submitted hy the Committee
on 22.11,1968.

Doctor Patient Ratio in India

*267. SHRI R. K. SINHA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the doctor-patient ratio in India ;

(b) how it compares with that of the
developed countries ; and

(c) the steps proposed to bridge the
wide gap ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT : (SHRI K. K. SHAH) : (a) and
(b). In there is one registered practi-
tioner of modern medicine for 5112
population. In the U. K. and U.S.A.
there is one doctor for 800 to 1000
population,

(c) Already there are 93 medical
colleges in the country with an admission
capacity of 11,500 annualy. More medi-
cal colleges are likely to be opened in
the Fourth Plan period.

Housing Board for Delhi
*268. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Governs

MARCH 3, 1969

Written Answers 60

ment are considering a proposal to set
up a Housing Board for Delhi on the
lines of the Mysore Board of Housing ;
and

(b) if so, the broad details thereof
and when the final decision is likely to
be taken ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and
(b). A proposal for setting up a Housing
Board for Delhi is under the considera-
tion of the Delhi Administration. Details
of the proposal have not been received
by the Government so far.

Demolishing of Theatre Communications
Area, Connaught Place, New Delhi

*269. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the
barracks in the Theatre Communications
area, Connaught Place, New D:lhi are
in a dilapidated condition ;

(b) if so, whether there is any proposal
to demolish them and construct a suitable
market in the very necar future ; and

(c) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes,
Sir.

(b) and (c). It is proposed to demolish
the barracks after the State Emporia
buildings, under construction on the
[rwin Road, are completed. There is
no proposal with Government to cons-
truct a market on the site of the Theatre
Communication barracks. The site,
which vests in the New Delhi Municipal
Committee, has bzen carmarked as ‘re-
creational’ in the Master Plan.

Irrigation Commission

#270. SHRI SHRI CHAND GOYAL:
SHRI RAM GOPAL
SHALWALE :
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SHRI SRADHAKAR
SUPAKAR :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Government are con-
templating to appoint an Irrigation
Commission ;

(b) if so, the likely date by which
it would be appointed and what will be
its personnel ; and

(c) the reasons for the delay in {ts
formation ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) Yes, Sir.

(b) and (c). The Commission will be
set up shortly. The terms of reference
of the Commission have been finalised.
Selection of the Chairman and members
of thc Commission is yet to be made.

Pensionary Benefits to Central
Government Employees

1492, SHRI M. L. SONDHI : Will
the Minister of FINANCE be pleased to
state :

(a) what amount will represent two
per cent of the basic pay and two per
cent of the total emoluments of the
Central Government employecs including
the Railway employees for the last
financial year ;

(b) whether Government have reccived
any proposal for creating a Contributory
Pension Fund for giving better pension
to thcir employees who get a mcagre
pension when they retire ; and

(c) whether matching contribution by
Government of similar amount mentioned
as in part (a) above is regarded as feasi-
ble for working a scheme of the Contri-
butory Pension Fund ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Accor-
ding to the information available
relating to the Civil, Posts &
Telegraphs and Railways 29/ of the basic
pay comss to Rs. 736 lakhs approxi-
mately and 29} of the total cmoluments
comes to Rs. 1,317 lakhs approximately,
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(b) No, Sir.

(c) In the absence of any such pro-
posal, Government had no occasion to
examine its feasibility.

frmtor, srare T A fawre feam
& xfadgat w1 swwm

1493. st wrew fay whgm : W=
e aqr qfeare fadtom st
frato, aramm aqr andn faew
IR AAMG, FEW  watedy aqr
FftEq  Frofaal ¥ gwfya ot
TER & A, gqqT g, ASqqA
qqt aar afafady grr m A Wy F
frator, srrame gt Ay fawre fasmr
¥ AR ¥ wwifaa qar wega wfeAgAr
& am, weraT & fafa, T, ST
qeq q9T IAFY Joeewar w1 feqfy &
IR F T ®Y F9r FA 7

eEeq aqr gqfeare fratwm it
faator, snare aqr ardt fewrw Wit
(st ¥o %o wE) : @ framr ¥ wf
Fratedl & g7 gt &1 a7 W@y §
9T J4T AT AT F qT @&
& et

Employees of Composite Punjab State
Electricity Board allocated to
Himachal Pradesh

1494, SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be plcased to state :

(a) the number of employees of the
composite Punjab State Electricity Board
allocated to Himachal Pradesh in the
various categorizs, ¥z, IV, III, Il and I ;

(b) whether it is a fact that the condi-
tions of service of the Himachal Adminis-
tration Electricity employees and the
employecs allotted from thc composite
Punjab Electricity Board vary and are
to their disadvantage ; and

(c) if so, the steps Government have
taken to coordinate and integrate the
service conditions of these administrations?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The number of employees
(category-wise) of the composite Punjab
State Electricity Board allocated to
Himachal Pradesh, on a provisional basis,
is as follows :—

Class [V : 316
Class 1II : 853
Class II : 7
Class I (Jr) 1 4
Class I ! 4

(b) and (c). The terms and conditions

of service enjoyed by the employees of the
composite Punjab State Electricity Board
vary from those obtaining for Himachal
Pradesh Administration Electricity emp-
loyees. The terms and conditions to
be offered to the employees of the
composite Punjab State Electricity Board
allocated to Himachal Pradesh have not
yet been settled and the matter is under
consideration of the Government,

MARCH 3, 1969

Written Answers 64

Shri Kantilal Desai’s Shares in
M/s. Permanent Magnets Ltd.

1495. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the number of shares held by Shri
Kantilal Morarji Desai with their original
paid-up value, in Permanent Magnets Ltd.
and the amount for which they were sold
with the date of sale and the name of the
purchaser ;

(b) the amount of profit computed on
the above sale and the manner in which
it was taxed and the tax paid on it ; and

(c) the reasons why the said profit was
not taxed as Capital Gain ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : (a) The desired information
regarding the number of shares held by
Shri Kantilal Dzsai and the details of the
sale along with the name of the purchaser
arc given in the statement :

Statement
Name of the No. of Pald-up Total Date of  Total sale Name of
Registered Shares value Amount sale value the
Shareholder purchaser
Rs. Rs.

Shri *1000 Rs. 100 1,00,000 January, 3,40,000 M/s. Ram
Kantilal 1964, Narain Pvt.
Desai. Ltd.
—do— 300 Face value 67,500 —do— 75,000 —do—

Rs, 100/-

purchased

@Rs. 225/-

per share.

—do— 200 Face value 33,573 — —_ —

Rs. 100

purchased

@ Rs. 166/-

per share.

*These shares carried controlling interest,
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(b) The profits on the sale of 1000 and
300 shares of Permanent Magnets Ltd.
were Rs. 2,40,000 (long-term capital
gains) and Rs. 6,874 (short-term capital
gains respectively. The same have been
taxed in the hands of the assessee in the
assessment year 1964-65 and thc tax
paid thereon comes to Rs. 55,451.43.

(c) Does nos arise.

Aggreement with Union Carbide India Ltd.
For Nirodh.

1497. SHRI BABU RAO PATEL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to state :

(a) whether any public tenders were
invited prior to signing a distribution
agreement for the sale and distribution of
Nirodh (Condoms) with the Union
Carbide India Ltd. and if not, the reason
therefor ;

(b) whether the firm is foreign ;

(c) what particular expertise Union
Carbide has 1n selling condoms as stated
in clause V of the agreement ;

(d) the amount spent so far by Govern-
ment in publicity under clause VII of the
agreement ; and

(e) the rcasons why an cxcessive com-
mission of 334 per cent is being paid to
this firm without the firm having to face
any trade risk ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRA SHEKAR):
(a) Public tenders were not invited prior
to signing the distribution agreement. The
Nirodh (Condom) Distribution Scheme
envisages distribution of Nirodh at a sub-
sidised price of 15 paise for 3 pieces and
with a view to achieve the widest possible
distribution in the country, leading firms
having large distribution net work in the
rural areas and wide experience in the
consumers  goods trade including M/s.
Union Carbide India Ltd. were appointed
distributors, through negotiations. Having
regard to the unusual character of the
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product and the fact that such leading
firms do not normally undertake any
agency business, they had to be specially
involved in the Nirodh Distribution
arrangement through protracted negotia-
tions which would not have been possible
through public tenders.

(b) M/s. Union Carbide India Ltd; a
company with 609/ of foreign holding and
40% of Indian holding is incorporated
under the Indian Companies Act.

(c) M/s. Union Carbide India Ltd.’s
expertise referred to in clause (v) of the
Agreement is that in marketing consumer
goods, and Nirodh fall in the category of
consumer goods.

(d) Rs. 9,17,800 has been spent by the
Government of India upto December,
1968 in Nirodh publicity under the Com-
mercial Distribution Scheme.

(e) The commission paid to the firm is
inclusive of the amount to be paid by the
firm to the whole salers, retailers etc. and
is for a number of services rendered,
includirg making readily available use of
its widely established network of retail
sale points the transportation cost of
Nirodh and its publicity material from
the firm's warehouses to a very large
number of retail outlets, intensive convass-
ing by the firm’s salesmen with the retai-
lers to push the sales, diversion of unsold
stocks to other points of favourable sales,
publicity of family planning through the
press publicity of its products etc. Since
the Nirodh is sold at a highly subsidized
price, the commission in absolute terms
is nominal and is not excessive for the
services rendcred.

AgTCTe; & YA § Afgww wrdw W
e e

1498, ot darere arfes : v wreq
% qfeare feavom aar fawte, s
src ware fawre ot og aay & g7
& fr

(%) a1 wgrog & ¥gmyrw A
1 gosrf, 1969 & ¥Tewe £ 37, WY
IJA A Y, AT



67  Written Answers

(=) afz g, @ @ AeET 9
feeam smm @ sl ¥ FR
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gfafa Jamm™m & o aF Afews
oo @ # fra frar & ™
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g

&t gror frart o fad @ W
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ingufeami®Y ®=o F w7 0§
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(@) sed & feat wfo &R
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Iq-AwT wAr Aay faw WA (s
Ao dad) (%) e ().

feord &% afufeas J#% qrar far o
O F Y N HW A AW &
ge&g Frat § AW 9% gEAT W
s & fou ge e fa@iy gderor
T & | G99 g § fFy 1y @Fqw
& gforal ¥ sgEr, foed, 31 a
1967 &% feafs st mr §, wfe
gl geget & (fomd qmmat ¥
g g et aEe At anfaw §)
qfoewra T Seee & fag o a9
Tl FY 56.65 #AT TN ¥ Wy 2
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foqrmar 3

MARCH 3, 1969

Written Answers 68

i faur§ afeqrorg

1500. sft ¥aTw arfem : Fm
fewrf sk faga w1 7z @Oy
a1 $3 fF :

(F) a1 R A AERTT A WO
gt fa=ré afcaremr fY sfaw =
yage A faar g ;

(@) afzgr, @t s§ ax fear
AT AT AT IGFT AT F4T § ¢
Az

() 9§ 9T FE FT FIFA gowT ?

faarf aar faga darer & Iv-wt
(ofr fagsac waw) @ (%) o, 4@

(=) sz (7). s €Y ST
faeot v srsqras agET gy frato

afafy fofazy

1501. «ft Tgae fag et : aaw
exreen @F qfearc frarwa aar famfor,
@ AT A fawra w5t 97 T@W
Y waT 730 5

(%) #=ar feeslt g arsaTaw,
azwrdr qg fantw afafa fafaze #r
N Yfq e AT T

(=) afz g, & Faf 9 ;

() 3% g7 foan ol =iy wf
2 q4q1 978 97 a5 feaar afw &
€ e

(w) #ar wa gfa &1 fasw s
srfagcor g fwar s saar &g
afafy grar faar s ; &R

(¥) =fafa # ag gqfv feg s
udre F 7% & aav afafa sox e
¥ yfy qar fasra & fau w7 fra 2x
Ry E?

exresy Aqr qitae frqtaw el
fante, sy aq ardy  faww
wxe 7 A vz woft (st € e gf):

(w) v g



69  Written Answers PHALGUNA 12, 1890 (SAKA)

(@) wrggw @ix & FTEEAT TA
)

(1) afefr ¥ it o go o
18,71,946.50 T¥ @ WX I¥ TF
graw & w afw 6,94,590.00 T
£

() afafaead & ufw w1 faww
Lol

(v) afafs wv yfvw dx & srfewgor
% arefas s & o o & wE
trafafa ¥t af s e
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farar gar 3 & a8 gfafa &1 Fm
2

Pharmaceutical Factory in Haryana

1502. SHRI SRINIBAS MISRA :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES &
METALS be pleascd to state :

(a) whether it is a fact that a phar-
maceutical factory has been started in
Haryana in collaboration with Bulgaria ;

(b) whether this factory is in the Public
or Private Szctor;

(c) the main features of the collabora-
tion agreement ; and

(d) the estimated capital investment
and whether the investment will be shared?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yas Sir. M/s. Curewell (India)
Ltd., New Declhi were granted an
industrial licence for the establishment
of a new undertaking in the State of
Haryana for the (o of G
Globulin in collaboration with M/s.
Technoexport of Bulgaria.
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(b) The factory is in the Private Sector.,

(c) and (d). The main features of the
collaboration agreement are as follows :

(i) M/s. Technoexport of Bulgaria will
subscribe equity capital to the
extent of 49 of the issued equity
capital of the company (Rs.
13,47,500).

(if) The foreign firm may be paid a
royalty at the rate of 3% (subject
to taxes) on annual net sales for a
period of seven years towards
supply of technical know-how, etc,
for the manufacture of Gamma
Globulin upto international stand-
ards and for permission for the
use of trade marks, patents etc.

(iil) The foreign firm will be paid a
sum of the rupee equivalent of US
dollars 10,000 towards detailed
project report.

(iv) Exports shall be frecly allowed and
the foreign firm shall guarantee
export upto 50%; of the total annual
production of ths item in dry con-
idtion at a price ten per cent less
than the world market price. If
there is a shortfall in exports in
any one year it will be carried
forward for fulfilment in succeeding
year.

There shall be no other payment
for the collaboration.

-

(v

(vi) The Indian firm is permitted to
obtain a loan for the import of
equipment to the extent of Rs.
7,30,000 under the Indo-Bulgarian
credit agreement at 2}9/ interest
payable in eleven cqual annual
instalments, payment commeacing
one year after the completion of
the shipment of the epuipment.

Sectional OfTicers (Electrical) in C.P.W.D.

1503. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND. URBAN
DEVELOPMENT be pleased to state ;

(a) whether it is a fact that the C.P.
W.D. (Electrical Wing) is not consider-
ing the candidates for the post of Sxctional
OfTicers (Electrical) who are possossing
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3‘years’ Diploma in Electrical/Mechahical
Engineering which are the minimum
qualifications for this post ;

(b) if so, the reasons therefor ; and

(c) if not, the number of candidates
interviewed and selected for this post
during 1968 ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI K. K. SHAH):
(a) and (b) . No, Sir. According to
the recruitment rules, a candidate having
a diploma or a degree in Electrical/
Mechanical Engineering from an institute/
institution recognised by the Central
Government is eligible for appoinm-=nt as
Sectional Officer in the Central P.W.D.
Many diploma-holders have been appoint-
ed accordingly.

In view, however, of the fact that a
large number of degrec-holders had
applied along with diploma-holders for
appointment to the grade of Sectional
Officers, graduate engineers have been
given preference over diploma-holders in
the matter of selection since last year.
Recently, again, interviews had to be
restricted, in view of the very large
number of applications received, only to
First and Sscond Class degree-holders in
some cases. This does not mean that
diploma-holders will not be called for
interview when a sufficient number of
graduates is not forthcoming. Even now,
for the Reserved vacancies for Scheduled
Castes and Scheduled Tribes, diploma-
holders are being called for interview.

(c) Till September, 1968, diploma
holders were being interviewed and also
selected. In the New Delhi Zone, 135
diploma-holdcrs were interviewed and
39 were selected for appointment. No
diploma-holder has been interviewed or
inted after September, 1968.

PP

Supply of Archl al and Str
Drawings to the Tenderers

1504. SHRIL S. D. SOMASUNDARAM:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND UR3AN DEVELOP-
MENT b: pleas:d to state :
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(a) whether it is a fact that complete
architectural and structural drawings and
specifications are being made available
to the tenderers along with the notice
inviting tenders as recommended by the
Study Team and accepted by Government
in all C.P.W.D. works throughout India :

(b) if so, thc Major works in which
the structural drawings were supplied
along with the notice during 1967 and
1968 ; and

(c) if not, the reasons therefor and
when it is likely to be implemented ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) to (c).
The information is being collected and
will be laid on thc Table of the House
in due course.

‘No Objection Certificates’ to C.P.W.D,
Staff of Electrical Wing

1505. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is also a fact that
C.P.W.D. Electrical Wing is not issuing
‘No Objection Certificates’ to the appli-
cants who are holding technical posts in
temporary capacity for registering their
names with the Employment Exchange
for higher posts ;

(b) whether it is also a fact that the
Department is not forwarding any appli-
cations seeking for higher technical
posts ;

(c) if so, the reasons therefor ; and

(d) if not, the number of applications
received and number of ‘No Objection
Certificates’ issued during the period
from January to December, 1968 ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)
According to the rules, ‘No Objection
Certificates’ are not required by tempo-
rary employces for registering thcir names
in the Employment Exchange. Whether
any requests reccived nevertheless have
been rejected is being ascertained.



73 Written Answers

(b) No, Sir.

Two applica.ions are forwarded every
year.

(c) On account of shortage of compe-
tent electrical staff, only two applications
are forwarded.

(d) Information is being collected and
will be laid on the table of the House
in due course,

¥g TG § aueTd A § IO e
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1967-68 a& #F1 sEfy § wrdlg
faadt 4% ¥ wor R ¥ ¥
g d%1 ¥ fou wer Ry wew
ET a7 0 o ww fear @,
IFT T AX FT gy F faar
-

Ffy a39t Araet w1t (¥0=
M et ¥ faovm gy st & fod ae- wat #)
¥ for serafus =mw  frot safs & =@ v
1965-66 18.67 1.06 19.73
1966-67 14.34 0.81 15.15
1967-68 26.90 0.72 27.62
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Koradi Super Thermal Station near
Nagpir in Maharashtra

1509. SHRI DEORAO PATIL : Will

the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the latest progress on the Koradi
Super Thermal Station near Nagpur in
Maharashtra ; and

(b) the rcasons for low expenditure
incurred upto the end of the Third Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) General survey, Soil
investigation and first stage geophysical
studies have been completed. 114.97
acres of land has already bcen acquired.
Preparation of drawings, designs and
specifications for power house foundation
are in progress.

Shipments of raw materials required
for fabrication of boilers are being re-
ceived and about 259/ fabrication work
on boilers has been completed so far.

(b) As the contract for turbo-generat-
ing sets was signed in January 1967, no
expenditure was incurred in the Third
Plan. The expenditure during the years
1967-68 and 1968-69 has kept pace with
the progress of work.
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Central Assistance to Punjab and Haryana

1511. SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be
pleased to state :

(a) the amount which has been de-
manded by the Punjab Government
for the ensuing year as assistance from
the Central Government for its develop-
ment plan and how much assistance is
likely to be given ;

(b) whether it is a fact that according
to the interim report of the Finance
Commission, no financial assistance has
been given to Punjab and Haryana, when
it has bcen given to most of the other
States in the country ; and

(c) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Govern-
ment of Punjab did not ask for any
specific amount of Central assistance for
their Annual Plan of 1969-70. The
State-wise allocations of Central assis-
tance for 1969-70 have not yet been
finalised.

(b) and (c). Itis a fact that Punjab
and Haryana are not included in the list
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of States for whom the Fifth Finance
Commission have, in their Interim
Report, recommended the payment of
grants-in-aid of revenues under Aticle
275(i) of the Constitution. This is
because, in the Commission’s opinion,
these two States would not be in need of
such assistance.

Smuggling on Amritsar Border

1512, SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that smuggling
is on the increase on the Amritsar border
and it has considerably increased during
President’s Rule in Punjab ; and

(b) if so, the steps taken by Govern-
ment to check the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) As far as the
Government are aware, smuggling is not
on the increase on the Amritsar border
and there is nothing to indicate that
during the President’s rule in Punjab,
there was any increase in smuggling.

(b) Intensive patrolling and strict
vigilance to combat smuggling are being
continued.

Cinchona Production

1513. SHRIMATI ILA PALCHOU-
DHURY: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government are aware
that during the last catastrophic floods
in North Bengal, the cinchona plantation
suffered heavy losses estimated at about
Rs. 10 lakhs due to damages to crops
and roads, labour quarters, water supply
installations and irrigation systems ;

(b) whether it is a fact that West
Bengal Government’s Rs. 1.5 crores
scheme for development of Cinchona
plantation has received a severe jolt and
set-back on account of damages caused
by floods etc. and also on account of
West Bengal’s Fourth Plan having been
slashed down considerably ; and
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(c) if so, the details of steps proposed
to be taken to meet the situation effec-
tively both by the Central and State
Governments as cinchona product exports
in 1967-68 earned foreign exchange of
about Rupees one crore ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) (a) and (c).
The information is being collected and
will be laid on the table of the Sabha in
due course.

Raising of Capital by Companies

*1514 SHRI N. R. LASKAR :
SHRI R. BARUA

Will the Minister of FINANCE be
pleased to state.

(a) whether it is a fact that Govern-
ment have allowed seven companies to
raise capital amounting to Rs. 2.64
crores ;

(b) if so, whether the five firms out
of seven have been asked to issue bonus
shares amounting to more than Rs. 2.64
crores ;

(c) the names of the seven firms which
have been allowed to raise the capital

(d) whether there are any other firms
which have applied for raising the capi-
tal ; and

() if so, their names and reasons for
not considering them along with the
seven firms ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
Controller of Capital Issues makes weekly
(or sometimes fortnightly) Press announ-
cements given particulars of consents
for issues of capital accorded by him
during the previous week (or fortnight).
In the second half of December 1968,
seven companies were allowed to issue
capital amounting to an aggregate of
Rs. 2. 64 crores and of these, 5 com-
panies were given permission to issue
bonus shares (by capitalisation of
reserves) aggregating Rs. 1.73 crores.
The names of these companies, the type
of issue and the amount involved in each
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case are indicated in the statement laid
on that table of the House. [Placed in
Library See. No. LT—186/69].

(d) and (e). Applications from com-
panies for consent to issue capital are
received continuously throughout the
year and are dealt with as' and when
they are received in the office of the
Controller of Capital Issues. Therefore,
the question of considering all the
applications simultaneously at any point
of time does not arise.

Formulation of Resource-Based Plan

*1515. SHRI R. K. AMIN :

SHRI S. K. TAPURIAH :
SHRI K. P. SINGH DEO :
SHRI C. MUTHUSAMI :
SHRI R. R. SINGH DEO:

Will the Minister of FINANCE be
pleased to state :

(a) whether the All-India Economic
Conference was held in Hyderabad ;

(b) whether in his inaugural address,
he stressed the need of formulation of
resourcc-based Plan ; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) There was no reference to the
need of formulating a resource-based
Plan in the speech.

(¢) Does not arise.

Hindustan Housing Factory Ltd

1516. SHRI PREM CHAND
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state :

(a) the authorised and paid up capital
of the Hindustan Housing Factory Ltd.,
at the time of its setting up and the
figures as on the 31st March, 1968 ;

(b) the amount of loan which the
factory owed on the 31st March, 1968
to the Central Government, banks or
other parties separately ;

(c) the amount which has been paid
as interest by the factory during the last
three years ;
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(d) the working resuits of the last
three years, and the extent of profit and
if loss was incurred, the main causes for
the loss ; and

(e) the estimates for 1968-69 ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH). (a)

Authorised Paid-up
Capital Capital
When set up  Rs. § lakhs Rs. § {akhs
(1953)
On the 31st Rs. 75 lakhs Rs, 48.99
March 1958 : lakhs
(b) To the Central Govern-
ment ... Rs, 35,35,578
To Banks and other
parties. Nil

(c) Rs. 7.65 lakhs.

(d) The profits earned by the Factory
during the last three years are given
below.

(In lakhs of Rupees)
1965-66 1966-67 1967-68
(i) profit be- 16.83 6,77 19.63

fore tax

(ii) Tax pro- 890 360 10.34
vision

(iii) Profit after 7.93  3.17 9.29
tax

(e) A profit of Rs. 11.84 lakhs (before
taxation).

Tenders for Allotment of a restaurant
In Mohan Singh Market Defhl.

1517. SHRI M. L. SONDHI ; Wil
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a notice
inviting tenders for a restaurant in
Mohan Singh Market appeared in Press
before it was approved by the Delhi
Administration ; and

(b) if so, whether Governmeht propose
to fix the responsibility for such a lapse
on the part of New Delhi Municipal
Committee authorities ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY PLANNING AND
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WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI B. S.
MURTHY); (a) Yes. N. D. M. C. has
intimated that it is not necessary for the
Committee to obtain the approval of
Delhi  Administratioa  before inviting
tenders in such cases.

(b) Docs not arise,

Bonus and Residential Accommodation for
N. D. M. C. Employees.

1518. SHRI M. L. SONDHI: Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND DEVELOPMENT be
pleased to state :

(a) whether it isa fact that 500 empl-
oyees of the Electricity Department of
the New Delhi Municipal Committee
have not be=n paid bouns in the last ten
years ;

(b) if so, the action taken to redress
their grievances ;

(c) whether it is also a fact that most
of the employees of the New Delhi
Municipal Committee have not been
provided with residential accommodation ;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) N»
Bonus is paid to the workers of the
Electricity D:zpartment of the N. D. M.
C. as the Committee is not covered
under the Payment of Bonus Act, 1965.

(b) Doss not arise.

() Yes.

(d) Out of a total strength of 6000
employees of all categories, residential
accommodatinn has been provided to
1800 employecs, As the number of
quarters is limited, every employee can-
not be provided with a quarter.

Relief to Chemical Industry

1519. SHRIP. N. SOLANKI :
SHRI V.. NARASIMHA
RAO:
SHRI S. K. TAPURIAH :
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SHRI D. R. PARMAR :
SHRI J. MOHAMED IMAM :
SHRI C. C. DESAI :

Will the Minister of PETROLEUM
AND CHEMICALS and Mines and
Metals be pleased to state :

(a) whether there is a demand for
giving relief to Chemical Industry to
enable it to increase production, improve
efficiency and lower costs of production ;
and

(b) if <o, the rcaction of Government
tkereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND MEALS (SHRI D.R. CHAVAN) :
(a) and (b). Yes, Sir. Details of the
relief sought and of Government’s
reactlon thereto arc being collected and
will be laid on the tabls of the House in
due course.

Quacks as eye Specialists in Villages
in Delhi

1520. DR. KARNI SINGH. Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND DEVELOPMENT be pleased to
state :

(a) whether it is a fact many quacks
go round the villages of Delhi as *Eye
Specialists’’ and several ignorant villagers
have lost their eye sight in this pro.ess
while ‘‘quacks’’ disappear after collect-
ing fees ;

(b) whether it is also a fact that in
some cases the ‘‘quacks™ collected the
fees without attempting an operation
and showed patients a piece of onion
skin as the film extracted from the eye ;
and

(c) the preventive mcasures Govern-
ment propose to take to check these
dangerous ‘‘quacks”’ ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MARUTHY) : (a)
and (b). Government have no informa-
tion other than the news item in the
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Hindustan Tims, dated the 18th Decem-
ber, 1968.

(¢) Declhi Administration conducts eye
camps in rural areas under the care of
Senior Eye Specialists so that the rural
public may avail of the facilities of
of Specialists. Penal provisions exists
in the Indian Maedical Council Act,
1956, to check the activities of quacks.

Assessment of Working of Indian Oil
Corporation

1521. SHRI K. LAKKAPPA:
Dr. SUSHILA NAYAR:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether Government have made
the assessment of the working of the
Indian Oil Corporation during the last
five years ;

(b) if so, the nature of irregularitics
found during the above period ; and

(c) the nature of action taken in

this regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS (SHRI D.R.
CHAVAN): (a) This is a continuing
process. The performance of the
Indian Oil Corporation has also been
examined in detail by the Public
Undertakings Committce and the Esti-
mates Committee of the Parliament.

(b) These have been indicated in
the Central Government Audit Reports
(Commercial) relating to the respective
years, the Thirty-fifth and Thirty-sixth
Reports of the Public Undertakings
Committee and the 50th Recport of the
Estimates Committce, which wcre placed
before the Parliamnet.

(c) Wherever  necessary,
measures have been taken.

Delegations sent abroad by the Minstry
of Finance

1522. SHRI K. LAKKAPPA
DR. SUSHILA NAYAR

Will the Minister of FINANCE be

remedial
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pleased to state:

(a) the number of delegations sent
by his Ministry abroad during the last
two years ;

(b) the names of countries visited
by those delegations ;
(c) the amount spent by each

delegations ; and

(d) the results achieved thereby?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The
information is being collected and will
belaid on thc Table of the House as
soon as it is available,

Business transacted by Life Insurance
Corporation

1523. SHRI K. LAKKAPPA:
SBRI A. SREEDHARAN:

Will the Minister of FINANCE be
pleased to state:

(a) the total number of new policies
issued by the Life Insurance Corporation
during the period from the 1Ist April,
to 31st December, 1968 ;

(b) how it compares with the pre-
ceeding years ;

(c) the total number of lapsed
policies during the year 1967-68 as
compared with the preceeding year ; and

(d) the bonus declared during the
above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI). (a) and

(b):
Period Number of new
Policies issued
1.4.66 10 31.12.66 8,78,163
1.4.67 to 31.12.67 9,45,437
1.4.68 to 31.12.68 9,48,988
(¢) The total number of lapsed

policies, less those revived, during the
year 1967-68 was 4,62,508 compared to
4,93,876 during the previous year.

(d) The bonus declared on parti-
cipating  policies fssued by the
Corporation, as a result of the last
biennial valuation as at 31.3.67, was
Rs. 20 per thousand sum assured per

.
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annum for Whole Life policies, and
Rs. 16 per thousand sum assured per
annum on Endowment Assurances:
These rates are the same as those
declared at the previous biennial
valuation as at 31.3.65. For policies
issued by the erstwhile insurers, bonuses
are declared in accordance with the
Life Insurance Corporation (Classifi-
cation of Policies for Differential
Bonuses) Regulations 1961.

The valuation of the Corporation is
conducted once in two years. The
pext valuation will be made as at the
31st March, 1969.

Malabar Fertilizers, Mangalore

1524 SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) the authorised and paid-up capital
of the Malabar-Fertilizers, Mangalore
at the time of its setting up and as on
the 31st December, 1968 ;

(b) the amount of loan which the
company have taken from the Central
Government, banks or other parties
separatcly as on the 31st December, 1968;

(c) whether it is a fact that the
said company was set up with the
collaboration of a foreign firm and the
same has been withdrawn ; and

(d) if so, the causes under which the
collaboratfon has bcen withdrawn and
the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PRTROLEUM
AND CHEMICALS AND MINES
AND METATLS (SHRI D.R. CHA-
VAN): (a) The Malabar Chemicals &
Fertiliszers Ltd. was incorporated as a
public limited company on the 9th
January, 1967. On 4th  February,
1967, sanction of the Controller of
Capital Issues was obtained for issue
of capital upto Rs. 15.0 crores. On
7th February, 1967 the company issued
Rs. S crores capital, 507, to foreign
partners and 509 to the Indian partners,
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As on 3lst December, 1968, the paid
up capital amounted to:

Indian: Rs, 25,60,090
Foreign: Rs. 25,00,000
(b) Nil.

() The company was formed with
the collaboration of M/s International
Development & [Investment Co. Ltd,,
Nassau, Bahamas. M/s. IDIC has since
withdrawn from the project.

(d) M/s. LD.I.C. have withdra n
from the project as they could not
arrange the necessary foreign exchange,

Insurance Claims of Indian Nationals
in Insurance Ceylon

1525. SHRI B. K. DASCHOW-

DHURY :

SHRI SAMAR GUHA :

SHRI K. LAKKAPPA :

SHRI SURENDRANATH
DWIVEDY :

SHRI J. AHMED :

SHRI DINKER DESAI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it 1s a fact that many
leading Insurance Companies in Ceylon
offered  policies for acceptance to
Indian Nationals in Ceylon agreeing to
pay all benefits and claims under such
policies in India, in Indian currency,
when the insured returned home ;

(b) whether the Life
poration has refused
repatries in India ; and

Insurance Cor-
claims to the

(c) if so, the steps which Govern-
ment propose to take to help Indian
repatriates in  getting their  claims
settled ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) Yes,
Sir. Indian  insurers operating in
Ceylon had issued to Indian Nationals
residing in Ceylon insurance policies
which policies were payable in  India
in Indian currency subject to the
permissionof the Ceylon Exchange Con-
trol Authorities.

(b) and (c): As the premiums under
such policies were collected in equi-
valent Ceylon, Currency in Ceylon,
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the claims according to the Exchange

Control  Regulations of Ceylon can
be paid to the repatriates in
India only after  obtaining  the

permission of the Exchange Control
Authorities of Ceylon. The Corpora-
tion has not faced any diffculty in
obtaining such permission except in the
case of one individual and the payment
of claim in that case is pending. The
Corporation is awaiting the coutcome
of the representation saild to have been
made directly by the individual con-
cerned to the Ceylonese Authorities,

Expansion of Capacities by Foreign
Owned Refineries

1526. SHRI B.K. DAS CHOWDHURY :
SHRI MANIBHAI J. PATEL :
SHRI P.M. SAYEED :

SHRI D.N. PATODIA :
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES

AND METALS be pleased to state:

any proposal

(a) whether there is
refineries

to allow the foreign-owned
to expand their capacities ;

(b) if so, the terms
put forward by Government
regard; and

(c) the reactions of the refineries in
regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES

and conditions
in this

METALS AND (SHRI D.R. CHAVAN) :

(a) No.
(b) and (c) Do not arise.

Evasion of Taxes and Excise Duty
by Birla Concerns

1527, SHRI SATYA
SINGH :
SHRI P. GOPALAN:
SHRI R. UMANATH:
SHRI GANESH GHOSH:

Will the Minister of FINANCE be
pleased to state ;

(a) whether it is a fact that his
Ministry is enquiring into a large
number of charges rclating to evasion
of taxes and excige duties by the Bira
concerns ;

NARAIN
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(b) if so, the number of chargesin
which prima facie cease has been

establish; and

(c) the action taken in each charge ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARIJI DESAI) : (a) Yes,
Sir.

(b) and (c): Oathe income-tax side,
the charges in respect of which prima
facie case is established broadly fall
into the fallowing five categories :

(i) Payment of large salaries to
ladies and other close relatives of
top executives;

(li) wrong claim of rebate ou profits
on export sales although uo profits
on exports sales were earned;

(iii) under-valuation of stocks ;

(iv) inflation of expenses under the
head ‘Publicity Account’; and

house properties at
income whilc
assessment  has

(v) transfer of
low prices. The
had escaped

already been brought to tax or
action has been taken to bring
the same to tax.

As far as Customs and Central

no evidence of
of duty was

Excise are concerned,
any organised evasion
found. Certain prima  facie  short
levies were however, noticed  during
the checks and suitable action has
been taken.

Taxes due from M/s Tumer

Morrison & Co.

SHRI BABURAO PATEL :

SHRI YAIJNA DATT
SHARMA :

SHRI GEORGE FERNANDES

Will the Minister of FINANCE be
plcased to state :

(a) whether it is a fact that the
Income-Tax authorities have not realized
tax dues amounting to over Rs. 3 crores
from the Haridas Mundhra concern-
Mzcssrs Turner Morrison & Co. since the
28th Pebruary, 1964, despite the attach-
mant of properties of the concern;

(b) the.reasons for the delay; and
(c) the steps taken by the Income-tax
authorities to recover the dues; and

1528,
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(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESALI) : (a) No, Sir.
Income-tax due from M/s. Turner
Morrison & Co, Ltd. is Rs. 7.50 lakhs
only. The realisation of this amount has
been stayed by the High Court of
Calcutta. .The company is solvent and
hence attachment of its assets has not
been considered necessary.

(b) to (d). Do not arise.
wEAIN &1 wEREA

1529. oft ATCIqW TAEY WAL :
&t 7w TaEq faet
&t BTN ANE :
it wren fag g :
st S qwE @

Fq7 TTeen qF qfcae fRatww qan
famtm, strara ol an< faswg 550 a8
T FT FT F fF

(F) 71 g &= & & afaw
AT qFAA F g T I9-
gfafg Y aw@wR d a8 T . g &
T A PN A ATgwT A i |
ayr w9 fear sr Sfge arfs
FT §7 A qgA gl 9w Fear &
fou wfas gfagrel & sgaear 1 o7
¥ ; AR

(=) afzgh, @ aX ¥ FwR
=Y #q7 wfafwar § ?

wreey qar qfeare frdwa s
famfor, srare aqr AT faww
wwrea ¥ vow W (W wo go gfw)
(%) ot 7

(=) =g w1 adf vzar

Realisation of Sales Tax at -
Production Source

1530. SHRI NARAIN SWARUP
SHARMA ;
SHRI RAM
VIDYARTHI :
SHRI BAL RAJ MADHOK :

SWARUP
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SHRI BHARAT
CHAUHAN:
SHRI S. C. SAMANTA:
SHRI OM PRAKASH TYAGIL:
SHRI BEDABRATA BARUA;

Will the Minister of FINANCF be
pleased to state:

SINGH

(a) whether the Central Government
have mooted any proposal for the
realisation of Sales tax at the production
source at the time of despatching goods
therefrom; and

(b) if so, the details thereof and if
not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARIJI DESAI) (a) No, Sir.

(b) As levy of tax on sales or purchases
of goods (other than newspapers) taking
place within a State is a State subject of
taxation under the Constitution, the
question of Central Government making
any such proposal does not arise.

aeeIt & AT w7 qEIT AT

1531, ft Arerawr eveq Wl :
st 7w weq faardt
=t qETH wEE
st wren fag 9ty
=t fao axfaegy tra :
&t To o ATA® :
lﬂgogom:
&t AW ST @i
o o gEFwg W ¢
oft stfrw= :
st o ¥o fag :
sft daem d8/d
ﬁio!oi‘!ﬂf:
st graaTe dam
st arq oW wfgea
=it mrfefem oty :
st A=y gATT WA
w1 faw 5 gg A ®r FAT
wr fF
(%) Sr-gew & wiwsfat ar
AATAL, 1968 ¥ s aw @ar, wif
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AR a7y A fean-frat Ao ¥
T T g

(=) arer oFEd Fy  feaw  afa-
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3¢ fre w1t & e Ry m §

(7) o S & dT-ges wT
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;AR
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& {o7 gt w1 f5g g T
Fraafg # & faarc & ?

Iu-gaT= WA qar faw WA (s
werest Fard) (%) SO fgd Ao T
arorg frat s ael & SAr-gew
fawmr 7 1-11-68 ¥ 15-2-69 &Y wafa
# Y |YAT, 91 q9r gHA AT qF,
IgFT A frfefaa § - —
araT eq
1725 fFo  14.55 %3

Ao TA (FFTHT)
(i) =iy 29,057 fvo  85.06 =T
o TY (FFT)
41,05 Q¥

T ()
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frata &Y FTEAEY, AN T9T AIC-
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TFaraT 1968 & wa 9% 95 1 qTASY
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F I 0T IAT T AT wgATdy g
A F arz @ faare fFar ar a@war
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(i)
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N frt o 19 & faors
FETedl ¥ gEEH N wIAE W @
21 w7 Awet & siw-qyae @O &
ST 9T TR T 6y Ay )

for At & ~-frdds A wTd-
ardt & & 3 &, I A 38 wrw
WA ge7 FT A1 =7 fwam qur g

(%) o5 amfedt & sdy ww
aar frafa £ s T qEaT SR &
s T@ AL for ge & &
drar-ges  (FoteE)  weqrRw, 1969
It 7 afafo saeeqr v W
gfez ¥, dar-gew wfafraw, 1962 &
fadry STt T IvEew fear T £
wigt aF ¥ 9T frgrw w1 o g,
geuRy AT AW ¥ genid o fed
m fram qur afegeam) ¥ gy
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Y gt Wiy Y sET ¥ AT
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sreqTR ¥ a47 3% aemia ard fey
 frawl qar afegeama & Ivaew
g e wfugfes aqel N @ &
el & art ¥ g 3@ s e,
afegfan aegat & st 3w & £
IT% At ¥ fgara-fear waar gom,
ITHT &Y & AT qqr fadt AR
¥ sl grlt, awr @A wifa ¥ Ife
grawTY T gl |
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W ww<t T et wr fwtor

1532, «ff arerqor vreq b :
sft JTATTTE W
st zw fagrdr R :
wft frgres Ferg
sft Torofte fag -
st g wm
st arfrw= :
w7 wareen gy qfcare fravoa s
formtor, srrae awt avdw fawra W
I T & FAT HA
(%) % ww ™ fray e TN
T FEATT 9T W T AT a9t ¥ qar
arg ad ¥ faolt § ¥ g ¥
wsarfel & fo fea-fem aeht o
e ¥ O fRaY AT A
iR
(=) =T ffay o= # efwfr &
TE & AT 3T 9T INAT | fvaar @S
g ?
wew aar qfcare frtom e
frmtter, straTe awr AT fewre W
(oft %o o wmm) : (¥) =T (7).
gaaT uhlaa &1 @ ¢ 9% qa1 gwy
AT @S 9T @ & Jraet |
Hindustan Organic Chemicals Ltd.

33. SHRI PREM CHAND
VERMA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) when the Hindustan Organic
Chemicals Ltd. was set up and what were
its aims and objects ;

(b) whether the targets of setting up
units according to projects reports and
their production and development targets
were achicved and if so, when and how
and if not, the reason therefor ;

(c) whether any foreign collaboration
was involved in the setting up of the
Company and if so, thc names of the
countries which collaborated and how
much foreign exchange as ajd was
received ;
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(d) the items which the Company at
present is producing and the extent of
p-oduction and whether these products
are upto the international standard ;

(e) the figures of production and sale
during the last three years and how much
of this production was exported; and

(f) whether there are any difficulties
with which the company is faced at
present and how Government propose to
remove them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) (a)
Hindustan Organic Chemicals was incor-
porated as a company on 12.12.60 for the
manufacture of basic chemicals and
intermediates required for the chemical
industry. Full details of the aims and
objzects of the company have been spelt
out in the Memorandum and Articles of
association of thc company which is a
published document.

(b) to (d). According to the original
plan the project was to be set upin
collaboration with four West German
firms. It was, however, felt that due to
changes in the chemical ficld in India
and elsewhere thc project as originally
envisaged would be uncconomic and was
therefore ultimately dropped. The pro-
ject was revised subsequently and
capacities for various items to be manu-
factured were fixed afresh. The project
is at present under implementation and
the production has not yet commenced.
There is no foreign collaboration as such.
The foreign exchange component of the
project is however b:ing largcly met
from credits available from Japan and
Sweden.

(e) Does not arise since the company
has not gone into production.

(f) The construction work is pro-
gressing satisfactorily.

Demand of Himachal Pradesh Govera-
ment for Sharing of Royaity om
Power generated from H. P. Waters

1534. SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
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be pleased to refer to the reply given to
Unstarred Question No. 1010 oa the 18th
November, 1968 and state:

(a) whether any progress has been
made on the demands of the Himachal
Pradesh Government for the share of
royalty on power generated from
Himachal Pradesh Water and share in
betterment levy eharged by the beneficiary
States;

(b) the names of the State which are
involved and their reaction thereto;

(¢) whether any meeting of the con-
cerned States was held; and if so, the
result thereof?

THE DEPUTY MININSTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). The matter is
under consideration.

Bill for raising Marriageable Age

1535. SHRI HEM RAJ: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
be pleased to refer to the reply given
to Unstarred Question No. 33 on the
11th Novemb:r, 1968 and state :

(a) whether the opinions of all the
State Governments and Union Territories
have been received regarding the raising
of the marriageable agz limit ; and

(b) if so, the rcactions of each State
Government and the Union Territory ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT. (DR. S. CHANDRASEKHAR) :
(a) Not so far.

(b) The reactions of the State Govern-
ments and Union Territories from whom
replies have received so far are given in
the enclosed statement.

STATEMENT

States/Union Territories which are in
favour of raising the minimum agoe at
masriage t0 21 years in the case of males
and 18 ycars in the case of females
are—
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Kerala, Madhya Pradesh, Maha-
rashtra, Punjab, Uttar Pradesh and West
Bengal ; and Union Territories of Anda-
man and Nicobar Islands, Delhi, and
Laccadive, Minicoy and Aminidive Is-
lands.

The Governments of Kerala and Delhi
Administration have suggested a still
higher minimum age at marriage for
males viz, 25 ycars. The Government
of Kerala have also suggested the mini-
mum age at marriage for females as 20
years.

The Governments of Assam and Har-
yana arc agreeable to the minimum age
at marriage being raised to 20 years
and 19 years respectively in the case of
malesand 16 ycars in the case of fe-
males.

The Union Territories of Dadra and
Nagar Haveli and Pondicherry are not
in favour of making any change.

Nagaland and N.E.F.A. have no com-
racnts to make.

Arrears of Taxes

1536. SHRI HIMATSINGKA :

SHRI HEM RAJ:

SHRI YOGENDRA SHARMA :

SHRI YASHPAL SINGH :

SHRI S. K. TAPURIAH :

SHRI OM PRAKASH TYAGI :

SHRI PRAKASH VIR
SHASTRI :

SHRI S. C. SAMANTA :

SHRI YAJNA DATT
SHARMA :

SHRIMATI SAVITRI
SHARMA :

SHRI SAMAR GUHA :

SHRI HUKAM CHAND
KACHWAI

SHRI SHIV KUMAR
SHASTRI :

SHRIMATI ILA
PALCHOUDHURI :

SHRI SRADHAKAR
SUPAKAR :

SHRI VISHWA NATH
PANDEY ;

SHRI D. N. PATODIA :

Will the Minister of FINANCE be
pleased 1o state :

(a) the total extent of arrears of
Income-tax, Wealth-tax, Estate Duty,
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Gift Tax and corporate taxes as on the
31st December, 1968 ;

(b) the number of individuals with
arrears of Income-tax or Wealth tax
above Rs. 1 crore and names of indi-
viduals with such arrears above Rs. §
crores and the names of thc companies
with arrears of corporate taxes together
amounting to above Rs. § crores ; and

(c) the efforts which have been and
are being made to collect arrears of
Central taxes with a view to avoiding
further taxation during the next year ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
requisite information is being collected
and will be laid on the Table of the
House as early as possible.

(c) Some of the steps that have be=n
taken to expedite the recovery of direct
taxes arc detailed below : —

(i) Taking over of recovery work
hitherto done by officlals of the
State Government.

Taken over fully in Commis-
sioner’s charges of Delhi, Andhra
Pradesh, Gujarat and Rajasthan.
Taken over partly in Commis-
sioners® charges of West Bengal,
Madras, Mysore, Uttar Pradesh
and Bombay.

(1) Introduction of scheme of func-
tional distribution of work in 79
ranges of Inspecling Assistant
Commissioners. Here the collec-
tion of taxcs is made the specific
function of one or more Income
Tax Officers.

(iii) Responsibility  for appropriate
action in cases where arrears are
outstanding has beoen fixed on
particular officers as under :

Income-tax Officer... Cases of arrears
below Rs.1 lakh.

Inspecting Assistant... Cases of arrcars

Commissioners. over Rs.1 lakh and

below Rs.S lakhs.

. Cascs of arrears

over Rs. $ lakhs,

Commissioner of
Income-tax.
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(iv) Creation of Special Recovery Units
in the Commissioaers’ charges to look
after the expeditious recovery of outstand-
ing demand.

(v) Rates of interest in case of delayed
payments has been raised from 69 to 9%
with effect from 1st October, 1967.

U.S. Aid

1537. SHRI HIMATSINGKA :
SHRI S.K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Government of
U.S.A. have recently declared their
intentions for giving financial aid to
developing countries during 1969-70 and
if s0, the tolal extent thereof;

(b) how mnch of this aid is expected
by India and how far this will satisfy
India’s demand for such aid from the
U.S.A. ; and

(c) how far India’s expectations of
foreign aid from the U.S.A. during that
year would remain unsatisfied and the
steps taken by Government to find
altermative resources to meet such aid
requirements ?

THE DEPUTY PRIME MINISTFR
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
U.S. President has requested the U.S.
Congress for a total appropriation of U.S.
$ 2,347.8 million for economic assistance
to developing countries for U.S, fiscal year
1970 (July 1, 1969—Junc 30, 1970)
as part of his budget proposals for
1970.

(b) and (c). In the absence of infor-
mation on country-wise allocations, it
is not possible to say how much of this
aid India can expect to reccive and the
extent to which India’s requirements
will  be met from the United States.
Moreover actual aid flows available to
India and to other countries will depend
on thc aid appropriation that will be
finally voted by the U.S. Congress.

C.P.W.D. Enquiry Office, Netaji Nagar,
New Dehhi

1538. SHRI M.D. SONDHI: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
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ING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the
Enquiry Office of Nstaji Nagar docs not
maintain the complaint register accord-
ing to the new number allotted to the
quarters; and

(b) if so, the reasons for not issuing
instructions to maintain the register
according to new numbers ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and
(b).  Whilc lodging complaints in the
Enquiry office, Nctaji Nagar, most of
the allottces were quoting the old num-
bers of their houses and only a few of
them were quoting the new numbers,
The complaints were, therefore, regis-
tered in the complaint register according
to the quarter number quoted by the
allottees. The complaint register s,
however, now being maintained
according to the new quarter numbers
only.

Petroleum Deposits in East and West
Godavari District, Andhra Pradesh

1539. SHRI V. NARASIMHA
RAO : Will the Minister of PFTROLE-
UM AND CHEMICALL AND
MINES AND METALS be pleascd to
state :

(a) whether it is a fact that petro-
leum deposits have been located in the
coastal areas of East and West Godavri
District of Andhra Pradesh;

(b) whether the Oil and Natural
Gas Commission’s experts have examined
the arca and any test borings have been
madc;

(c) if so, the quantum of crude oil
likely to be explored from the deposits
annually; and

(d) if not, the reasons for the delay
in undertaking test borings ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHANAN) :
(a) No.
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(b) Geological, gravity and magne-
tic and seismic surveys have been carried
out, including shallow drilling to know
the stratigraphy of the alluvium-covered
plains. However, so far no deep well
has been drilled to test the presence of
crude oil/natural gas.

() At present no indication about
the presence or otherwise of the crude oil
can be given.

(d) The seismic surveys have not so
facr indicated by presence of a favour-
able structure worth testing by drill-
ing.

Proceedings Against Lekhpals of U.P.
for not Achieving Family
Planning targets

1540. SHRI MADHU LIMAYE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that in Uttar
Pradesh under President’s Rule (Decem-
ber, 1968 to January, 1969), 20
lekehphals have been proceeded against
by Government for their failure to
achieve family planning targets;

(b) whether Governm:nt realise the
grave implications of this;

(c) whether Government’s attention
has been drawn to cases of use of bribes,
forces and deceit to achicve these targets
throughout the country ; and

(d) if so, whether Government would
reconsider the whole policy as also
the proccedings mentioned in part (a)
above ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHADRASEKHAR) :
(a) The Government of Uttar Pradesh are
collecting the information on this point
and the same shall be laid on the Table
of the Sabha as soon as available.

(b) and (d). This will be considered
after information on the point mention-
ed in part (a) of the question becomes
available.
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(c) Strict instructions have already
been issued and reiterated by the State
Government for avoiding use of coercion,
or deceit. The State Government have
indicated that if there are any aberra-
tions, suitable action would be taken
against the erring officials.

Lift Irrigation Scheme, in Banda
district U.P.

1541. SHRI JAGESHWAR YA-
DAV :  Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether he has considered the
proposal sent to him during the last
session to draw water from the Jamuna
near Barauli village and from ponds
near village Lakhanpur under the lift
irrigation seheme for helping Ken Canal
and Baura Canal in Banda district in
Uttar Pradesh for irrigating land {lying
along the Jamuna;

(b) whether any more such scheme
would be sanctioned for this district
solve drought problem there; and

(c) the decision taken by Govern-
ment after conducting a survey in regard
to Barcha-Badhian dam ?

THE DEPUTY MINISTER IN THE
MINISTRY IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Lift irrigation schemes
from Yamnna river at Lakhanpur and
Barauli villages are under active consi-
deration of the Government of Uttar
Pradesh and will be taken up as soon
as power facilities are extcnded to the
area.

(b) The following six lift irrigation
schemes are already under construc-

tlon,
1. Bankat 4 Rajapur
2. Madanpur 5. Jeharpur
3. Kanwara 6. Alona

(c) The reference is presumably to
the Baghain Dum Project which is a
joint scheme of Uttar Pradesh and
Madhya Pradesh and is reported to be
under examination by the Government
of Uttar Pradesh.
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Survey of Power Projects in
Andhra Pradesh

1542. SHRI GADILINGANA
GOWD : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether any survey has been
made in respect of some power projects
likely to be taken up during the Fourth
Five-Year Plan in the State of Andhra
Pradesh;

(b) whether the State Government
have approached the Centre in regard to
opening of certain new Power projects
on priority basis during the Fourth
Plan Period ; and

(c) if so, the details thereof and
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD) : (a) Survey & investigations
relating to the Nagarjunasagar pumped
storage hydro electric scheme which has
been proposed by the State Government
for inclusion under the Fourth Plan have
been completed.

(b) and (c). The programme for
power development in the Fourth Plan
has not yet been finalised.

Increase in Cardiac Diseases in Delhi/
New Delhi.

1543. SHRI GADILINGANA
GOWD : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whetheritis a fact that a large
number of people in Delhi/New Delhi
are suffering from Gardiac diseases and
the percentage is much higher than other
States;

(b) if so, the reasons therefor;

(c) whether Government propose to
take up any remedial steps in this regard;
and

(d) if 80, the details thercof and il
not, the reasons therefor ? R
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI B S.
MURTHY) : (a) A large number of
people in Delhi/New Delhi are reported
to be suffering from Gardiac diseases.
However there is nothing to show that
the percentage of such cases in Delhi/

New Delhi is higher than in other
places.
(b) Some of the risk factors are

smoking, obesity, stress of urban life and
sedentary work.

(c) and (d).
proper appreciation of the
causative factors among the
affected.

New Incentives for Family Planning
Programme

1544, SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) the new incentives announced so
far by Government to give a boost to
family planning schemes ;

(b) how far these incentives have
helped in the furtherance of those
schemes ; and

(c) the percentage of population,
State-wise, taking advantage of these
incentives ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) No incentives are offercd to p:rsons
with a view to attracting them towards
family planning methods. A volunteer
who offers himsell for sterilisation opecra-
tion/IUCD insertion is paid some money
as part compensation for loss of
wages, transport charges and other inci-
dental expenses. Conventional contra-

What is needed is a
known
people

ceptives including Nirodh (condoms) are
provided free or at highly subsidised
rates.

Awards are given to medical and para-
medical personnel and other workers and
institutions for outstanding performance
under the programme. In geacral the

Written Answers 106

Pamily Planning Programme maintains
the concept of its acceptance on a
voluntary basis,

(b) Together with increased motiva-
tional efforts and spread of the Family
Planning message through several mass
media, the system of awards and payment
of compensation money has also helped
in the furtherance of thc programme.
The actual cxtent to which the programme
has progressed due to the measures about
awards and compensation moncy only
cannot be assessed.

(c) The required information is not
readily available.

Allotment of Land to House-Building
Cooperative Societies Near Second
Jamuna Bridge, Delhi

1545. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi Dcvclopment
Authority are contcmplating to rclease
a large acrcage of developed land to a
few societics near the second Jamuna
bridge for house-building construction
in the very near future ;

(b) if so the names of the House-
Building Socicties under consideration
and their membership ;

(c) the time by which they are likely
to get the land ; and

(d) the rate per square yard of the
devcloped/approved land to be charged ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) It
is proposed to allot land to Group IV
Cooperative House Building Socictics
across Jamuna bridge, after completing
all formalitics relating to acquisition.

(b) A list containing the required
information is laid on the Table of the
House [Placfd in Library, See No. LT—
187/69)

(c) Acquisition proceedings of the land
are in progress. The possession of land
is likely to be handed over to the
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Societies soon after the land is acquired
and posscssion has beea taken.

(d) Undeveloped land is being allotted
to Group 1V Cooperative House Building
Socicties. The premium for land has
been fixed @ Rs. 8/- per sq. yd. and
zonal road contribution @ 50 paise per
sq. yd.

Fore ign Exchange Position
1546. SHRI S. M. BANERJEE :

SHRI YAJNA DATT SHARMA:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 3760 on the
9th December, 1968 and state :

(a) whether the position of foreign
exchange has shown any improvement
since then ; and

(b) if not, the further steps taken to
improve the conditions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
basic trends of improvement in exports
and rcduction in imports have continued
beyond the period covered in the reply
given to Unstarred Questior No. 3760
on 9th December, 1968. Since then two
repayments have been made to the IMF
amounting to a total of $ 70.5 million,
after which thc rescrves declined by
$ 55 million betwecn 1st December, 1968
and 3lst January, 1969, Continued
attention is being given to export pro-
motion and import substitution.

Assistance to U.P.

1547. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleaced to
state

(a) whether the Government of U.P.
had demanded financial aid to better the
conditions of the people of Eastern
Districts of U.P. for the year 1968-69 ;

(b) if so whether any financial aid
was given ; and

(c) if so, the amount thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a). No, Sir.

(b) and (c). Do not arise.

MARCH 3, 1969

Written Answers 108

Kameng Project in Nefa

1548. SHRI S§. M. BANERJEE:
Will the , Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Kameng Project in
NEFA has been abandoned ;

(b) if not, when the work is likely to
start ; and

(c) the details of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). No, Sir.
Survey$§ and detailed investigations at
the Kameng project site are in progress.

(c) The details of the project will be
known after investigations are completed
and a project report prepared.

Exchange Rate of Indian Currency for
Import of Foreign Publications

1549. SHRI BISWANARAYAN
SHASTRI : Will the Minister of
FINANCE be pleased to state :

(a) the exchange rate of Indian curr-
ency for importing foreign publications
including ncwspapers ;

(b) whether this rate is lower than
the rate rclating to other items of
import ; and

(c) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
exchange rate for importing foreign
publications including newspapers would
be the same as for other imports.

(c) Does not arise.

Recruiting Centre for O.N.G.C. in Assam

1550. SHRI BISWANARAYAN
SHASTRI : Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whether Government have been
considering a proposal for ecstablishing

_ a recruiting centre in Assam for interview-

ing the candidates for employment in
the Oil and Natural Gas Commission ;
and

(b) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) and (b). Recruitment to Class 1II
and 1V posts in the ONGC is madc on
decentralised (i.c. rcgion-wise) basis. In
Assam the 1ecruitment agency for these
posts already exists. For Class I & 11
posts, the recruitment is made on an all
India basis at the Headquarters at Dehra
Dun thiough advertisement in all impor-
tant ncws papers of the country.

Expansion of Gauhati and Baruni
Refineries

1551. SHRI BISWANARAYAN
SHASTRI : Will the Minister of PET-
ROLEUM AND CHEMICALS AND
MINES AND METALS be plecased to
refer to the reply given to Unstarred
Question Vo. 5776 on the 26th August,
1968 and state :

(a) the progress so far made with
regard to the expansion of Gauhati and
Barauni Refineries ;

(b) whether it is a fact that expansion
of Gauhati Refinery has bcen linked up
with the reduction of sale tax on crude
oil by the Government of Assam ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) The question of expanding the
capacity of Gaubati Refinery is still
under ¢ ation. The exp i of
the Baruni Refinery has been completed
and the third million tonne unit has
already been put through trial runs.

(b) and (c). The expansion of the
refinery, its economics and related matters
are under discussion with the Government
of Assam.

Ald from International Development
Association

1552. SHRI CHENGALRAYA
NAIDU :
SHRI SITARAM KESRI :
SHRI RAMACHANDRA
VEERAPPA :
SHRI R. K. SINHA :
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SHRI VALMIKI
CHOWDHURY :
SHRI R. R. SINGH DEO :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the pros-
pect of funds of the International Develop-
ment Association has brightened consider-
ably and consequently India could expect
over $ 100 million casy term assistance
from this source this year ;

(b) il so, whether Government have
becn informed about any decision of the
International Development Association in
this regard ;

(c) if so, the total assistance or aid
proposed to be given to India by the
International Development Association ;
and

(d) the terms and conditions for the
assistance from the International Develop-
ment Association ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) to (c). The
Second Replenishment of the resources
of the International Decvelopment Asso-
ciation has not yet become effective. The
International Decvelopment Association,
however, agreed to give to India, out of
the advance contributions received by the
Association towards Second Replenish-
ment and the transfers made to it by the
World Bank, a credit of US § 125 millions
for meeting the requirements of imported
raw materials, components, sparc parts
and balancing cquipment for certain
priority industries. The credit agreement
for this assistance was signed on 22nd
January, 1969.

(d) The credits given by the Interna-
tional Development Association do not
carry any intcrest charge but only a service
charge @ $ of 19, per annum, and are
repayable in semi-annual, instalments
within a period of 50 years including a
grace period of ten years.

Oil and Natural Gas Commission
1553, SHRI CHENGALRAYA
NAIDU ;
SHRIMATI SAVITRI SHYAM ;

SHRI MANIBHALI J. PATEL ;
SHRI P. M. SAYEED ;
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Will the Mijister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether itis a fact that a high
powered United Nations Development
Programme team has examined whether
aid shouid be continued to the Oil and
Natural Gas Commission for its research
and tralning establishment ;

(b) whether any request has been made
by the Oil and National Gas Commission
in regard of the continuance of the aid
and the period of aid ;

(c) if so, whether the aid is being con-
tinued and if so, the extent thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes.

(b) Yes, for a period of 2 Years.

(c) and (d). No. The findings of the
UN team indicated that the Research and
Training Institute of the Oil & Natural
Gas Commission is now capable of opera-
ting satisfactorily on its own and that
there is no necd for a continuance of
UNDP assistance for the Project in its
present form.

Unauthorised Accounts Maintained Abroad

1554. SHRI SHARDANAND :
SHRI KANWAR LAL
GUPTA :
SHRI J. B. SINGH :
SHRI SRI GOPAL SABOO :

Will the Minister of FINANCE be
pleased to state :

(a) the namcs and address of the
persons and companies who were found
to have unauthorised accounts abroad in
the last three years ;

(b) the names of the persons and com-
panies against whom action has been
taken for having unauthorised accounts ;
and

(c) the names and address of the

persons who were allowed to open their
accounts dbroad in the last two years and
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the names of persons and companics who
asked permission to open their accounts
but were not permitted ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) to (c). Infor-
mation is being collected and will be laid
on the Table of the Sabha.

Narmada Water Dispate

1556. SHRI D. R. PARMAR ;

SHRI R. K. AMIN :

SHRI B. K. DASCHOW-
DHURY :

SHRI SRADHAKAR
SUPAKAR :

SHRI D. N. PATODIA :

SHRI K. P. SINGH DEO :

Will the Minister of IRRIGATION
AND POWER be pleased so state :

(a) whether itis a fact that Govern-
ment are referring the dispute of Krishna-
Godavari waters to Arbitration ;

(b) if so, what prevents Government
from doing the same in the case of
Narmada water dispute also ; and

(c) the details of the proposal to hand
over the dispute to Arbitration if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) It was considered that the possi-
bility of settlement of the dispute by
negotiation should be further explored,

(c) Does not arise.
faeet ¥ X & ws o et
1557. »it war &Te o
sft siteT o8 AT :
w7 wreea g qfeare frater ey
frate, aram@ sk A faere wA
Tg A X FOFQ fF ¢
(%) feest ¥ AT & a5 A foaay
wH! § qqT qAT TN T H R
& 9% ¥ for fuifer seq wgr av
Rfermy,; ox
(w) et T & o5 & =0
70 @ T F ¥ fo v g
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T FEAG A T @ AT W
gray & AT &Y aut ¥ A wHan
FEATE H A ?

ey gar qfeare frdtom sk
fmfor, s aw T faww
warew # T W (s wo go gfa) :
(%) fecoht ¥ @ aww sfafer @
FAT Fo7 X & qrt 71 =30 &, Aad
gausfy Qo & §ET &7 &Har 9
FUT 70 o1 o gfafeT ¥ aar F
14 70T 50 wr@ w7 sfafer F<@ &
FET T IR

(=) feeoY & O & qrft &Y w
Q@ T HA ¥ fou faest wY
I & A o @ § gfg w o
W ¢ qur oot A =W w
ATIRGHAT &1 T F & foqg o«
faroor sgaeqr Y fatfo fear o
W e "I QA a6t F are-and
gua #1 14 7€ 50 qvE oA 9fq-
fam ¥ TEFT 20 TAT o7 wfT o
&1 fagr F@wm |

il & awan i o aget

1558. st wav ®w@ gy F4v
Ty aqr gfear fratwe e frtor,
sTaw aqr ardy faew 5 g
@A & FT w fr

(%) o7 wfaaEt & v wav § e
31 feavat, 1968 #Y faorsd, qvet aqar
oA ¥ fray &Y awrar fe {9
N aqr 38 § s@w 0 A fear
ufy I 41 ; &k

(7) @ ag afwr aq@ &< &
for aTwTT A w1 wrdAT Y} ?

wreer awy ofcare frdtom it

fawtw, wmamw a9t sndy faew sl
(sft &0 &0 wrg): (¥) A< (w) . ow
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oy o™ 9w 9T W@ far T § 0
[qerverea # w fear wav o tfed
wear L T—188/69]
g4 et Qo § faferar wrdvo
1559. it g qREnt

ot ayewn fay gy -

st wforarf ¥o qidw :

it 90 go wiT:

st T1o Wt asfiw :

st wo wwwy :

1 sitwew

sft amTe fay -

St waTeTS o

Fq7 “wrew, qfcare fritom e
frmte s sttt anfin fawrw s
qg qATA £ FIT w5

(%) ®v 9qd g9adfy doET A
afas fafweT oW worfyd & @ w1
I R & faaradia §;

(@) afe &, @ T werewt
eqrfaa 53 oy & fa=re g ;

() s 9< faewar s e o w7
TR AR A § ST SW aw
& fa gy

(v) = gy fafiear s W
AT FMFA O A A fawraia
¢, ax

(¥) afz gt, @ sw ¢ afaw
faafa s favar o ?

ey aqr qfeare frgem wite
frate, wwrw a@r amhn feww
siareg ¥ g st (oft 7o go gfw) :
(%) offT (&), st QYT & ey
¥ =z a4 fufecr sx  wWek
® I frfex § 1 o wgt-wgt warfor
fieqr T @ ® Ay F oY frwg
gy fear mar §
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() 77 dfews Fro N EATEAT
T @S 0F AT A & | AY €S A>
uF dfews wEA F o@ed § AR
Iy o= qF aF A3A A AaqT
FANT AT FAT &IX & @4 qam
g

(%) AT (%), #feFs w3 F
waFra fawm #} eqraar | I
Y adAT AT F1T A9 99 |
QYT § ard @y & faa

faal ¥ @A =S WA g
sfaw o
1560. =it wwmET et
st fra pate @t

g7 faa §Y ag @qw A FOT
O fF .

(%) #ar ag @= & fx fadai & w14
A AT FG N AE@H T TG
I qrmAt & wifewt & gro s
qfeard #) A4 ST Y g7 WA & ;

(=) #ar ag it o= § fx =@ @
g &Y aga faRa gar & gft @
A1

() afz g, A 5&% AFF F foA
T FT a7 fadw Jqrg FER OwT
frarT g ?

Iu-RE WAt aar fewr s (s
Moot k) ¢ (%) wadA fRaea
waar AT w9 g ¥ Ty fe
qrs f foaid @) faey & ford
faxel & w19 F@ qw WA A
owq & TH g ama F wfowt &
afeg g af@ard #Y wédw &g
QT AT F

(%) 9T (7). Svge (%) w
e g ¥ wATS T IR |
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Financial Assistance To States

1561. SHRI SITARAM KESRI : will
thc Minister of FINANCE be pleased to
state :

(a) thc total amount of financial
assistance sanctioned by the Centre to the
different States during 1967-68 and 1968-
69 ;

(b) the criterion for the sanctioning
of loans to the States;

(c) whether further financial assis-
tance was considered and given to those
States also against whom large amounts
were still outstanding; and

(d) if so, the reasons thcrefor ?

DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total finan-
cial assistance provided by the Centre to
the States on both Plan and non-Plan
account during 1967-68 and 1968-69 is as
follows :

(Rs. incrores )

1967-68
1968-69

(R.E.)
(B.E.)

1356.5
1286.1

(b) Non-Plan loans are provided
for specific purposes agrecd to between
the Cecntre and the States. For Plan
schemes, loans are given on the basis of
agreed patterns of assistance applied to
the sectoral outlays approved for the
State Plans.

(c) and (d). All State Governments
have a substantial repayment liability in
respect of loans advanced by the Govern-
ment of India - Cential lending to the
States is a continuing programme and such
assistance cannot bc withheld only be-
cause there are outstanding loans.

O# and natural Gas Commission

1562. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the steps Government have taken
or propose to take to improve the
operational efficiency of the Oil and
Natural Gas Commission to earn more
revenuc ;
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(b) the manner in which amount was
sanctioned by Government to  the
Oil and Natural Gas Commission for
the various projects during the ycars
1967-68 and 1968-69 ; and

(c) the probablc time by which the
Commission is likely to be self-sufficient
in meeting the expenditure from its own
earnings ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN).
(a) The ONGC is constantly advised on
the maximum utilisation of rigs and
speeding up the testing of wells. They
are also advised to consolidate the results
of exploration by speeding up the
development of newly discovered oilficlds
with a view to maximising production.
The Commission has already introduced
an incentive scheme for improving the
efficiency of its workers. A control
room has bzen sct up at the Hcad-
quarters of the Commission and at the
Project Headquarters to keep a constant
check on the progress of work and to
ensure maximum efficicncy.

(b) Funds were advanced to the
Commission in the form of ‘Capital’ and
‘Loan’ which was in direct proportion
to their expenditure on exploration and
devclopment.  Further, funds for ex-
pendiure on items like Persian Gulf
Operations, pipelinecs and interest pay-
ment were provided as loan.

(c) The Commission is likely to be
self-supporting by the end of the Fourth
Plan Period.

Assistance to Goldsmiths in Gujarat

1563. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
FINANCE bc pleased to state :

(a) thc amount sanctioned by the
Central Government during 1968 for the
purpose of giving assistance to the gold-
smiths of Gujrat ; and

(b) the number of goldsmiths who
have becen given assistance so far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
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MORARIJI DESAI) : (a) No amount
has been sanctioned by the Central
Governm:nt during 1968 for the purpose
of giving assistance to the displaced
goldsmiths of Gujarat. Howecver, the
Government of Gujarat have sanctioned
a sum of Rs. 24,800/- as loan to four
goldsmiths of Gujarat during 1968 out
of unspent balance left with them out
of the total loan of Rs. 1.50 crores
advanced by the Centrc to that Statc
during the previous ycars.

(b) 9,670 goldsmiths have so far been
given loan assistance in Gujarat.

Petro-Chemical Complex in Gujarat

1564. SHRI NHRENDRA SINGH
MAHIDA : Will the Minister of
PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
be state :

(a) whether a Petro-Chemical complex
has bzen sst up in Gujarat ;

(b) if so, the broad fcatures thereof ;
and

(c) the nature and cextent of petroleum
and oil gas and other petrolcum by-
products available for usc for working
the complex ?

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) to (¢). An aromatics project for
the manufacture of ortho-xylenes, mixed
xylenes and  Dimcthyltercphalate  (DMT)
in Gujarat State is under ercction and s
expected to be commissioned in 1971-72.
Similarly a large sized naphtha cracker
will also be sct up there and is expected
to bec commissioned around 1972-1973.
These projects will be in the public sector
while units for the manufacture of end
products utilising thc products out of
these, like Phthalic anhydride, Polyester
fibre, High pressure polyethylene, Vinyl
Acctate, Acrylonitrile, Acrylic fibre etc.
will be put up by different private sector
partics. Naphtha will be the main
feedstock for the aromatic and naphtha
cracker plants.
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It wqw frgar a1 & fazg past
Tt fawad

1565, wit wreg wava : 7 g s
faga w0t 25 Fawas, 1968 F wawifea
557 qeqr 1956 & IAX F grarg A
g A X FAT F F ¢

(%) fasrasta 75 fawwal &
= & wafaw faorm & @1 FrCw
&,

(@) 71 5T @R ¥ T
faga @12 & e frema @7 &
wTeor 39 sl av FE FraaE)
TsE R agEfa 2 A A

(w) afzgr, v s d?

fear§ aar fagw swma A Ju-
s (st fagvaT qa) @ (F) ¥ (7).
25-11-1968 1 wavifead ws7  Hear
1956 % 3T & &« T SEFTA F
wgaTe, 74 fagm@al it i y @
ot | IFT AT Tew faaer @€ A
g QY & 5 g7 fowmm @ q@
o AT faeagd® oiw w AT
YT AT ATATAF GHAT AT §, HE
w9 AT afam R mars
Y oy 3 ¥ wiwarl 9T ®Ew
wwar ¢ o fasaa N feer wT s
¥ gawa @I A w1 9T fdv
@I

Tog faaelt A% & wow FHAIRE
¥ wfy orar 7z Ifew @wd, sHad
sAFTAfaFT I AT AT &5
¥ae 9 fawrgal 9 wTgargy ag)
N @ & W owwfos TG
weft woEr Jegi 9x smwTRa Ay
e
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IET HAT & TaTEER framr & AT
A IwEw
1566. =t Mg waw™ : T WA
ua afa fratwa qar fmto, smata
X Qg fawra w2 fageas, 1968
F sarifea sz deqr 2871 ST F
g § gg qqT4 K1Y FAT H4T 6

() 71 S WRW  wEFT F
wrw faam & seaq wfis
IIFAT F AR A gIFAT T A= WA
FTAHAAEE;

(=) afe g, AsEFT T AT ;
Mz

(m) afg &Y, @Y faom & F31 O
3?

TaTeey qar qfeare faatsa aie
faaior, smawm agr aw  fasw
wxteg # Tea w@ut (st @0 go gia):

(®) & (7). g=ar oFw w7 A T
2 AT 21 ®3Ed, 1969 T FiE AT
qTe R @A LY

qfeaw aq WA werew ®
srggfea snfaal/aggfea snfew
wfaat & et

1568. it MIWE WX : FT qaY-
foum g1 wa@a A ww Aqr W@
W 26 wied, 1968 F samwifed
W& G641 5743 F IO X gEew #
qg @ 1 FAT A fF ¢

(F) #av 1963 § v & gveA
* a1z sggfaa arfaat aur sggfaa
wifew afaal & sA=rfeai € s
fre I & IR A qgwd weew
%7 FTaTeT WO qET 9/45/60 TR-
faemiz faais 20 v, 1961 Tq a9
LS R UL LU
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(@) afx 7Y, @ SE® T FW
¢ R

() afz g, avFr i g€ & ?

Gfeaw aqr TEEA ST WA ag
w1g weATeT ¥ Tew wuy (s qvo o
wg) : (%) S &t

(&) sreT 7€ S=aT

(7) v wratew ww # fafga
R ¥ AR frlt FAITQ A A
X #7 af aF ME WA AG gW
& ,
IHTE ETTAAT, MIWYT & FE ST §

et w7t

1569. w0 Wi WA : ¥ 42)-
foraw 9T AW AT @A A9 Wy
i 11 Fgeay, 1968 & srardifead
w57 geqr 167 ¥ I & gwew
g T # FU FA f5 IAw
e faF qw Ay g E AR ¥
IATE FTEMA!, M@ F Faw 7T &
S srETdTA &, ) s g
afqwrd ® a1 747 91, F47 Sfcam
Aot ?

f@feaw aar TamA At W A
wg srem % oeg gl (st o o
wogwr) : waawy T wfwwt (faeer
T AT wrarr wfaw, g,
sreage, e gfaa -1 sfaffoe
feaT o7), & AX gu wTR, A THW
* mfus  amdar afasra & =
T ar, W FE A AN F oA
(o wraffaa fer or @ &), srifaa
fFmar gFT R

Repairs of Bhakra Canals

1570. SHRI SHRI CHAND GOYAL :
Will the Minister of IRRIGATION AND
POWER be plecased to state :

(a) whsther jt it a fact that the Bhakra
Canals stand in need of jmmediate
repairs ;
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(b) whether it is also a fact that
seepage of water through the breaches
caused huge loss of water and is further
damaging the Canals ;

(c) if so, when the repairs are likely
to be complcted. and

(d) the reasons for the delay in the
matter

THE DUPTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Annual repairs are Yet
to be carried out.

(b) No, Sir.
(c) By the end of April, 1969.

(d) The repairs could not be casried
carlier as Bhakra Canals could not be
closed on account of very keen demard
of water due to shortage of rains.

Delay in Completion of Rajasthan Canal

1571. SHRI SHRI CHAND GOYAL,
Will the Minister of IRRIGATION AND

POWER be pleased to state :

(a) whetherit is a fact that the come
pletion of the Rajasthan Canal has beea
delayed for lack of funds ;

(b) if so, what is the demand of the
Rajasthan Government for this purpose ;

and

(c) the exteat to which their demand
has been met ?

THE DUPTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI ~ SIDDHESHWAR
PRASAD) : (a) Du: to constrain of
resources, the work on the Rajasthan
Canal Proj:xct has lagged behind the
original schedulc, to som= extznt.

(b) In their draft Fourth Five Year

Plan, the Government of Rajasthan
an outlay of Rs. 42.26 crores
for the Rajasthan Canal Project, envisag-
ing completion of main cansl upto 1S0
rmiles together with branches and dis-
butaries taking off upto 140 miles.

(c) The IV Five Year Plan bas not
yet beeo finalised.
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Demand for Naphtha

1572. SHRI CHINTAMANI PANI-
GRAHI.
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the demand for naphtha
by the fertilizer industry and the petro-
chemical industry together has been
estimated at 7.5 million tonnes by 1975
as against the production of only 5.5
miljion tonnes ; -

(b) whether Government have analysed
this position ; and

(c) whether Government are consider-
ing to allow plants which are based on
patyral gas as feedstrick as it offers the
advantage of lower investment and cheaper
cost of production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) The demand and supply position of
naphtha is constantly reviewed by this
Ministry. According to the present
indications the projected demand of
naphtha by 1975 for petrochemicals and
fertilizers is expected to be of the order
of 5.365 million tonnes against the estim-
ated production of 3.404 million
tonnes.

(b) Yes, Sir.

(c) Government have already allowed
the establishment of fertllizer projects
viz. Expansion of Namrup and Expan-
sion of Gujarat Fertilizer project based
on natural gas. Other proposals will
be considered subject to the availability
of natural gas.

Housing Schemes in Orissa

1574. SHRI CHINTAMANI PANI-
GRAHI : Will the Ministor of HEALTH
AND ' FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to atate ¢

(a) the number of new houses constru-
cted in Orissa during the last three years
under the various Howing schemes of the
Central Government ;
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(b) the total amount allotted and
utilised by the State ; and

(c) the number of persons who were
benefited thereby ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) Accor-
ding to the progress reports received so
far from the Government of Orissa, 2,791
houses have been constructed under the
various social Housing Schemes of this
Ministry during the three years ending
31st March, 1968.

(b) Against Rs. 348.05 lakhs allocated.
Rs. 333.21 lakhs were drawn for
utilisation under  various housing
schemes.

(c) The number of families benefited
was 2,791.
wraTw ¥ 8 AT R

1575. =t wgow fag wrea
FaT1 {femw aqy TS AT W AW
w1y HA ag qam A w0 w3 5
GESCEECEE LS Tk &5
freen ¥ fau wfa ad feoe d@
i ¥ omr Fr o @Y

(@) Tmag g fe @ dw =
TET AT IHT AT § AT SGHT T
wrer a1 Wrr ) fAwwe 91 @war g
114

(v) afx g, @ SE T agd
g€ wiT #) FEA gU IR AW E  IATH
IO & fol YA T A & ¥qT wT
g7

dfeam awr ST W aw
wg swren # e weolt (st wo wo
wsg) : (%) 1968 ¥ sraia & yfw
¥ w512 fafegw wa Wi
wrgfas g amr & af o
(w) s adi

() wer 7 =T
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srame & e W wsa

1576. «ft wgrow fag wreet -
Wifeaw aar tem@w WX W aar
w1y FAY qg AT Y FAT FA

(F) I & 3= Muw  wEA
aqr AW ¥ maA A wfa e feaht
i oo W W ; AR

(@) gear ¥ warm & fa¥ &9
¥ v fomt dgeET STATHw
¢, Sud afaw feaet dx sremd o1 @
¥ 3R Sun A w9 aw dq & quiqar
ITANT Ry aT &Y gEaTaAT & 7

dtferam war TaTaw st @ AW
Wy wenwa § T wet (st o we
wgm) : (%) 1968 F w amEm
* AT 4N 9T 39 MeAmeRt #

sfafer frafofean da aorg of .—
MY Mg 47°6 AN
@
= 1.335 fafegs
srefaw dw ¥ #eT

(@) wrwmren & gIfem @
¥ for o€ o aeft d@ & sgAw
AT FT FE ATAA HAAT AT
T g N ¥ aw G dw
*1 u% qaer framoriae & s qEd
1969 % /1 A% WY & TN FY
e & 1 ufa a§ 6,000 M =
fagare wmar afgg o wifaw
qwar sfa ad 2,500 Wzl =1 grit |
¥ A ¥ Jymey gfenfom dw fafa=
IJriwmel ¥ o AwTAT R W
IW GHY aF ITAT UM IA A%
ITAET w9} wfasan I@EA Fwar
% T 9w I )
wigrt W Wiws sTowTR gTU St

wt faolt

1577, @ wgpow feg wwd
w1 fean e e Al W™
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ot g W g aam W FT oSO
fw .

(%) e F=r mew s wfe
Ty feaer wr% ¥ @r § AR fivw &%
wIwNwE; .

(@) MY ¥ drgerd W
few 2T gT gTHRT A W1 A W g
a7 qftemin & B N g ©
QI AAT AT @ Y ; AT

(m) w=T FTET WF W ofeww
T FC Fwdr § 7

qAfoan aqr TaTOw e W aw
g Aaem & vem et (s e
To wogw) : (%) sk (w). =gA
oA & §faaw w16 w7 awey
Iure (wfy a§ @mwr 40,000 HeT
=) tfreaa sraa fofaty N orem-
areT 9T 124 7o wfa fied v
T AT AT QT & ) WGE-IATA T
w®, ¥y SR g ok faww
T ¥ ageT @ qemEr § 1 Kfem
sri7 fofady &1 vaor My 99.55
w7 gIAT ¥ wF w1 fawaye
ufa 4 414.43 A &

() TR M A Efam 4)-
frrr s N afsr s & oY g
freaaT @waex ¥ EqreAT  wT qwt
§ oy R ffag s fofazy &
qu qrfer £ & fo¥ W sy
o1 Al W e dw ferw
O e § garfea ¢feaw
e N gifgg @ oy axr ww
freara waew Y eqrgAT ST T 8

Expenditure on mprovements in Present
Residence of thc Prime Minister

1578. SHRI YAINA DATT
SHARMA ;
SHRI BHARAT  SINGH
CHAUHAN :
SHRI HUKAM CHAND
KACHWAIL,
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Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the dectails of
the expenditure incurred on the improve-
ments of the present residence of the Prime
Minister during the years 1967-68 and
1968-69 ; itemwisc ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : A statc-

ment is laid on the Tablc of the House.

Statement

Detalls of expenditure incurred on improve-
ments (o the present residence of the
Prime Minister.

Year Item of work Amount
Rs..
1967-68 (1) Brick.pitching
around the com-
pound wall. 18.40
(2) Improvement of 500.00
lighting in P.M’s
Study.
(3) The provision of  1104.49
bath  tubs and
wash basins with
hot and cold
mixer arrange-
ment.
Total :— 1622.89

1968-69 (1) Construction of 28,152.00
additional accom-
modation.

(2) Electrical instal- 927.00
lations for addi-
tional accommo-
dation. —_—
Total :— 29,079.00

w'E aqr WA 1 gou
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Indian Medicine and Homocopathic
Central Council.

1580. SHR1 YAIJNA DATT SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ©

(a) whether it is proposed 10 sct up
the Indian Medicine and Homocopathic
Central Council to decide the  pattern of
Ayurvedic education in the whole coun-
try ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
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MENT
Yes.

(SHRI B.S. MURTHY) : (a)

(b) The Indian Medicine and Homoeo-
pathy Central Council Bill, 1968 was
introduced in the Rajya Sabha on the
27th D:cember, 1968. The salicnt
features of the Bill are :—

(1) The Central Council will consist
of memb:rs to be elected by
representatives of each of these
systems of medicine who are enrolled
as practitioners on the State
Registers of Indian Medicine or
Homocopathy, clected represen-
tatitve of University Faculties of
Indian Mcdicine or Homocopathy,
and mcembers to be nominted by
the Central Government.

(2) The Central Council will have
four Committees, one each for
Ayurveda,  Siddha, Unani and

Homoecopathy to deal with any
matter releating to that system of
medicine, subject to general or
special directions of the Central
Council. The Central Council can
also constitute any othcr Committee
that may be found necessary.

(3) The qualifications in  Indian
Mc:dicine and Homoeopathy which
are at present recogniscd by State
Boards for registration of practi-
tioncrs have been Included in the
Schedules of qualifications anncxed
to the Bill.

(4) The Central Council will prescribe
minimum standards of education
required to bc maintained in all
teaching institutions.

(5) The Central Council will have
power to inspect any examination

conducted by any institution
or authority in India for th: pur-
poses of gianting  rccognised

medical qualifications.

(6) There will be one Cantral Register
of Indian Medicine and Homoeo-
pathy, with different parts for
Ayurveda, Siddha, Unani and
Homoeopathy, and arrang:d-wi<e.
All persons enrolled in State
Regfsters will be included in the
Central Register. Other  persons
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possessing the recognised quali-
fications will be entitled to apply
direct for registeration in the Cen-
tral Register.

Bungalow of No. 10. Janpath, New Delhi

1581. SHRIMATI ILAPALCHOU-

DHURI :

SHRI S.C. SAMANTA:

SHRI SHRI CHAND GOYAL:

SHR1I BK. DASCHOWD-
HURI :

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI ONKAR LAL BERWA:

SHRI N.R. LASKAR:

SHRI SURENDRANATH
DWIVEDY :

SHRI K. LAKKAPPA :

SHRI P. VISWAMBHARAN :

DR. KARNI SINGH :

SHRI YASHPAL SINGH :

SHRI VIRDNDRA KUMAR
SHAH :

SHRI P.C. ADICHAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Bunga-
low No. 10, Janpath Road, New Delhi,
which was the official residence of
the late Prime Minister, Shri Lal
Shastri, still remains unoccupled and
unallotted ;

(b) if so, the rcasons thercfor and
the total loss in rent suffered by
Government so far ;

(c) whether Government propose to
sct up a Lal Bihadur Shastri muscum
there ; and

(d) if not, the details of the scheme,
if there is any, as to the purpose for
which this bunga'ow is (0 be utilised
and when that will be done ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K K. SHAH) ;
(a) and (b). The bungalow was vaca-
ted by the family of late Shri Lal
Bahadur Shastri on 22nd March, 1966
and was allotted on 24th Junc, 1966
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of the Ministry of Defence for use
of the Institute of Defence Studies and
Analysis. The bungalow remained in
their occupation upto 22nd May, 1967.

Thereafter the question of utilising
the bungalow was under consideration
of the Government. In February, 1968,
it was allotted to Shri R.G. Rajwade,
former Secretary, Ministay of External
Affairs, and it remained in his occu-

pation from 20th February, 1968 to
17th December, 1968.
The cost of furnishing and main-

taining the bungalow dissuades allottees
from accepting the same. The question
of its further utilisation 1is under
consideration.

The bungalow rcmained wvacant for
a period of about 14§ months and the
total rent under F.R. 45-A for this
period comes to Rs. 11,179/-.

(c) and (d). One of the demands for
this bungalow is from the All India
Handicrafts Board who intend to house
thefr* Crafts Museum’ in the bungalow and
name it after the late Prime Minister,
Shri Lal Bahadur Shastrl. The final
decision {n regard to further utilisation
of the bungalow has not yet been
taken as the matter s still under
consideration.

National Economic Commission

1582, SHRIMATI 1LAPALCHOU-
DHURI :
SHRI SHRI CHAND GOYAL:
SHRI BAL RAJ MADHOK:
SHRI RANIJIT SINGH:
SHRI D.C. SHARMA:
SHRI BENI SHANKER
SHARMA:
HARDAYAL DEV-
GUN:

Will the Minister of FINANCE be
pleased to state

SHRI

(a) whether Government's attention
has been drawn to a suggestion recently
made by Shri Naval H. Tata that a
National Economic Commission on the
lines of the Federal Trade Commission
in the US.A. be set up at an early
date to solve current cconomic ‘problems
Tating India ;
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(b) whether a working team of the
Administrative Reforms Commission has
also suggested to that effect; and

(c) if so,
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) Yes
Sir. The Government are aware of
the suggestion put forward by Shri
Naval H. Tata in the course of his
address to the Ahmedabad Management
Association.

(b) Yes Sir. The Report of the
Working Group on Developmental,
Control and Regulatory Organizations

Governm:nt's Teaction

set up by the Admilnistrative Reforms
Commission had suggested the
constitution of a National

(Price, Cost and Tariff)
Commission. The Administrative Re-
forms Commission, after considering
the Working Group's Report, reco-
mmended in its Report on Economic
Administration that a Commission on
Prices Costs and Tariff be set up.

(c) The recommendation of the ARC
is under Government's consideration.

Economic

Chairmanships of Financial Institutions
and Public Undertakings

1583. SHRIMATI ILAPALCHOU-
DHURI :
SHRI JYOTIRMOY BASU :
SHRI 8.5, KOTHARI :
SHRI R.K. AMIN :

Will the Minister of FINANCE be
pleased to state:

that a

(a) wheiher it is a fact
propos<al that Chair hips of fi
institations and other important public
undertakings should be offered to only
public men instcad of to others, asis
the case at present, is under the
consideration of the Government:

(b) if so, the d:tails of the proposal
and the reasons therefor; and

(c) when itis likely to be finalised
and enforced? R

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). Govern-
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ment's policy is to appoint men of
suitable talent and experience, whatever
walk of life they belong to, as
Chairmen of Boards of Managements
of Public Enterprises.

Hamessing of Brahmaputra in Assam

1584. SHRI BEDABRATA BARUA:
Will the Minister of IRRIGATION
AND POWER be plcased to state:

(a) whether the
Brahmaputra In
included as a
project;

harnessing of the
Assam  has been
Central Government

(b) if so, the steps taken by Govern-
ment to expedite the project; and

(c) if not, the reasons therefore 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). A proposal for
setting up an authority for the Brah-
maputra Valley to dcal effectively with
the flood and crosion problems of
the Brahmaputra  basin is  under
consideration.

Removal of British Emblems from
North and South Blocks, New Dehli

1585. SHRI MANIBHAI J. PATEL :
SHRI YAJNA DATT
SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleacd to refer to the reply
given to Unstarred Question No. 1892
on the 25th November, 1968 and state :

(a) whether  emblems of  British
Crown on the North and South block
buildings will be replaced by some
other emblem; and

(b) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI K. K. SHAH) : (a)
Yes, Sir.

(b) Suitable designs for replacing the
emblems of the British Crown have
been |invited from qualified sculptors
for introducing Indian motifs.

PHALGUNA 12, 1890 (SAKA)

Written Answers 134

Planning and Developmeat division
of Fertilizer Corporation of India

1586. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to refer to the
reply given to Unstarred Question No.
102 on the 11th November, 1968 and
state :

(a) whether the Indian Explosives
Ltd., werc not instructed by Govern-
ment to contact Planning and Deve-
lopment Division of the  Fertilizer
Corporation of India Ltd. ;

(b) whether other licensees of projects
involving foreign collaboration have
been instructed to contact Planning
and Decvelopment Division for design
and Engincering services so that foreign
exchange may be saved ; and

(c) if so, the names of firms who
have been directed and the names of
those firms which are availing the
scrvices ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D.R. CHAVAN):
(a) and (b). No.

(¢) The question does not arise.

Rural Housing Schemes for Bihar
in 1968-69

1587. SHRI KAMESHWAR SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to statc :

(a) the funds allocated for rural
housing schemes in  1968-69 for the
State of Bihar ;

(b) the total funds allocated for
Khongaria and B:gusarai Sub-Divisions ;
and

(c) the total amount distributcd in
cach sub-Division and the number in
different income groups ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K.K. SHAH) :
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(a) Out of a total Central assistance
of Rs. 9 lakhs ailocated to Bihar for
1968-69, the State Government have,
so far, not earmarked any funds for
rural housing except Rs. 0.50 lakh for
the maintenance of theic Rural Housing
Cell.

(b) and (c).

Seizure of contraband Gold and
Watches at Cochin

1588, SHRI P.C. ADICHAN :

DR. SUSHILA NAYAR :

SHRI HUKAM CHAND
KACHWAI :

SHRI SEZHIYAN ;

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI ONKAR LAL BERWA :

SHRI N.R. LASKAR :

SHRI VISHWA NATH PAN-
DEY :

SHRI R.K. SINHA :

Will the Minister of FINANCE be
pleased to state :

Do not arise.

(a) whether it is a fact that gold
weighing 40,000 tolas of the value of
‘about Rs. 75 lakhs and about 5,000
wrist watchcs were seized on or
about the 10th January, 1969, by the
Cochin Customs authorities from an
Arab Dhow on high-secas at Chettuva
about 30 miles from Cochin ;

(b) if so, in what circumstances and
conditions the contraband goods were
seized ; and

(c) the number of persons, foreigners
and Indians arrested in this connection
and nature of action taken against
:hem ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). Yes, Sir. The gold and wrist
watches were conccaled in gunny bags
kept under the platform on either side
of the cabin of the dhow well strung with
a strong long rope. The dhow was
intercepted oa the Sza at a place about
five miles off the coast necar Chettuwai.

(c) The persons arrested were :—
(i) 7 Pakistanis
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(ii) 4 Arabs
(iii) 1 Indian

All the persons were remanded to
custody.

Adjudication proceedings under the
Customs Act, 1962 are in progress
against them. A complaint for prose-
cution under section 135 of the
Customs Act, 1962 is being filed in the
court of the Magistrate.

Smuggling of Goods and Gold near
Coachin

1589. SHRI P.C. ADICHAN :
DR. SUSHILA NAYAR :

SHRI HUKAM CHAND
KACHWALI :

SHRI SEZHIYAN :

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI ONKAR LAL BERWA :

SHRI N.R. LASKAR :

SHRI VISHWA NATH

PANDEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether smuggling of gold and
other goods across coasts near and ad-
joining Cochin is rampant ;

(b) if so, the number of seizures of
smuggled goods on or near that coastal
belt ;

(c) the amount of goods secized in
these seizures during 1967 and 1968 ;
and

(d) the steps bcing taken to prevent
it effectivcly ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) to
(c). No Sir ; except for a big seizure
of gold and watches in January, 1969,
no significant scizures of gold or other
goods while being smuggled across
coasts near and adjoining Coachin were
effected rccently. Value of gold and
other goods seized by the Cofl=ctorate
of Customs & Central Excise, Cochin,
During 1967 and 1968 arc given
below :—
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Ycar Gold Other goods
Rs. lakhs Rs. lukhs
1967 2.00 0.4
1968 29 3.5

(d) In line with intensified measures
being taken all over the country for
preventing smuggling, better vigilance
is being exercised on the coastal areas
supported by better collection of inte-
ligence, redeployment of staff, inten-
sified shore patrols ctc.

Fertilizer Programme for Fourth Plan

1590. SHRI P. C. ADICHAN :
SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be plcased to state :

(a) whether the Fertilizer Programme
for the Fourth Five Year Plan has been
finalised ;

(b) if so, the total investment  requir-
ed for the same in the public and
private sectors ;

(c) the revised targets of production
of cach item of fertilizer, as distinct
from the targets fixed under the original
draft for Fourth Plan prepared in 1965-66
and how these will be shared between
the private and public scctor ;

(d) the number, location and capacity
of each new fertilizer project to be
undertaken under the Fourth Plan in the
public and private sector ; and

(¢) whether sclf-sufficiency in ferti-
lizers is expected to be achieved under
this programme and if so, the estimated
requirements at the end of this plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) No.

(b) to (c). Do not arise.

Companies with Minority
Foreign participation

1591. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to
state @
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(a) the number of Companics with
mino:ity forcign participation having
provided in their Articles of Association

a provision authorising the foreign
partner to appoint the Managing
Director ;

(b) the reaction of Government to
such a provision ; and

(c) whether Government propose to
amend the Company’s Act with a view
to make provision against such matters ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Indian
companies which are permitted to have
minority foreign collaboration are not
likely to have a provision in their
Articles of Association giving the exclu-~
sive power to the foreign collaborator
to appoint a Managing Director from
their group of shareholders for the enter-
prise. In approving foreign collabora-
tion cases with foreign minority capital
participation, where a rcquest is received
from the foreign collaborator to appoint
a managing Dircctor from his group of
sharcholders, Government do not agree
to such appointment except in  very

exceptional circumstances. In  such
exceptional cases, Government may
agree to appointment, for a limited

period, of a Managing Director from the
group of forcign sharcholders mainly for
the purpose of the technical control of
the project until the stage, the project
reaches commercial production.

(¢) In view of the reply to parts
(a) and (b), this question docs not arise
in respeet, particularly, of Indian com-
panics which arc permittcd to have
minority foreign capital participation.

Off-Shorc Oll Drilling in Cambay Region

1592. SHRI C. JANARDHANAN :
SHRI D. N. PATODIA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be picascd to state :

(a) whether Government have reccived
any fresh offer for collaboration in off-
shroc oil drilling in the Cambay region ;

(b) if so, the name of the company
which had madec the offer ;
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(c) the terms of new offer ; and
(d) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Upto end of October, 1968 five offers were
received. No new offer has since been
made.

(b). to (d). Do not arise.

Strengthening of Bunds of Ganga in Dis-
tricts Muzaffarpur. Darbhanga
and Monghyr (North Bihar)

1593. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether any measurcs are proposed
to be taken to further strengthen the
Left Bank side of Ganga in the Districts
of Muzaffarpur, Darbhanga and Monghyr
of North Bihar to arrest erosion by
Ganga and to check floods ;

(b) whether the strengthening of
Barua Bund in the Patory Anchal of
Darbhanga District (North Bihar) on the
left bank of the Ganga to arrest further
erosion. of fertile belt of tobacco and
chillies and to prevent the revages of the
1948 type of Ganga flood has been taken
in hand ; and

(c) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Embankments, railway
lines and roads buiit along the Ganga in
the districts of Darbhanga, Monghyr
and Muzaffarpur give protection to the
arcas behind them. The Government of
Bihar have no further proposals in this
regard.

(b) The Government of Bihar bave
reported that it is not proposed to take
over and strengthen this private bund
as it Is situated in the Khadir of the river
and is right on the edge of an active spill
channel of the river.

(c) Does not arise.
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Doctors in Government Hospitals and
Health Centres in Laccadive Islands

1594. SHRI P. M. SAYEEDS : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of doctors, male and
females sanctioned for Government
hospitals and Health Centres in Laccadive
Islands ;

(b) the actual number of doctors
working at present and the number of
posts lying vacant ;

(c) the reasons for which are these
post lying vacant ; and

(d) the stepts Government propose to
take to fill up the vacant posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S§. MURTHY): (a)
The total number of sanctioned posts is
14 ; males 11 and females 3.

(b) Six doctors including a lady doctor
are working and 8 posts are lying
vacant.

(c) and (d). Generally medical officers
are reluctant to go to thesc far off islands.
However, efforts are being made to fill
these vacant posts.

Provision of Ambulance in Government
Hospitals and Health Centres
ir. Laccadive

1695. SHRI P. M. SAYEED : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that in Govern-
ment Hospitals and Health Centres in
Laccadives, no ambulance is available
to meet any emergency ;

(b) if so, the reasons therefor ; and

(c) the steps Government propose to
take to provide this facility in the Hos-
pitals and Health Centres ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) These islands are very small and
the roads (in these islands) are not fit for
vehicular traffic.

(c) The hospital and primary health
centres are within easy walking distance
of inhabited areas. As such the need for
providing vehicles is not felt.

" Cost of Production of Fertilizers

1599. SHRI M. N. REDDY : Will the
Minister  of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether any machinery exists to
apply the tools of management, statistics
and economics to minimise the costs in
production of fertilizers and more parti-
cularly in its distribution ;

(b) if s0, how far this machinery has
helped in giving tangible results ;

(c) the results achicved in assessing
the cost of production during the last
three years ; and

(d) if not, the dynamic approach
proposed to be made in these directions
to achieve the desired results ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) Such tools as Statistical quality
Control, Production Planning and Con-
trol, Costing and Budgetory Control,
loventory Control are in use in the
fertilizer plants.

(b) Tangible results have resulted by
the application of such tools.

(c) Application of these techniques
have resuited in improving the perform-
ance and cost of production. In partic-
ular in the case of FCI :

(i) Substitution of Dolomite for
Lime and Caustic Soda for Potash
at Nangal,

(if) Modification on size of bags used
at Nangal for packing fertiliz-
ers.
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(iii) Improvement of product pattern
to produce higher analysis fertiliz-
ers at Trombay.

(iv) Diversification programme, in-
cluding utilisation of the bypro-
ducts etc. at Trombay.

(v) Production of indigenous catalysts
by the P & D Division of ECI
etc.

(d) It is proposed to continue the
application of such techniques and further
strengthen the organisation to meet the
increasing demand of fertilizers.

Paymeat of matured Policies

1600. SHRI M.N. DEDDY : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government are aware
that the Life Insurance Corporation
take recourse to dclaying tactics to pay
the matured policics of the policy holders
by asking them to prodyce birth
certificates and other superflous eviden-
ces;

(b) the reasons why such certificates
and documents are not called for at
the time of taking policies or three
months before the policies are matured;
and

(c) the steps which bave been taken
or proposed to be taken to pay out the
matured policies within a month of thelr
maturity ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCB
(SHRI MORARIJI DESAI) : (a) and (b).
In view of the inability of the propo-
nents to furnish proof of age along with
the proposal, the LIC has been permitt-
ing the policyholders to prove the age
at a later date. Since the premium
charged on a policy depends on the age
of the life d, it is y to
ensure that there was no discrepancy in
the age stated in the policy. At present,
in the case of matured policies whers
the age has not been proved, the Corpo~
ration calls for the proof, 4 months is
advance of the date of masturity. The
Corporation has, b now, decided
that as from 1.4.69, the pmoof of age
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should be submitted along with the
proposal in all cases.

(¢) The intimation regarding claim
is normally sent to the policyholder two
months in advance to enable him to
complete all the required formalitics
before the date of maturity. Where the
requirements are satisfied in time the
claims are generally settled promptly.

Setting up of Regional and National Grids

1602. SHRI M. N. REDDY :
SHRI BHOLA NATH
MASTER :
SHRI MAHARAJ SINGH
BHARTI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it isa fact that inter-
State differences and financial considera-
tions are an impediment to the establish-
ment of regional and national grids in
the country;

(b) if so, to what extent these
differences have becn ironed out ;

(c) the progress made so far in the
various States for setting up regional and
pational grids; and

(d) when the national grid system
is llkely to be comploted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT  SIDDHESHWAR
PRASAD) : (a) Yes, to a large extent,

(b) to (d). The Centre has accordingly
decided to include the programme of
construction of intcr-State and inter-
Regional lincs in the Centrally sponsored
schemes during the Fourth Plan. The
progress made in the establishment of
Regional Electricity Grids with the aim
of forming an all-India Electricity
Grid by inter-connecting various power
systems in the States is given below :-—

Northern Region : This Region com-
prises the States of Punjab, Uttar Pradesh,
Rajasthan, Haryana, Jammu and Kashmir
and the Unjon Territories of Delhi,
Chandigarh and Himachal Pradesh.
Uttar Pradesh and Delhi are connected by
a 220 kV link which was completed in
1966-67 and is presently being operated
at 132 kV. Punjab and Haryana are
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already inter-connected by 220 kV trans-
mission links from thc Bhakra System.
The 220 kV link between Delhi and
Ballabhgarh in Haryana was completed in
November, 1968, and Haryana is availing
of power from the Indraprastha Station
at Delhi. The 132 kV link between Sirsa
in Haryana and Hanumangarh in
Rajasthan is under construction and is
expected to be completed by June, 1969.
The 220 kV link between Hissar in
Haryana and Kbetri in Rajasthan has
recently besn completed.

Western Region : This Region com-
prises the States of Gujarat, Maharashtra,
Madhya Pradesh and the Union Terri-
tories of Goa, Daman & Diu. The 220
kV line between Navsari in Gujarat and
Tarapur  Nuclear power Station in
Maharashtra was completed in 1967. On
completion of the 220 kV link inter-con-
necting Tarapur Nuclear Power Station
with Borivili in Maharashtra — this line
is under construction and is expected to
be completed by April, 1969 — Gujarat
and Maharashtra would be inter-connect-
ed via Tarapur. The 132 kV link inter-
connecting Chandni in Madhya Pradesh
with Bhusawal in Maharashtra has been
completed and energised in January, 1969.
Maharashtra is availing power from
Madhya Pradesh through this line.

Southern Region : This Region com-
prises the States of Tamil Nadu, Mysore,
Andhra Pradesh, Kerala and the Union
Territory of Pondicherry. The 220 kV
link between Mysore and Tamil Nadu
was completed in 1965 and the 110 kV
link between Kasargode (Kerala) and
Mangalore (Mysore) was completed in
1966. The 220 kV transmission line bet-
ween Pamba in Kerala and Madurai in
Tamil Nadu has becn completed and
commissioned. Tamil Nadu is presently
availing power from Kerala through this
line. The 220 kV line between Cudappah
in Andhra Pradesh and Singarapet in
Tamil Nadu is under construction and it
is expected to be completed during 1969.

Eastern Reglion : This Region comprises
the States of West Bengal, Bihar, Orissa
and the power systtm of the Damodar
Valley Corporation. This Region s al-
ready inter-connected by means of 132 kV
lines. :
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North-Eastern Region This Region
comprises NEFA, the States of Assam
and Nagaland and the Union Territoriss
of Manipur and Tripura. The 66 kV
link between Golaghat (Assam) and
Dimapur (Nagaland) is being operated at
33 kV from March, 1968. The 132 kV
link between Badarpur in Assam and
Agartala in Tripura is under construction
and is expected to be completed by the
end of 1969. Steps are being taken for the
construction of a 132 kV link between
Assam and Manipur (Badarpur to
Imphal).

The following inter-Regional links have
been completed ;—

(i) Uttar Pradesh in the Northern
Region and Bihar in the Eastern Region
are inter-connected by 132 kV single cir-
cuit line between Moghulsarai and
Karamnasa and the 132 kV double circuit
line between Rihand and Barun.

(ii) The Rajasthan Power System in
the Northern Region is inter-connected
with the Madhya Pradesh Power System
in thc Western Region by the 132 kV
links of the Chambal System.

(iii) Goa in the Western Region is
inter-connected with Mysorc in the
Southern Region by the 110 kV line but-
ween Ponda and Dandeli.

(iv) Orissa in the Eastern Region is
linked with Andhra Pradesh in the
Southern Region by the 132 lines of the
Machkund System.

Proposals for the construction of inter-
State lines and inter-Regional links for
inclusion in the Fourth Five Year Plan
are under cxamination. It is likely that
national grid will be formed substantially
by the end of Fifth Plan.
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Fertilizer Plant in Goa

1604. SHRI INDRAJIT GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS bc plcased to state :

(a) whether the Birlas have been
licensed to set up a fertilizer plant in
Goa ;

(b) if so, whether any foreign colla-
boration has been sanctioned for the
project ;

(c) whether 500 hectares of land for
this purpose have been purchased at
Sancoale ncar Marmagoa Port ; and

(d) whether Government are aware
of the mcthods employed by Birlas to
acquirc this land at much below the
minimum market price ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes.

(b) The revised forcign collaboration
proposals reccived from the party are
under examination.

(c) and (d). Government have no in~
formation.
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Leakage of Excise Revenue on Introduction
of ‘Seif Removal Procedure’.

1605. SHRI INDRAIJIT GUPTA:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a huge
leakage of excise revenue has been detect-
ed since May, 1968 when the “‘Salf Re-
moval Procedure’ was introduced ;

(b) if so, whether Government pro-
pose to review the system of self assess-
ment by manufacturers themselves ; and

(c) whether 25 per cent of Excise
Sub-Inspectors in West Bengal and
Orissa have mcanwhile been declared
surplus and are facing retrenchment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) No, Sir.

(b) Does not arise.

(c) Yes, Sir.  About 25 per cent of
Sub-Intspectors of Central Excisc in West
Bengal and Orissa have been found as
surplus. Efforts are being made to absorb
the surplus Sub-Inspectors in the Central
Excise and Customs Dcpartments.

Maintenance of Park in Government
Colonies

1606. SHRI SHASHI BHUSHAN ;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to state :

(a) whether most of thc parks in
Government emplopecs’ colonies are lying
barren ;

(b) whether these parks are main-
tained by the Horticulture Department of
C.P.W.D. ; and

(c) il so, the action taken by Govern-
ment to maintain them properly ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No,
Sir.

(b) Most of these parks are main-
tained by the Horticulture D:partmeat of
the CP.W.D. A few are being main-
tained by the concerned glyic bodies.
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(c) The parks under the charge of the
C.P.W.D. are teing generally well main-
tained. There are difficulties in some
cases owing to shortage of water and
stray cattle, but steps are being devised,
as far as possible, to overcome them.

Cut-of-Turn Allotments

1607. SHRI SHASHI BHUSHAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the basis of out-of-turn allotment;

(b) how many out-cf-turn allotments
were made during the last three years ;
and

(c) whether it adversely affects the
chances of other Government servants for
regular allotment ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The
allotments on out-of-turn basis are made
in accordance with the provisions of S.R.
317-B-9 and S.R-317-B-25 of the Allot-
ment of Government Residences (General
Pool in Delhi) Rules, 1963.

(b) Under the provisions of S.R-317-
B-9, 887 rcsidences have been alloted on
out-of-turn basis during the last threc
years.

Under the provisions of S.R-317-B-25,
490 rcsidences have been allotted during
the last three years the brecak-up of which
is as under : —

(1) ncar relations due to death/retire-
ment of Governments ervants 307,

(2) personal staff of Ministers/Dy.
Ministers, Chairman of Rajya
Sabha, Speuker of Lok Sabha,
Members of Planning Commis-
sion and Chief Justice of India
9s.

(3) ad-hoc allotments in deserving
caces keeping in view the totality
of circumstances 88.

(c) In order to safeguared the inte-
rests of Government servants who are
waiting allotment of hccommodation in
their turn, a small p:rcentage of vacanies
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arising is only diverted for allotment on
out-of-turn basis.

Jhulas and Slipperies in Parks in
New Delhi

1608. SHRI SHASHI BHUSHAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Govern-
ment spent a large sum of money on
fixing Jhulas, slipperies etc. in certain
parks in New Delhi.

(b) whether most of them are lying
unserviceable ; and

(c) if so the action taken to main-
hain them properly ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) See-
saws, swings etc. havc b:oen provided in
parks, and common lawns in Government
colonies at a cost of about Rs. 1.5 lakhs.

(b) Yes, Sir.

(c) Some of the parks have been
taken over by the local bodies for main-
tenance and they are being requested to
improve the condition of these amenities.
In common lawns amidst residential
areas looked after by the C.P W.D., it
has been found difficult to maintain the
amenities in good condition without the
help of local Residents’ Associations.
How this situation should be dealth with
is under consideration.
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Allotment of Accommodation to the Bank

Employees

1613, SHRI YAMUNA PRASAD
MANDAL : will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) wether it is fact that Government
have decided or proposc to make arrange-
ments for previding suitable accommo-
dation to the Bank cmployces of Dclhi/
New Delhi (Delhi State) ;

(b) if so, the details thereof ; and

(¢) if not, whether Government pro-
posc to take any action ir: this regard and
if so, when ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K. K. SHAH):
(a) No, Sir.

(b) Docs not arise.

(c) The general pool accommodation
in Delhi/New Delhi under the control of
the Directorate of Estates is meant for
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allotment to Govzrnm:nt employces work-
ing in eligiblc office. There is a shortage
of about 60,000 residential units in the
general pool in Declhi/New Delhi and
the Government cannot take further res-
ponsibility of providing accommodation
to the Bank’s employees. It is for the
Banks to take suitable action for provid-
ing residential accommodation to their
employees.

Central Aid for Anti-Flood Work in
North Bengal

1614, SHRI INDRAJIT GUPTA :

SHRI SHRI CHAND GOYAL:

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the Ceatral aid sanctioned so far
for anti-flood works in the devastated areas
of North B:ngal ;

(b) the amount asked for by the State
Government for this purpose ; and

(c) the spzcific works carried out, so
far, and those proposed to be carried out
for rcpair and maintcnance of embank-
ments, coatrol and diversion of river
waters, etc. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) ; (a) and (b). For restora-
tion of the embankments ctc. damaged by
floods in October, 1968, the Government
of West Bengal had estimated the require-
ment of funds in 1968-69 at Rs. 87 lakhs
In addition, the State Governmant had
applied for Rs. 50 lakhs during the current
year, for mecting the expenditure involved
in raising and strengthening of important
cmbankments. Thesc amounts have been
sanctioncd as loans to the Statc Govern-
ment in 1968-69.

(c) A statement is laid on thc Table of
the House [Placedin library. See No.
LT—189/69]
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Take-Over of Indian Banks in Pakistan

1616. SHRI SAMAR GUHA : Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 1964 on the 25th November,
1968 and state :

(a) the number of Indian and Pakistan
minority depositors in the Indian banks
taken over by the Governm:nt of Pakistan
and the present position of such concerns;

(b) whether Indian and Pakistani
minority depositors have bzen allowed to
withdraw their money ;

(c) if not, what steps have been taken
by Governmsnt to give money to Indian
depositors ; and

(d) the step taken by Government to
recover Indian moncy from these banks
seized in Pakistan ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b),
Government have no information except
that the Indian concerns continue to be
vested with thc Custodian of Enemy Pro-
perty in Pakistan and that no withdrawal
has been permitted in the case of Indian
minority depositors.

(c) and (d). The whole question of
settlement of assests scized by Pakistan
and vice versa is lying unresolved.
Government have sent several notes to
the Government of Pakistan in this regard
urging them to agree to the mutual res-
toration of properties seizod by cither
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country in accordance with the Tashkent
Agrcement.

C. M. P. O. Project for Development of
Calcutta.

SHRI SAMAR GUHA :
SHRI GEORGE FRENANDES;
SHRI JYOTIRMOY BASU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government-have-received
the-plan drawn up for development of
Calcutta by the C. M. P. O. ;

(b) whether this plan was drawn up in
consultation with the Central Planning
autthority ;

1617.

(c) if so, wheher Government consider
the plan as realistic and urgent for
implementation ;

(d) if so, the steps which have been
taken by Government for giving effect to
C. M. P. O. project for Calcutta ;

(c) if not, the reasons therefore ; and

(f) the basic features of the C.M.P.O.
project for Calcutta and on what funda-
mental considerations such projects have
been drawn up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :

(a) Yes.
(b) Yes.

(c) The plan has been drawn up on a
long term basis. Certain actions suggest-
¢d in the plan are urgent and others can
be phased over a long period of time.

(d) In addition to the reimburscment
of the cntire organisational expenses
incurred by the C.M.P.O. during she
Third Plan and 1966-67 on the prepara-
tion of the Basic Development Plan for
Calcutta  Metropolitan  District, the
Cennral Government has given financial
and technical assistance in regard to
water supply and drainage schemes, slum
clearance, industrial housing and metro-
politan transportation planning.

¢2) Does not arise.
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(F) Tae basi: features of the plan are : —

(i) Provision of essential services like
water supply and draiaag: for the
entire population ih the Calcutta
Metropolitan District.

(li) Improvement of roads and trans-
portalion links ro facilitatc the
flow of pcople and goods within
the District.

(if) Clearance of slum bustics through
acquisition of busti land and effect-
ing such improvements as provision
of water supply, sanitation, drain-
age, paving: lighting, etc.

(iv) Provision of a second bridge across
Hooghly to improve communica-
tion facilities between Howrah and
Calcutta.

Creation of new self-contained
townships within the District so as
to take care of the future growth
of the city and to facilitate shifting
of the population from the con-
gested areas.

<
-

The fundamental considerarions under-
lying the Plan arc that the metropolitan
city of Calcutta, with important functions
like regional centre for Eastern India ;
port ; centre of engineering, jute and
other industries, will grow to a size of
12,7 millions by 1986 and this growth
would have to be accommodated in the
present city as well as is the new alternate
centre to be created at Kalayani Bans-
beria. The pressure on the city will be
relieved by development of Haldia and
Asansol-Kuti complexes.

Darbhanga Medical College

1618, SHRI BHOGENDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 4566
on the 16th December, 1968 and state ;

(a) whether Government have since
decided to post any Professor as the
head of the Dspartment of Gynaecology
and Obstetrics in the Darbhanga Medical
College Hospital, Lahereasarai, Darbhanga
(Bihar) ; and

(b) if not, the reasons for the delay ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT SHRI B. S. MURTHY : (a) and

(b).  The matter is under the con-
sideration of the State Government.

All-India Rural Credit Survey

1619. SHRI MANGALATHUMA-
DAM : Will the Minister of FINANCE
be pleased to state :

(a) whether a second All-India Rural
Credit Survey has been appointed under
the Reserve Bank of India :

(b) the total expenditure likely to be
involved on such a survey ; and

(c) the benefits accrued to the Agri-
cultural Banks and Apna Banks and
Socicties by thc first survey conducted
in 1952-53 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Reserve Bank has not appointed a se-
cond All-India Rural Credit Survey.

() The Rural Credit Survey recom-
mended that cooperatives were the most
appropriatc agencics for providing in-
stitutional credit to agriculturists, The
Survey recommended the implementa-
tion of an integrated scheme of rural
credit which is based on threee princi-
ples of State partnership at different
Jevels, full co-ordination between credit
and cconomic activities, specially mar-
keting and processing, and administra-
tion through adequatcly traincd person-
nel. The reorganisation of the coope-
rative credit structure was undertaken
by the State Governments in conjunction
with cooperative banks on the line
recommended. Two  funds, namely,
National Agricultural (Long-Term Ope-
rations) Fund and National Agricultural
(Stabilisation) Fund were also created in
the Reserve Bank, as recommended by
the Survey, for the purpose of enabling
the Reserve Bank to advance medjum-
term and long-term loans to the State
Governments and  State Cooperative
Banks for contributing to the share
capital of the coopeartive credit insti-
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tutions and for financing other agricul-
tural and ancillary activities and for pur-
chase of debentures of land mortgage
banks. As a result of the various me-
asure implemented in pursuance of the
recommendations, the cooperatives have
considerably stepped up their activities.
The share of the cooperatives in agri-
cultural financing is now cumytly
estimated at about 25 per cent as against
3.1 per cent in 1951-52. Certain other
broad indicators of the progress achicved
by the coopcrative credit structure are

given below :

(Rs. crores)
Primary Agricultural Credit Societies
Owned Deposits Loans
funds and
advances
1950-51 1.726 4.48 29.13
1966-67 165.49  39.09 477.46

Central Co-operative Banks

34.14

1950-51 8.83 37.79
499.45

1966-67 115.64  259.32

Apcx State Co-operative Banks

1950-51 3.80 22.08 17.90
1966-67 55.64  147.38 325.16
Central Land Mortgage Banks
Paid-up Borrow- Loans
capital ings (includ- and
and ing deben- advances
resources tures and
deposits)
1950-51 .64 7.07 5.98
1966-67 22.46 241.12  207.37

Primary Land Mortgage Banks

1950-51 .69 5.97 6.26
1966-67 15.99 157.60 154.67

Fertliizers Depots in Keraia
1620. SHRI MANGALATHEE-
MADAM : Will the Minister of
PETROLEUM AND CHEMICALS
AND MINES AND METALS be
pleased to state :

(a) the number of Fertilizer Depots
opened in Kerala by the Fertilizers and
Chemicals, Travancore Ltd. ;
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(b) the total quantity of fertilizers in
stock at prcsent in the godowns ; and

(c) whether there is any proposal to
open more depots ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) :

(a) (i) Central Depots ... 59
(ii) Retail Depots ... 2960

(b) 87,243 tonnes as on 1.1.1969
(of which 59,857 tonnes held on
behalf of Kerala Government).

(c) Some more Central Depots are
proposed to be opcned in Kerala during
1968-69.

Overdrafts by Banks

1621. SHRI MANGALATHUMA-
DAM : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Ad-
ministrative Reforms Commission has
suggested that the overdrafts from the
Reserve Bank of India should b: very
limited in the case of schcduled Banks
and Coopcrative Banks ; and

(b) if so, the reaction of the Central
and State Governments thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI :

(a) No, Sir.
(b) Does not arisc.

Issue of Bonds by Delhi Development
Authority for Housing Projects
and Development Schemes

1622. SHRI M. SUDARSANAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi Development
Authority has any proposal to issue
bonds in the open market to raise funds
for the execution of housing projects and
development schemes ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT : (SHRI B.S. MURTHY) :

(a) and (b). With a view to raising
funds for financing the various housing
projects and other schemes of the
Authority, the  Delhi svelopment
Authority have propoced that they may
issue bonds. The proposal is under
consideration and the details have yet to
be finalized.

Bihar State Electricity Board

1623. SHRI KAMESHWAR SINGH :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the
Bihar State Electricity Board is pur-
chasing coal from the private mine
owners ;

(b) if so, the
purchasing all the
the National Coal
poration ; and

reasons  for not
requirecments from
D:velopment Cor-

(c) the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Pathratu Ther-
mal Power Station is ultimately to
consume by-products from Kathara and
Gidi washeries both of which are yet
to be commissioned. Meanwhile raw
coal is being obtained from the
National Coal D:vclopment Corpora-
tion mines and from privare sector
collicries in the vicinity. As regards
Barauni Thermal Power Station the
situtability of the Giridih Coal for the
new generating sets is still under study,
whereas for the old sets, it has been
found to be unsuitable. At present
fuel oil available from the local
refinery is being used for the Barauni
Power Station.

(c). Discussions have been  held
between the Bihar State Electricity
Board and National Coal Development
Corporation regarding long term arrange-
ments for the fuel requirements of
the Pathratu Power Station.
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Sales Tax on Aviation I'uel

1624. SHRI N.K. SOMANI: Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the
various State Governments levy Sales
Tax on aviation fuels at different levels ;

(b) whether the Government of Tamil
Nadu have increased this tax from
Rs. 20.00 to Rs. 100.00 pzr kilo-litre
causing the Indian Airlines fuzl bills
to mount up to nearly 25 pzr cent of
its total expenditure ; and

(c) if so, the steps proposed to be
taken by Government to rationalise these
levies in consultation with various States ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Governm:nt of Tamil Nadu
has increased the sales tax on Aviation
Turbine Fuel from Rs. 20.00 per kilo
litre to Rs. 100.00 per kilo litre with
effect from the 16th November, 1967,
with a result that the price of such
Fuel at Madras airport has risen from
Rs. 440.23 per kilo litre to Rs. 520.23
per kilo litre —an increase of 18.2.

(c) Th: C:atral Gov:ramsnt cannot
rationalise or bring about absolute
uniformity in respect of sales tax which
is a State subjsct -of taxation under the
Constitution. Efforts are,  however,
made through mutual discussions with
States to bring about as much rationa-
lisation as possible.

Expansion of fertiliser Unit at Trombay

1625. SHRI N. K. SOMANI: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleascd to state :

(a) whether it is a fact that the
Fertilizer Unit at Trombay is under-
going a substantial expansion for which
USAID have agreed for a loan of
37 million dollars ;

(b) whether itis also a fact thata
bid was originally called for construction
of ammonia, urea and ammonium sul-
phate plants by a single contractor ;
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(c) whether the Company would
like scparate bids for these three plants ;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D.R. CHA-
VAN): (a) Yes, Sir.

(b) N> bid has so far bezn called
for. However, the  prequalification
quastionnairc envisaged the appointment
of one prime contractor for ammonia,
urca and complex fertilizer plants.

(c) Yes, sir.

(d) Separate bids for the threc well
defined plant groups are preferred to
obtain the b:st exportis: in respect of
eich group of plants.

Rural Electrification in Uttar Pradesh
in Fourth Plan

1626. SHRI VISHWA NATH PAN-
DEY : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether the Uttar Prad:sh Govern-
ment  have formulated and forwarded
their proposals for rural clectrification
in Uttar Pradesh in the Fourth Five
Year Plan ;

(b) whether  Governm:nt have consi-
dered them ; and

(c) if so, the result thzreof and, if not,
the reasons thereof ?

THE DUPTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) A preliminary memo-
randum on the Fourth Five Year Plan
was scnt by the Government of Uttar
Pradesh which included an outlay of
Rs. 95 crores for Rural Electrification.

(b) and (c). The Fourth Plan pro-
posals of Uttar Pradesh for rural clectri-
fication are under considcration of the
Government in the context of finalisation
of the Fourth Five Year Plan.

Rationalisation of the Irrigation Rates
1627. SHRI VALMIKI CHOWDH-
URY :
SHRI MANIBHAI J. PATEL :
SHRI BABI RAY :
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Will the Minister of TRRIGATION
AND POWER be pleased to state :

(a) whether the Planning Commission
has recommended to the different State
Governments for the rationalisation of
the irrigation rates with a view to neutra.
lising the loss incurred by the States
to the tune of about Rs, 75 crores every
year ; in the light of the Nijalingappa
Committee's Report ; and

(b) if so, the precisc nature of these
recommendations and the reaction of each
State Government thercto ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) A statement is attached.

Statement

An analysis made in the Planning
Comnmission based on the recommenda-
tions of the Nijalingappa Committee has
shown that therc is scope for increasing
the water rates in the States of Andhra
Pradesh, Haryana, Tamil Nadu, Mysore,
Punjab and Uttar Pradesh for mobilising
resources for the Plan and to improve
the financial return for irrigation projects.
A copy of these studics was sent to the
State Governments in March 1961 with
a request to review the position regarding
the existing water rates in their States in
the light of the Nijalingappa Committee
Report. The reaction of the State
Governments is given below :

(1) Andhra Pradesh, The water ratcs
were incrcased by 1009/ only 6 years
back and it would not be possible to
revise thc water rates in the State for tho
present.

(2) Haryana, No definite reply has
been reccived from the State Government.

(3) Punjab, The existing water rates
are already high and the State Govern-
ment do not consider it fair to enhance
the water rates at this stage.

(4) Tamil Nadu, Consequent to the
abolition of land revenue, the question
of increasing the water rates is under
consideration of the State Government,
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(5) Mysore, The water rates which
were revised in 1965 have gencrally been
framsd taking into account the recom-
mendations of the Nijalingappa Conr-
mittec and have be:n fixed after careful
consideration of the capacity of the
beneficiaries to pay these water rates.
Any further enhancement is not desirable
for the present.

(6) Uttar Pradesh, 1tis not possible
to implement the recommendations of
the Nijalingappa Committee ; higher
rates have, however, been fixed for
pumping schemes and tubewells.

Names of Food Adulteraters

1628. SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plecased to state :

(a) whether it is a fact that the names
of food adulteraters are not given publi-
city by Governmen:; ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a)
and (b). Itis not considered necessary
to give publicity in every case.

Income-Tax raids in Calcutta, Bombay
Delhi and Madras.

SHRI JYOTIRMOY BASU : Will the
Minister of FINANCE be pleased to
state :

(a) the total number of searches and
railds made by the Intelligence wing of
the Directorate of Inspection (Investi-
gations and Intelligence), income tax
department, stationed in (i) Calcutta,
(ii) Bombay, (iii) Madras and (iv) Delhi
during the financial years 1966-67 and
1967-68 ; and the total value of goods
scized both in cash and kind ;

(b) the total revenue gains as a result
of the aforcsaid searches and raids ;

(c) the total number of secarches and
raids made by the Iocome Tax
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Department  authorities  during  the
years 1965-66 and 1966-67 prior ‘0 th:
setting up of the Intelligence Wing in each
Zone, the total value of goods in cash
and in kind scized and the resultant
revenue gains ; and

(d) the number of criminal pro-
secutions launched during the years
1966-67 and 1967-68 as a result of the
activitics of the intclligence wings in
(i) Calcutta, (ii) Bombay, (iii) Madras
and (iv) Dethi ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DASI) : (a) The total num-
ber of searches :

1966-67 82 cases.
1967-68 107 cases.
Value of goods seized.

1966-67 8.62 lakhs.
1967-68 35.77 lakhs.

Apart from the above a lot of incri-
minating evidence of concealment of
income had come to our hands in the
form of duplicate sets of accounts and
other documents.

(b) All the materials scized in the
course of searches has not been fully
examined, and it is not, therefore, possible
at present to give the revenue result of
these searches.

() The Intelligence Wings were set
up in January, 1966. They were, thus,
in existence during the whole of the year
1966-67. During the year 1965-66, 470
searches were carried out by the Income-
tax Department. The value of cash
and goods seized during thcsc searches
was Rs, 79-42 lakhs. Sincc the investi-
gations in respect of all thesc cases have
not yet been completed, it is not possible
to furnish the the revenue cffect at
present.

(d) 1966-67
Calcutta
Madras. 4.
1967-68
Bombay 2,
Madras.

»
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Intelligence Wing of Directorate of
Inspection of Income Tax Department

1630. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be
pleased to state :

(a) the total expenditure incurrred
on account of the formation and
activities of the Intelligence Wing of
the Directorate of Inspection (Investi-
gations and intelligence) Income Tax
Department during 1966-67 and 1967-68 ;

(b) whether Government  consider
the performance of the intelligence Wing
to be satisfactory ;

(c) if so, the reasons therefor ; and

(d) if not, the recasons why the
same organisation is still being rctained ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The information
is being collected and will be laid an the
Table of the House.

(b) Yes, Sir.

(c) The Intelligence Wings have
been instrumental in  processing the
cases for prosecution in the Income-

tax charges in Bombay, Madras,
Calcutta and Delhi. They also process
cases with inter-State ramifications.

Because of the specialised knowledge
of the officers manning these Wings,
such cases get special attention which
otherwise would not bc the case if
they are attended to by the regular
Income-tax Officers.

(d) Does not arisc.

Calcutta Electric Supply Corporation,
Calcutta

1631. SHRI JYOTIRMOY BASU:
Will the Minister of IRRIGATION
AND POWER be picased to state :

(a) whether additional profits over
and above the recasonable rate of
return as per the Indian Electricity
Act, determined in the case of
“Calcutta Electricity Supply Corpora-
tion, Calcutta ;**

(b) whether accounts of this concern
are regularly audited by Government
appointed auditors and if not, why
not ;
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(c) the total additional profits over
and above the rcasonable rate of return
of Calcutta Electric Supply Corporation
from 1948-49 to 1967-68, yearwise ;

(d) the amount of additional profits
allowed by the West B:ngal Govern-
ment to be appropriated on special
appropriation account of the company
from 1948-49 to 1967-68 ycarwise ;

(e) whether the additional profits so
accrued were supposed to bc sct apart
by the company for thc bencfit of
consumers ; and

(f) if so, the rcasons as to why the
West Bengal Government  allowed the
company to spend out of this consumars
bencefit fund ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD) : (a) The excess of clear profit
over the reasonable return is determined
in accordance with the provisions of
paragaph II (1) of the Sixth Schedule
of the Electricity (Supply) Act, 1948.

(b) In accordance with the provi-
sions of Clause Il of the S:hedule to
the Indian Electricity Act, 1910, the
annual statements of accounts of the
licence undertaking arc required to be
examined and aulited by such pzrsoa
as the Statc Governm:nt may appoint
or approve. The accounts of the
Calcutta Electric Supply Corporation are
regularly audited by Governm:nt app-
roved auditors.

(c) During the calendar ycars 1949
to 1952, 1954, 1955, and the fnancial
ycars 1957-58 to 1962-63, the Calcutta
Electric Supply Corporation did not
carn any profits in excess of the
reasonable rerurn.  During the Calen-
dar year 1953 and the 15 months from
1.1.1956 to 31.3.1957, the Calcutta Electric
Supply Corporation carncd the excess
profit amounting to Rs. 22,48,666 and
Rs. 47,43,329 respectively. During the
period 1963-64 to 1967-68, the annual
accounts of the Calcutta Electric
Supply Corporation indicate that for
the years 1963-64 and 1964-65, there
was no excess profit and an excess
profit of Rs. 15,92.721 respectively and
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for the years 1965-66, 1966-67 and 1967-68,
thcre was deficit of Rs. 45,56,010,
Rs. 2,83,024 and Rs. 4,39,070 respecti-
vely. The Government of West Bengal
have rcported that the figures for the
pzriol 1963-64 to 1967-68 are under
correspondence  with  Calcutta Electric
Supply Corporation.

(d). The Calcutta Electric Supply
Corporation was allowed by the
Government of West Bengal to make
special appropriation under paragraph
XVII (2) (c) (vi) of the Sixth Schedule to
Electric (Supply) Act, 1948, of the
following amounts for the years 1949-
1952 for financing their capital extension
programme :

Year Amount
St Rs.
1949 209,803 27,97,381
1950 255,659 34,08,781
1951 297,111 39,61,481
1952 198,540 26,47,200
Total : 961,113 1,28,14,343
(¢) and (f). The excess of clear
profit earncd by Calcutta Electric

Supply Corporation and the consumers
in accordancc with the provisions of
paragraph II (1) of the Sixth Schedule
to the Electricity (Supply) Act, 1948.
Under these provisions the Calcutta
Electric Supply Corporation is entitled
to a profit equivalent to the reasonable
rcturn on its capital base plus a sum
equal to one-third of the cxcess over
the reasonable return subject to a
maximum of 5% of the amount of
reasonable return. Of the balance of
the excess, one-half is appropriated to
the Tariffs &  Dividends Control
Reserve and the remaining onc-half is
cither distributed in the form of a
proportional rebate to the consumers
or carried forward in the accounts of
the licencee for distribution to the
consumers in future in such manner
as the State Government may direct.

The aforesaid special appropriation
of Rs. 1,28,14,843 was re-appropriated
during the year ending March, 1960,
as directed by the Government of West
Bzngal, as indicated below :
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(a) Transfer to Tariffs
and Dividends Control
Reserve :

(b) Transfer to consumers
Rebete Reserve :

(c) Drawn by the
Corporation
to meet the short-fall
of clear profit during
the year :

(d) Company’s share
to mcet
future short-falls :

Rs. 46,58,714

Rs. 46,58,713

Rs. 8,98,040

Rs. 25,99,376

Rs. 1,28,14,843

Total :

Registration of Housing Building Societies

1632. SHRI D.N. PATODIA :
SHRI R.R. SINGH DEO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT be pleased to state :

fact that the
Authority has
Government to

(a) whether it is a
Delhi  Development
requested the Central
permit registration of Housing Co-
operatives so  that land could be
allotted to them for housing purposes ;

(b) if so, whether Government have
considered the matter ; and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH : AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY (a) A
proposal for registration of New Corpo-
rative House Building Socicties on group
housing basis has been reccived by the
Government of India from the Delhi
Administration.

(b) and (c). The proposal is undcr
examination of the Government of India.
Foreign Debts

1633, SHRI S.R. DAMANI : Wil
the Minister of FINANCE be pleased to
state :

(a) the year-wise foreign debt liability
repayments during the next five years ;

(b) how much of it represents in-
terest on debts ;
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(c) whether it is a fact that India is
not in a position to meet the liabilities
unless further loans are sanctioned ; and

(d) if not, the sources through which
liabilities are being met and to what
extent and when the foreign debts will be
wiped out ?

THE DEPUTY PRIME MINISTER
OF FINANCE (SHRI MORARIJI
DESAI): (a) and (b). A statement is
laid on the Table of the House. [Placed
in Library. See No. L-T 190/69]

(c) No, Sir. Further external aid is
taken for the purpose of India's economic
development.

(d) Forcign exchange for discharging
our debt liabilities is found out of our
export carnings. Amortisation of debt
is done according to the agreed schedules
incorporated in the various agreements,
and, therefore, each loan will get com-
pletely repaid at the agreed period. The
loans have varying repayments periods,
the longest being a period of 50 years.

Export of Naphtha to Japan

1634. SHRI S. R. DAMANI : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleascd to state :

(a) whcther it isa fact
Indian Oil Company are
naphtha to Japan ;

that the
exporting

(b) if so, the quantities so far cx-
ported and proposcd to be exported and
the forcign cxchange earncd ; and

(c) the rcasons necessitating the ex-
port when the country has s0 much
programme for production of fertilizers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND

METALS (SHRI D. R. CHAVAN):
(a) Yes.
(b) About 2,40,000 tonnes of

Naphtha, carning forcign exchange of
about Rs. 3 crores, has so far been cx-
ported to Japan. It is ecxpected that
during 1962-70 over 5,00,000 tonncs of
Naphtha, with a forcign exchange carning
of about Rs. 7 crores, will be exported by
the Corporation.
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(c) The exports are being made on a
short term basis and only to the extent
not required at present for fertilizer pro-
duction in the country.

Growth of Power Generation ia States

1635. SHRI S. R. DAMANI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the growth of installed power
generating capacity in each State since
1951 ;

(b) whether it is a fact that the low
rate of growth in certain States is res-
ponsible for their relatively backward
economic condition ; and

(c) the steps being taken to remove
imbalances in the matter of power
generation in the States or its availability
to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Requisite information is
given in the statement laid on the Table
of the House. [Plared in Library Sce No.
LT-191/69]

(b). The ratc of growth in the Power
sector docs not necessarily reflect the
cconomic backwardness. However, the
per capita  consumption of power is
closely related to the devclopment in the
industrial and agricultural sectors,

(c¢) To remove the imbalances,

(1) generation has to be increased to
meet the anticipated load demand.
To the extent possible surplus
power, available in a neighbouring
State is being used for making up
the shortage,

(li) improving the economy by
accelerating agricultural consump-
tion and locating suitable indus-
tries.

Help by Voluntary Institutions of States
to Family Planning Programme

1636. SHRI S. R. DAMANI : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT b:
pleased to state :
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(a) the number of voluntary institutions
in the various States which are helping
in the Family Planning drive ;

(b) the facilities and incentives offered
to such institutions ;

(c) whether complaints have been
received that State Governments are not
encouraging their efforts and if so, their
nature and ;

(d) the steps being taken to give all
out support to such agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
S. CHANDRASEKHAR) (a) Necarly 400
voluntary organisations in the various
States arc helping the implementation of
the Family Planning programme.

(b) These organisations are given
1009/ grant-in-aid both recurring and
non-recurring for the cstablishment of
Family Welfare Planning Centres/Sterili-
zation Units according to patterns appro-
ved by the Government of India. Free
supply of conventional contraceptives
and publicity material is provided.
Training is also given to the workers of
the Family Welfare Planning Centres run
by these organisations.

(<) No.

(d) The State Governments are encou-
raging the efforts of all such voluntary
organisations, as are interested in and
are doing uscful family planning work,
through grants-in-aid and free scrvices
about training and supply of contracep-
tives.

Taking over of Power Generation Work
All over the Country by the
Central Government

1637. SHRI K. SURYANARAYANA :
Will the Minister of IRRIGATION
AND POWER be plcased 10 state :

(a) whether it is a fact that the
Chairmen of the Andhra Pradesh State
Government E'ectricity Board had sug-
gested in  January, 1969 that Central
Government stould undertake power
gencration all over the country through a
specially constituted authority and supply
power to all States at a uniform rate
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leaving the Electricity Boards to under-
take work of only transmission and distri-
bution of power ;

(b) if so,
thereto ;

(c) whether it is a fact that Govern-
ment had already started undertaking
power generation schemes in some States;
and

Government’s  reaction

(d) if so, the name of the States and
on what terms and conditions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). Chairman,
Andhra Pradesh State Electricity Board
expressed certain personal views on this
subject in a symposium on ‘Economic
Development of Andhra Pradesh’ held in
Japuary 1967. But no such formal pro-
posal has been reccived by the Andhra
Pradesh Government.

(c) Apart from the Neyveli thermal
power station in Tamil Nadu and three
nuclear power stations at Tarapore (Maha-
rasthra), Ranapratapsagar (Rajasthan)
and Kalpakkam (Tamil Nadu), the
Central Government is cstablishing a
thermal power station at Badarpur near
Delhi.

(d) Power from Neyveli thermal
station is, at prasent, being made avai-
lable to Tamil Nadu at 5.9 paise/kWh.
Power supply from Tarapore nuclear
station will be shared cqually by Maha-
rashtra and Gujarat the rate for which is
being finalised. No final decision has
yet becn taken regarding distribution of
power supply of the tariff rates for supply
of power from Ranapratapsagar and
Kalpakkam nuclear stations and Badarpur
thermal station.
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Working Group of Reserve Bank of

India on Textile Industry

1640. SHRI BHOLA NATH
MASTER : Will the Minister of
FINANCE be plcased to state :

(a) whether it is a fact that the
working group appointed by the Reserve
Bank of India to resolve the crisis in the
cotton textile industry has submitted its
report but the recommendations made by
the said group are not being implement-
ed ; and

(b) if so, the difficulties being faced
by Government in implementing those
recommendations ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Working Goup was sct up by the
Reserve Bank to consider the problem of
credit availability to the cotton textile
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industry. The Group submitted an
interim report on 3rd May, and its final
report on 24th July, 1968. The recom-
mendations of the Group are primarily
intended in respect of mills which are
unable to provide normal margins but
whose financial condition is otherwise
sound. The recommendations relating to
the reduction in the margin for the grant
of advances against the security of cotton,
cloth, yarn and stores and also fixed
assets have been brought to the notice of
the commercial banks. They have been
advised not to turn down loan applica-
tions merely because the mills cannot
provide the normal margins. Dectails of
applications which are rejected are re-
quired to be reported to the Reserve
Bank in order to review the decisions, if
necessary. Further in cases where the
cotton textile mills have diverted a part
of their cash credit facilities for the
acquisition of fixed assets, the Industrial
Devclopment Bank has decided to extend
refinancing facilities in respect of a part
of such advances. The other mnajor re-
commendations of Group relate to the
provision of additional credit by the term
lending institutions for the purpose of
modernisation of plant and machinery,
grant of loans in deserving cases for
modernisation/expansion on an easicr
repayment schedule, extension of time
limit for compliance with the Reserve
Bank's direction for liquidation of excess
public deposits held by textile mills and
provision of Government guarantee in
marginal cases. These recommendations
are not of general applicability and each
case has to be processed on its merits.

wr xiw & fAawz qure & AEw
1641. ot WY&r AT@ ATET : F}AT
fewt aar fawa w0 7z Taw N
wqr w0 % -
(%) w0 wgTOSE ¥ HwAr AW F
free g1® & § e ¥ W o Ay

(=) afegt, MAfFRag Fq;
154

(M) @A A Iw oA A A
F A A AT Y g & faw g
gra & 39Ty fey o @ & ?
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faad aor fga wwwmn &
Ir-HAt (st fadTaw wAw) ;. (F)
Ak (@), 11 fegmw, 1967 &
g YFET F qRAQ A, FgAr &7
Friwmedad @ 1 @ & & 39
WIE T AT Y AR TY AqT T HH
A F T 19 A F T wEH
A Ay ¥ o afs W g€ &

(1) gAEmr F Aw-iewr F, WA
g frgaa &1 wf fadaw afafy £t
fasrfeant o=, Fraar atw & 7oA &
foq freafofag sza gom oo & . —

(1) et g R qegEeT
qzrgt ¥ atg F g A wag

(2) aer & ger W ® za-edfaw
Frat FY T A ¥ fag fawe goat
HT FTAT |

(3) o mo &o A-faF T A
qAdfea qarsfer &t uF ag g wfa-
warg arEd F 9@ AL & &R
FIAT |

(4) qaafoq Fa3t g &@ I
THEHT FT AT FET |

TF WY I F ®7 H, wFHE
IfwT g MY FY AAGA FW A @
= F1, sifafy & for, afar &
fgau war &

qated FAYAT F AT I, AR
grer ¥ et & g q@ G
Yamfrar T Y vF AOERTAF T
Farr A )

fag & afcdtoar & fod e
_ faeita wgraan
1642. it WY1 ATY WATEET . W1

faar aqr frax 50 7z TaA =Y
FIr 0 -

(%) =3t d2a faga formr e
faar Taea # @A faeita wgEar
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Wwr y fray fr Shfr geadia
for & for frag &Y o ww
S oA F & g @ e

(@) T & g & fearfaa
&1 @ @-fawg of@issi §§ S
gfcor g St gaadfa gioer & O
gl gt I Fw aw qu fear
st ?

ferar€ aar few g wareq § gawsh
(st fegere ) © (%) T awa
FEIT W AT TG GTH
1 Fa% qa-fawrot afcemmi (smafq
TOIT AT AET HIX FeT) W qagsT
amg-faaet  afeqisar 9T, o T
AT qET HIF FY AOAT €R A §, A AT
g F AIX AT A QU FH F foN
Har W W AN FgEar
wTEeT AT T gfedrse ¥ fay
W oar @ E i e,
qTa AT ORI WE § | 9h
afafers qeamy fawrst w7 & o, S
O AT AR 9 a7 @1 8, %
FAOAI@E! ¥R & fF 37
JHIET AAATHT A S qACqTT FY T
oftsAaml ¥ ooy gifr, Sty
QAT F QT IR A Ty
o wgfee g arroay

(@) = af@omr B @ w7
ard faaforss &1 & |t gyor-
e A QU I A FEATAAT § )
Wgi % surw afedaar #1 gy g,
g faors 9 9T 165-165 Favane &
QY I@rET gAY ¥ 1973-74 aw, sk
165-165 dmare & ¥w &K gfaei &
1974-75 a% I & AT WY FATAAT
1 dir faerd-ax §, 60-60 darare &
Q) gfRY & 197475 aw T 60-60
dmare & Ay gfAE & 1975476
g B WA W G g
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qrary wiew ¥, wrer & fod
farorelt o geord

1643. oft w7 ATY WTET : WT
fawrf oot fw g 7 7 TR W
T FO v .

(%) w7 qg @ & v g faore
NEHN FN7 gERT F 1.5 Ty
o7 ¥ ufy frelt & fr ag STage @
T aw faadl gwr W faed
ToeqE & weT & fegg waw wver
g wfed & Ieew faoeh W
IrERT fRgr 9T @k WX Tah for &%
JqT I SX KT FTH AT T faqr
g Wi

(') = gad afcamreass whar-
firF eqraATsY FY IAWT  IATATAWET ®
agaT fawrs) fae sraeft ?

fearf aar fa g woera § aawolt
(ot feFewe wa@) @ (%) 3 (w).
Teq & F7RT 9Faw quf & sraifafe
& fox, fam & weafaa st fawradls
qen fawet ¥ ¥ Iee gt faoret
w1 faarer +ft nfires §, W€ qow-<fir
g agre & on @ ¢ g
oy fawe %, ToT A aew IwY
o1 ITATRITE Y faoret qeeré v ¥
for qrww aur faacer qqf w7 fsrfer
w17 FT @R

Construction of Rural Housing Unites

1644, SHRI D.N. PATODIA :

SHRI SARJOO PANDEY :

SHRI RAMACHANDRA
VEERAPPA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI N. K. SANGHI :

SHRI R. R. SINGH DEO :

SHRI JAGESHWAR YADAYV:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MEMT be plcased to state ;
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(a) whether Governmént have been
able to fully achieve the targets they had
set for the construction of rural housing
units during the Third Plan period ;

(b) if not, the regions where the
shortfall had bcen significant ;

(c) whether the needs for rural
housing units during the Fourth Plan
period havc becn assessed ; and

(d) the schemes that will be spon-
sored by or sponsored with the assistance
of the Central Government ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) No,
8ir.

(b) Shortage was significant in Assam,
Bihar, Gujarat, Madhya Pradesh, Orissa,
Punjab, Rajasthan, U.P, West Bengal,
Manipur, Andaman and Nicobar Islands,
Laccadives, N.E.F.A. and Pondichcrry.

(c) The Working Group on Housing
for the Fourth Five Year Plan (1969-74)
has estimatcd that at the beginning of the
Plan, the shortage of rural housing would
be around 718 lakh units including kacha
and dilapidated houses requiring to be
rebuilt or renovated.

(d) As in the Third Plan, the Village
Housing Projccts Scheme will continu: to
be a Centrally-aided Scheme during the
Fourth Plan. The Scheme is implemented
through the respective State Governments
mainly with the help of funds provided
by the Centre.  Provision for the Scheme
for the 4th Plan period would according-
ly depend not only upon the amount
which the Central Government is able to
provide (in the context of the compcting
claims of other Development Programmes)
but also on the amount which the State
Governments are able to accommodate
within their overall Plan ceilings on the
basis of their own priorities and require-
ments.

Central Assistance for Provision of
Drinking Water in States

. 1945, SHRI D.N. PATODIA :
SHRI JAGANNATH RAQ
JOSHI :
SHRI SURAJ BHAN ;
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SHRI ATAL BIHARI
VAJPAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI RANIJIT SINGH :

SHRI R.R. SINGH DEO:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that according
to a rocent survey, it has been found that
more than 4} million population of the
country still lack the basic amenity of
supply of drinking water ; and

(b) if so, whether Government have
considered the desirability of increasing
central assistance to States to provide
better facilities for supply of drinking
water and the targets that have bcen set
for achievement during thc Fourth Five
Year Plan period particularly in respect
of tribal areas, where schcmes for the
supply of drinking water are given 100
per cent grant by the Centre ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) No information about any recent
survey having teen carried out is availa-
ble, but according to the National
Water Supply and  Sanitation Pro-
gramme Assessment Committee Rcport,
out of the total urban population of India,
based on the 1961 census, only 33.99
had adequate supply of water, 26.29/ had
in-adequate supply and 39 99/ had no
water supply system. Similarly, based
on 1961 census, about 709 of population
in the villages located in easy areas and
about 109/ of population in scarcity
arcas, has been provided with minimum
water supply.

(b) During the Fourth Five Year
Plan, the State Governments will be given
block loans and block grants for execut-
ing the development schemes. Therefore,
the question of 100 psr cent grant by the
Centre for water supply schemes, even in
tribal arcas, will not arise. In regard to
targets, these will be fixed by the State
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Govcrnm ats whea they make their allo-
cations for th: Fourth Five Year Plan
and these are not available yet.

Commercial Irrigation Works
in States

1646. SHRI S. B. PATIL ;
SHRI PRAKASH VIR
SHASTERI :
SHRI JYOTIRMOY BASU :

,Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the
State Governments are incurring a heavy
loss on commercial irrigation works;
and

(b) if so, how much each State is
losing on major and medium irrigation
works ?

(THE DEPTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD) (a) There arc some
losses if only direct returns to Govern-
ment from the projects are taken into
account. However, these projects give
large bencfits to the community by way
of additional food and other aggricultural
crops. Judged from this aspcect the
benefit cost ratio in respect of most
projects are favourable.

(b) A statement indicating the anti-
cipated losses (dircct returns) during
1968-69 from commercial irrigation works
and irrigation portions of multi-purpose
river valley projects is laid on the Table
of the House. [Placed in Library. See
No. LT-192/69]. There are a large
number of projects still under construc-
tion stage and as and when they get
completed and benefits start accuring,
there will be a progressive reduction in

losses.
Drinking Water Problem

1647. SHRI RAGI RAY: Will
the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that he has
endorsed the vicw that a uaified agency
should be created for solving drinking

water problim in a conference held at
Wardha rccently; and } .

(b) if so, the steps taken by Govern-
ment in this regard and the details
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY : (a) No.

(b) Does not arise.
Proposal to Increase Water Rates

1648. SHRI RABI RAY :
SHRI D. C. SHRMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Govern-
ment propose to increase the water
rates;

(b) if so whether Government have
asked the State Governments to give their
opinion on this ; and

(c) if so, state-wisc opinions received
on this problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). A statcment
giving the requisite information is laid
on the Table of the House. [Placed in
Library. See NO. LT-193/69].

Assistance for Rehabilitation Measures

in North Bengal
1650. SHRIMATI JYOTSNA
CHANDA : Will the Minister of

FINANCE be pleased to state :

(a) the amount which has becn givea
to the West Bengal Government towards
relief and rehabilitation measures
after the floods in North Bengal last
year ;

(b) whether Government propose to
assist the scheme of the State Government
to subsidize the re-construction of houses
of the affected families ; and

(c) if so, the amount which 1s pro-
poscd to be grroted per family ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) to (c). An amount
of Rs. 17.50 crores has so far been advanc-
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ed to ths S:ate Governm:nt during 1968-
69 for relief and rchabilitation m:asures
und:rtaken on account of floods ia
various parts of the State. Central assis-
tance towards relief expenditure is not
sanctioned area-wise or item-wise. The
State Government are providing house
building grants to families affected by
the floods. The expenditure on this
account would be eligible for inclusion in
the total expenditure on relief operations
quallfying for Central assistance.

Stage Lighting And A ical Equipment
at Rabindra Rangshala

1651. SHRI BHAGABAN DAS:
SHRI SATYA NARAIN
SINGH :

Will ‘the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any foreign exchange
was released for the import of stage
lighting and acoustical equipments fitted
at the Rabindra Rangashala, new
Delhi;

(b) if so, the amount thereof;

(c) whether any of these equipments
are manufactured in India ; and

(d) if so, the reasons for importing

them from abroad in view of the
tight foreign exchange position at
present ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K. K. SHAH):
(a) Yes, Sir.

(b) Rs. 1.36 lakhs.

(c) Their import was cleared by the
Directorate General of Technical Develop-
meat; enquiries are being made from
this Organisation on the point raised
and information will be laid on
the Table of the House in due course.

(d) Does not arise.

Introduction of Condensed M.B.B.S.
Courses in States

1652. SHRI A. DIPA : Will the
Minister of HEALTH AND FAMILY

MARCH 3, 1969

Written Answers 184

PLANNING AND WORKS, HONS-
ING AND URBAN DEVELOPMENT
be plcascd to state :

(a) whether condensed M.B.B,S.
courses have recently been introduced is
Madras, Bombay and Punjab;

(b) if so, whether, requestes for
introduction of such condensed courses
have been received from other States
also and what action, if any, taken in
this regard by the Central Government;
and

(c) whether such a condensed course
is likely to be introduced for Diploma
in Modern Surgery and Medicine in
Orissa also ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNIG AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY :) (a)
Condensed M.B.B.S. Courses  are
availabie in the following Mcdical
Colleges of Maharashtra and Punjab :

1. Maharashtra :
(i) G. S. Medicai College, Bombay,
(ii) T. N. Medical College, Bombay.
II.  Punjab :
(i) Medical Collcge, Amritsar,

(ii) Government
Patiala.

Medical College,

According to the information avail-
able, Medical Colleges in Tamilnadu
do not provide facilities for a Condcnsed
M.B.B.S. Course.

Information regarding the year of
commencement  of the  condensed
M.B.B.S. course in the Medical Colleges
in Maharashtra and Punjab is not
available.

(b) A proposal has been received
from the Government of Kerala for
providing facilities for a Condensed
M.B.B.S. course to persons holding
diploma in Medicine and Surgery. The
matter is under consideration.

(c) The matter is under the consi-
deration of the Medical Council of
India.
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fare § fafee aegst w1 smaw
1653. &Y amaim sz : Far
fawr #+T 7g q@TA FY FAT FIN fF
() 7arag aw § f& W@ @R
a9t ¥ fafaq aeqel &1 famm smae-
¥ faw e & Y sgafa @A ;
(@) afx g, @ ;g a9 §
fs aga dft Nw § fafwe awgell &
@A AARE Y W AR IAR
‘qore # fafaa’ feer v

(n) afe gf, & 1968-69 ¥ &rw-
s mfwsrfal @ feaw geg Y
TEgd TwE A Y e

(w) 71 7@ dag F BE A
srqry fY fregar fear aam ar 6k
afs 7€, @ @& T FRO ¥ ?
IE-AETA Wt aar faer wot (st
et @) - (F) WA qur
fare & @19 1960 ¥ g sgmarc qur
qreree @f) F ageea A, Ao #
I G F ARG W@ ¥ dAE
P FH Ay R AALF T G
f g R, g W § I feew w1
I AT JERA-eS A AE @
A, qate W ) aq-qed sfafoR
T AT g |

(=) ATe ¥ XY W F ATAT F
& qHeT T@A A G AT

(1) W< (9) ¥ qaTS T I 0

ey /AW N ATAEIET AW
1654. st aveT™ wfgeare :
! gy fay gy -

w1 fewrf Wit feew wft a3z
IAA W FTEY fE

(%) mragaw § f& 7@ Rw
¥ Avwm fy # Aot ww
A & fou gfv afoe & mit ot ;
(w) wr ag s gw § fr smfas
afcez A ey afafa & fadi e
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T4t 97 f IaT W A dr & fwe
a3 fas ¥ o T B o
goorE #Y JreT

(1) v smdfers ofcwg & ag
frda frar mar a1 & wmdeT &
Fearfea fawet w1 uw fagrd wm sy
R F geard fvar s ; s

(%) afs gf, @ @ Ty & ¥
FE T w7 T N ¢ f5 9o
TRY FY GH Te7 R Y R
N AT WwR AT AN @R §<
x?

etk aan fag @ waren ® go-At
(st fagsax wamw) @ (F) Y, &
(@) ¥F=ra &g afeg &1 faaa
e 93w 7 faqel gwrE @ &
foar qr, 7 f& 7eq 7eq RO ¥ fedly
fadre &7 #1 |

() i, &1

(%) ¥ i afeeg faada &
gIET qrEEeT § fawst 37 8 qey
T F AW F I RT O HY
Wy

Ordinance to Prevent Smuggling of
Gold and Sliver

1655. SHRI K. M. KOUSHIK : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that an Ordi-
nance has been promulgated to prevent
smuggling of gold and silver :

(b) whether it is also a fact that the
said Ordinance confines itscif to 50 kilo-
metres inland along the West Coast
only ;

(c) if so, whether it means that there
is no smuggling in the east coast ; and

(d) if not, whether Government pro-
pose to issue or promulgate a similar
Ordinance to prcvent smuggling in the
entire coastal area ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARIJI DEBAI) : (a) The



187  Written Answers

Customs (Amendm:nt) Ordinance, 1969,
has been p;omulgated to prevent smuggl-
ing of silver out of India and to prevent
smuggling into India of foreign goods
notified under it. Gold has not been
notificd under it because for gold there
is a separate law, viz. Gold Control
Act,

(b) No, Sir. The Ordinance applies
to the whele of India in so far as the
provisions regarding imported goods are
concerned. On the export side, the pro-
visions of the Ordinance have been applied
not only to 50 kilometres inland along
West Coast but also to East Coast falling
within the State of Tamil Nadu and the
Union territory of Pondicherry.

(c) and (d). Do not arise.
Creation of New Posts

1656. SHRI LOB PRABHU : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2866 on the 9th December,
1968 and state :

(a) whether the ban on revision of
salary structure apply to the creation of
new posts ;

(b) if so, the new posts carrying
salary of more than Rs. 3000, Ministry-
wise, created in the Central Government
and the Public Sector Undertakings since
1964 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Information, Ministry-wise, regard-
ing the new posts carrying salary of more
than 3,000/-, created in the Central
Government and the Public Sector Under-
takings since 1964, is being collected and
will be placed on the Table of the House
in due course.

Overdrafts by States

1657. SHRI LOBO PRABHU:
Will the Minister of FINANCE be pleas-
ed to state :

(a) whether the Finance Commission
is studying the expenditure of States
which leads to overdrafts by them ;

(b) whether the Office of the Compt-
roller and Auditor General exercises any
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check on the expenditure not provided ia
the budgets and in the Five Year Plans of
the States which is one of the causes of
overdrafts by them ; and

(c) if so, in what manner ?

THE PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) A reference
i1 this conncction is invited to paragraphs
24 to 56 of the interim report of the
Fifth Finance Commission which was
laid on the Table of the Lok Sabha on
the 15th November, 1968.

(bl.and (c). Yes. The Comptroller
and Auditor General of India satisfies
himeelf, through conduct of appropriation
audit, that the axpenditure incurred by a
State Government falls within the ambit
of a grant or appropriation specified in
the schedule to the Appropriation Act of
the State and docs not excee:l the amount
so specified. Expenditure in excess of a
grant or appropriation as weil as expendi-
ture not falling within the scops or
intention of any grant or appropriation as
specified in the Schedule to the Appro-
priation Act, is treated as unauthorised
unless regularised by an Appropriation
Act embodying a supplementary grant or
appropriation.

Medical Directorate of Manipur
Government Hospital

1958. SHRI M. MEGHACHANDRA :
Will the Minister of HRALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd to state :

(a) whether the Government of
Manipur purchased its requirements for
thc Medical Dircctorate from private
firms or from manufacturers or through
D.G.S. and H. in the matter of purchase
of medicines and hospital equipments
during 1967-68 and 1968-69 ;

(b) if purchased from private firms,
the list of firms ; and

(c) whether they are in the approved
list of manufacturers of thc goods to be
supplied by them to the Government of
Manipur Medical Directorate ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY):
(a) to (c). The information is- being
collected and will be laid on the table of
the Sabha in due course.

Production of contraceptives in Bombay
with Collaboration of an American Firm

1659. SHRI SHIVA CHANDRA
JHA : Wil the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be plcased to state :

(a) whether it is a fact that an
American Company (Scarte) propose to
produce contraceptives in collaboration
with its Indian conterpart in Bombay ;

(b) if so, on what conditions and the
estimated total monthly or yearly pro-
duction from it ; and

(c) if not, the new steps which are
being taken by the Governmeat for the
production of contraceptives and loops
and how far thcy will be able to meet the
internal demand per years ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). The is one American Com-
pany of thc name of Searle and not
Scarte set up in Bombay which proposes
to manufacture oral contraceptives. In-
formation regarding the estimated total
monthly or ycarly production of the firm
is not available with Government. As
oral contraceptives have not yet been
included in the Family Planning Progra-
mme in India, the Government of India
have not entered into any agreement with
the firm for the purchase of their pro-
ducts.

(¢) The other contracentives include :
(i) Condoms.
(ii) Diaphragm.
(iii) Jelly Tubes.
(iv) Loops.
(v) Foam Tablets.

The country is sefficient in the pro-
ducetion of all contraceptives except con-
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doms. At present the requirements of
condoms are being met partly from indi-
genous production and partly by import.
Steps are being taken to increase the
indigenous production of condoms.

Gandak and Western Kosi Canal
Projects

1660. SHRI SHIVA CHANDRA
JHA : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether it is a fact that the
finalization of the plans for the construc-
tion of the Gandak Project and the
Western Kosi Canal Project has been
made ;

(b) If so, the details thereof ; and
(c) if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (a) to (c). Work is alrecady
in progress on the Gandak Project.
Against the estimated cost of Rs. 141.71
crores, on this project, the expenditure
upto the end of December, 1968, is
Rs. 63.61 crores. The Barrage is expected
to be completed by June 1969. Work is
in progress in Tirhut Canal, Don Branch
Canal and Saran Canal in Bihar and
Western Gandak Canal in U.P. Work is
also in progress in Ncpal Power House
of Project.

The approval of His Majesty's Govern-
ment of Nepal to the alignment of the
first 22 miles of the Western Kosi Canal
in their territory is still awaited. It f{s
only thereafter that detailed investigations
can b: taken up. His Majesty's Govern-
ment of Nepal have raised certain proce-
dural issucs regarding the execution of a
few Nepal benefit works connected with
the Western Ko»i Arca which are under
discussion.

World Bank Mission's visit to India

1661. SHRI §8. N. MAITI :
SHRI INDRAJIT GUPTA :
SHRI D. N. PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI R. K. SINHA :

Will the Minister of FINANCE be
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pleased to state :

(a) whether a World Bank Mission
headed by Mr. Cargil recently visited
New Delhi and had discussion with the
officials of his Ministry ;

(b) if so, the purpose for which the
World Bank Mission visited New Delhi :

(c) the content of the discussion that
took place between the Mission and the
officials concerned ; and

(d) the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a)to (d). Mr.
Cargill did not head any world Bank
Mission to India recently. He, however,
visited India recently for general discus-
sions with officials of the Central Govern-
ment on matters concerning existing loans
from the World Bank group of institu-
tions to India and spheres of development
in which further assistance from them
may be of use to India. It was agreed
that further discussions should continue
at staff levels in order to indentify pro-
jects that need and are suitable for aid,
in the context of the Fourth Plan.

Power Generation Programme in West
Bengal in Fourth Plan

1662. SHRI BADRUDDUIJA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the details of the power gencra-
tion programme in West Bengal during
the Fourth Five Year Plan ; and

(b) the total amount earmarked for
this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRICATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b): The details
of the power gcneration programme in
West Bengal and the outlay for the pur-
pose will be available after the Fourth
Five Year Plan is finalised.

World Bank Mission to States

1663. SHRI K. SURYANARAYANA :
Will the Minister of FINANCE be
pleased to state :

(») whother it is a fact that some
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representatives of the World Bank has
visited Kollera Lake area and some other
areas in Andhra Pradesh in January, 1969
and also some other States ;

(b) if so, the names of places they
visited and whether any report has been
submitted by them to Government ;
and

(c) if so, the proposals made by them
and the action taken by Government
thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c).
An Irrigation Reconnaissance Mission
of the World Bank consisting
of six members visited India in
January-February, 1969 with a view to
have some preliminary information in
respect of few irrigation projects which
may be posed by India for assistance
from World Bank Group of institutions.
Members of the Mission visited the
Kolleru Lake area, Pochampad and
Nagarjuna Sagar Projects in Andhra
Pradcsh, the Jaikwadi Pioject in Maha-
rashtra, the Cauvery Delta in Madras,
the Upper Krishna Project in Mysore,
the Kadana Project in Gujarat and the
Tawa Project in Madhya Pradesh. The
Mission has not submitted any report
or made any proposals to the Govern-
ment of India. Further discussions
with the World Bank will be continued
after Government of India finally decide
about the projects to be posed for assis-
tance from the Bank Group.

Urban Community Development Project
Manipur

1664. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amount of grant for the Urban
Community Developmmt Project given
to the Government of Munipur during
the last five years including 1968-69, year
wise ;

(b) wtether the aforsaid Project has
been taken over by the Government of
Manipur and the employees connected
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with the said Urban Community
Devclopment project are paid by the
Government of Manipur ;

(c) if not, how the Project is run and
who pays the employees connected with
the Project ; and

(d) whether it is a fact that the
employees of the said Project are not
getting their pay for the last three mon-
ths ; and

(e) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The Urban
Community  Development Project in
Manipur was started in February, 1966.
Provision was made by the Union Terri-
tory Govcrnment for this purpose as

follows :
1966-67 _— Rs. 67,000
1967-68 — Rs. 46,000
1968-69 —_ Rs. 70,600
(Revised)
(b) No.

(¢) The Project is being run by the
Imphal Municipality. The employees
of the Project are paid by the Municipa-
lity and the amount is rc-imbursed by
the Union Territory Government.

(d) No.
(¢) Does not arise.

Variation in pay Sclaes of Technicians
Working in willingdon and Safd-
arjang Hospitals, New Delhi

1665. SHRI SURAJ BHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the
technicians in the Central Sterilization
Room in Willingdon Hospital, New Delhi
have tecn given a scale of pay of Rs.
150-300 while the techinicians in the
Central  Sterilization Room in the
Safdarjang Hospital, New Delhi are
given a scale of pay of Rs, 130-300 ;
and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) The
tion.

Supply of Gas by O. N. G. C. for
Public Utility Purposes

SHRI S. M. SOLANKI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Oil and Natural Gas
Commission has finalised its programme
to supply gas for public utility purposes ;

(b) whether the dispute regarding the
price to be paid by the industries has
been decided with the consultation of
the Government of Gujarat ; and

(c) if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) It has been decided that gas
available from O. N. G.C.’s fields in
Gujarat  will be supplied for power
generation, manufacture of fertilisers and
utilisation by industrics in Baroda.

(b) and (c). The price of Cambay and
Ankleshwar gas is determined by the
award given by the Dr. V.K.R.V. Rao.
Under the award, the sale price of gas
has been fixed at Rs. 59.36 per 1000
cubic metres. This comprises well-head
value of Rs. 50.00, royalty Rs. 6.00
and Sales tax Rs. 3.36. The above price
is exclusive of transport charges, which
have besn separately fixed by the
Arbitrator.

feeh gfew wwfcat @ e

matter is under examina-

1666.
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Sale and Re-purchase Prices of units

of uni Trust of India

1668. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) the basis on which the sale and
repurchase prices of units of the Unit
Trust of India are fixed ; and

(b) the months-wise fluctuations in the
sale and re-purchase prices of units
during the last thrce years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The sale and
repurchase prices of units of thc Unit
Trust of India are fixed in the following
manner. The first step consists of
asccrlaining the basic price or ‘‘nct
asset value'’ of cach units by calculating
the market value of all the assets of the
Trust less its current liabilities (. e.
payment due to all others except to
subscribers to the initial capital of the
Trust and the unit holders) and dividing
this by the number of ynits deemed to
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be in issue. This basic price also
includes and clement rcpresenting the
income accured on the units outstanding
upto the date of calculation of the price.
The second step involves adjustments in
respect of usual expenses like brokerage,
commission, stamp duty, etc. The
third step relates to rounding adjustments
to the nearst five paisc. The salc price
is arrived at by adding to the net asset
value of the unit, the charges towards
brokerage, commission, stamp duty etc.
and rounding off upwards the resulting
figure to the nearest five paise. The
repurchase price is arrived at by deduc-
ting from thc net asset value of the unit
the charges towards brokerage. commis-
sion, stamp duty, ctc.,, and rounding
off downwards the resulting figure to the
five paise per unit.

(b) A statement is laid on the Table
of the House [Placed in library. See No.
LT-194/69].

Borak Project

1669. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether he discussed the setting
up of Borak Project with the Chief
Minister, Manipur at Delhi recently ;

(b) if so, whether he placed before
the Chief Minister, Manipur the effect
of the Project on the inhabitants of
Sub-Division of Manipur ; and

(c) if the reply to part (b) above be
in the affirmative, whether the Chief
Minister, Manipur agrecd to get the
people of Jiribam scttled in the Assam
region ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI  SIDDHESHWAR
PRASAD) : (a). Yes, Sir, in August,
1968.

(b) Yes, Sir.

(c) No decision has been taken as the
question has to be examined in detail by
the Government of Manipur and Govern-
ment of Assam.
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Work Charged Posts in P. W. D.
Manipur

1670. SHRI M. MEGHA
CHANDRA : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS HOUSING AND
URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have decided
to create 422 permanent work charged
posts in P.W.D., Manipur ;

(b) if so, whether his Ministry have

intimated the matter to the Home
Ministry and the Government of
Manipur ;

(c) whether Government are aware
that there are only temporary work-
charged posts in P.W.D., Manipur and as
such the workers are not confirmed even
after a service of 10 years ; and

(d) if so, whether Government have
advised thc Government of Manipur to
declare the work charged employees of
P.W.D., Manipur quasi-permanent and
permanent ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) 422
permanent posts in various categories of
the work-charged establishment of the
Manipur P.W.D. have already been
sanctioned.

(b) Yes, Sir. Sanction for the posts
was communicated to the Government of
Manipur, and a copy of the sanction was
endorsed to the Ministry of Home
Affairs,

(c) and (d). The Government of
Manipur have intimated that the service
records of their work-charged staff are
incomplete and that they propose to
constitute an Ad-Hoc Committee for
rectification of the service records of the
staff. Confirmation of staff against sanc-
tioned posts could not be taken in hand
due to the absence of complete service
records. This Ministry has alrcady com-
municated its approval, in principle, to
the constitution of the Ad-Hoc Com-
mittee. Its composition and terms of
reference are being finalised in consulta-
tion with the Government of Manipur.
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Further action to confirm work-charged
staff against sanctioned posts will be
taken by the Government of Manipur
after rectification of the service rolls is
completed by the Ad-Hoc Committec,

This Ministry has not advised the
Government of Manipur to declare any
work-charged staff as quasi permanent.
The Government of Manipur have, how-
ever, stated that the matter is under their
consideration

Major and Medium River Valley Projects
during Fourth Plan

1671. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) the names of major and medium
river valley projects proposed to be taken
up during the Fourth Plan period ; and

(b) their estimated costs and years
when they are tikely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI SIDDESHWAR
PRASAD) : (a) The Fourth Five Year
Plan has not yet be=n finalised.

(b) Does not arise,

Committee for Studying of System of
Power Generation and Distribution

1672. SHRI K.P. SINGH DEO:
Will the Minister of IRRIGATION
AND POWER be plcased to state :

(a) whether Government proposed
to appoint an expert Committee to
examine the system of power genera-
tion and distribution in the country ;

(b) if so, when the Committee is
likely to be appointed ; and

(c) the major issues that arc
to be examined by the Committec ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The proposal to
sot up a Committes of experts to review
the scope for improving economy in
power goneration and supply in the
country is under consideration,

likely
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Rural Housing in the Fourth Plan

1673. SHRI LOBO PRABHU. Will
the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether thc proposed provision
of Rs. 3 crores in the Fourth Plan is
consistent against the rcquirement of
Rs. 21,500 crores for 71 million houses
in the rural areas ;

(b) the reasons why Government do
not provide credit for rural houses as
in case of small scale industries since
each house stimulates many cottage
and small scale industrics ;

(c) the rcason why private invest-
ment in this regard is not encouraged ;

(d) whether Government have con-
sidered the relationship between rural
housing and the growing unemployment
in villages ; and

(¢) if so,
thereto ?

Governments  attitude

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K.K. SHAH) :
(a) The actual amount that may bc
availabe for rural housing in the 4th
plan is not known at present. Within the
overall ccilings of the Plans of the
States and Union Territories, a total
Plan provision of about Rs. 62 crores
may be available for various Housing
Schemes during the Fourth Plan. It
is open 1o the State Governments to
distributc  the provision among the
different  housing  schemes (including
the Village Housing Projects  Scheme)
according to their discretion and necds.
Owing to the general constraint on
resources, it is not possible to provide
additional funds at present.

(b) Rural housing programmes re-
quire long term credit and the pattern
of financial assistance under the
Village Housing Projects Scheme has
been formulated consistently with the
general economic conditions and the
repaying capacity of the villager, etc.
It cannot be related to the credit facili-
ties required for small scale industries,

MARCH 3, 1969

Written Answers 200

which are entirely different in nature,
scope and productive potential.

(c) Under the Village Housing Pro-
jects  scheme, each  beneficiary is
required to provide from his own
resources—20%, of the cost of the
house to be constructed. This condi-
tion is actually meant to induce a
certain measure of private saving and
investment for housing. Private Invest-
ment for housing on commercial basis
can take place on a large scale only
when enough funds are left surplus
after exploring other more remunerative
sources of investment.

(d) No, Sir.
(e) Does not arise.

House Building Loans to Flood
Sufferers in Jalpaiguri, West Bengal

1674. SHRI INDRAJIT GUPTA.
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have fixed Rs. 35 lakhs as the ceil-
ing for house-building loans to be granted
to flood sufferers in Jalpaiguri, West
Bengal ;

(b) whether the ceiling per family

has been fixed at Rs. 3000, which
is quite inadcquate for the purpose ; and

(¢) whether the State Government
have sought the Centre’s concurrence
for raising the ceiling ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE.
(SHRI MORARIJI DESAI) : (a) and (b).
The Government of India have not fixed
ceilings in respect of house-building loans
to be provided in any particular district
or to individual families. These are
matters entirely for the State Government
to consider.

(c). No Sir.
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Working of Kolar Gold Mines

1676. SHRI SRADHAKAR SUPA-
KAR :
SHRI R.K. SINHA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a
Committee on non-ferrous metals have
recently submitted a report on the
working of the gold mines at Kolar ; and

(b) if so, the main recommendations
thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). A working group on non-ferrous
metals and mincral has submitted an
intarim report to the Committee on
Science & Technology, covering the
operations in the Kolar Gold Mining
Undertakings. This report has brought
up certain issues, which need further
consideration and discussion action. The
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main points cover the following : —

1. use of 50-cycle power instead of
25-cycle power ;

2, exploration for the establishment
of additional reserves etc. under the
direction of Indian technologists ;

3. use of higher pressures for comp-
ressed air in underground rock drilling
and greater advance per pound of
blasting ;

4. rockburst research undertaken in
the Kolar Gold Mining Undertakings
and the feasibility of associating Indian
research laboratories and institutes etc.,
with the work of rockburst research ;

5. modernisation of mining opera-
tions to deal with low grade ore body
like Oriental Reef and problems
connected with temperature and rock
pressure in opening up the rich Glen
Ore Shoot in the Champion Reef
Mine, and Mechanisation of Joading ;

6. inclusion of Indian technical
personnel in the Board of Managenient.

The Group has also made some
critical obscrvations in regard to the
appointment of M/s. John Taylor &
Sons as consultants.

These issues are being discussed by
a sub-group of the Committee on
Science & Technology with the Kolar
Gold Mining Undertakings and the
Ministry.

Residential Accommodation to Married
Nurses of S.J.T.B. Hospital, Delhi

1677. SHRI BHARAT  SINGH
CHAUHAN : Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the
married nurses of §.J.T.B. Hospital,
Declhi have not teen provided residen-
tial accommodation ;

(b) if so, the reasons therefor ;

(c) whether the old hostel of un-
married nurses and other quarters in
hospital premises are lying vacant ; and

(d) if so, whether they are proposed
to be allotted to married nurses of
the hospital ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B.S. MURTHY :
(a) and (b). Owing to non-availability
of accommodation it has not been
possible to provide residential quarters
for all the marricd nurses.

(c) No.

(d) The old nurses hostel has only
single room type accomodation and is
not suitable for allotment to the
married nurses.

Refund Allowed under Section 141-A
of Income Tax Act

1779. SHRI RAM AVTAR SHAR-
MA : Will the Minister of FINANCE
be pleased to state :

(a) the number of cases in which
provisional assessment pznding the final
assessment was made by the Income
Tax Officers and rcfund allowed under
Saction 141-A of the Income Tax Act,
1961 on thc request of the assessees
during the last year ; and

(b) the number of cases where the
request was not acceded to by the
Income Tax Officers and the reasons
therefor the same ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). The information is being collected
and will be laid on the Table of the
House.

Recruitment Policy of the Oil and
Natural Gas Commission

1690, SHRI VIRENDRA KUMAK
SHAH : Will the Minister of PETRO-
LEUM & CHEMICALS AND MINES
& METALS be plcased to state :

(a) the policy of Government in
recruitment of staff for the Oil and
Natural Gas Commission ;

(b) whether Government propose to
give preference to the local people in
regard to employment ; and

(c) the percentage of the local people
in the total employment of the Oil and
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Natural Gas Commission in Gujarat and
Assam separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS(SHRI D. R. CHAVAN) : (a) Pend-
ing finalisation of the Oil and Natural Gas
Commission Recruitment and Promotion
Regulation, 1968 under Section 32 of the
ONGC Act, 1959, the Commission has
been generally following the Govt. inst-
ructions according to which recruitment
to Class I and Il posts is done centrally
at Headquarter of the Commission at
Dehra Dun on all India basis.  Posts
in these categories are normally filled
in the ratio of 50:50 by dcpartmental
promotion and dircct recruitment. The
posts intended for direct recruitment are
advertised in all important papers of the
country (including those of Gujarat and
Assam Statcs).

(b) As recruitment to Class 11l & 1V
posts is made locally by the Region /Pro-
ject Offices of the Commission, through
the local Employment Exchanges, local
people automatically get preference over
others. Except as aforcsaid, no
special pre‘erence is given to the local
people.

(c) 47.75% in Gujarat and 68.40% in
Assam.

Suspension of Supply of Kerosene
Oil by Esso in Eastern
Region.

1681.  SHRI B. K. DAS
CHOWDHURY :
SHRI D. N. PATODIA :
SHRI S. M. JOSHI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to the state :

(a) whether the ESSO Standard Oil
Company has decided to suspend Kero-
sene oil supply in the ecastern region with
effect from March, 1969 ; and

(b) if so, the steps that Government
proposc to take to help the affacted
traders, agents and cmployces and over-
come the shortage of kerosene oil in the
eastern region ?
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THE MINISTER OF STATE IN THE
MINITRY OF PETROLEUM AND
CHEMICAL AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : \a) and
(b). The Compay has decided to wind up
its marketing activities in respect of Kero-
sene in the Calcutta supply area, with
effect from 1st April, 1969. This will not
affect the supplise of kerosene to the area.
Government is not in a position to inter-
vene in the agreements between a Com-
pany in the private sector and its dealers
and agents,
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Plan for Fertilizer Production

1683. SHRI D. N. PATODIA :
Will the Minister of PETROLEUM &
CHEMICALS AND MINES & METALS
be pleased to state the proposed plan of
Government for fertilizers production by
1971-72?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
It is estimated that the production of
fertilizers by 1971-72 will be as follows :

Nitrogen ...... 1.935 million tonnes
in terms of
Nitrogon.

Phosphate ...... 0.716 million tonnes
in terms of
P,0,.

Salandi Irrigation Project

1684. SHRI SRINIBAS MISRA :
Will the Minister of IRRIGATION
AND POWER be plesacd to state :

(a) whether it is a fact that Salandi
Irrigation Project in Orissa is likely to
be held up for want of funds ;

(b) whether it is a fact that the working
group of Government recommended a
provision for Rs. 80 lakhs over and above
in the current year's budget provision
and whether its recommendation has been
accepted ; and

(c) how much of the World Bank
loan for the project has been spent on
this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGRATION AND
POWER (SHR] SIDDHESHWAR
PRASAD) : (a) No.
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(b) The Working Group recommended
additional provision of Rs. 80 lakhs but
additional assistance of Rs. 50 lakhs only
has been agreed to.

(c) Out of the revised total amount
of credit for Salandi Proj:ct of $ 7504,000
a sum of $ 5,591,242 had been drawn up
to 14.10.1968. Withdrawal applications
for § 1,694,510 have since been sub-
mitted to the International Devclopment
Agency for reimbursement. A sum of
¢ 218,248 remains to be claimed by
30th June, 1969.

Cooperative Socities in Kolar Gold Mines
Undertakings

1685. SHRI G. Y. KRISHNAN :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware
that the Coopzrative Socictics of the
Kolar Gold Mires Undertakings are not
running on the cooperative basis but a
monopoly of a certain section in spitc of
the fact that the Management has many
members in them ; and

(b) whether Government propose to
depute a responsible officers to look into
the dealing in consultation with the
members of the Cooperative Societies ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Government
have received no such report.

(b) Does not arisc.

Offer of Assistance by Burmah Oil
Company for Oil Exploration in
Nefa and Duma

1686. SHRI K.P. SINGH DEO :
SHRI B. K.
DASCHOWDHURY :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :
SHRI JYOTIRMOY BASU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS bec pleascd to state :

(a) whether it is a fact that the
Burmah Oil Company, London, has
offered assistance for oil exploration
activities in NEFA and Duma :
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(b) if so, the nature of assistance
offered by the Burmah Oil Company ;

_(c) whether any conditions have be:n
laid down for the assistance offered B
(d) if so, details tkereof ; and

(e) the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) to (¢). The B.O.C. have offered to
arrange a loan of about £470,000, con-
vertible into equity with Governments’
approval in the event of commercial pro-
ducliop to meet the foreign exchange cost
of Oil India Ltd.'s exploration pro-
gramme in fulfilment of their contractual
obligations under the Agreement conclu-
ded with Government of India in July,
1961.  This is being cxanmined.

Development Rebate To Jute Industry

1687. SHRI K. P. SINGHDEO : will
the Minister of FINANCE to pleased
to state ;

) (@) whether it is a fact that jute
industry in the country has urged
.Govcrnmcm for inclusion of the industry
in the Fifth Schedule of the Income-tax
Act so as to provide the industry higher
development rebate and relief in the
.Incomc Tax 10 meet the crisis in the
industry;

(b) if so, whether Government have
agrced to the proposal made by the jute
industry;

(¢) if not, the reasons therefore;
and

(d) the extent to which Govern-
ment propose to give relief 10 the Jute
industry ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir. i

(b) Yes, Sir. Clause 23 of the
Finance Bill, 1969 seeks inter alia 1o
include the Jute textile industry in the
Fifth Schedule to the Income-tax Act,
1961 with effect from 1.4.1970.
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(c) Dces not arise.

(d) The p:oposed inclusion of the
Jute textile industry in the Fifth Schedule
1o the Income-tax Act, 1961 will mean
that for all new machinery and plant
installed in a jute textile mill in any
accounting year relevent to the assess-

mert year 1970-71 or any later year,
development rebate at the higher rate
as for priority industries will be
admissible. In addition, the following
reduction/abolition in export duty has
been affected with effect from 1st March,
1969.

Name of article Piesent effective Proposed
rate effective
rate
Jute manufactures
(i) Hessian cloth and Rs. 500 per Rs. 200 per
bag excluding tonne tonne
carpet backing
(ii) Wool sacks Rs. 250 per Nil
tonne
(iii) Cotton bagging Rs. 200 per Nil
tonne
(iv)  Sacking (cloth Rs. 250 per Rs. 150 per
and bags) not tonne tonne
otherwise specified
(v) Certain types of Rs. 250 per Rs. 150 per
yarn, twist, rope tonne tonne

and twine and
miscellaneous
jute manufactures

Housing Census

1688. SARI D.C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI HARDYAL DEV-
GUN :

SHRI RANIJIT SINGH :

SHRI ONKAR LAL
BERWA :

Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is proposcd to under-
take a housing census in the country in
1970-71 to collect sufficient statistical
material to formulata rational housing
policies and programme;

(b) if so, the details thereof ; and

(c) the stage at which the matter
stands at present ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING URBAN DEVE-
LOPMENT (SHRI K.K. SHAH) : (a)
Yes, Sir.

(b) The proposcd ‘Housing Census’
is a part of the 1970-71 population
Census. Housing Census itsclf is being
undertaken in two parts : (i) collection
of data about housing at thc time of
house listing, and (ii) collection of
further details about housing through
the houschold schedule. These data
will help in formulating housing policies
and programmes.

(c) Advance action for devcloping
methodology, concepts, etc. for collect-
ing information on housing has been
alrcady taken. The housc listing and
household schedules containing various
items on housing are being pre-tested in
the ficld by the Office of the Registrar-
General of India to help in finalising the
concepts, definitions etc.

Allocation of Fends for Irrigation
Projects in Mysore

1689. SHRI M.N. NAGHNOOR :
Will the Mioister of IRRIGATION AND
POWER be pleased to state :
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(a) whether it is fact that the Mysore
Government have requested the Central
Government to allot more funds to
implement their irrigation projects;

(b) how Government propose to
find funds to give top priority to useful
and fehsible projects ; and

(c) whether the Mysore Government
have a very low percentage of irrigation
projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
(PRASAD): (a) Yes, Sir.

(b) During the Fourth Plan period
10 per cent of the Cozntral assistance to
States is expected to be given on the
basis of continuing major irrigation and
power projects.

() The percentage of irrigation
potential created in Mysore by major
and medium irrigation schem:s to the
end of 1968-69 to the ultimate irrigation
potential is about 42 and this is likely
to rise to 52 at the end of the Fourth
Plan., This will go up to 77 per cent

on completion of all sanctioned
projects .

Gold Reserves
1690. SHRI TENNETI VISWA-

NATHAM : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that gold in
the Reserve Bank of India has been
revalued during this month;

(b) the circumstances that have: led
to it; and

(c) whether Government propose to
press on the World Bank and the Indian
Monctary Fund to revaluc their gold
reserves ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) Yes Sir.

(b) Gold held in the Issue Depart-
ment of the Reserve Bank of India was
valued at 2.88 grains equivalent to
0.186621 grammes of fine gold per
rupee as required under section 33(4)
of the Reserve Bank of India Act as it
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stood before the recent amendment.
This was the pre-devaluation rate and
the section has, therefore, been amended
to provide for the revaluation of gold
at the current official 1.M.F. rate of
0.118489 grammes of fine gold per
rupee.

(c) No, Sir. The gold of the Inter-
national Monetary Fund and the World
Bank is already valued at the official
rate, which we have now acopted, in
terms of rupees, for our gold reserves.
wearafa gnat & o auerd Jusmay

| &HETQ
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RE. CALLING ATTENTION NOTICE
(Query)
SHRI SAMAR GUHA (Contai) : Sir,

I have to make a submission. It jsa
point of submission. (Interruption)



213 Re.C.A.

MR. SPEAKER : I have read your
letter. I would not allow any submiss-
ions now. It is good that my attention
has been drawn to it. But no more
submissions. (Interruption) I am on my
legs. I am not allowing you. I have
received your letter. You were kind
enough to write to me.

SHRI SAMAR GUHA : 1 have a
right to say. I have written a letter to
you yesterday, but I have not received a
reply. I have right to say. .....

MR. SPEAKER : You have no right
to get up. I am passing on to the Calling
Attention Notice.

SHRI SAMAR GUHA rose --

MR. SPEAKER : I have not accepted
your proposal. If tomorrow, you send
a Calling Attention Notice and if some-
body else writes to me, ‘“Do not allow
it,” and if I am to accept the latter, then
there will beno Calling Attention Notices
at all | If tomorrow Shri Samar Guha
sends a Calling Attention Notice and
somebody else writes to me, ‘‘You do not
allow it,”* then, there will be no end to
it. (Interruption)

SHRI SAMAR GUHA rose-.

MR. SPEAKER : Order, Order.
You have no right. I am telling you
that you have no right, It is not pro-
per. If I have allowed a Calling Atten-
tion motion and If you say, ‘Do not
allow it,’” then, if I concede your request,
there will be no Calling Attention Notices
any longer. I will be surrendering my
right, and I will be denying the right of
Hon. Members to send such notices. If
the Calling Attention Motions are
allowed, they will come up, whether you
like it or not, and the Member will have
it.

SHRI SAMAR GUHA :
submission is***

MR. SPEAKER :
Nothing will be recorded.
will not be recorded.

SHRI SAMAR GUHA rose-.

MR. SPEAKER : You may say any-
thing ; nothing will be recorded. Plcase
sit down. I appeal to you. Will you
kindly sit down ?

Sir, my

Order, Order.
His spcech
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West Bengal (C.A)
SHRI SAMAR GUHA : I humbly
submit to you that I had written to you.
MR. SPEAKER : Will you kindly
sit down ?  Shri Jyotirmoy Basu.
SHRI JYOTIRMOY BASU rose ..
SHRI NAREDRA SINGH MAHIDA
(Anand) : Sir, I move under rule
225 a question of privilege. I am ona
point of order ?
MR. SPEAKER :
of order ?
SHRI NAREDRA SINGH MAHDIA :
I raise a question of privilege.

MR. SPEAKER : About what ?
SHRI NARENRA SINGH MAHIDA :
I request you.

What is the point

MR. SPEAKER : What is it ?

SHRI NARENDRA SINGH
MAHIDA : It is about--

MR. SPEAKER : About what ?

SHHI NARENDRA SINGH
MAHIDA : Breach of privilege.

(Interruption) If you want that it could
be done letter, I will raisc it afterwards.

MR. SPEAKER : Calling Attention
has been called. It is certainly unfor-
tunate, because he is a senior member.
I have taken up the Calling Attention.

SHRI NARENDRA SINGH
MAHIDA : I will raise it afterwards.
12.30 hours.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

NEEDE TO RECALL THE GOVERNOR
OF WEST BENGAL
SHRI JOTIRMOY BASU (Diamond
Harbour) : Sir, I call the attention of
the Minister of Home Affairs to the
following matter of urgent public impor-
tance and I request that hc may make a
statement thereon :
“The immediate need to recall
the Governor of West Bengal, Shri
Dharam Vira."

SHRI Y. B. CHAVAN rose ..

SHRI J. B. KRIPALANI (Guna) :
8ir, this is an important issuc. I do not
usually intervene, but this is an important

$$4Not recorded.
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issue and therefore, it should not be dis-
posed of through a calling attention
notice. If there is to be a discussion,
it is in your power to give more time.

MR. SPEAKER : It is an important
matter, no doubt. Mr. N, P. C. Naidu
also has given his name. He is totally
against recalling the Governor. He came
to me, but unfortunately he had to go
somewhere on account of some urgent
business. He told me that he is totally
against of the Governor.  So, it is not
as if all pcople want that Mr. Dharma
Vira should be recalled.  All the names
have been ballotted. It is not that the
names of only those who want Mr.
Dharma Vira to be recalled have been
ballotted. It is an important question
and that is why I admitted it out of 40
or 50 notices for calling attention 1
receive every day. Let it be answered.
If Mr. Karipalani and others want to say
something, the general discussion on the
general budget is coming. So many
discussions are coming and those who
want to oppose this will have an oppor-
tunity.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir, Article 156 of the
Constitution provides that the Governor
of a State shall hold office during the
pleasure of the president and that, subject
to such pleasure, the Governor shall hold
office for a term of five years from the
date on which he enters upon his office.
However, the present Governor of West
Bengal had requested the Prime Minister
towards the end of October, 1968 for
a charge on personal grounds. He was
persuaded to stay on in view of the
mid-term elections which were to follow
soon. The request made by the present
Governor of West Bengal is under consi-
deration.

SHRI JYOTIRMOY BASU: The
champion of democracy, Mr. Yeshwant-
rao Chavan and his Congress needed men
to do dirty job. So they had to fall
back upon old British bureaucrats...

MR SPEAKER : This is ccmpletely
out of the way. (Interruptions). Order,
order. Don't make me helpless. From
the Chair, I have to control the whole
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House. Don't put me in an embarrassing

position. Please put only a pertinent
question.

SHRI JYOTIRMOY BASU : A man
who was Secretary till the other day
holding the thirtieth position in the
Warrant of Precedence was kicked up-
stairs to the fourth position and installed
on the top of the elected representatives
of five crores of people in West Bengal
and similarly in many other places.

They have ignored his past when he
as Textile Commissioner made Govern-
ment to losc Rs. 55 lakhs and deliberately
kept Government in darkness.  There
is a report of the Public Accounts Com-
mittee. He was sent with the express
purpose to destroy the the United Front
and re-stettle the Congress.  All along
he was opposed to the United Front.

MR. SPEAKER : Is Shri Basu going
to read the whole thing, the question he
prepared before he heard the reply of the
Government ? 1 think it is not fair.

SHRI JYOTIRMOY BASU : Sir, 1
would not take more time than what you
give to others.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, would you permit similar
attacks being made on the President or
Governors of other States on the floor of
this house ?

MR. SPEAKER : I will not allow Shri
Basu to continue like this. There is no
use his attacking a person who is not
here. This is a Notice to call the atten-
tion of Government. The Government
has already replied to it. If he continues
to read his whole speach I will get it
expunged. Will he kindly put a question
and not make a speach ?

SHRI JYOTIRMOY BASU : I am

only saying what the people of West
Bengal have said.

MR. SPEAKER : Let him not attack
an individual. Let him put a short
question and not use abusive language.

SHRI JYOTIRMOY BASU : He ought
to know the intrigues...

MR. SPEAKER : He may do any-
thing he likes. He has not got the
permission of the Chair (Interruptions),
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SHRI NAMBIAR (Tiruchirappalli) :
He is only prefacing the question.

MR. SPEAKER : He cannot make
allegations and use abusive language in
the name of making a preface to a
question.

SHRI JYOTIRMOY BASU: When
the question of Czechoslovakia came the
need for generosity was felt.

MR. SPEAKER : Here is an indivi-
dual who is being discussed and not a
policy. The hon. Member has got every-
thing written to abuse a person who is
not in a position to reply here. He
may abuse the Government, he may make
allegations against the Government but
he cannot abuse a person who is not here
to defend himself.

SHRI JYOTIRMOY BASU: Iam
only saying what misery he had brought
about in West Bengal and I am asking
whether he should be allowed to remain
in power.

MR. SPEAKER : Will you all kindly
sit down ? 1 will read the rule also. If
he fcels like that he can sec it. Rule
352 says :

“A member while speaking shall
not—

(v) reflect upon the conduct of
persons in high authority un-
less the discussion is based on
a substantive motion drawn
in proper terms ;"

In the name of a Calling Attention
Notice if you want to talk about any-
thing you like, it is not proper. You
referred to Czechoslovakia and other

things. There it is criticism of the
government and not of a particular
person.

SHRI M.L. SONDHI (New Delhi) :
Sir, on Czechoslovakia.........

MR. SPEAKER : Will Shri Sondhi
kindly sit down ? Already, I am finding
it difficult.

SHRI VASUDEVAN NAIR (Peer-
made) : Sir, will you clarify one thing
for the sake of the hon. Member and tbe
House. You in your wisdom have ad-
mitted the Calling Attention Notice, The
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notice or motion is specifically on the
subject of the withdrawal of the Governor
of West Bengal. Naturall, his with-
drawl or recall is sought for because
there is something against his conduct......
(interruptions)

MR. SPEAKER : When the hon.
Member is asking me a quesion, why
should hon. Members on the Congress
side be worried about ?

SHRI VASUDEVAN NAIR: The
admission of the motion implies that the
conduct of the Governor is in question.
So, as far as that goes, we have a right to
question his conduct and functioning as
Governor of West B2gal. If we criticise
the conduct of Shri Dharma Vira as
Governor of West B:ngal, you cannot
prevent it because you have admitted
this motion.

MR. SPEAKER : Will he kindly sit
down ? By Calling Attention Notice you
call the attention of the gouernment to
give you information. It is not a regular
discussion. If it is a regular discussion,
you can criticise anybody ; you have
the absoulate right and I do not question
that. In the Calling Attention Notice,
government makes a statement. If that
statement or answer is not satisfactory,
he can ask for a clarification. He
cannot make a spexch on the basis of
that answer. Now, does Shri Jyotirmoy
Basu want to ask for some clarification or
doss he want to rcad the whole speech ?
If, in spite of my request to him not to
do so, he persists in rcading it, I might
tell him that I am going to expunge
everything which is irrclevent. I am
going to take a firm stand. Because 1
have admitted a motion it doss not mean
that he has complete freedom to abuse
anybody.

SHRI NAMBIAR : Sir, hc is not
using any abusive language. He s
rcasoning out why the Governor has to
be recalled.

MR. SPEAKER : No, 1 do not want
the reason. The question must be based
on the answer given by the hon. Minister.
It can be only a clarification ; I do not
want reasons or specches,
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SHRI JYOTIRMOY BASU : Sir, is
that what you do when calling attention
notices are given by the other side ?...
(Interruptions). 1 know your colour.

SHRI P. K. DEO (Kalahandi) : Sir,
he is attributing motives to the their. Lst
him withdraw them...(Interrupticns),

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Yes, Sir. Let him withdraw
those remarks.

SHRI JYOTIRMOEY BASU : 1 wish
to ask only two questions.

MR. SPEAKER : Let him ask the
questions, if he wants, but no reasons.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : What did he say about the
Chair ? We want to hear the exact words.
(Interruptions).

SHRI JYOTIRMOY BASU : Who
are you to ask for that ? (Interruptions),

SHRIMATI SUCHETA KRIPALANI :
Let him repeat them...(Interruptions),
They have no business to make a
mockery of this House. We want busniess
to be carried out in this House with
decorum. We do not want this kini
of indecorous behaviour in this House.
We are pretty sick of this...(Interruptions)

SHRI VISWANATHA MENON
(Ernakulam) : You have not come here
be teach us...(Interruption),

SHRI JYOTIRMOY BASU : In view
of the fact that the representative of
Shri Chavan and the President here had
conspired with Shri Ashok S2n and
probably Naxalbari people for having
some papers distributed to boycott
clections, may I say ...... (Interruption)

SHRI HANUMANTHAIYA (Banga-
alore) : This is an allegation. This
should not go on the record.

SHRI VASUDEVAN NAIR : Why
are the Congress Members so agitated ?

SHRI JYOTIRMOY BASU : In view
of the fact that Shri Dharma Vira con-
spired with Shri Ashok Sen, took out
a forged letter from Basumati Press and
distributed it quite indscorously, will
they rccall the Governor before 6th
March, before the joint session meets ?
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SHRIMATI SUCHETA'KRIPALANI :

We damand that he should be there up to
the 6th March...... (Interruption),

SHRI J. M. BISWAS (Bankura) :

Bureaucracy should be taught manners...
(Interruption) .

SHRI Y. B. CHAVAN : My answer
is, “No™".

SHRI JYOTIRMOY BASU: My
second question is...

MR. SPEAKER ; This is a call-atten-
tion ; this is not Question Hour. On
the call-attention. only onc question is
premitted.

SHRI H. N. MUKERIJEE (Calcutta
North-East) : I want to se:k some clari-
fication. You had permitted Shri
Basu after long travail, to ask
something in the way that he did
and the hon, Minister gave a peremp-
tory answer, Originally he had said that
the Government was  considering  the
matter of getting Shri Dharma Vira back.
Therfore when a clarification is asked
for on the basis of certain matters of
knowledge, we have a right to exp=ct of
the hon. Minister to tell us something in
regard to that and not merely, “I won't
do that. I was a little disturbed when
you said, ‘‘Answcr only the sccond
part and not the first.”

MR. SPEAKER: It was a clear
question whether tke Governor was
going to be called back before the 6th
and the Home Minister said, *“No’.
It is a hunderd per cent complete
answer.
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MR. SPEAKER : It is agreed ; nobody
is disputing that.

oft wy fowd : Si% & A qEAT
“fw w3E’ wE & ; TR A,
framael #t & goTa T §, I S
¥ A FTFOT N FqeTAT q¥AT

t..

MR. SPEAKER : It is all accepted ;
nobody is disputting that.
it vy fomd ;AT ST AT TR R
Ig T A TFA § A | TAHT AT
a1 Tegafa & st wfwwrew gar
g gL AT Afa & TR w @
AT AFTST FAT & | qg wiAwEA ®
g frar strar & 1 AT Y oW
afgwrT adY @ afawm §—alt ¥aw
TF 17 93,7 S fF qgAT aga qEy
gat B & o Fav § 1 wfae Wt
TF 9T # 7g frar gen
“There shall be a Council of

Ministers with the Chief Minister
at the head...”

MR. SPEAKER : Why are you was-
ting the time of the House? It is a known
provision and accepted by all. You
need not read all that. What is your
question ? What is the clarification that
you want ?

ot w9 fond : ag & A wg @
g1 ag g ara agAr aw R, Afew
A & Al §uws ¥ § wawy
TaTTFar 1 ar & v oww ?

% ag g g § e s
¥ aadlet ®TA &1 TAHT F R
sfawc AgY @ Al 6 a 0w %1 Ay
WYY I¢ FIAT q¥AT 1 9@ qfews)
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West Bengal (C.A.)
FEIFE AT RE I A F Ay
ST F1gaT g & o e ;"
ag g« &N f5 o wfanes & gra
WYY A FT & fEar S 99§}
ag gag faum Aes & @ &, A
AT AT 39 §O§ AT FAA FT
TEAT ARY § @ AT AW I TG
gorg & fF ag gEd g | 9w
TF 33 GO W § OF  wfwfaefen
TR agt 9% fagEr w1 fear oy
77 AT ToAT & gEEeE) ¥ OFTH
Fgar arE g | F aw YA F v A
w1 T1gar § fF g axE @ A
gfaesr e Toww FT o@EaW™ A
TG | 9fEd TS &Y ST FOA
dger afede & 39 & @mEA W9
FfEy i< m7dT wy ag worg Afed
e ag W #1 AFT qr AT faEedy
SfFqTa FTTAT FY AFT FE& TR N7
T o arrfwfofer mq47 (1
afea+) de #1 wfanTe § ag @
F Afa qwTey a7 FI T AT AR |
I &Y TIAT |

SHRI Y. B. CHAVAN : He is asking
me to give my opinion or constitutional
issues. If he accepts me as a constitu-
tional pundit, certainly, I will give him
my opinion. But not here. Secondly.
he is expecting me to give somc advice
to the Governor. The Government of
India does not function as an adviser to
the Governor.

Wt Ay fowg : ag faogw 199
I ®g @ § ¥ifF a8 g FTW T
THAE FY YEarzE fadw WA w@A
£

it W AW (wrEwaw) o afeady
TS B FAa ¥ fragd gl & dow
off gt & faors st ww w
T faar & ar Y, s fear &
N Im AT ¥ & few™w
AT W fas dfaw & agE 97
Rt oA vy Ifew y ?
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gATY g9 §AT 7 qgt 9T v 91
f& & argeht g 5 afzwslt dme AN
T qg7 9 3F qE qET F
R g IV 9T ggawm JA, afzs a7
T[T g g a1 A AT Ig TIH HY
fes s & AT F0 & ar #
AITET AT @I & g T IR g
qfyefl de FY @R ¥ GEAW
w7 TEar g7

SHRI Y. B. CHAVAN: If I have
understood the significance of the mid-
term election, they have given the man-

datc to the United Front Government
to govern West Bzngal constitutionally.

12.56. hrs.
QUESTIONS OF PRIVILEGE

MR. SPEAKER : Mr. Mahida wanted
to say something.

SHRI NARENDRA SINGH MAHIDA

(Anand) : My motion is about breach
of privilege. I had written a letter
under rule 222...

MR. SPEAKER : Is he spcaking about
that letter ? I thought he wanted to say
comething else. 1 have not given him
consent. Unless the speaker gives con-
sent, it cannot be raised. 1 have not
given him permission. H: may read
the rule.

SHRI NARENDRA SINGH

MAHIDA : The second para of rule 225
rcads as follows : —

‘‘Provided that were the Speaker
has refused his consent under rnle
222 or is of opinion that the
matter proposed to be discussed
is not in order, he may, if he
thinks it necessary ; read the
notice of question of privilege and
statc that hc refuses consent or
holds that the notice of question
of privilege is not in order."”

MR. SPEAKER : The rule says: ‘...
he may, if he thinks it necessary’. I have
not thought it necessary. I shall tell
you. Itisinyour own interest that I
have done so...

SHRI NAENRDRA
MAHIDA : I wanted to raise..,

SINGH
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MR. SPEAKER : Please sit down.
The point is that some officer did not
meet him when he went somewhere. If
this is going to be a breach of privilege,
I do not know what will happen. If the
hon. Member thinks this way, it will
be dangerous ; it is not desirable. I
wanted to avoid the members knowing it.
When he went on tour, some officer did
not meet him. If this becomes a braech of
privilege, it will be dangerous. There-
fore, I have not allowed it. I have not
thought it fit...(Interruption). 1 am on
my legs. I am not allowing you to raise
it. I would have explained to you in my
Chamber. I wanted to avoid this coming
before the House. It is not proper...

SHRI NARENDRA SINGH MAHI-
DA : I wanted to raisc, so that it can
be taken notice of.

MR. SPEAKER : I have not allowed
it. The rule is ; “...... he may, if he thinks
it necessary...’. I have not thought it
necessary.

Mr. Nambiar.

SHRI NAMBIAR (Tiruchirapalli) : 1
am raising a question of breach of privi-
lege on the editorial that has appeard
in the Maharashtra Times, a daily news-
paper in Marathi, published from Bombay
in it issue dated the 20th February,
under the caption, ‘BHUTA HATE
BHAGWAT' meaning ‘Bhagawat in the
Bhut’s Hand’...(Interruption) 1 shall give
the English translation of that. The
English translation is: ‘A Ghost with
a Bible on hand’. This is about the
speech made by my hon. friend, Shri P.
Ramamurti, here on a debate on 18th
February. It starts like this.

13 hrs.

MR. SPEAKER : The whole editorial
need not be read out.

SHRI NAMBIAR : I shall read out
only the relevant portions. It says :

““It is inevitable that the echo of
the Bombay riots should be heard
in Parliament’’.

From the way it is written, it is clear
that it is about the speech made by Shri
P. Ramamurti here.

My objections come under two head-
ings. Onec is that it is a gross misrepre-
sentation of his speech and also that it

is a reflection on the Member. A re-
flection on the Mcmber is a reflection oa
the House. In May's Parliamentary
Practice you will find these two portions...

SHRI BAL RAJ MADHOK (South
D:lhi) : May I make one submission ?
Unless we have a copy of the editorial,
how can we give permission ?

SHRI NAMBIAR : I am explaining
it. The editorial comes under two
heads. Oae is that it is a reflection on
the House.

MR. SPEAKER : It is nearing 1 p. m.
and it is time for lunch. Before I
proceed further, I would like to say
that wherever I am myself convinced
that a privileg: issuc is involved, I
automatically send it to the Committes,
but where T am in doubt, I do not take
thc dscision, but I leave it to the
House. Normally where it is very clearly
known that a breach of privilege may
be there, I automatically refer it. But
sincc I was in doubt I allowed Shri
Nambiar to seck the psrmission of the
House so the House could see whether
there is a privilege issuc or not. Natur-
ally, the pertinent question raised by
hon. M:mbers is how they are to know
what the contents of the editorial are,
because it has not been circulated to
them. But I think the hon. Member
would explain the relevant points. If
we except him to circulate the editorial
and all the other pap:rs, I do not think
that it would be possible for a Member
to do so, and circulate it to all the 525
Mcmbers.

So, when we re-assemble after lunch
at 2 p. m., he may explain in three or
four minutes the relevent portioas which
might be abusive in nature. There
might be abusive language, but whether
a privilege issue is involved, whether
it is unparliamentary ctc., it is for this
House to judge and not for ms. There-
fore, I leave it to the Housc. I have
not given my decision because I had
some doubt, and, therefore, I have
given him p:rmission to raisc it in the
House by rcading it out and convinoe
the House that it is a matter of privi-
lege. Of course, Shri Nambiar will con-
tinue at 2 p. m.
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13.03 hrs.
BUSINESS OF THE HOUSE

MR SPEAKER : Now, I would like
to announce one thing. Some hon.
Members came to me and said that Holi
was tomorrow and not the day after
tomorrow. Members from both sides
of the House came and said this...

SHRIS. M. BANARIJEE (Kanpur) :
Let us have two holidays.

MR. SPEAKER : We cannot have two
holidays.

I have to inform the House that the
House will now sit on Wednesday, the
Sth March instead of on Tuesday, the 4th
March that means that we shall have a
sitting of the House on Wednesday, the
Sth March to transact business. We
could not losc both the days. On the
Sth March, w: shall transact the business
incluling questions seheduled for the
4th March, and observe 4th March as
holiday.

13.04 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha Reassembled after
Lunch at four minutes past
Fourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]
PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER : Before
proceeding with the privilege issue and
then the Railway Budget discussion, there
are some papars to be laid on the Table,
and a statement to be made.

NoTiFICATIONS UNDER INCOME-
TAXx AcTt, CENTRAL EXCISES
AND SALT ACT, AND
CusToMs ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JAGANNATH PAHADIA) : On behalf
of Shri P.C. Sethi,

1 beg to lay on the Table :
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(1) A copy each of the following
Notifcations under section 296 of the
Income-tax Act, 1961 :—

(i) The Income-tax (Amendment)
Rules, 1960, published in Noti-
fication No. S. O. 624 in Gaze-
tte of India, dated the 14th
February, 1969.

(ii) The Income-tax (Second Amend-
ment) Rules, 1969, published in
Notification No. S. O. 625 in
Gazette of India, dated the 14th
February, 1969. [P/at‘(’d in Library.
See NO. LT--176/69].

(2) A copy of Notification No.
G.S.R. 275 published in Gazette of
India, dated the 15th February, 1969
under section 38 of the Central
Excise and Salt Act, 1944 together
with an  explanatory memorandum.
[Placell in Library, See. NO. LT—

177/69.]

(3) A copy of Notification No.
S.0. 623 published in Gazette of India,
dated the 14th February, 1969, issued
under section 40A of the Income-tax
Act, 1961. [Placed in Library. See NO.
LT-176/69.]

(4) A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 : —

(i) G.S.R. 140 published in Cazette
of India, dated the 15th January,
1969 together with an explana-
tory memorandum.

(ii) G.S.R. 159 published in Gazette
of India, dated the 25th January,
1969 together with an explana-
tory memorandum.

(iii) G.S.R. 168 published in Gazette
of India, dated the 24th January,
1969 together with an explana-
tory memmorandum,

(vi) G.S.R. 169 published in Gazette
of India, dated the 24th January,
1969 together with an explana-
tory memorandum. [Placed in
Library. See NO. LT—178/69.]
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BILLS AS PASSED BY RAJYA
SABHA

CustoMs AND CENTRAL ExcCISE DUTIES
ExPORT DRAWBACK (GENERAL EIGHTH

AMENDMENT RULES, AND DELHI
SALES TAX (TENTH AMEND-
MENT RULES

SHRI JAGANNATH PAHADIA :
I beg to lay on the Table :

(1) A copy of the Customs and
Central Excise Duties Export Draw-
back (General) Eighth Amendment
Rules, 1969, published in Notification
No. G.S.R. 272 in Gazette of India,
dated the 15th February, 1969, under
section 159 of thc Customs Act, 1962
and section 38 of the Central Excises
and Salt Act, 1944. |[Placed in Library
See NO. LT—179/69.]

(2) A copy of the Delhi Sales Tax
(Tenth Amendment) Rules, 1968 (Hindi
and English versions), published in
Notification No. F. 4 (98)/66-Fin. (G)
in Delhi Gazette, dated the 23rd
January, 1969, under sub-scction (4)
of scction 26 of thc Bengal Finance
(Sales Tax) Act, 1941 as in force
in the Union territory of Delhi. [Placed
in Library. See NO. LT-18069.]

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha :—

(i) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a copy
of the Public Employment
(Requirement as to Residence)
Amendment Bill, 1969, which has
been passed by the Rajya Sabha
at its sitting held on the 25th
February, 1969.”

(ii) *In accordance with the provisions
ot rule 111 of the Rules of Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed
to enclose a copy of the Payment
of Bonus (Amendment) Bill, 1969,
which has been passed by the
Rajya Sabha at its sitting held
on the 26th February, 1969."

SECRETARY : Sir, I lay on the
Table of the House the following Bills,
as passed Rajya Sabh :—

(1) The Public Employment (Re-
quirement as to Residence) Amendment
Bill, 1969.

(2) The Payment  of
(Aendment). Bill, 1969.

Bonus

COMMITTEE ON PUBLIC
UNDERTAKINGS
TWENTY EIGHT-REPORT

SHRI G. S. DHILLON (Taran
Taran) : I beg to present the
Twenty-cighth Report of the Committee
on Public Undertakings on action
taken by Government on the recommen-
dations contained in the Thirty-eighth
Report of the Committee on Public
Undertakings (Third Lok Sabha) on
Pyrites and Chemicals Devclopment Co.,
Ltd.

14.07 brs.

CORRECTION OF INFORMATION
GIVEN ON CALLING ATTENTION
NOTICE
APPREHENSION OF PRO-PAKISTANI
ELEMENTS IN SRINAGAR

THE MINISTER OF HOME
AFFAIRS (SHRI Y.B. CHAVAN):
Sir, with your permission, I would
like to make a small correction in the
reply given by me in the House on

25th February, 1969, to a supple-
mentary question put in connection
with the statement made in response

to a Calling Attention Notice on the
reported apprehension of pro-Pakistani
clements in Srinagar. I had stated that
some explosive material recovered were
found to have P.O.K. markings. In
fact, as I had mentioned in the main
statement, there were P.O.F. markings
and not P.O.K. markings.

14.074 hrs,
TEA ((AMENDMENT) BILL®*

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE

*Published in Gazette of India Exraordinary, Part II, section 2, dated 3.3.69.
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AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : 1 beg to remove
for leave to introduce a Bill further to
amend Tea Act, 1953.

MR. DEPUTY-SPEAER : The
question is :
“That leave be granted to in-
troduce a Bill further to amend
Tea Act, 1953."
The motion was adopted.
SHRI CHOWDHARY
SEWAK : I introducet the Bill.

RAM

14.08 brs.
QUESTION OF PRIVILEGE
AGAINST Maharashtra Times

SHRI NAMBIAR (Tiruchira-
ppelli) : 1 was just explaining this
moming in bricf how this article in
Maharashtra Times dated 20th February
does constitute a breach of privilcge.

The original has been submitted to
you, and this is the translation of the
editorial. It has the caption “A Ghost
with the Bible™, and it starts like this.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) : It
really means ‘Devil quoting  the
Scripture.”

SHRI K. M. KOUSHIK (Chanda):
Wa should have a certified copy of
the translation. Without that it is
not possible for us to make up our
mind one way or the other.

MR. DEPUTY-SPEAKER : He
will make a brief statement explaining

the grounds. He should pinpoint the
the particular refererce to the members
of this House. Other things are

not relevent at all. 1
article before me.

SHRI K. M. KOUSHIK: Who
translated it ? Is it certified ?

MR. DEPUTY-SPEAKER :
want it; 1 do not mind.

SHRI NAMBIAR : That is rot the
procedure. This is the first occasion when
such things are demanded. Whenever we
give notice of such a motion we give
translation and the original copy is
also submitted. 1t is the usual prac-
tice. Accordingly I did it.

have got the

If you
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SHRI K. M. KOUSHIK : We have
not got the original also. I have
nothing to say. but I want to know.

SHRI S. M. BANERIJEE (Kanpur) :
This is an  extraordinary question
which has been raised by my hon.
friend. Supposing I want to raise
a privilege motion in this house on
anything in the press, am 1 to bring
500 copies of the magazine? It is
not possible. Moreover, the usual
practice is that if I have any objection
against a particular matter to be
brought to the notice of the House,
I am only supposed to give a transla-
tion. He is perfectly within his rights.

MR. DEPUTY-SPEAKER : 1 have
not said that it should be circulated.

st woAto farart (IfeaT) @ o aF
T @F0 B qE qA1 A ¥ qq fF N
TEITT 2 ag F & Q1 A & AF aF
g fret fafa a3 9 g9 awx &)
NS T IO raagT ar gAr
=fed

SHRI NAMBIAR :
mitted on  26th
original copy 1 havc submitted. If
my translation is wrong, it can be
corrected. After all, what I submit is
only for reference to the Committec
of Privileges. No harm is going to
be done.

MR. DEPUTY-SPEAKER : After
he pinpoints the particular referencss,
if he gets the permission of the House,
then the question would arise.

SHRI RANDHIR SINGH
tak) : On a point of order. You
know the law of evidence and the
law of admissibility. Until and unless
the primary evidence is avilable,
secondary evidence cannot be led. He is
depending on something which s
secondary, which is not admissible accord-
ing to law. So. everything is out of
order. It should be ruled out.

SHRI VISWANATHA MENON
(Emakulam) : The House is the
master of its own procedure.

MR. DEPUTY-SPEAKER : The
procedurc that we are following re-

This was sub-
February. The

(Roh-

}Introduced with the recommendation of the President.
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[Mr. Deputy-Speaker]

garding  privilege is this. Once
permission is given to raise on the
floor of the House and the Member
gets  permission  with the requisite
number of Me:mbers raising in their
places, then the question comes......

&t 92w fagrt A= (s=awgR)
ITERE WEET, W9 A Fgr ¢ A @Ew
IR § woAr 7 g9y | Afww
#fears ag & fF agT wa #§ awrm,
FifF 38 & amA Q@ @ T,

g aud § g, fa|m & =wadr #
ATz far mar § stz ag Y dvaw
FqE AR §; S AE F Iy feww
93T AT @I |

SHRI RANDHIR SINGH: My
charge is that this is all manufactured
and cooked up. It cannot be depcnded
upon.

MR. DEPUTY-SEAKER : That is
a relevant  point ; normally, though
we follow a particular procedure, I do
not disagree with what the non.
Member has said so far ; but here
the question arises of translation into
English or Hindi...

SHRI Y. B. CHAVAN : Or both

MR. DEPUTY-SPEAKER :...or both,
of an article pertaining to this particular
issue and thcn that portion where the
conduct or character of a Mcmber of
this Housc is impeached. I am not
giving my opinion. I have gone
through the article, and so far as I am
concerned...

SHRI NAMBIAR : I shall explain
it.  You have got the copy with you
already...

MR. DEPUTY-SPEAKER : T suggest
thercfore...

st azs fagr st - Ay A
sfears £ g grfy ?

MR. DEPUTY-SPEAKER : What 1
would suggest is this. What is the
hurry about it ? After all, if we poss-
pone...

SHRI NAMBIAR : There is no
precedent. And here is our rule in the
Rules of procedu-e.

MR. DEPUTY-SPEAKER : Then,
he may give a specific explanation
regarding the reference...

SHRI NAMBIAR : [ shall explain
it. Why should it be prejudged ?
Kindly hear me and than you will be
able to apply your mind and the whole
House can apply its mind.

SHRI RANDHIR SINGH : This
is something very serious and it should
not be done in a hurry.

MR. DEPUTY-SPEAKER : If
Members are not satisficd then I shall
postponc it.

SHRI NAMBIAR: What I am
raising does not concern one hon.
Member only but it is common for
all.

=it fasrfar fmy (MAYZT?Y) @ SaTsme

WY, AT 7 I AT W 9IT§ |
Y TogTor oY qIS ATAA § | A ¥H
¥ F) 9F FT AYAT 7T JAT X f¥®
™ ¥ w1 fomr @, am adY foor
M Fr e § AL sfoses am
21 T OHY AR gAY IG AW ¥
N ft FIA AqATT 9TT ST, Xy
AT RN AR S 7 qIHIT I@ AW
12 fF 39 & o st &1 sam
fragrar &, 3T % war A § @k
1 ¥ Imafasas &

SHRI NAMBIAR After all. it
goes to thc Privileges Committee. We
are not giving a judgment here. If the
matter is prima facie objectionable, then
the question will go to the Privileges
Committee and the Privileges Committee
will go through every word of it and
then only give its decision, and again it
will come back to the House.

MR. DEPUTY-SPEAKER : It will
go to the Privilges Committee after the
House considers that it is prima facie
objectionable. The House must consider
it objectionable, not the hon. Member
only.
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SHRI NAMBIAR :
be prejudged ?
position.

MR. DEPUTY-SPEAKER : If the
House finds that there is anything wrong
then only it can be done.

st Tgair fag weRt (ammgE)
IUTETW WEIEY, A AYAT TTEAT-HET
aifra @ fahy afew o @
TAAAT |

MR. DEPUTY-SPEAKER : I have
given him permission. But if hon.
Members feel that before coming to a
decision on this point and beforc decid-
ing to rise in their places for or against
this, they would like to have a transla-
tion of the editorial, then certainly we
shall have to postpone it.

SHRI NAMBIAR : Then the whole
procedure will have to be altered. The
rule is this...

MR. DEPUTY-SPEAKER :
seen the rule.

SHRI RANDHIR SINGH: On a point
of order. 1am in possession of order.
My hon. friend may not undcrstand it.
1 am sying somcthing substantial and
something fundamental. The proceedings
relating to breach of priviledge...

SOME HON. MEMBERS Under
what rule is he raising his point of
order ?

MR. DEPUTY-SPEAKER : I shall
stop him if I find that he is saying
anything irrelevant, (Intrruptions)

SHRI RANDHIR SINGH: 1 am
in possession of the House. I am not
yeilding. 1 am in posscssion of the
House and I am in possession of the
floor. 1 am not yielding.

MR. DEPUTY-SPEAKER : The
hon. Member may address the Chair.

SHRI RANDHIR SINGH : I am
addressing the hon. Deputy-Speaker.
Mr. Deputy-Speaker, sir, the proceedings
involving breach of privilege are quasi
and semi-judicial proceedings, and the
law of admissibility, the law .of inter-
pretation and the law of construction
are applicable as in the CPC and
Cr. P.C. Here is a matter jn which

Why should it
I am explaining the

I have
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ab initio a preliminary point of a judicial
nature is involved, namely whether a
case is made out. This case depends
entirely on secondary evidence. At this
preliminary stage, unless a prima facie
case of breach of privileges is made out,
this House cannot take cognizance of
the matter, to start with: until and
unless that case is made out, it cannot
be referred to the Privileges Committee.
My submission is that a judicial mind
has to be brought to bear upon these
proceedings. My hon. friend has not
been able to support his contention by
any judicial record or any judicial
document. Since the primary evidence
is not there and the original rccord is
not there, and since the certified copy
is not there and it is not also a published
document, the basis is missing, and
therefore, no prima facie case has been
made out, and therefore, 1 would
submit that it should be thrown out

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : May I submit some-
thing 2...

SHRI S. M. BANERIJEE :
make one clarification ?

SHRIMATI SHARDA MUKERIJEE :
May I submit for your consideration
that I havc gone through the article ?

May I

The article is a gencral political
article...
SHRI NAMBIAR : Why should

hon. M:mbers prejudge beforc I read
out ?

MR. DEPUTY-SPEAKER : I may
tell Shrimati Sharda Mukerje: that we
are not going into the merits at this
stage...

SHRIMATI SHARDA MUKERIJEE :
There is nothing insinuating in that
article.

MR. DEPUTY-SPEAKER : The
only question now before us is whether
a translation of the article should be
circulated before we take up the matter.,
The other matter will come up in case
there is permission given to raise the
issue.. So, at this stage, nothing is being
raised except what I have stated. What
Shri Randhir Singh has said is relevant
up to a point.
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SHRIMATI SHARDA MUKERIJEE :
It is a very difficult article to translate
It is written in colloquial Marathi. and
it is very difficult to translate it.

MR. DEPUTY-SPEAKER : What
Shri Randhir Singh has said is right up
to a point. The proceedings of the
Privileges Committee are quasi-judicial
in character. There he is perfectly
correct.  But so far as admissibility and
debate on this issce in concerncd, we
are governed by this rule. When it is
referred to the Privileges Committee,
then it become quasi-judicial...

SHRI RANDHIR SINGH : Hecre
also, because a judicial mind has to be
brought into play on this issue. The
procecdings of the Privileges Committec
are an offshoot of the proceedings here
at the preliminary stage. If nothing is
made out here, then there can be abso-
lutely no reference.

SHRI VISHWANATHA MENON :
Preliminary evidence is there alrcady.

SHRI N. SREEKANTHAN NAIR
(Quilon) : In the morning, the Hon.
Spcaker had given the ruling that
it was difficult for the Member to
circulate five hundred and odd copies
of the cditional, and, therefore, he
might read out the translation in the
House so that the House could judge.
That is how this matter has come up
at 2 p.m. today. So, he has already
ruled on that. 1 do not know if yon
want to go beyond that ruling.

SHRI RANDHIR SINGH: On a
point of order...

MR. DEPUTY-SPEAKER : Shri
Randhir Singh, may resume his seat.
This is not fair., I want to dispose of
matter in two minutes.

SHRI RANDHIR SINGH : Kindly
allow me. I have somcthing very im-
portant to raise...

MR. DEPUTY-SPEAKER : May 1
point out to Shri N. Srcekantan Nair
thas the issue was to be taken up at this
stage, and as a [ have indicated just now,
we have got to make up our mind
whether it is worth admission or not?
That is the first thing before us. Once it
js admitted, then the second stege,
namely of discussion bsgins and we shall
have to dispose of it, We are now at

the preliminary stage; after his brief
statem:nt if the Hous: feels not satisfied,
then I shall have to postpone till the
translation is submitted. I have made
that position very clear. So, let
hon. M:mbers bzar with Shri Nambiar
for two or threc minutes and let him
finish.

SHRI NAMBIAR: I have given notice
undsr rule 222...

MR. DEPUTY-SPEAKER :
scen his notice.

SHRI NAMBIAR :
thus :

‘A member wishing to raise a
quastion of privilege shall give
notice in writing to thc Secrctary
before the commencement of the
sitting on the day the question is
proposed to be raised. If the ques-
tion raised is based on a document,
the notice shall be accompanied
by the document™.

I have

Rule 223 reads

I have complied with the rcquirements of
rulc 223. There is no necessity on my
part to give any morc documcnts so far
as this rule is concerned. I have supplied
the original, and I have completely
satisficd the requirements of rule 223.

Now, I am coming to the merits. The
cditorial of the Maharashira Times
dated...

MR. DEPUTY-SPEAKER : Here,
I have soms objection. So far as the
techincal requircments about notices are
concerned, you have fully satisfied them,
But the issu: is to bc judged from the
document.  You arc giving a certain
translation. The Hom> Minister corrected
your translation. The is certain cannotation
behind that. What [ suggest is that if
you have no obj:ction we shall take it up
after the correct translation is circulated,

SHRI NAMBIAR : This
done during the last <eventcen years in
this House. You should not creatc a
precedent. That is my submission. With
the material that I am furnishing if a
prima facie casc is established the House
can always scnd it to the Privileges Com-
mittee which can go into all the details ;
every word can be scrutinised and weighed
there and a decision taken. Why should
Memb.rs be exercised on it now ?

was not
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SHRI RANDHIR SINGH: On a
point of order. A very relevent point of
ord=r flowing out of your remarks ?

MR. DEPUTY-SPEAKER : I have
permitted him to make a preliminary
statement.  According to him, on the
basis of an article there is prima facie
case. Whether there is a prima facie
case or not has to bz judged by the
House. To give p:rmission at this stage
would not be correct. I have already said
that.

MR. S. M. BANERJEE : 1 bow to
your ruling. You say that somec
Members fcel that this may not be an
actual translation. In that case may I
remind you of the dangerous precedent
which might be established in this
House ? Supposing Mr. Patil speaks in
his own langnage, he always gives a
translation iu English. It was never
challenged that it was translated wrongly.

Mr. Patudia also some months
ago brought a privilege motion perhaps
against the same paper and he gave a
translation of his own. Now, somc
Members say that Mr. Nambiar had
translated it wrongly ; in that case it is
an agpersion on the Member. Why is a
translation needed cvery time ? 1 do not
know.

MR. DEPUTY-SPEAKER : I have
not given my final ruling. In case hon.
Members of this House feel that they
are not in a position to decide an this
translation, we shall have to give them
time. I am not throwing it out.

SHRI NAMBIAR : The editorial is
about the spsech that hon. Member Shri
Ramamurti made on the ]18th February.
It appeared on the 20th February and I
shall read only the relevant portions of
it. It begins like this :

“It is incvitablc that the echo of
the Bombay riots should be heard
in Parliament,”
Referring to the opposition party Mem-
bers it says :
“Their statements betrayed the
pleasure at the stick they found to
beat the Central Government and
in particular the Home Minister
Shri Yeshwantrao Chavan and the
Maharashtra  State Governmeat..,
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Attempts were made to take to
task Chavan, Naik and Congress-
men in Maharashtra for encourag-

ing national chauvinism. All this
happening is evoking anger.
People of Maharashtra do not

require  lessons from Bhupesh
Gupta and Ramamurti on peace
and nationalism...But why should
Bhupesh Gupta, Ramamurti and
Rajnarain think so much about
it 72 The plan of communists was
thrown overboard when Shiv Scna
dcfeated Menon and whenever they
got opportunity thcy try to take
revenge. Therefore, they are trying
to malign Marathi people and
leaders, particularly  Congress

leaders taking advantage of the
Bombay riots, maligning the
Marathi  people”’—This is how

it misrepresents the things. Again,
here also (Interruptiony,

AN HON. MEMBER :

SHRI NAMBIAR : Every minute,
this ‘‘translation’’ nonsense should not
be raised. That is decided. It is not
only the first time that you arc having
this translation question raised. Let the
Privilege Committce go into the merits.

MR. DEPUTY-SPEAKER : Picase
address the Chair.

SHRI NAMBIAR: The second
headline is ‘‘hoodwinking.’”” Then, the
next headline is “Shesr hypocrisy.’”” This
is another headlinc.

MR. DEPUTY-SPEAKER ; I think
the translation of that phrasc should be
“throwing dust.”” I will translate it for
you.

SHRI NAMBIAR : 1 am prcpared
to abidc by your translation because your
knowledge of Marathi is much more than
anybody clse’s knowledge of it. 1
appreciate that. 1 am preparcd to abide
by your judgment. I do not want any
other translation or translator. [ am
prepared to abide by your translation.
Now, let me read further :

Translation.

“Otherwise, since when Bhupesh
Gupta, Ramamurti and Rajnarain
and their parties began to preash
loyalty to peace ? Those who often
raisc a hue and cry in Lok Sabha
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and who are expelled by Speaker
several times from the House are
now advising Marathi people and
their leaders to b: reasonable,
Moreover what right this troika has
to condemn the riots in Bombay?"*

The rights of the Members are
questioned, the rights that they have got
in relation to ‘‘condemning” the Shiv
Sena activites and not the people of
Maharashtra. That is the point. These
Members are *‘expelled by the Speaker.”
It is not a fact. Here, Mr. Ramamurti
is not at all yct cxpelled by the speaker.
I do not know whether Mr. Rajnarain
and Mr. Bhupesh Gupta have been
expelled. Taat is the business of the
other House.

MR. DEPUTY-SPEAKER : If 1
remember aright, you had been expelled
in the first House.

SHRI NAMBIAR : Yes ; I was. But
1 was not expelled as such. I may be
allowed to correct myself. 1 was asked
to withdraw which I first did not and
then I obeyed. It was only a matter of
five minutes’ differencc. Now, 1 am
coming to the point. I shall read from
debates.  These are the points which 1
am making because these arc mis-
representations. Then I have another
point. That is, reflection on the Member;
is a reflection on the House. 1 shall show
you where the reflection comes in.
Before I come tu that, I shall read out
Mr. Ramamurthi’s speech where you will
find— it is only one paragraph.

MR. DEPUTY-SPEAKER : 1 have
the article before me. As 1 said in the
beginning, unless you show me or point
out to the House a specific charge that
in the discharge of his duties—

SHRI NAMBIAR : I am doing that,
( Interrnption’),  What Is this? I am
reading. I have reod the editorial. Now.
I am gecing to read from Mr. Ramamrthi
spcech. Please have patience. This is
from the uncorrected records of the
House. I am quoting from page SI1.

“It is not a question of South
Indians versus North Indians.
We have no grouse against the
Mabarashtrian people and

Mahrashtrian working class. We
know that they are foremost
working class in the country and
they united to fortunately, in the
battle of capitalism. Unfortunately,
in the name of the Maharashtrian
people, and the Maharashtrian
working class, a vicious, perni-
cious, poisonous propaganda is
allowed to pereolate the public
life of Maharashtra saying that
the Maharashtrian people are not
able to get jobs becausc some
other citizens of this country—
Tamilians, Keralites, Mysoreans
and Cannadiga pcoplc —are taking
away their jobs. This propaganda
has been allowed to be continued
for months and months."’

Mr. Ramamurti had a word of praise
for the Maharashtrian people and the
working class of Maharashtra, He never
“‘maligned”* or even indirectly imputed
motives to the Marathi-speaking people.
Therefore, this is a misrepresentation of
the facts which are imputed directly to
Marathi people. Therefore, there is a
grave danger to Mr. Ramamurti's reputa-
tion among the pcople of Maharashtra
which is going to be jeopardised by this
publicity if it goes unchallenged, whereas
Mr. Ramamurti spoke in praise of the
Maharashtrian people.

Therefore, it is a clear case of mis-
presentation. I will quote from Practice
and Procedure of Parliament by Shri
M. N. Kaul and Shri S. L. Shakdher,
page 207 : I am not presently quoting
May's Parliamentary Practice  because
they may say it refers to England. [ am
reading from our book...page 207 :

“The publication of false or dis-
torted, partial or injurious rcports
of debates or proceedings of the
House or its Committee or wilful
misrepresentation or  suppression
of spesches of particular members,
is an offence of the same character
as the publication of libels upon
the House, its Commilttces or
members ; and the persons who
are responsible for such publica-
tion are liable to be punished for
a breach of privilege or contempt
of the House,”
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Case-law also is given.

In page 119 of May's Pailiamentary
Practice it is said :

“The following are instances of
misconduct in connection with the
publication of debates which has
been treated as a breach of
privilege :

Publishing a false account of
proceedings of the House of Lords.
Publishing scandalous ‘misrepresen-
tation of what had passed in either
House or what had been said in
debate. Publishing gross or wilful
misrcpresentations of particular
Members® speeches.””

Therefore, this is a clear case of wilful
mispresentation of fact, according also to
May's Parliamentary Practice. That is
my first charge.

Secondly, it is a reflection of the
member. I will show you how. Now,
"the Editorial goes on to say :

What were Gupta and Ramamurti
doing when in the name of revolu-
tion, murders were committed in
Naxalbari in Bengal ? Where was
the love o! peace of Bhupesh
Gupta and Ramamurti hiding when
in Kerala police station was
attacked and telephone opcrator
was murdered ?

This clearly is a reflection on a member
for having spoken in the House in such
a way explaining the Shiv S=na attrocity,
the Editorial statcs that the member who
spoke on such and such date is respon-
sible for encouraging the Kkillings in
Naxalbari and Kerala,

Then, it goes on to say :

“No one could ever sec com-
munist belongs to both the groups
coming forward to condemn this.
Rajnarain of the SSP is alco in the
same boat. He is well-known for
violating the rules of parliamentary
politics and he had played no
mean role in instigating the
students of Banaras Hindu Uni-
versity. The SSP is relying only
on disotder and confusion and the
same Rajnarain is now resorting to
peacc-mongering.  This s sheer
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hypocrisy of persons like Bhupesh
Gupta, Ramamurti or Rajnarain
will not be helpful to solve the
border problem due to which the
rioting had taken place in Bombay.
On the contrary we have a
suspicion that having failed to
find an agreed solution to the
border problem, these opposition
parties are spending all their time
in attacking Shiv Sena and the
Marathi leaders in order to save
their prestige.”

SHRI RANDHIR SINGH : The
translation is wrong.

MR. DEPUTY-SPEAKER ; Lst him
finish. 1 will give you an opportunity.

SHRI RANDHIR SINGH: He is
not an agggrieved party.

SHRI NAMBIAR : I am a member of
this House and I have got a right to
raise it.

On page 117 of May’s Parliamentary
Practice, it is said :

“*Speeches or writings reflecting on
either House :

Reflections upon members, the
particular individuals not being
named or otherwise indicated, are
equal to reflections on the House."

Our book by Shri M. N, Kaul and Shri
S. L. Shakdher also says the same
thing :

“Reflcctions on the character and
impartiality of the Speaker rcflec-
tions on the Members in  the
execution of their duties is a
breach of privilege.”

In this article there are portions which
come under the mischief, of what I call
‘misrepresentation’ and under the mis-
chief of ‘rcflection on the Member®
which is a reflection on the House,
Thercfore, hon. Members must  feel
ashamed that the entire House is brought
into contempt. It is not one Shri
Ramamurti alone, it is not a reflection
on him alone saying that he is a hypo-
crite, he has done this, he has done that
and he has instigated killing etc. Itisa
reflection on the whole House because
Shri Ramamurti is being virified directly
referring to the speech that he made in
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the Housc on the 18th. If Shri Rama-
murti is attacked outside or his party is
attacked outsid: surely it will be defend-
ed there. But this has been done for
something he said while performing his
duty as a Member. He has, as I explain-
ed earlier in very clear terms, made no
disparaging statcment against the people
of Maharashtra. He has only said that
the Government by its omissions and
commissions, both the State Government
and the Central Government, is responsi-
ble for the situation. I, therefore, request
you, Sir, to send this question to the
Committe: of Privileges and let them
decide it. Il there is any mistake in my
translation you may correct it.

SHRI TULSHIDAS JADHAV
(Baramati) :  Sir, how can you allow a
translation which is not correct to be
discussed in the Housec ? Have you or
your office found out whether the trans-
lation is correct or not ?

MR. DEPUTY-SPEAKER : At this
stage that does not arise.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : Mr. Deputy-Sp:aker,
Sir, many hon.  Mcmbers  have
expresscd  their  desire to  have a
correct translation. It all depends on
the actual working. Only on the basis
of that we can make up our mind
whether there is a prima facie case or
not. It depends on the language used.
All the lcaders have expressed a desire
to have a correct translation.  We would
like to have your direction on that
matter.

MR. DEPUTY-SPEAKER : On this
point the practice so far followed is that
we have necver circulated a translation.
I have got the fact verificd.  In this case
there is another difficulty because if a
translation of this article is donc by A
or B it will ke questioned. Is it possiblc
for the Home Minister to circulate a
translation of this article ? That would
be acceptable to all. The Home Mini-
stry has got thc necessary machinery also.

SHRI Y. B. CHAVAN : Normally
we would have accepte! it but in this
particular case I would plead with you
not to entrust this work to me.

st swzs fagrdt wodd ;. uTSA
qERT, AT X gIAT FAST W X T

MR. DEPUTY-SPEAKER : Is it all
right if someonz from the Ministry of
Information and Broadcasting does it ?
The Minister of Parliamentary Affairs
may make the necessary arrangements
for providing a translation.

SHRI RAGHU RAMAIAH : I have

no staff to do it.

SHRI Y.B. CHAVAN: [ would
make a rcquest. If at all you want an
objcctive translation, you Lok Sabha
Secretariat can sccure the services of
translators. L=t it be a translation on
behalf of the Lok Sabha Sccretariat so
that it will be accepted as objective
translation.

SHRI H. N. MUKERJEE (Culcutta
North-East) : Shri Nambiar has already
conveyed to you certain difficulties in
regard to this procedure you are suggest-
ing about translations. 1 can understand
the Committee of Privileges, if thc matter
is referred to it, having the translation
made in whatcver manner it thinks fit,
But if you arc going to start a ncw pre-
cedent in the House that a member who
presents a matter before the House is to
have his translation vctted by some
authoritative body, then that would be
going entircly against the conventions
that we have passcd. We have to take
a member of this House on trust.
Whether we trust X or Y or not is a
different matter, but the convention in
Parliament is that when a member pro-
duces a certain translation, prima facle
we accept that translation. If, on the
basis of that. the Privileges Committec
refers it to verification, that is a different
matter. But if you make it a condition
precedent that a member who is bringing
up any ncwspap:r comment before this
House would be under an obligation to
have that translated by an authoritative
agency, which would bc acceptable to
everybody, then you arc making a
mockery of the provisions in regard to
privileges, as far as this is concerncd.
Therefore, if you do want an authorita.
tive translation, it can be called for by
the Committee of Privilcges. As far as
the translation which Shri Nambiar has
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given us is concerned, I am prepared to
believe him prima facie, subject to what-
ever corrections we may later find
necessary.  Sir, you happen to be a
person who knows thz Mairathi languags,
but that is a matter of accident. On
account of that, I am not going to let
you have last say in this matter. I am
going to trust a fellow member. That is
the only basis on which privilege matter
has been founded in this House. There-
fore, do not take a step which goes
against the conventions which have been
built over the years.

MR. DEPUTY-SPEAKER : I have
already mentioned the practice that we
so far followed. B:fore referring a matter
to a Committee of Privilege we should
have a translation of the article which is
under discussion.  That translalion is
not before the members. I am not trying
to change the practice. Members have
to sec the translation before taking a
decision. So, it is a question of post-
poning it by a day. This is all.

SHRI VASUDEVAN NAIR (Pcer-
made) : Let us know whether your-
sclf or somebody else is contesting that
translation ? There are so many hon.
Members here who know Marathi. Are
they really contesting the substance of the
translation ?  Are they really doing
that? If so, let us know that. Why
these dilatory tactics on the part of the
Minister of Parliam:ntary Affairs ?

ot srze fagrd arndd - S AR
fwar war & ag § gak FrAAy 7E
9y q3AT A feey & gd Al &
g

sft gost aw wrww S FEAAT
g w3t &1 , ITA AOF awwleq ¥
ar ag frar § fF 28 TIAQT TR
Ll

MR. DEPUTY-SPEAKER : No, no,
Shri Jadhav should remsmber one thing,
Office has not given any opinion. Under
the rules, we have permitted the raising

of it. We have no opinion whatsoever
in the matter.

SHRI TULSIDAS JADHAV: In
order that the Flouse may considsr this
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question, office has to find out whether
it is a true translation or not. As long
as it is not found out, how can we consi-
der it?

SHRI NAMBIAR : There is a pro-
cedure laid down in rule 223.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : This privilege motion is
not cven on the agenda. Those of us
who know Marathi had the opportunity
of reading through it rapidly during the
lunch break. So, we are not in a posi-
tion to discuss it properly now. We may
take Shri Nambiar’s version ; we are not
questioning it. But, then, the Marathi
language has, like other languages,
certain natural connotations.

MR. DEPUTY-SPEAKER : Yes,
every language has some subtleties.

SHRIMATI SHARDA MUKERIJEE ;
I know that nothing personal is attributed
to Shri Ramamurti. It is not a case
for the Peivileges Committee at all.

MR. DEPUTY-SPEAKER : I may
tell Shri Mukerjee that it is not a
question of questioning the hon. Mem-
ber’s translation. Shri Vajpayee's sub-
mission is that whatever translation he
has made, that too is not before us. He
has read out certain things.

SHRI NAMBIAR :
the case.

That is always

SHRI H. N. MUKERIJEE : If itis
the intention of the House to make it
impossible for hon. Members to bring up
privilege matters dependent upon extract
from any editorials or comments by hav-
ing a condition precedent that the whole
thing should be satisfactorily translated
and then presented, the whole procedure
goes by the board. I am not concerned
about the merits of this matter. As far
as I have heard, I am not going to take
any notice of that kind of an observation,
but that is neither here nor there. I am
standing on the matter of the right of a
Member to bring up a matter of privilege.
He could be thrown out by less than 50
Mombers supporting him ; that is a
different proposition. But he has a right
to ask the opinion of the House. Once
you say, ‘I postpone the matter to secure
an authoritative translation’, it is setting
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a new precedent which you will have to
follow later on. Are you ready to do
30 ? Is the House ready to do so? I
will not do it in the House. I will refer
it for consulation in the Speaker’s Cham-
ber or somewhere before we can do
something about it. That is why from
the procedural point of veiw which in
some regards is very important I would
seggest that you should not take the step
of having an authoritative translation
made ready for the delectation of Shri
Vajpayee and myself who are strangers
to Marathi tomorrow or the day after.
I would not care for that because that
would be hurting the very basis of the
principle.

st wy fewd (A7) : Suremw
TR, A grR A A ar @ g 5
oot &Y AR ggw ¥ qfcarfaa w4
adY fear Tav ag gae Y JsE@T AT
W ? Ay s ¥ s
w&rd & a & gy faqwrfasc wr
qaTe F1E 98 A A AT W g
ot ax fodY qageg 7 A, 9@
Tg W g IzA Y §, SEw
qaR F IR § geag wwe Ag foar
) wfey s@ e ow  awR
HATAT FT AFT TAF! AT AFM A
[N ag aww aw @ aflk Bk
qzq 7 #gy f& mfra agr A N
FaTR frar § ag 7od §, q@ &, AW
F&T JF FX e v @y
AT o T T AE ¥ AT wf
gl T —E FE W ATE W
Y& g g1 39 aTE ¥T %€ {—
AW TE A FP Iar § IWE I

...... NEggeg g 5 waw
@ AT W7 KX 3 wreiy Y Izran
wrar ¢ ag faarwrars @Y <A wfgo

@0 wa gg § 5 & a Ay v
Arar %7 fagrer @t g awwan § afer
¥fF oy 3O A wAw § wfeg

TG AUt A & o gwwar g1 W
e § TEA N i awg § fmd At
# arfeagre grgw #Y qaTror § 1 Al
¥, T 7Y, g ¥ A A §
FoeTAY; A T § @k FX
fatrrfasr #1 qare W A IsET
afge | SfeT oF ara fAF-IT IIY
9z 3rE &, ag g AT AT & 139
# g worq qaqmET T ¢ | qrEde § AT
1S iz & agey, +t Twgfa, s A
T, oft 3w I, e Y & g,
AT ot St & g faa dT W
fermerar o & Srfeem farelt 3 S wgTOg
) JAT Y GO FT AT ITHY QY
Y w7 e g fear &1 @Y Agros
TIYFW AT GIET &7 Sl v
STEAT 3, SH F) SFIESATW HIAT ATZAT
¢ 7 T ¥x A FOTC I @
qT YA &Y GIH Y, a g w
fea st AT A ) agaw v @
FT YYTE GAT, WG ¥ AT WY
W -ae ¥ fog foedae sz
a7 7g W facgs wow am g
MR AN W qEAR & IR § oft
VT FgH D et 31 fom TR-
fawar & JgT W g G QAT gy
§, o Saw Ge WAy griy . &
7g 1 Y wgar e @ s@wET W
Zfea foqr oy | T ffaoor w3
Fama ¥ awk § #R 7 gHTEr
s s fs gak a7 & 7y *w
N A g I W FQ § fw
qred & frdt ger A WO av
HEIA ®T IAAT HY TQAH §A 7
save A fear 8, @ foe gw gy
¥ fF I fasmes A s
¥ Ay

ghagaft t fis et & amx
AT g § 1 A € ETET W
3T X ¥ T F TG @ w7
SaTE goT ag | wgr ar awAr &
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Tg F ITT & @ gH L YaTT 7@y
RIFFT ¥ g0 area ¥ g FEA §
feaTagfa Ny, Fae MY ok
T & < fret g AT aeem 3
fogix fF fag qa1 & 9T gweT foan
g 97 & ¥ el 7 oY wgremse AR
I ARG A FAT F AR F Y
gl #x &1 e afeadiz &
faae & ar ¥ naq gsq I AT
# darar Sfaw Al & adifs @ ¥
T F TFEAFAI F UG Iq
g |

Mr. DEPUTY-SPEAKER :
going into the merits.

ot wyg fod : o Nfase W
at Afcem e ar &1

MR. DEPUTY-SPEAKER : As 1
have already said, the practice followed
is absolutely consistent. I have referred
the matter and got the record clzar,
No Member, whenever he raises a
point of this nature, was asked or the
House gave a rulling that he should
furnish a translation. The only thing
is that the relevant part must be trans-
lated and, in making the submission, it
should be made clear.

ot Wy fomd : ST FTE FETEATA
FERFETaN g A A F JAE
fm fame & & oA fFd 2am g0
fora ®Y T & Ag F

SHRI R. D. (BHANDARE : (Bom-
bay Central) May I make a suggestion ?
Before the permission of the House is
taken on thc motion, it is far more ad-
visable that the Speaker himself may
seek an explanation from the Editor.

ot wg foowd : & wER A &
T gAYT FIATE | 48 36 ®g R E |

SHRI R. D. BHANDARE : It has
been done. Before the matter is allowed
to be raised as a privilege motion by a
Member, generally, the Speaker secks an
explanation from the Editor. I am not

You are
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thwarting the privilege motion. If there
is a breach of privilege, 1 will be the
first to support the motion, or the se-
cond after the mover of the meotion.
There are certain subtleties in a langu-
age. You will not allow me to go to
the merits. There is mispresentation
that the Maharashtra people arc men-
tioned there. That is not so.

MR. DEPUTY-SPEAKER : That
course can be followed once the House
gives permission.

" SHRI R. D. BHANDARE. No, Sir.

=t /g fowd : #1E IE0 A &
AT FY AfTFX & g7 FT FF@ AF
FXA T AT AT AGT FATA AJFAT FI
W

SHRI R.D. BHANDARE: It is
no use taking advantage or disadvantage
of either this rule or that rule. In the
last period of 2 years, it has been done
invariably by the Speaker on his own
authority. Of course, it will be fought
on its own merits, Before coming to
any conclusion, you can do that,

ot ew fagrdt Ty © SaTsAe
AgEg, ©h ear g 91 fF semw
wARE a9 qra & 7 faga F@
P A ASAY /g> 39 &
TITEH Y T FT TYOFIQY FT A |
gonfd qaw & g qAST AT TAT
6T Y ga7 qg ATH T A KFAT F
aFar & {5 z@ 1 Nfads w38 §
AT F I TAFL AZIT IEH FT
o 9 a1 3 AN Y R 5w
AR a4 | & guwar g e 9w
{ waw g ST =gy |

MR. DEPUTY-SPEAKER : With
the permission of the House, I can do
it. Does the House give permission to
that ?

SEVERAL HON. MEMBERS :  Yes.

st wy fowd : 3feq ag axd
A F AR A | aE F q A gAT
amE A

MR. DEPUTY SPEAKER : That is
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[Mr. Deputy-Speaker]

all right. What happened here, the
whole thing, will have to be referred to
him. The House has accepted the posi-
tion that before secking the permission
of the House, the Speaker will write to
the Editor concerned. The Speaker will
do it in his chamber. So, that is dis-
posed of.

SHRI NAMBIAR : My submission
is that the editor of the same paper, the
Maharashira Times was once called

by the Speaker and he had tendered an
apology after 7th May, 1968.

MR. DEPUTY-SPEAKER: That
would be a different matter.

SHRI NAMBIAR : This is happen-
ing for the second time. This paper has
got a reputation for this...(Interruptions)

MR. DEPUTY-SPEAKER : We
have already decided. With the pro-
ceedings, the whole matter will be re-
ferred to him. With the unanimous
concurrence of the House, I am referring
it to him.

Now we proceed to the next item.
14.56 hrs.

RAILWAY BUDGET-GENERAL
DISCUSSION—Contd.

MR. DEPUTY-SPEAKER : Now
we resume general discussion on Railway
Budget. Mr. Nar Deo Snatak was on his
legs. Mr. Nar Deo Snatak.

N AT | (FTA) Y
RRE,TATCR A 7 § @
TR AAGEEIT W AT +0a
far R it g8 9X qgw w¥

IR AAAT aFEdi ¥ AR A
sHg @ & g a7 faQdft T ¥,
IR AT w9 fER Ty T §
mIFXE

frgy #0x 20 @&l § ¥ SR
AT A gra & ggt W gz W=
grarwr @ g | fadw s ag ax
WraE ¥ gy s afew
g At w€ & 1 ag W g fw
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ot it g R & weEr g
qg AT g & 9T T oY gRY 9
WA F W wfewry § ST N
WY q%9 G dFq | gw agear
T oA § 1 R Wy AW oW
afsd, T A g Q@
=3 afee wg Afad 99 1 @ @
f ) woaar WA AR F wiew-
faiaag fraga g & 9% s
& g arq o ST ifge R @ET-
T AT W W AW H I &
feg s N W gEEEAED  SEEn

& @ g

AT g fdfrw &
AT geEl & W wgr fw gosf-
W F W AW TR @AY &
afywd da8 & T § [Wwfeuw
e Fog & geq §, ag wodr §
o FH X § AqETE) a9 § W™
fou Wy A = N¥ [T WG |
dFrAu i ife ©F ¥ =
AN T 1§ 7o AGT ITAT | AmAET
STy Fgr mawar & fe S=F A
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sz o o7 gfaarg it § ag 9w fax
g W wed Wi wew,
vt WX AETE ¥ 9T S @ §
IR T WA e G fwar
ST
14.59 hrs.
[SHRI GADILINGANA Gowp in the
Chalr]

@AEN 7R ¥ @ oA AN
FTATMC@IEIGAIG & A=)
qra ¢ {6 79 a9 IRi4 W3 §T ari
NTET T AT WTET A «@rar |
|9 69-70 & ™Y a9 § 9T F I
ST &Y FAT A FT GATH G 6
FEAEAT TR AT TE G 1 A8 TF A
saW AT @A TR qTA § AT FR
A § qg FW TOT a1 "
wet anfg s 70-71 &1 W9 A
TOT ATAT I F gAR @ qAT o
@ ¥t wfew v feaer @®T )
aTq & W79 WA U AW awar 0
watq A oo & owar w ot N
gﬁmqmwa@iawmﬂta‘hﬁ
w gfand § 1 % gfaed fEy o
® i fres @R

15 hrs.

g Rma A wmar s & 1950-
1951 ¥ & %T 1967-68 aw & a5t &
g st & fear s
21 T To FT FIAXT FAT W I
Soit arafq Tax sfewrw, saw o<
fafia, ¥ & 28 FAT To W &N
gon & 1 afcorr ag ge § fiv 28 w3
To W1 &N fo ¥ gaT ¢ 9§ wmEr

F A 2} HATA To & HIEAT
fort ¥ gorm §, T g Ao ad,
37w o gl adY, N www
afi, v gu a1 T dew e o
arét ewn ¢ st §, aw e
giqm!hwnmnﬁtim’rgfm
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Tl ¥ g & gwa s ferefwai
FITHPTF AT T IEIT ¥ AN
G § a9 @ @A W W g g
foodt | & Al wgar f& mdH F
AT A AT FE A o>, § @
A TG FgaT g fHIaH qA ¥
for I3 Az omig fas oy 1 T AW
¥ I I Ffewre, & I AR
fedtra stfora} & arft amem & @
grom § o fe fam awit & arg
¥TT WA A B T & A @E g
U Q@ §, IT A T3 A W g
g fasar )

# 9 meg A wgAT wgar g %
R eE AN eF § 9@ qg aTN0
& forr 99y § a9 97 § JwFR grar
oA gmgAfiar § 1 ot F
fal & carg F FOT A BT RAH
A I § IfFT A FY W Y
faear 1| YT awfar F awg 7@ =R
FAG H TeAl A A § A W@E @A
grag e 3w d3mr § f&
a¥ A & q¥7A Y, o Jaw @
e s Y & T}|@W T@H QX
§, AT angfes feafa & arm s@
v fr v o & ofagi A, o &
W ¥ H7 AR LT § IT HY AN
famar 31

yogwa g fs wg fafreex @
T @ & gfawrd @ AT AN @R
wfegrg STt & 399 a0 o @,

37 #Y gfawrel § & & a@, W@
emaAgTH T § IT W T A
giara @1 & gwwar g fe g
F0 wdxg & feam ¥ oft ag @@
gr s 3 o e Y i =

N * wxE A wfewmfal s
dg fawe § fafreed &t N aq@
fer @ &, ST & WW T
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[+t T =]

FwmASy) fgr @ g a1 &
W A GEAT FAEqT F AR
UF @ FAE g g W § e
W & N ¥ 3w o® g
afgd | qg dF § f& 9T A
e aTfgd, SIA wgTeAT At g
o W A Imy A, SfFT IT AN
A A fae S a1 R srAar ot
Ty gt df | I ag ¥ gAR
gt f1, AT #} IR WY F
afgsrfaal N N §g@ S ]|
afgd | gIR Hag-agedr @1
Tfer fF Ty s @@ AIST ITF
for w& I F T ATITYFAT § 7
afg z@ FHTL FT GFEGT FVT ATIAY
a gararfas  fe gk 3w & a0
AT &, I G TF HT H@T TEAT AT
¥ & f& gAaR @AM Al g
FER g W far § waw w1 @

g

=@ A A 116 a9 &Y ¥ A AW
¥ gq ¥ qT IAT AT T w2,
IO ATE Ty @d oy g &
gawarg R gfai # o ow 2w @
fom & W &1 @ @ fawmw g,
9¢g ¥4 faeae & arg qmag gfaag
g ggiaw @ ww E ) A9 A wETR
fiF gw ¥ g9Teq 9 588 FO¥ ¥ 7w
FT 665 £qT T faar ¢, M v
gy & fF W A s aE s
FreR ast ¥ grrmEE QoA Y
g1 fawar oy | 7 diw @, AfeEw @
g g AN N Fat www AN
IaT &, SU Y YR F AT ATAH
e anfed

AR AA g W AT OF W
= §f g a0 §wfen far g,
ax & ¥ e ¢ fr 9o o gfaor &
AR Y frgdy gre arlr 1968-69
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FRyFradau fFrmr fm & §
15 X% & 57 %7 g¥aew AgE, WEH,
I, WX AP & fow
¥ $eUETE, FEATER AT § ad
7 o1 aTwT, HTT w W 1w W
ar gt %feq® v & $T 99 Tt
F gty fear oA a9 -
ATl FY W ¥ 7€ F A Ay
7 T ¥ AR W fAwET
THT TAEAT & TG Y FT THAYL
T FY 9z 400 fe st fea W
drgie wer ¥ faatry alx
JTAT & @17 200 Ay & Q@ A
T 3 797 § famw faw sud ot ¢
AT oI FTFTO TG NEET WY
qrfteq ¥ 7 faem & s g
& @77 100-100 #HY FT TAHT HIE FT
YN T T ) FEr ag ¥
1969-70 ¥ &Y 15 ¥ U< FA@W ey
I IT F z@ o W oW o §
fma3ad W & ot g Qgd
qey a7 AT B a¥ wrEA A awea
FE QwgTe ARIHET AN 0
g1 @ e w1 fawarc 1000 He
3 SO ¥ gt ¥ Agaw ARk
M rEs AET 50 N T gwd
Agra @ awfer § for
arit gfaer & adf oFT o &waT )
7 feafa § qaora Y ga< A zfgor
WA & |

# 3 ey 5 zforar WA & 20 R
JAAT TRAY AT T §, T7 gAIR IO
wr@ ¥ fas qiw wTar veesw £
g rg E A TN § A WA
T ® afeefeay § fs v afow
AT ¥ @ W) oo Moyt wa ?
o zfaor arew & g g Ny =y
§ o o< W § ff OF W agned,
aw ag w3 § fr aff agw, agt qX
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[#ft 7<= maw)
T A A qdmar & i wmifE
qgH AT qFEET §, WO GGATAT
@RI YA TATNM@ATE
Ht M gmrr Y §a A &, @
zfequr wrea & frw g vrasw migat
aoTE aTet § 1 AT A wERT A%
WY aE ¥ afgwifat ¥ sgE 5
Je-afory, qF-afaw &1 ¥ A QA
&7 gt A sravEward 9@ A ¥
gfaaTd &1 ol el |

fedy -t o AR W
§ % TowdrT @, R 9T R
@, T fage @, = 7w wRw
&, 99 & qrg a7 AT AT g |
Fufidza ¢ fF oafg s sgy &
f&s oy M gfeerd ak 3@ A wF
g fad, @ qw N g Ay F
af@da AT € v 1 3gi 9T I9T
3T afeqor &1 o€ e A & 1 i
forg avg =Y JTagFar &, q|E SH
ag A SyrRT A savar ghand fae
arfed |

& ¥ ggtagomar & A\ @6 F
oyt Ay gt € sgfaad e &,
Ia% q19 § gy mfEgt F AT N
T Y ) fread &, aEE sE]
W@ X W SWr AT W@ § SW
® 7@ Ffor fN & 1 v W
¥ &, A A g g 9 ¥z mifeat
ot § | T arfewE & ST
WA T T I § |
N far st § I ¥
IR agl &1 oF "z gArd e
wE & B ) A qx@m g
gl 9T ZH-T9, AE-AE §¢ miEai
Jruod 1 oF A w1 feer
TN garar f& g s A @
¥ 1 fir g e 68 9 ¥ amar
st dt W e Ay fa @ W
Y s fmdsy & fod 1 oy
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ag ATX A g4 AT ¥ FT AW
A & AT9 R G AN FH A
qor f& mEY fEa ¥ §—ifE
IR QT frag agm s v @
saem ft f—ar g 7 T fF
da @Y ¢ qa ¥ o | oS
Ao Fq7 q1a & 7E fr ag S wWG
I g Y waw e o
7g fod faq G2 AT ¢, @ w0 *Y
TR A WY IR g wE
framarmatasar g | gg 2y,
TR HR g T Y Fe At &, TR
T A B W A fomm @
TR

UF qR UF g A 0% Wy afe-
FTAY AN ag AT & @ o W
37 q #g7 5 =Y aAr agT AW W
JA &, WYT AN R FTHT QI
AA &, 7E N Aw ¢, FfwT mfea &
¥ A F A ad F ag AN gAww F
@Y ardt ) Ag Ay frag qEy §
fF FO% AT A@ WF I FI
TR X 78 a€t fafeer q@ard §,
TR @ &, fenfor ey go
¥ g & AW g, 937 & fed
qaF §, qa-aod § | 3y anfav few
' mwmfram ™ & f5
W F AT W R AT ARA F Ag@
i3, iR ds s @ @@ 1 g7 7w
REREEME G R EANE
f& we Uge erew X M FA qw
@A W o oaEw ¢ ? fowe
femmalaiw & faae & @ o<
AT AA | A AT AL At R
aq T IR g TER" 8, s\
Fe@ & fenfar =7 M, w1 gww
R A A ? & §f agew
¥ wg1 rgaT § e W A 9 mfwai
¥ a9 § 37 ¥ aug o awwr
frgeror e wfgd
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K TG AW dY F oA A
AT ATEAT § | qrARE 9gF A g
& gmar § ag SO wa §f g
o Y A W ¥ @A

qg aga aw fafow dex &) so i
AR § | v go@
for §, o% fodt §, o= e & Ak
& F¥ § | AfFT I w1 0 e
¥ a1 av oot A & agi
9 St Y g mfeat § g 0
0y A gar § 1 9 syEardy § oK
ot faemdf § S T ol &
AHATFTATIEAT § | TF 9@ ®
FOT N gU@ KT AT F@ET | I
F1 wg gA F A gy g
1T A A S 9T ¢, s A
T IAWE Y AGWE § FT faqr
aTT Y aga glawT Swi A &) s
M AW AN ®  Fehrg &l
g ® faeeht ¥ faer fear oo
aY arrqEY &Y FuT A

Tq o TUH T ﬁTﬁ M e
fafreet aTw AT ¥ g7 Iy fraww
femrar fs A frafes siv & o=
o faF=a TT #1 § N agee
fFETR | A THo THo To, THo
Yo, THo THo o FT fAaTaedT™ Y
Tragi 9 13§ T 14 EWRA
TR FWAS § AT q9T AT A
qEs A & forg §% g frde
fFar ar | ¥7= 2 fae v & fog
Iy #Y wgr 91 A wgy v fE A
¥ mfgat @ faaz & fou agi af »<
& aT¢ O agT ghawr ) awh ¥
agH ¥ A 70 T #Y WA §
wga w1 oy 1 AT T A A
oW A far T ) Wy A
¥ty are ®) awt g et &
W ar dw ¢ e e AT g
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AT I FT I A O w37 AT
5T § AR 59 ¥ oF faT @ o
21 JaT QY fagz & foq ot & wh
& faar e at aga gfawr oqar o
RasN I mag ¥ gn A WA
¥ 78 7T HW A1 @ § | dgdew oA
AT a1 ATq § T W€ grart
gt 81 ¥ g 5 @ ot o @
T

HAME ET IWX W ¥ wgw
A Ay aR &1 wgt 9T gheew
fereaferaren & 1w folt w13 § sitc
YT ¥ aTOr JONT FT qq § AW HX
1 agt oz o fremafar v mff &)
qUA §HY F7 a8 AT T gaAv 4 |
agt 0T ML gfaerd a8 § 1 & wgar
g & & 2w & a7 f srowr sqr
s anfed

AT 0% ygE@ g A &)
9T g N | TN § § 1 KOS
FErANE) W@ R oAEE W
a1 e aga o A
g dw o9 T b owg
TR AP I NT F Fras aT &)
faeoft & oft Y Tt & ST EwY
FIrET AT Y P ST A wF A
fear atre arfe gz f o ¥ qx
AT, Y ATAT HY ager giawr § A
o arft agi Iy §, ITHY gy gfawr
& a1 ag WA w1 o ageagat
#frd cqra B Wﬁ!ﬁﬂ"ﬁﬁ%gﬁ
w1 oz e frar A @ aga sear
g =g graew ¥ wfadga O fadr
Y §, #gaa ofr o v o § Afew
ot oo g fear war & qww
oTe v sfrad gt e ooy § o
g R &Y T wif o AveY el
§1 AU gRmEw wepfe Wi avam
SFTY I TE A AT W
T AT § wifgd )
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gaR it T wY 7@ e ¥ &
yug, fao, wgm & g E ¥
wat, w|l o} gal WY § 1 W wEw
WE | 9gS 99 geF, Tod wAT gaAr
Q@ ¥ aq mfeat ygodt q@d o |
AfFT  a W g adY Y anfgd
T TFET UA G g St F 9w WA
T QA ag ¥ AT TAr g1 TN
e feray ag¥r gu, famn wre e
TR gu A FAT F gATHR @ e
¢ gt % aat # gwwfa a8,
g 7T A FOT 71 FAH agq AQAY
a g § s wE aga ad fadrgan
aff waar 1 Hoamwr Fww g fF
1970-71 7 9 4§ q9T T FA, I
¥ zay Y sarer wrAgHY feard S
T gATHT HY savaT femray sro o
ara € g1y AR & & grfrEy s
ga-gfaarsi & aX &, A% wag ¥
T} §, 9% d¥ F I H, wqw faar
s | A% fou d & sy wv
a7 e fear s =fgy 1 dEw
& rr arfed Sy g awt ¥ Far
aTEr & 5 Tex ¥ gar @ AR
Iy fAwrs fear smr & afz
a9 avey € fF g 3w A W AT
Frard aw @ ok ¥ wfaw s
fag & a s Nat e F  arfray
%) gfawrsl F1 a7 @A e

W ol &g & ogowy swaR
dar § A wrm Far § fF oA
AR W A AR ITRT gATR wT
T AW FIN |

st ol weAde  (ad-afuer)
3y T Y N J o Arfaw  qfer
fawmdt & fog w1 aw }, e
WAV N FA AT GE IEET
freeT & IW A AR AT @AM wo
w g fag 1 O ey e wfey

MARCH 3, 1969

Gen. Dis. 264

T & | ueq oftgw 9fey IR
FgR Mg A1 AfEw WX
T ¥ Ira fFay Iregw Y § W
foaqar gz grar &, ITFT UF TGAT
7g Y qaT afer s oW W™
FY QI T AT FY 977 Jo°0 F T
Fqmfoar g @A e T o
freatafes s guagmr & f&
AN IR RIT AN aq o
FfFT 9z 97 9z A W AN A AR
AR fax ugo Fo qife aRA QX W
ANAq@ N s ¥ I & W
mfeat Y A ¥ | qar A arfew
qgT F I F 1% 79 arfes ARG FT
ATATT F Y fgrag Wy O § v
T a1 FAT AR AAOF FE F
fou sa3 ag <iw foet &1 Sfew
orAgAr & A & owmd @my
FAT IEAT § a8 aqeT F§ fou fw
5qS ¥ 9T g9 A 7 ar qfes
gRE T AR TN A E, wms & A
FITAITI I F &
g

& qaarr 41gT g f5 W = faw
Iy gamm g, Afy g oaw@
FTAF R A FWISY AT @ wIa
o1 @r & AR w3y o Az
FEAT R, JAT G AT FT FEA &7
FHHFIATWE! T &
¥IA AT ) qAT 4G 9 Fgd WY & @
WAT WA AT > AW T IEE
FTEX FT & w17 fHar &1 F¥ a9y
VW § FT9Y 3% FY ST HY a@m
grERr

“The Bombay railways arc also

studying the feasibility of running

twelve coach suburban trains which

would substantially relieve pcak
hour overcrowding."*

& gwwan g f& 7 www & W
Aagaa @t fs w2 & amf W
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[= oIt €]

gad T mfgat #1 ¥ I M qw@Er
Iwr ) fegr s wfgd ) a@gr @
ATTFY Ig AR AT QAN Y s @t fm
FEaT) ¥ goar § Ofew @R R
AN FT A owwT wgar ¢
WwWaNtaMggsgd 59 § i
aer A &, arg A9 A MR T=E
¥ oo @ afl v 1 AW wIT
wEy fF fow aeg & S & R
FA F AN g1 AT e
FT & T N T FA ARG &
TR F@T AW § afF W ¥
FIATH A @Y FA wERT A F
R EAFT AT AT I W I FwY
fE @t AEm & fear gam enmAmw
qr A fRar § 1

W I A F FC A¥ A A
a7 feoqelt F@ AU §, ST @A
§T WT FE GIHT FT TF GEK
F@ #1 faa gar @ fgy w%
W H F5 gUR F FW A W
gFEay 91 | Wl FAR @S A®
AAAIT gEEg 7 @\l g9 & qrfAay
%Y fogrgal & ak & wgr g Sfww
A FEA & IEAFE N IR T
aE fear ST & 1 WY awE W@
Ty gatr da TAT o B A A
Y1 g & & F 7 N gEw
arQs &1 AT wgr o oy @y Fdf
WrgI g AW ¢ 4 @ W@
T AW N AT gAY TI@
Taa FX fF foar @@ sy g ar
gt T FreT § AT T ow dy fN
X aoe ¥ F@Ar wifgy ) e
IS N T AN ¥ @
N A A s fgr 5 W ¥
I ATy arfral w glaarg o oS ?
aifrdl ®) gfawrd sgm v N AN
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TA §, ITH THATH HY T FE W
ST AT &, AT IAE & AT 9T I §A
Fat # £ gomr, A€ A Qud
TET T FIH A AGRT K N
€Y g fed ?

FHF & FgER 9 o §
T AT SN WAY N T
65,00,000 dr, wg-wenre fasay ¥
AT FTA qTY BAw 60,000 TAA A
e o™ { AT FW AW AW
gfews & 5,00,000 w9y 37 &1 ¥few
e fergeam & faee ot B &, fadt
Y ¥ M A, fear N WA eww
s ey 5 WIT N Ax
65,00,000 T77 37 A1 9¥ FATH &
sarfaay X faw 60,000 Ty Aw
3 A1 vFAaeT & warfaal ar
gfews § 5,00,000 &9 A 23X aUd
wee o & warfaal § ¥ frg sredy
FY ¥A7 7 Y §, W7 Teww g d
a1 39w Far gfawr fredy &

rEE

AETT § WA [ T ATHET
o fagrgm d fs @ w1
7w 9% $% 3 ¥ & T8 & fe qd
FoTE & gETfEd ¥ sarEr  gfawrd f
I | AT KA ARITT €W w7 WY
AT 9RT §, AT KWWY qEf F ¥
|, faw & 99 # q¥ =9 & yarfag)
FAX A G wWHW §—IT ¥ gew

whaua § fs g8 wa N
g ¥ G 2—, ¥ W F 5wr-
faal 77 g w@H v Wy £, @
39 & o 0% § ¢ 6 fegea &
@IHOTE, 2 o W de
FENEH & e,
FAAT ¥, ¥k AT | Q@7 wX
T { AT A gy qure rm, wad
g1 o S & gl ¥ I |
-Xww i ¥ S a BN oA, X
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[ sret wAA]
TRFEOTT G F TR FA qrA
LackE il A

AR (wo w gaw fay) :
TEISTE

ot oo WO ¢ WY & AEer
AFA—TE JFAA ¥« Bifed,
AYH AHAC—W  UT-FHeT  HT
faRm-oT G & arr F@ § )
foT WY 5t gz Fgw ¥ f& AQ
A ASTE | AT AT & 919 TH
g, 9IS /) ST § | AT I A
1 @ # fesy qAT T 920 9T wmAr
I, & gowre @Y 4% mifeni A9 W
Y ¢ AT T AT AR FFATH
N FHT FwAT )

W fou & Faa W A sW0 w5
aFAE aary qF & aifga gy @,
FTER F A0 @Y 7w ¢ i ag oy
Y AT A AN A T FWF AR
FTH-ISET gE F | #AA 7w
tfhaaa Waw qre ¥ afkfsa &
WO ¥ ygare feggea & fash
WY il g gg avvw & f&
#r§ gafEe feve a2, 9@ N T
¥ fou wmg TAT I FEOTAE HT B
¢ e T WA W s
WAT TR A EW AT ¥ ST @M
T gy MW f§ aw
% g AT F FAT A AT Ag
T qrlY §, 9w A% 3@ shenT WA
THE ¥\ TFTS AT L, I@ 6 3G H)
gy af) fegqr onar §, a@ a% @ AR
¥ uw sreqrdw Ay foear oy fr o
el ®Y Y fewz femr o, Ww
g A FTQ AT TR WY W, W
w omg 3T WA AN faewrd
e 3w frdzrd A g @
w2 | WAY I A g @ S} I
q AT G ¥ RN AR w)
O ¥ LTAATH KT, IT & FfARY
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%1 ufyF gfand €, 2w AN S I
FTY FY FITAG FET @ AN FIRE
H¥ ggd # gwar mfed B o=
W@, W @R G qAF qoMT
aTgdY &, @ § AwaTgES FEAT Wvgar
EfFmgads s e v ad
IHAT

ST qF THEE FT GFAY L, WA
g fFaT & A ¥ @@ ¥
AN B A g 9T gEn @, s®
¥ F oY AT 9T q¥TT AT
groafem qgy aead & I qEew
g JWHN W\ wwT 9T goen
gar 1 It ) e § fF Ww-mfeat
#, wadq mieai ¥, @¥ @A ¥ fou
Wt sg AdY faadY & gw & @@
2ar & 5w 21 mraT A & ek
uF-oy fesar 91w Srar @, @ qFTS
w-mfeq) ) deqr 9 FT O AT
g T A F Ry F @A AR
&7 FA &F W X 4QT IR dIH
WA F JwET I TER A OATHW
ANT M & FH FQ@ &1 ¥ mfedy
Ffeet w aRNE fFm &
¥faw g ar ars fesd @ fou §
far forelt 7 uw fesar so1 frar &
s AR I ) wfeqt F At
# Y qRat g, 7N qERT F wrew
FrgaANaa s T g, 9
fagug | & am s®m f§ ag
T arEt & gEifed, WA &
aHad, TFE wEET-aTfewT & IR
IR seg @t geafrag &t & @9
Tt ¥ v QA feaw 33 sk ag aw
w3 f& 37 S A fl B K
s & fou #q1 *xw I3 AN
=fgg 1

% wgat o1 fe ey O ® Ww-
g axeqr T aWg qEt W X
AT gzE, o S, W AW
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Fisma e g 5 R S A
TIEA F AGST F A F qgy Q@A
faeema § s SA wTFgAT o
T s wifge 1 foE® @
19 fagmy N WA s )
TA@ gl | IW A FT @A T
#far SE T FUITE N AW F
AR T™T M7 AR AT @ FHAIA
AT WY gEwl 9 § | § AT gTe
Yo IETEETE R T ST ¥ ww
FRusRarag s arR § T9
T AT |

mAAT w5 ¥ & qg qmar Smgn
ffm ff ot ggas g€ @ @
TR FT fRaar gwmw gom | |y
qrEf w7 aTETY Ot ¥ gy W A
fawraa Y & fr aft gzaw g€, @
W FT TEE QAT @ AT W A
GrA FT @ gar 1 & 5
AEIRT 1 qg I 91T § fF oA
R N ey e AN W ¥ FgER
1966-67 ¥ [TA ¥ FEATS F FTQ
4,157 fa7 Fafz & 1 AIT 1967-68 §
9,303 fe7 gtz Y 74 | 3§ ¥ fown
t: e TR AE AW ST
¥ ¢ frgse o &TEE, 1966-67 :
4,157" &Yt “1967-68 : 9,303” |

AT A gEr ®H oAwgd A
s SR ARG & RO fed e
WM, FWEEE FHE @qT
qréf At A2 ¢ ? eAw, @,
¥ wreor 1966-67 ¥ 1,48,71,000 fam
Tafz Y o Wi 196768 # ¥ agwx
1,60,01,000 fgr & & | 7g *FT
gwar § v fard Y g g o £
afer oa fafaet w1 wg1 ¢ fo
fergeama & S &1 wvem guar ar
;qrga'r( STCRIT  WFAT AT @Y

}
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# &o do It FHATA F W AN
&Y §eT §ET & gAY T@AT A
g 130 flo & weA Al A Fww
AT g & & W wERT W
arETO # gz a@ et § @ aft
IRIMA@ AT FiFT T & qTo
WEar T, g & A oA g
WA F 1965-66 & Yo do & wIIW
513 A9gR 7R, 1966-67 § 553 wAER
X AR 1967-68 & 587 wagx WX
AT F g awm Ao fro & wrQw
geflg g AT AR ae @ & &
e arR g, fm & ax{aam
T @ gwd § A A fau wx
Twy €1

wft g% feil & qgy  gfsew
HISEE FAE X I@ We W &)
2 9w ¥l agwgrd fr Wy
¥ qogdl ® s gy & aw g, S«
®Y werar ATfgw | o ag ayy av W
3T ¥ FgA & qorfas, swoe Ay &
| qug g A | AfeT oF aw
sz Em 5 WA ¥ awEd ¥
ofies cHEEE FAE RN FAT
IwAIEg g spfegnem @
0 e s TR S EAE an §
o o § gwr g S e @ § )
AT garar R E? W
o oY gy wer @K AN ey
o ¥ Ay @ g ETE R
wer werg Tk | wTE 9¥ N e
aga wrgen @ ag ok w§ AT o™
wiwft # fas 33 Zome a3 | ¥
FRIANE S s § @ W
T fag® are % 151 § w3y § 1 <
wfoea &1 feara wEr WAy @ Q
sfa @ ad 8 qwT Wy &
=T T § Al qfsew uweEw
A Tamr e § fe oy ¥ wi-
wifeat #Y gwqr w2 w7 w7 qg Ay
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TR e 17 org @I FHID
§ SO F sTwT 4 A/ G¥ F4-
@ § o A Fgae FF@ oSw@r
¢ o7 %1 =Y A wgwe AN R
gfaar a1 graT A W 1 |W IR
W FEEfal ¥ uw o FHERY
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TATT FHa F FAT | 9T F1 FE
Y gr@T av gfawT ¥ FTHA WY
Y qE § TG AT T A I AN
TOFr § way waarfat # glagre
wAETHF AR T

TH 91 & a9t § T HY J F,
S AT A fHdT grgeAed dHREw
faar, SERIgRA@ A WTF NN
¥} W G AT & I ¥ WEH
TIY & for 68 wTa S5 gAX TwAT
Ao Es FA N W E J9 fF w09
09 6 19 FW BT F WF FA-
0§ 3 F fou Fgw 98 wm@
W §F FW F FTEdr F A g
7g T qErEd) FT S , IWE BT
T ATEHY 70T JIF FT AIAT §, IA
x1 faliy ®v ¥ =@ fewr 9w
wifgg av dfeT g% ¥z 5 wwr
ST AT ¥ AFTU 9T T AEHT
Y 1 g &A1 @ FA F AT
Fa1< § AT AW T FHAD F foq
AN F Y IfFs F 25 e @
e d aae ¥ J9 7 waAre fFg §
foc oY agi a9 FY TTAE T @
feaN Al A WA TT & aga &
Fwar &7 foar ¢ | & gofeq = @
ool @ @ oA F F
EOTNTAF M A AT L ITY
IT WY T I |

WY F FHT A FF Aer-
feoquft gXeT & I® ¥ FT S F WIM
A< wg & WAl AT, RO
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Fr amsT | & 3| T g B 5w amaw
§ AW F qAAY FW T FAH WA
T AT FA AR QA fas sy FA
= & fey sw fgam ¥
wEard § a2 w97 fvar aon fF oy
T AT [FEIEE grar § @ #1 faeAerd
FRaIfEl o7 § T w7 fray 9=

| UFeEE 93 WY WY A 9 gAen

gom, T AT FT TEAH AAA A
arg AT Y a0 AT WA FAT FE
#< fear, wgr & M1 grzaw a1, ag
AT Y gU 9T, T@ A@  §TRAT F
4TS ISMAT. ... (cmaEm)...... eaE
Ay, YFEed F a9 A F F qG
JagEt =T R war T Fgr Agw
f sq=ifeat #Y ao1g § g UaFEe
grar g IfFT T A T F mw
FEAT ATZAT § T8 T AL AT IT F
w27 & W7 9 " 71 A wfas
FIATATRAT §, W F U W A
TR F W MfFw 11 a1 @y §
Wy § NSz FY gear 9 T8 A
WEAT N AN ® § ™
F R F a 7§ § w1 wEey
yqgT AT § & 3w sy wRSA
fasry &Y wifa oo g «1 ar et
MTHR F F..... (sa7517)...... ¥
F a7 § qArd FT WM E.........

¥io Trw g fag : a8 FgA E 5
M AW ITARI A @
BT A@IE R AT AN ? FT TF
AT FY A FA W A a9 aF W
FT geamErT T4 gRm av T Fmr
grm 7 avad ¥ SeTIwT, WA AW
FAM AN | T IOW F gAGT J §,
afet soTEU, ]G AT w1

st N SO e "EET,
7% A|T TEET A A FW AL T9qC
...... (vaawm=).. & & F@RIE |
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T A T qQA T A W W
# 37 w1 —FOR amw fr afer
o fg FAGT A6 WA JTET  1966-
671 [FIEEE F AR § WA AT
UF 9@ qg Q57 F qTA7 a9 F @
[WE H Y ZA@T v § ! FgifE
W e & WY ywEew A farer
T fret T Tt wE @ @ qO-q
R Wy N qr e af g 7
fF fet ST 9T AR Fg A T
ad FHAIfal w1 FIAW FE A
yEATd ¥ GO JEr §, | W
IR TEA T gAY I F T G
T T WS 9T g7 K g9 g’ ar
A I g A F WA F
FA AR, AT JFGA BT oM fx
WA e, T W% WS AT &
FI M o et gt @ fF oag
oY i A gEdFe FL, Wy A F
gg afusre 5@ & g foar § o
ag 3o AET wfwgae A faFma ¢
fr qifeariz % gT0 39 & 3T TEY
gt fard 1 A NE F 9T ¥ A
fear E M oTar 37 FF We W ;@
I F A IT FW ¥ TP FW@
g mEEgFEI G X @Y I ww
T[T AIF 59 T § FgAr Agan g 6
WA F AT AT WX N N
A I8 ® A FT N Igfaga
T RWEF oFwA W@ N
aifgg X IWi N O F@
AT A FH IS W, I¥ WA
a9aT BE | AN KT AN @
FRNATFA & fou O g
FTH 9o A1fgT 3T A Iz Wy
HIH A FT |

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

R. L. CHATURVEDI) : Mr. Chairman,
Sir, 1 will take only five or six minutes.
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The Minister of State will reply to the
other points.

Shri Bohra derired that the Kota-
Chitorgarh line should be taken up for
construction. A fresh traffic assessment
has been ordered to assess the financial
prospects of this line. Descision regard-
ing the construction of this line will
have to await the reassessment.

Shri C C. Desai stated that the work
on Hassan-Mangalore line is extremely
slow. The work on this linz is being
matched with the progress on the port
project, and the line is expccted to be
completed to coincide with the commi-
ssioning of the port. The present pro-
gress is 30%.

Shri Venkatasubbaiah desired the
construction of a new line between
Bhadrachalam and Kovvur. The earlier
survery report of this new rail link is
being brought up to date to take into
account the latcst developments in the
area and to assess thc justification for
the construction of this line.

A decision regarding the construction
of this line can be taken only after this
assessment has been made.

Shri Vankatasubbaiah also desired the
conversion of the metre gauge line bet-
wezn Guntur and Macherla into broad
gauge. Engineering and traffic surveys
have been undertaken to assess the tra-
ffic  justification and the (inancial
implications of the conversion of the
Guntur-Macherla section from metre
gauge to broad gauge along with a new
broad gauge line from Nadikude to
S:cunderabad. A decision regarding
this conversion can be taken only after
the survey reports are completed.

Some hon. Members raised the point
of restoration of Rohtak-Gohana line.

SHRI RANDHIR SINGH (Rohtak) :
The Rohtak-Gohana-Panipat line should
be restored this year. This is the most
important railway of Haryana. It is a
most economical line and the Minister
has already promised it. So, it should
be restored this year.

SHRI R. L. CHATURVEDI : This
Rohtak-Panipat line was a full line which
was dismantled. A part of that has now
beeh restored. The demand not only of
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Chaudhuri Randhir Singh but of so
many hon. Members who have spoken

SHRI RANDHIR SINGH : It is in
my constituency.

SHRI R. L. CHATURVEDI : It is in
his constituency and he has been stressing
this point continuously and persistently.

SHRI RANDHIR SINGH : He pro-
mised to my constituents in a mecting
that it will be done. Dr. Sahib has
also agreed.

SHRI R. L. CHATURVEDI : About
this I can say at this stage that we will
seriously look into it and see if cconomic
viability can be achieved by connecting
it to Panipat.

SHRI RANDHIR SINGH : Thank
you.

SHRI R. L. CHATURVEDI : At pre-
sent it is an uneconomic line. Now this
point has been raised and it is our inten-
tion not to dismantle this. We will try our
best to see if by restoring it upto Pani-
pat it can be made economic.

SHRI RANDHIR SINGH : Within
two years.

st go o wto (wewiw) : wEl
faosfa® § g& Y 74 7@y ¥
T 5% @ 1 R ag it '@
AT &7 TF SET §—UET-qG@T ITEA,
foa® fod @ Taad< ¥ W e
firar & f& 3§ 1 afe Favw & faer
frmram A @ § TEAT wEET @
grar g K agar g fs #oN ARy
werm A ¥ W A wT Al
AT qE IV AP F S A1 A FTEA
f FTad ¥ qEA |

SHRI R. L. CHATURVEDI: 1
cannot say about all the lines like this,
but since the hon. Member has mentioned

this point, I can assure him.........
(Interruption).

SHRI M. A. KHAN : It is a very
important point. The State Government
has suggested the extension of this line
up to Kasganj.
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SHRI R. L. CHATURVEDI : About
this I have to suggest humbly that it is
our intention not to dismantle any line
without mature consideration. As for
the particular line mentioned, we will
certainly apply the same principle as we
are applying to Rohtak-Gohana-Panipat
section. Not only for this line but for
any other line generally the intention is
that we will try to make the lines
economic.

SHRI RANDHIR SINGH : Do not
make my case weak. You have agreed
to my request.

SHRI R. L. CHATURVEDI : Then,
Shri Anthony Reddy mentioned that
trains had been slowed down after the
railways were taken over by the Govern-
ment in particular on thc Arkonam-
Madras and Guntakal-Guntur sections.
Abont this I have to say that the average
running timc of trains on Arkonam-
Madras scection at present is less than the
average running time of trains in 1946.
This is in spite of the fact that against
only 10 mail/express/passenger and 20
suburban trains cach way in 1946, there
are at present 18 long distnnce and 36
suburban trains running each way on
this section.

On the Guntur-Guntakal section, how-
ever, it is true that the average running
time of passenger trains has increased by
about 8 per cent since 1943, This has
increased due partly to the increase in
the number of trains from one pair in
1943 to three pairs at present and partly
to provision of time for engineering
works, such as, renewal of track, streng-
thening of bridges etc, at present in
progress.  Efforts will, however, be made
to reduce this.

Shri Reddy desircd the transfer of the
Guntakal Division of Southern Railway
to South Central Railway. Iron ore for
export which constitutes major portion
of traffic on this division moves from
the Hospet region mainly to Madras,
Coordination between the Madras Port,
the Madras (Royapuram) Division and
the Guntakal Division is, therefore,
absolutely essential and can best be
achieved by retaining Guntakal and
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Madras (Roy:puram) Divisions under

one zonal administration, viz., the
Southern Railway.
SHRI DHIRESWAR KALILA

(Gauhati) : On a point of information.
Regarding this division also, all the
Members from Assam submitted a
memorandum to Dr. Ram Subhag Singh.

DR. RAM SUBHAG SINGH : This is
about the Guntakal division.

SHRI R. L. CHATURVEDI : This is
about the Guntakal Division. It is not
about the divisional system as such.

SHRI NAMBIAR (Tiruchurappalli) :
The train is in Guntakal now ; it will
reach Gauhati.

SHRI R. L. CHATURVEDI: The
suggestion was that this should go into
South  Central Railway instead of
Southern Railway. This is an old thing...

SHRI DHIRESWAR KALITA : Is it
accepted ?

SHRI R.L. CHATURVEDI : This is
already in force.

SHRI NAMBIAR : Will it go back
to the South Central Railway ?

It is
in the

SHRI R. L. CHATURVEDI :
not possible. It will remain
Southern Raliway.

SHRI NAMBIAR : We welcome it.

SHRI R. L. CHATURVEDI: Another
point mentioded by Shri K. N. Tiwari
was about the position of wagon manu-
facture. He was a bit aprehensive that
our wagon industry will suffer. In this
connection I have to say that in 1966-67,
orders outstanding at the beginning of
the year were 27,075 and output was
16,500 wagons ; in 1967-68, the orders
outstanding were 26,895 and the output
was 13,956 and in 1968-69, out of 26,439
outstanding orders, the output anticipated
is 14,500 wagons. So, it will be seen
that there is no chance of any fear that
the wagon industry will suffer. We have
enough orders to place and we will see
that wagon industry does not suffer.
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Another point made was the persistent
d:mand about one deluxe train to Howrah
via Patna. Since Rajdhani Express has
started running from 1st March, 1969, it
has been deeided that one deluxe train
will go to Howrah Vvia Patna from 1st
April.

SHRI NAMBIAR : Let it be from
2nd April.

SHRI R. L. CHATURVEDI : It will
run from here on Fridays and the same
train will come back on Sundays.

Another point raised, not in this
House, in several memoranda that I have
received is that this train should go via
Varanasi. We wanted that. But ope-
rationally it was not possible. I can
assure you that, in future, we will take
into account this factor also and we will
try, if possible, to do our best in that
connection.

Then, the hon. Member, Shri Indrajit
Gupta who is not here today raised a
point about giving of a contract to a
labour co-operative society in Bilaspur
division. He said that some favouritism
or something was being done to a parti-
cular contractor and that the Railway
were departing from the established
policy of giving preference to co-operative
societies. In this connection; I have to
say that no favour has been shown nor
will be shown to any contractor...

SHRI DHIRESWAR KALITA : To
a private contractor.

SHRI R. L. CHATURVEDI : To any
contractor, whether public or private
contractar.

In this particular case referred to by
Mr. Indrajit Gupta, it was decided that
open tenders be invited and in that the
Society had also given its tender.
Weighing all the things, taking cverything
into consideration...

SHRI DHIRESWAR KALITA : The
question is whether co-operatives will be
given preference or not.

SHRI A. 8. SAIGAL (Bilaspur) : Here
it was the lowcst tender. We do not want
to run it at a loss...(/merruptions).
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SHRI R. L. CHATURVEDI : There
are two things here. One is what Mr.
Saigal has said, that it was the lowest
tender...

SHRI NAMBIAR : How does he
know ?

SHRI A.S. SAIGAL : Those who
are representing told me.

SHRI NAMBIAR : That is a private
thing. How did he know about it ?

SHRI DHIRESWAR KALITA : He is
in league with the contractor.

SHRI A.S. SAIGAL : They cam: to
me.

SHRI DHIRESWAR KALITA : The
cat is out of the bag. (Interruption),

SHRI R. L. CHATURVEDI : The
moot point is whether the Railways give
preference to co-operative societies or
not. About contracts of a value of
Rs. 1,20,000 and less, the policy is there.
We stand by that. But, while standing
by that policy, we have also to judge
the background of any society which
has functioned ; wec have also to sce the
working of the society. This particular
society has not had a good record. But
1 can assure the hon. Members that we
will not depart from our stand in giving
preference to co-operative societies, but
we will certainly weigh the past record of
the society and will see that justice is
doae. If we find that preference should
not be given to a particular society, natu-
rally in that casec there will be open
tenders, and in open tenders, the
lowest tenderer will get it. In the
case, that particular society also gave
its tender, and it was given to the
lowest tenderer. To remove  any
misapprehensions in the mind of hon.
members, I may assure them that full
justice will be done and all instructions
will be fully gone into.

SHRI DHIRESWAR KALITA : What
about creating divisions in N. F. Rail-
way ?

MR. CHAIRMAN : | am sorry I
cannot allow this.

SHRI DHIRESWAR KALITA : On
a point of information.

MR. CHAIRMAN : No, no.
MR. HEM BARUA.
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SHRI HEM BARUA (Mangaldai) :
The Railways are a vast network and
from that stand point are the most
massive public utility services in this
country. The responsibilities of the
Railways lie not only in collecting
resources but also in discharging their
duty towards the travelling public.
Whatever that might be, the Railways
must become more dynamic and more
efficient ; there is no doubt about it.

I welcome Dr. Ram Subhag Singh to
his new responsibility. Dr. Ram Subhag
Singh has beea described by an American
paper as a man who walks slow but
thinks fast. He has also been described
as the future Prime Minister of India...

SHRI NAMBIAR : A former Railway
Minister became the Prime Minister of
India—Shri Lal Bahadur Shastri. So,
there is a precedent.

SHRI HEM BARUA : Thc American
paper has described him as a very
dynamic man. I only hope that he will
impart some of his dynamism to the
working of the Railways.

Before 1924-25, the railway budget
was part of the general budget. Now
it is an independent budget. But this
independence does not mecan that it
is independent of the general economy
of the country also. The railways have a
fundamental responsibility to discharge
towards gearing our economy in the
intercst of the country as a whole.
Therefore, although the railways have a
separatec budget of their own, it is not
independent of the economy of the
country.

When I read the railway budget pro-
posals, 1 do not find in it any encoura-
gement to gearing up our gencral econo-
my. On the other hand, it tries to
sustain and nurse the belief about the so
called recovery in our economic trends.
The Railway Minister himself spoke
of a 5'7 per cent recovery in industrial
output and indicated a surplus in the
budget. This surplus in the budget has
come in four years, no doubt.

When Shri Poonacha was Railway
Minister, he also envisaged a surplus
of Rs. 1 crore. Now Dr. Ram Subhag
Singh envisages a surplus of Rs. 191
crores. This is a very meagre, illusory
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surplus. What is the difference between
the two surpluses ? Oae is of Rs. 1 crore
and another of Rs. 1.91 crores.

SHRI NAMBIAR : 91 per cent more !

SHRI HEM BARUA : Whatever that
might be, this fond hope of Shri Poon-
acha was dashed to the ground by sub-
sequent developments. I only hope and
trust that the found hope nourished by
Dr. Ram Subhag Singh will not also bz
dashed to the ground by later or sub-
sequent devclopments.

Is the improvement in the finances of
the railways rcflective of the efficiency
in the operational or administrative set-
up of the railways? No. We must
remember that in the Fourth Plan period
also, the railways will also have to dis-
charge a lot of responsibilities. Apart
from carrying raw materials, they shall
have to lift finished products also, and
the machinery of the railways must be
geared to that effect.

It has been said that 20 per cent of the
carrying capacity lies idle. But why
should we forget that there is an increase
in the operational ratio also ? It was
74:4 per cent in 1963-64 ; now it is 81.4
per cent.

Now the Minister proposes to curb
all unremunerative expenditures. He
should not only do this but should cut
down all expenditures that do not produce
anything.

There is another phenomenon. Alth-
ough 20 per cent of the carrying capa-
city lies idle, there is, no doubt, a
shortage of wagons. Bacause of this
shortage, foodgrains meant for different
parts of the country to feed the starving
and famine-stricken p:ople, flood-stricken
people, could not be carried in time. I
r ber 15,000 of foodgrains
were allotted for Assam during last year
when flood ravaged the State, but only
7,000 tonnes could be moved from Cal-
cutta to Assam. The rest could not be
carried because no wagons were avail-
able in time. That is the trouble.
Therefore, to place much reliance on
these improvements will be to place
reliance on an illusory thing.
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The hon. Minister has said that the
financial position of the railways is
somewhat better. I do not know on
what he bases his optimism. At the
same time, some of his subsequent
remarks might belie that illusion.

One most encouraging thing is that
passengers fares and freight, are not
raised. At the same time, we must not
forget the dark hint in his speech where
he has talked of raising resources.
Raising resources must not mean an
increase in the passenger fares or traffic
freight. At the same time, we must not
forget that there was an increase by 10
per cent of all passenger luggage traffic
—of passenger rates and freights. A
few days before the Railway Budget was
presented to the House, this happend.
Itis a clear instance of by-passing of
Parliament. Dr. Ram Subhag Singh is
a known democrat, and I have so much
of trust in him. He must find out how
Parliament can be by-passed by these
clever manipulations of his depart-
ment.

16 hrs.

There is a proposal to rationalise
the freight structure. It must not mean
increase in freights or fares. If there
is an increase, I think that will be omin-
ous.

The Budget proposals also say that
there will be increase in ordinary work-
ing expenses by Rs. 26 crores. At the
same time, he says that there would be
an increase of Rs. 4.20 crores so far as
fuel is concerned.  Since coal has been
decontrolled, do the railways have to
pay more for coal, or is it because of
the fact that 20 per cent of the coal is
pilfered on the way before reaching the
delivery points ? Pilferage has beeome a
permanent feature of the railways. 1
want to know whether strict vigilance
has been excrted to sec that it is stopped
so far as the railways are concerned.
I do not know what he is doing in that
regard.

The hon. Minister speaks of reducing
expenditure which is unremunerative.
It is a good thing, but at the same time,
is there not duplication in his Ministry,
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His ministry has an army of officers like
any other ministry in the Government
of India, but at the same tims he has a
Board also to look after the affairs of
the railways. In spite of the existence
of this Board, ticketless travel is on the
increase, accidents are there, and the
trains run late, and there is no profit
also. I would say that the Railway
Board is redundant, and it should be
wound up like a sheet of paper, because
itis a honeycomb of bureaucracy and
nothing more. When the army of
officers in the ministry cannot look to
welfare of the railway travelling public
or cannot run the railways well, what the
is the use of having a Board which has
also failed in its primary tasks.

The railways lose annually Rs. 22
crores due to ticketless travel. Nine
lakhs of people travel witdout tickets.
What a stupendous sham= to this coun-
try.

The TTEs have their own problem.
They have been deprived of looking after
the reservations of two-tier and three-tier
sleeping berths in the coaches. That
means it will affect their promotion.
That has to be looked into they should
be trcated as running staff in which case
they will get certain advantages which
they are not getting now. With a set of
discontented and dissatisficd people, it
is not easy to run the railways.

The Railwaymen working in Assam
have to face great difficulties, as they
had to during the Chinese aggression and
during the operations against the hostile
Nagas. We have to recognise this
fact.

There is another scction of worke:ss
under this railways, that is the coatrol
staff. Two pay commissions have sugg:ted
that there should be a lift in thzir salaries.
Have the Government taken any notice
of that ? The Railway Board had by-
passed that mercilessly, although the
Railway Board is convinced of this fact.
The work of the coatrol staff is strenu-
ous and no attention had be:n paid to
that.

There werc several questions raised on
the floor of the House about pilferage
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of railway goods. Electric bulbs, door
handles and looking glasses are carried
away with impunity from the compart-
ments. Who are responsible for that?
India expccts every man to do his duty.
It is done ? These are small matters to be
looked into. I was travelling from
Mariani to Gauhati one day ; after two
or thrce days I travelled on my return
journey in the same compartment and
found that the looking glass was missing.
In the course of two ways, somebody
had taken it away. Are there any
railway men responsible for the safety
of such railway property ? Should not
somebody be held responsible for this
pilferage ? It has become a permanent
feature of the railway and that pains me
most to say so, whoever might be guilty.
There is pilferage of coal and other
railway property. Nobody should forget
that the lost property is to be replaced
and involves lakhs of rupees, money
which has to come from the poor tax
payer’s coffins, if not coffers.

The railwaymen demanded rationalisa-
tion of their pay scales according to
the necd based minimum wage. But
the Government derecogniscd the railway
union. Can you solve any problem by
de-recognition ?  This  de-recognition
should be withdrawn. What happens ?
The Hon. Home Minister has given
some concessions by one hand and had
taken them away by another hand.
About 350 pzrsons in Assam had arbitra-
rily been transferred from their place of
duty ; 1,200 are still under orders of sus-
pension. There are thousands of others
in the country who are cither under orders
of transfer or on suspension. You
cannot scrve the country or the railways
with a band of discontented men. When
pilferage takes place, I would like
the railway protection force men to
shoot down anybody who is found
in the process of removing steathily
railway proparty. But what does that
force do ? It goes on shoot-
ing the innocent railway workers and
their wives and children. I saw with
my own eyes injuries of women and
children in New Gauhati and Mariani
caused by the bullets and beatings of
men from this force. It is strange;
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because their husbands went on strike
on 19 September 1968, these women and
children were beaten ! I have seen the
injurics on their bodies. All the
communal and racial ire had been let
loose on these women and children
becaute they happened to be Bengal
women from East Pakistan. I do not
want to describe it further ; that will be
too much.

The report presented to us on acci-
dents had come down. Have they really
come down ? When accidents happened
in Assam, there was a ready excuse that
it must have happened because of
sabotage by the Naga hostiles. But
have they ever carcd to examine the
track condition in Assam ? Never.

Now, when an accident takes place,
what happens ? The work of enquiring
into the accident is entrusted to the
railway officers themselves. The hang-
man is asked to give a verdict on the
man hanged | That is what is happen-
ing in this country. Therefore, the real
truth about the accident does not come
out. Has the real truth about the
accident at Lakhiserai station in which
18 persons were killed and some injured
come out? It has not come out.
Everything is hushed. Everything is
hushed up in the lap of the Government.
that is the trouble.

Then there is the divisional scheme.
This divisional scheme was announced
whith a lot of flourish. But what is
there about the divisional scheme ? The
Government says that the divisional
scheme will improve the performance of
the railways. In those railways which
have the divisional scheme, in what way
is the pcrformance of these particular
railways which have been enjoying the
benefits of the divisional scheme better
than the performance of these railways
which do not or did not have the divi-
sional scheme ? Nothing. What is the
divisional scheme for ? Assam has
been robbed of her rightful share of the
railways. Out of the 5225 km of
railway track on the Northeast Frontier
Raiilway, 2,091 km fall within the State
of Assam, and yet Assam is neglected.
Why don’t you make a divisional head-
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quarters ?  You have only one division,
namely, Lumding. Why don’t you
make a division for Gauhati and another
for Rangiya to serve the people living on
the northern banks of the Brahmaputra ?
(Interruption)., May I tell you that negli-
gence of Assam is a keyword in the
dictionary of this Government ?

DR. RAM SUBHAG SINGH : Not
in the railways.

SHR1 HEM BARUA : In the
railways also. Railways are a part of
this Government. You are neglecting
Assam as much as you can ; you do not
take into account the strategic importance
of Assam and you do not take into
consideration the fact that Assam is a
backward State. You go on neglecting
that State like anything. That is the
trouble.

Do you know there has been a demand
from the people of Assam for a broad
gauge line up to Dibrugarh ? Why do
you by-pass this damand ? What a
simple demand is it? It is just an
extension of the broad gauge line.

MR. CHAIRMAN : One minute
more.
SHRI HEM BARUA Yes, Sir.

I am concluding. I would like the
Ministers’ speech for one thing: He
has spoken about the insane attacks on
the railways. The railways have been
the symbol of authority and now they
would bc more so because Dr. Ram
Subhag Singh is there. Whatever that
might be, any attack on the railways or
any property—and property today is not
Government property, but it is public
property, and  everything is public
property and nothing is Government
prop:rty—is bad. Everything is public is
property in the context of Indep:ndence,
and any attack on it is bad for the
country. Thercfore, we must take a
very serious note of this. In order to
protect railway property, I would go
so far as to suggest the imposition of
a punitive tax on the people living
round the railway stations. Why should
psople go over the railway tracks and
railway stations and damage the railway
property like that? A bus bumt, a
railway station or a rajlway wagon
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burnt, is a part of India burnt,
and it is a stupzndous shame for the
country.

I congratulate the Raiiway Minister
on his pointing out the insane attack on
the railways. At the same time, I
hope and trust that he would be able
to infuse some of his dynamism into the
working of the railways. The railways,
need one thing: Improvement and
efficiency. When I talk of improve-
ment and efficeney, it embraces effici-
ency on all fronts, Thank you very
much,

SHRI RANDHIR SINGH : Mr.
Chairman, Sir......

MR. CHAIRMAN: Oaly five minutes.
I have got a list containing 23 namss
from the Congress Party. 1 request you,
therefore, to conclude within five minutes.

SHRI RANDHIR SINGH (Rohtak):
Yes, Sir. It is a matter of pro‘ound
gratification and encouragement and con-
fidence that Dr. Ram Subhag Singh is
presiding over the destinies of our
railwaymzn, and I would very much hope
that things would take a better turn. I
may make a few suggestions with your
permission and I hope that the Railway
Minister would look into them and
implement them if he finds them viable
and wise.

Firstly, it is about the Railway Public
Scrvice Commission. There is a law of
inheritance and succcssion prevailing in
the railways for appointm:nts, A railway
officer’'s son becomes a railway officer,
a clerk’s son becomcs a clerk, a guard's
son bescomss a guard and so on. The
hon. Minister being a kisan and myself
bzing a humble worker or the pcasantry,
I submit that 80 per cent of the posts—
big and small—should be filled by re-
cruitment from the peasantry. The
railways should becoms kisan-oriented.

My second complaint is about certain
difficulties of the army people. The
strength of the army has been more than
doubled, but the reservations in railways
for them are scanty. Our jawans trav-
elling from Nagaland or Kashmir have to
stay on the platforms for days and nights
before they get accommodatioa in the
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trains going to the interior of the country
to meet their kith and kin. We say,
*“Jai Jawan, Jai Kisan” but my personal
experience is our military men do not
find accommodation in trains. Kindly
sece that the reservations are increased
four or five timzs. What prevails now
is the old British pattern.

Then, T come to th: difficulties of
peasants in regard to canals, channcls and
drains. Whenever a farmzr applies for
irrigation channel and your railway line
intervenes, he has to wait for years and
dccades.  In these days of food shortage,
such red-tapism and procedural delays
should be cut down.

At present, when there is a bridge,
the expenditurc on the side line to be met
by the pzsantry. 1 submit that th: ex-
penditure should be mst either by the
railways or by thc State Government
concerned. The peasants should not be
burdened unnzcessarily in this manner.

16.18 hrs.
[MR. DEPUTY-SPEAKER ir the Chair]

Then, I find that railway lands are
Jeased out indiscriminately. Would the
hon. minister sec that landless peasant,
Harijans ond ex-servicemen are allotted
these fertile lands on ecither side of the
railway lines? If there are any rules
which are causing hardship in this matter,
he should rem)ve it. If you cannot allot
it, you can entrust it to the village
panchayats concerned.

The hon. minister was kind enough to
show us the Rajdhani Express. It is very
good. But that is meant for rich people,
M.Ps.,, etc. What about humble poor
people ? There should be a third class
Rajdhani Express for them. You can
call it Janta Express. Kindly let him
examine whether this proposal will be
viable.

Coming to uneconomic lines, there
is the Rohtak-Panipat linc. It has been
restored only upto Gohana. You are the
architect of this. Would you kindly
restore the remaining 20 miles also ? The
holy nams of our late Prime Minister,
Shri Lal Bahadur Shastri, is associated
with this line. You were kind enough to
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make a promisc, The Deputy Minister
also went to my constituency and made
some promise. You also made a promise
to me at different times when I made my
submission to you. Would you kindly
make this announcement unequivocally on
the floor this House that this line from
Rohtak to Panipat in this great Haryana
State, a State of jawans and kisans, a
State of disciplined soldiers, wlll be
restored fully within two year ?

Since you are in charge of this
Ministry, something rovolutionary should
be done. Would you kindly see that
either the Railway Board is entirely
wound up or it is made more democratic?
We want to see that you function as the
real Minister, the most democratic
Minister and your writ runs throughout
the country. We do not want the officers’
raj to run in the Railway Ministry. I
wish some change for the better comes
about. You can yourself find out the
alternative. Either it can be a corporation
or something else which we may call an
advisory body. What should be the
substitutc or alternative for the Railway
Board I leave it to you to decide. 1 only
want that Dr. Ram Subhag Singh should
be the person to overhaul the entire rut.

Then I come to the question of
over-crowding. This over-crowding is
due to ticketless travelling. Kindly
catch hold of the ticketless travellers,
big or small, and do not spare
them. Every penny not paid is a national
loss. He may be a leader, a member of
Parliament or a member of the Legislative
Assembly. But if he is travelling without
a ticket he should be punished, Fight
against ticketless travelling should bc a
battle of the nation. Over-crowdiag is
due to ticketless travelling. it has
became a fashion in this country. I would
request you to deal with it in a more
firm manner and sco that this ticketless
travelling is put an end to.

Another thing I would like to submit
is kindly restore public confidence in the
ralilways. Wheaever there is a talk about
railways there is mention about
robberies, dacoitics, kidnapping and so
on. During the British days this used
to be the safest transport. 1 would
request  the Miaister (o go round
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pro bone public, to go round incognito
and see things are improved. The in-
crease in the incidence of cnme is deplo-
rable. I would request him to sec that
confidence is restored in the minds of
the people. It is ultimately the reputa-
tion of the railways that is suffering.
The roadways are making dividents at
the bad reputation of the railways.
Kindly sec that something is done.

I now come to my own constituency,
Rohtak town proper. There are displaced
persons who have settled down in a place
known as Gandhi Camp. What a name
and what a camp? And who are the
people residing there ?  About 30,000
people from West Pakistan and some
people from  East Pakistan are
staying there. They are very patriotic’
people. You have to consider a small
request of theirs to extend the Gohana
Panipat line to their camp. A request in
this connection has alrcady be:n made
to the Ministry. That may be sanctioned.

Then, in Shilakedi there is a halt
station on panipat-Jind line. That should
be taken over as a flag station,

I am sure all hon. Member admire the
personality and the sweet resonableness
of the new Railway Minister, who is
friendly to all. I have no doubt that
when he comes to present his next rail-
way budget he will declare that all the
suggestion and proposals which we have
made this year have been implemented
so can know that he is a man of action
and he docs whatever he says.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH) : Mr. Deputy-
Speaker, Sir I rise to intervene in the
railway budget discussion which has been
going on for the last few days in which

many hon. Member have participated
During the course of the discussion
many hon. Mcmbers have expressed

their concern aud also given valuable
suggestions. 1 regret very much that
I was not present for a few days during
the discussion as I was slightly indispos-
ed. But I have gone through all the
papers and 1 have carefully ooted the
suggestions, comments and concern ex-
pressed by various members about the
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working of the railways and their short
coming.

It is trne that there are many short-
comjngs in the operation of the railways
in the matter of both goods and passenger
traffic. It would always be our endeavour
to rectify as quickly and efficiently as
possible these shortcomings so that the
difficulties faced by the people may be
eliminated. But when we look at the
problems we should also look at the
background of the stressess and strains
that the economy of the country has
undergone during the last few years.

Before I go into the details, I would
like to mention that though we had a
deficit budget in the railways for the last
two years, the basic financial position of
the railways remains quite safe. I would
like to make this point vcry clear. The
railways have never incurred any loss in
their operational expenses. They have
also not defaulted in their liability to pay
dividend to the gencral exchequer.

In our country railways is the largest
public sector enterprise in which about
Rs. 3,000 crores has already been invest-
ed, It is the general desire of the House
that the railways are run on a purely
commercial basis. Though we wish it
very much that the railways should be
run on purely commercial basis, it is a
fact that we cannot ignore many of
our social obligations and we
cannot forget that railways are also
a public utility concern.

For the last so many years the railways
are carrying vast commuter traffic in the
suburban sections where we do not cover
even our operational exp:nsas. There
are many other ficlds where we quote a
Jow rate e.g. food, fertilizer, cement, iron
ore and coal. Then, we give very heavy
concessional rates for items meant for
export,

In many other countries these are
items which are met from the general
exchequer but in the railways we are
meeting these things for such a long time
because we had a big cushion to meet
them. But under the present conditions
it constitutes a heavy strain on the al-
ready tight financial conditions of the
railways.
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When 1 speak about the railway’s
financial position I would like to say
that in last two years we had just struck
a bad patch because of the unexpected
full in the development of the country’s
economy. I am sure that with the current
recovery the position of the railway’s
finances will improve to a very great
extent.

Now I would like to deal witn some
of the financial aspects that have been
mentioned particularly by my hon. friend,
Shri Nambiar, and also by Shrl C.C.
Desai. Shri Nambiar particularly men-
tioned that the deficit of thc railways
was fictitious as the contribution to the
Depreciation Reserve Fund was unscienti-
fic and that the rate of dividend pain to
general revenues was excessive.

Regarding the Depreciation Reserve
Fund I would like to mention that in
this we have followed the recommenda-
tions of the successive Railway Conven-
tion Committees since its inception from
1945 till 1965.

SHRI NAMBIAR ; That itself is
unscientific. That is my point.
SHRI PARIMAL GHOSH : What is

the basis of allocating a Depreciation
Reserve Fund ? The main purpose of
that is that we have to take up certain
replacement works and this Fund is
specifically meant for the replacement of
the depreciated assets. So, if there is
any shortfull in the Depreciation Reserve
Fund, it will only mean that we will not
have sufficient money available even to
take up thosc replacement work which
would be absolutely necessary from the
point of view of operations.

Regarding the contribution to the
gencral revenue, here also we simply
follow the procedurc mentioned and
recommended in the successive Railway
Convention Committee up to 1965.

SHRI NAMBIAR : What is the
scientific basis there ?

SHRI PARIMAL GHOSH :
Convention C ittee the Members of
Parli were s and it has besn
passed in the House. We are simply
following the recommendations of that
Commuitee.

Of that
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SHRI NAMBIAR : That by itsclf
does not give it a scientific basis.

SHRI PARIMAL GHOSH: W:
have set up a new Convention Commi-
ttee so that the new Convention
could be co-terminous with the Fourth
Plan period. I think, Shri Nambiar is a
member there and whatever criticism
he has, he will get ample opportunity
to put forth his viewpoint in the next
Convention Committee. [ will be very
happy, certainly, if by his intervention
the dividend liability is reduced.

SHRI NAMBIAR : It is not scienti-
fic ; it is not sound.

SHRI PARIMAL GHOSH Shri
C.C. Desai has referred and has shown
his concern about the industrial revival.
On the basis of what we have mentioned
in the Budget speech, we have thought
that 8 million additional revenu: earning
tonnage would be acheived this year.
It is based on the fact that from Ist
April to D:cember, 1968, we have al-
ready lifted 5.5 million additional revenuc
earning tonnage.

From the report the we have so far
received of the working in January,
1969, it is apparent that we have already
lifted about 1.4 million tonnes of addi-
tional revenue traffic which will total to
6.9 million tonnes and which will have
leave a difference of only 1 million and
odd tonnes to achieve the additional
revenue of 8 million tonnes for which
we have yet full February and March,
So, the basis on which we have based
our anticipation is correct. This is also
an indication of a normal and a gradual
revival of the cconomic developm:nt in
the country.

In regard to some of the works pro-
grammes, my hon. fricnd, Shri P, Venka-
tasubbaiah, also mentioned that th:
Railways, in planning their new lines or
in their developmznt, should not b:
guided purely by the idea of a profit
incentive or a profit motive. As I have
already mantioned, though I wish very
much that the Railways could run purely
on a commercial basis, I have alio
stated that there are so many social
obligations which we c¢an escape. But
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even then, whenever we have to consider
the construction of few lines, we cannot
escape thinking that we have to take
into consideration that the railways capa-
city to cater for the increased traffic
in futurc may not lag behind. But
at the same time we must not undertake
the construction of a line which may
be unremunerative in futurc and may
cause heavy drain on the public ex-
chequer. So, the basic creteria of what
we have planned out in the Fourth Plan
period are that the development should
take place basically on the idea of a
qualitative improvement, not purely on
quantitative expension. If we could
achieve that, there will be a better and
maximum utilisation of the assets that we
alrcady have. On the basis, we have
taken up a perspective plan for the
coming 10 or 15 yecars. We have pro-
grammed that in respect of somec of the
meter-gauage sections in which we find
that, in future, the traffic that is likely
to be generated will be vary heavy and
it may not be possiblc for the existing
metre-gauge  sections to take up that
load, we can, gradually, convert some of
the main arterial mectre-gauge section
to broad-gauge sections so that wet can
avoid the inter-change points and bottle-
necks of transhipment and we can avoid
many of the pilferages and other things
that arec happening today, On that
basis, we have also decided that in the
Fourth Plan period we will take up at
least 1400 km. for conversion from
metre-gauge to broad-gauge.

Regarding some of the other lines
mentioned by Shri Venkatasubbaiah, my

colleague, Shri R.L. Chaturvedi, has
already replied.
Another point that Shri C.C. Desai

mentioned was that we should give top
priority for doubling instcad of spending
money first on any other construction
or to opcrational affairs, To some
extent, 1 agrec with the logic that has
been put forward by Shri Desai. But
the fact remains that doubling of broad-
gauge lines bccomes very  expensive.
The average cost per km. of broad-
gauge doubling will account for about
Rs. 9.5 lakhs today. So, before we

ider could all doubling, we should
try to find out whether the caapcity
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could be increased by any other msthod,
by improving the signalling or by intro-
ducing dieselisation or by improving the
methods of C.T.C. so that instead of
going in for doubling, we can increase
the existing capacity of a single line to
a very great extent. Even then, in the
Fourth Plan, propose to take up
about 1,770 kms. of doubling of the
lines.

I would like to refer to the points
ralsed by Shri Indrajit Gupta regarding
Darjeeling-Himalayan  narrow  gauge
line and also Mal-Domohani line. I
am sure that Mr. Indrajit Gupta knows
that the Darjeeling-Himalayan line is
running at a very hcavy loss and the
traffic that we get there is very insigni-
ficant. During the unprecedented floods
that had taken place in north B:zngal,
the damage that had bcen caused there
and the breaches that had occured there
are so vast that we have to have a re-
thinking and makc out a programme as
to how best we could recommission
this line. We want to recommission
this line from a completely different
angle, basing it purely from the tourist
point of view, so that the recommission-
ed line could be a model one and could
attract more tourists and also increase
the traffic position. For that, we are
now under consultation with the Minis-
try of Tourism and Civil Aviation; they
are also going into the matter, and as
soon as we get their report, the construc-
tion of that line will take place.

Rezarding Mal-Domohani line, the
Mal-Lataguri section has already been
racommission:d and trains have started
moving. Regarding the other part of
Mail-Domohani line, that portion is very
heavily damaged because of the ravages
of the river; the course of the river is
so uacertain that even now it has not
been possible to find and locate what
could be the final location of the resto-
ration line. This matter has also been
taken up by the Ministry of Irrigation
& Powsr and they have already consti-
tuted a Study Team who are going into
the eatire area to find out what could
bz the final solution to stop that kind
of a ravag: in future. Oaly after this
report is brought out, we will take up the
construction of that line,
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Now I come to a very important
point, i.e, the Calcutta Circular
Railway, a matter which has been
discussed in this House and also

outside the House for such a long
time. It is very necessary that I make
this point very clear. This point
was also raised, a few months ago,
as a half-an-hour discussion, and I
was secing very carefully the utter
frustaion of many of the members over
our not being able to spell out in
concrete terms what be the real
objective, what is the real
intention of the Railways, about the
Calcutta Circular Railway. At that
time also I had mentioned that we
had taken up the matter with the
Planning Commission ; they had consti-
tuted a Metropolitan Study Team and they
had submitted a report and that report
was under consideration. W2 have consi-
dered that report and on the basis of
that, we had long discussions with
the Planning Commission. We had
made it very clear to thc Planning
Commission that the position of the
suburban traffic in Calcutta and
Bombay had almost reachecd a chocking
point, and that unless and until
something was done, it would be
difficult for the Railways to maintain
even the cxisting scrvices. The
Planning Commission, I am very glad
to say, have gone into that matter.
realised thz difficulties, appreciated
the position and have allotted a fund

outside the Railways Allotm:nt. I am
very glad to announce that we are,
going to take up that line and for

that, we have allocated a certain sum
for the final location survey ; the final
location survey 1is aiways necessary
when we want to take up the final
construction of a particular line. This
final location survey may take from
six moaths to one year, but in the
meantime, we can go ahead with the
construction. But here there are
certain points which I would like to
bring to the notice of the hon.
members. My  hon. friend, Mr.
Inderjit Gupta, is not here. Out of
the total expanditure of Rs. 29 crores
that has been envisaged for this
construction, Rs. 4. crores will be
specifically required for land acquisi.
gion. It is not only a qusstion of money,
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The alignment will be passing through
Calcutta’s built-up areas, and hefore
coming to a conclusion, I personally
passed through these alignments and
scrupulously tried to see that we took
the minimum areas which had been
built up so that the difficulties to the
people could be at a very low level.
I can mention here that out of the
total requirement of land, only 20-25
per cent will be on developed area
and I am sure the devclopment Trust
will hand over to the railways free
of charge the rest of the land which
fs not built up and the Port
Commissioners  will give technical
sanction for only allowing our line to
be built up on their land because
most of our scctions will be on their
land. Only it is a question of a
technical sanction which could be
given at a nominal rent on a long
lease basis. This point also has been

cleared. I hope now that the main
point regarding the circular railway
is covered and the matter has been

finally settled.

Now I comc to one of the staff
matters. Shri Nambiar has already
mentioned about some points raised
in the Kunzru Committec report of
1962 where they have  specifcally
mentioned that in some sections
there has be=n some shortage of staff.

SHRI NAMBIAR : The Wanchoo
Committee Report, first part.,
SHRI PARIMAL GHOSH: In

that report also they have mentioned
that it is a fact that there has been
some shortage to the extent of 5 per
cent at that time, but it has been
diminished to a verv great extent, and
it has come down to ].4—3 per cent
in some of the categories. I have no
doubt In my mind that this shortage
also is being filled up as early as possible.

The other point relates to the
19 September strike. Out of the
total number involved in this strike,
approximately 90,000, 73,000 odd were

permanent and 16,000 temporary. In
accordance with the decisions taken
by the Cabinet, the first thing we

have dope is to issuc instructions that
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all those staff who were retrenched—
that is, either permanent or temporary—
purely on the ground that their
participation was confined to absence

from duty on that day, should be
taken back.
SHRI HEM BARUA : But it has

not been implemented. That is the
trouble.
SHRI PARIMAL GHOSH: To

that extent, they have implemented it.

Regarding some permanent and
temporary staff still under suspension,
their number is 3,700 odd. Some of
them have alrcady been taken back
and some cases are under consideration ;
many morc will be taken up. There
are some cases still pending in courts.
As soon as thcse cases are complete,
I can assure the House that I will
review these cases, and wherever
possible......

SHRI NAMBIAR : There are also
cases which are not in the Courts,
cases of departmental suspension.

SHRI PARIMAL GHOSH : There
are some such cases, I will review
them and wherever they relate to only
absence from duty or other minor
infringements, they will be considered
for relief.

AN HON. MEMBER : Too
and general.

vague

SHRI NAMBIAR : The trade unions
passed the resolution concerning the
strike. Therefore, their leaders should
not be classified as those who instiga-
ted the strike. They must come under
the normal procedure.

SHR1 KIRUTTINAN (Sivaganja) :
Even temporary staff are under
suspension.

SHRI PARIMAL GHOSH : Some
of the temporary as well as permanent
staff are under suspension. Their
total number is about 3,700.

Out of that, 400 we have already
taken back. Some of the other
cases will be reviewed, and they will
be taken back.
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SHRI NAMBIAR : Why should it
be half-hearted ? There must be
generosity, Start with a clean slate,
The rail must run.

SHRI PARIMAL GHOSH ; I can
assure Shri Nambiar and my friends
that we will certainly look {into this
matter and show such leniency as
possible, and we will consider and
settle the matter as early as possible,
because it is not my intention to hang
on this point and go on discussing it
on every occasion here.

SHR1 BALRAJ MADHOK (South
Delhi) :  You are talking of a
general, blanket approach. That s
not a correct approach. I would

request you to scrutinise cvery case on
merits and decide quickly.

SHRI PARIMAL GHOSH : That is
exactly what we are doing.

SHRI NAMBIAR : Six months have
passed, and the employecs have
suffered enough, and if he wants to
delay the whole thing again in the
name of going into each case, 3700
cases will take a long time.

SHRI PARIMAL GHOSH : Out
of 90,000 now it has come to 3,000.
You cannot say it is being delayed,
and even thosc cases where there are
charges are also bcing reviewed, and
many of them have already been
taken. The rest are under conisderation.

SHRI S.M. BANERJEE (Kanpur) :
The Home Minister said the other
day that cases where no violence is
involved, will be sympathetically
considered. My only appeal to the
Rallway Minister is that if there is
no violence or moral turpitude, they
should be taken back.

SHRI PARIMAL GHOSH : They
will be taken back. I will check up the
cases where violence is notin volved, so
that such cases are concluded quickly.

My senior colleague
the other points.

SHRI JAIPAL SINGH (Khunti) ;
We have been hearing about this
circular railway for Calcutta for I do
pot know how many years. 1 would

will reply to
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like to know why they have
thought of an underground railway.

SHRI PARIMAL GHOSH :
very glad the hon.
raised this point. The last time when
I was answering the half-hour dis-
cussion, I myself mentioned that
though we have now decided to
take up the circular railway, the
circular railway is not going to solve
the problem of Calcutta, it might
ease the problem to some extent,
That point we have further discussed
with the Planning Commission and the
Planning Commission has agreed and
allotted a separate fund, and we have
decided to undertake a techno-economic
survey which we are going to take
up in 1969-70 for  underground
railway and ultimately for Cacutta,
Bombay and Madras and Delhi also
so thta these things also could be
taken up. The construction work
would be taken up within the fourth
plan petiod.

never

I am
member  has

SHRI S.M. BANERIJEE :
being delayed only because it is
circular. It is coming back to the
same point, that is the difficulty.

This 1s

SHRI K. M. KOUSHIK (Chanda) :
Though the speech of the hon. Railway
Minister while presenting the budget gave
us a sigh of relief, still after going
through the speech 1 feel that there are
certain important omissions in it. For
example, if we read the recport of the
Railway Board for 1967-68 with regard
to the amount of compensation that is
being paid by the railways for pilferage,
loss, damage and delay, it looks to be
abnormal. In 1966-67 it was Rs. 5.45
crores, whereas in 1967-68 it is Rs. 7.22
crores. Both the reports of the Railway
Board and the speech of the Railway
Minister are silent on what they have
be:n doing to reduce this mounting
burden, and we cannot be complacent
about it. It is mounting every year.
It was previously Rs. 2 crores, it went
up to Rs. 3 crores, and now it is Rs. 7.22
crores. At this rate I think in 1968-69
it cannot be anything less than Rs. 8 or
Rs. 9 crores. This is not a small sum,
and we have to plug all the loopholes.
Otherwise, the railways will not have a
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favourable budget, and they will be open
to criticism.

My hon. friend Shri Hem Barua has
already mentioned about pilferage of
railway property. There was a news
item which appeared on the 22nd of last
month in one of the Hindi newspapers.

It says that a railway servant ap-
proached the railway protection force
and brought to its notice that wagon
looting was taking place and that it must
be stopped in the Balharsha railway

yard. The railway protection force
man asked him in rum : what have
you to do with it? If people
want to take things - from the
yard, let them take it. Why should
you come in the way? When the
informant approached the ordinary

police also, thcy gave him the same
reply. The man was helpless. There
was a big news item in papers. I
request the hon. Minister to take
note of it and get the matter thoroughly
tnvestigated. It will be difficult to
control or stop pilferage unless such
people are  punished. Not only is
property  lost, but the railways
have to pay compensation for those
losses. This particular instance had
been highlighted because it is not
really desirable that officers belonging
to the railway protection force and
the ordinary police force who are
expected to be guardians of such
property are not only not doing their
duty ; and on the other hand they
are aiding and in fact helping such
thefts. This is deplorable. One of
the reasons why this happens {is, they
are stationed at a particular place for
a long period of time. They must
be transferred every six months ;
otherwise they acquire vested interests
in the gains of the wagon looters.
Transfers from place to place after
every six months of the R.P.F. and
police personnel will not create such
vested interests.

Other railway staff also, should
not be retained at one place for a
long time as they may create vested

interests in those places, by mixing
up with the local goondas as and
others. The hon. Minister should
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examine this proposition and see what
best he could do in such cases.

It seems that big railway yards in
Nagpur and other places are managed by
the armed military guards. In those
yards crores worth property is kept.
I understand reliably that after the post-
ing of such guards, there has been con-
siderable reduction in looting. I suggest
that similar guards be posted at other big
railway yards so that they may patrol
those yards. The RPF people are no good
because they are hand in gloves with
those looters. I hope the hon. Minister
will take note of this suggestion.

Mr. Hem Barua referred to Mogalsarai.
It has becom: a public scandal. Things
stolen from the railway yard at Mogalsarai
are freely sold in the bazars there ; the
purchasers arz all receivers of stolen pro-
perty. The armsd guards should bs posted
and should be authorised to shoot at sight
persons found uader suspicious circum-
stancss after suasct and before daybreak.
Othzrwise th=fts will not come down and
the public exchequsr will go on paying for
the mischief of these p:rsons, We cannot
also otherwise stop the looting of wagons.
If unfortunately anybody dies or is hurt
and the man is prosecuted, it must be the
respoasibility of the railways to defend
him before the court of law.

Another kind of fraud {s going on
under the open delivery system. Suppose
some five pairs of shoes are shortin a
package which is already damaged, at
the time of giving delivery of the package
there is a deal between the consignee or
ths person who takes delivery and the
station master. It is suggested to the
station master : ‘‘five pairs arec alrcady
short but you put the number as fifteen.””
So, you take five and I will take five ;
This sort of fraud is going on. This
matter should be seriously considered and
the claims in regard to the damage on

srsonal deliveries should be made before
the railway magistrate and once in a
week. This must be insisted upon in
ed, ordsr to see that this fraud is checked.
17 hrs.

Even in the matter of loading and
unloading the railway staff is absolutely,
callous. They do not inspect the wagons
with the result that the property ts damag-
and the railway will have to pay for the
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damage. In such cases wherever there is
negligence caused dus to the inaction of
the railway officers, very serious action
has to be taken against the persons con-
cerned. These are the several types of
deficiencies, and unless these are plugged:
the huge amount of compensation that the
railways are paying for loss, pilferage
and other things cannot be stoppad at all.

Then there is d:lay in the transit of
goods which is another factor that is res-
ponsible for the railways having to pay
compensation. There is the bogey which
is known as the divisional balance of
wagons. Each division has a balance
target of wagons. Bccause the traget
exceeds and one railway does not receive
the goods train from another division or
another railway and thus there is no free
movement of the goods, with th: result
that there is delay and delay means there
is compensation to be paid for the delay.
This bogey of the divisional target being
exceeded and for that ear, no goods trains
is received from one division to another.
Unless this is rectified, there cannot be
any free movement of trains and unless
there is free movement, we cannot mini-
mise the delay in transport.

Secondly, there is what is known as the
journal system which was scrupulously
observed in the past. That is, the guard
had to maintain a journal in which he
would faithfully mention what happens
from the time he took over to the time he
hands over ; whether there was any delay
and who was responsible for it if there
was any, whether it was a mail train,
passenger train or a goods trains, hc has
to record it in the journal. He would
make a note of all these things. After the
journal was received, it was buing scrutinis
cd at the divisional level and action was
taken against the persons who are found
to be responsible for causing the delay in
the movement of the train. But today,
the journal is sometimes observed and
sometimes not, and it is not sometimes
scrutinised, and nobody is taken to task
for any delay. This journal system has
got great importance in the control of the
movement of the trains. This must be
introduced and scrutinised carefully and
regularly, and the persons who are res-
ponsible for delaying the trains should be
dealt with promptly.
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About the control, Shri H:m
Barua said something. The controls
are actually mam:d by inexperi-
eaced men.  Previously, only assistant
station masters and experiencad guards
u;xd to bz put in charg: of coatrols for
th: running of traias. Today, there is
direct recruitm:nt and with just six
month’s training, pcople are allowed to
operate these controls, with the result
that for want of maturity, understanding
and expcrience, the controls are not
worked properly.  And what ultimately
happ:ns is that somstimes it so happens
that ths Grank Trunk Express, for
example, is made to halt for half an hour
and a goods train is given preference and
unless th: goods train is cleared, the
Grand Trunk Express cannot be let
ahead. This is the position that is
obtaining today, and ualess experienced
p:ople are allowed 10 man the controls,
things cannot improve ; and this is a

matter which has to be taken into
account.
Lastly, armed guards are required

to b: posted in the gaurd’s van. I have
com: across cise; where gaurds have
complained to m: that people stop the
train and loot the wagons ; the guard
is single and he has nothing with him,
he cannot be a match for the goondans
and he has to remain a silent spectator, If
you really want that the compcnsation
which is paid should be reduced, you
have be:n given armed guards for
the guard, and they must travel along
with the guard in his own van so that
the guard can take courage and be able
to face these goondas who are looking
the trains in between two railway
stations.

For reducing ticketless travel, it is no
use depending on railway pecople. If the
railway officers think that their staff are
honest, they would b: mistaken. If you
really want to reduce ticketless travel—it
cannot bs eompletely elinminated—it can
be done only by surprise checks by
magistrates who can be requisitioned
with the help of the State Government
and the High Court. I made this sug-
gestion when Mr. Poonacha was Railway
Minister. Magistrates can be requisi-
tioned and there should be surprise
checks by them without informing the
railway staff. Only then it can be reduced.
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The running allowance has been
fixed at Rs. 3,80 for ‘A’ guards, Rs. 3.70
for ‘B’ guards and Rs. 3.60 for ‘C’
guards. ‘A’ and ‘B’ categories of
guards put togecther form only 15 per
cent and the remiining 85 per cent are
are ‘C’ guards. The duties of ‘C’ guards
are absolutcly different. ‘A’ and ‘B’
guards work only on passenger and mail
trains whereas ‘C’ guards work on goods
trains. There is no knowing when the
goods train will come and go. In the
case of ‘C’ guards on goods trains,
threre is a lot of pre-departure deten-
tion, waiting duty and cancellation of
train, All these handicaps are not
there for ‘A’ and ‘B’ guards. With-
out taking all these things into consi-
deration, a bare minimum of Rs. 3.60
has bzen fixed for ‘C’ guards. They
should be given some compensation for
the factors I have just mentioned.

To give some incentive to the guards
there should be some sort of promotion
for them. Todoy there is absolutely no
scope of promotion. Previously they
had a chance to go to the control. Now
it is not possible. ‘C’ guards have no
scope cven to go to the ‘B’ grade.
Therefore, the scales of pay of the guards
should be ungraded, so they can have
some incentive to work satisfactorily.

With these words, I request the Hon.
Minister to seec what best be done for all
thesc things.

SHRI R. K. BIRLA (Jhunjhunu) :
Sir, Mr. Parimal Ghosh has just now
stated that the railways are trying to
move 9 million tonnes of additional
traffic this year. From the speech, I
find that for replacing old and worn out
waggons, thcy would require 8,861 new
waggons this year. The budget provides
for 9,220 waggons. If my information
is correct, to move oné¢ million tonnes
of traffic, they need about one thousand
waggons. Therefore, I cannot understand
how they can move another 9 million
tonnes of additional tiaffic if they are
going to place order only for 9220 wag-
gons. Out of which 8861 are to replace
over-aged and worm out  waggons.
If they are sincere about carrying
9 million tonnesof additional traffic, they
should immediately place an extra order
for 10,000 waggons without any delay.
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Shri Chaturvedi was mentioning some-
thing about the orders for wagons. 1
do not know from where he got the
figures. I am certain that there are
wagon factories in the country which are
starving,. Thos: wagon factories must
be asked to manufacture wagon without
any further delay.

I appreciate that the Railways have
been able to move 1.7 million tonnes of
wheat from Punjab and Haryana within
three months. But I have to make a
comment on this. This was done at
the cost of other traffic like coal, cement
and soda ash. I am sure the hon.
Minister will take into account that
is to be done we must place the orders
for wagons without any delay.

In my speech last year I had drawn
the attention of the hon. Minister to the
bottle-necks at the transhipment poiats,
which was a very important subject.
I am glad to say that conditions have
improved to a great extent at Viragram.
I must also say that there has been no
improvement whatsoever, according to
my knowledge and experience, at Delhi-
Serai Rohila, Hissar and Bhatinda.
Because Rajasthan is having a lot of
cement factories in the Fourth Plan,
Rajasthan is not able to consume its
entire production of cement in the State
itself. Most of this cement goes to
western U.P., Punjab, Haryana, Himachal
Pradesh, Jammu and Kashmir. There-
fore it is very essential that we must have
all the facilities of transhipment at
-Delhi-Serai Rohila, Hissar and Bhatinda.

Before I conclude, Sir, I would like to
make some practical suggestions for your
kind consideration. If they are implemented
I hope they will be in the interest
of the railways, in the intcrest of the
public and in the interest of the country,
Firstly, in Saurashtra region and Gujarat
State I would very strongly request you
that diescl locomotives should be used in
all types of trains. Locomotives run by
coal are very very costly in the sense that
coal costs Rs. 80 per tonne whereas
diesel oil is easily available in the area,
Even if it is imported it will be cheaper
than coal. Secondly, less coal for
locomotive will relieve some capacity for
other goods to move. Thirdly, last time



307 Budget Rly.—

[Shri R. K. Birla]

I had drawn the attention of the Minister
to connecting Pilani to a railway station.
Pilani has got a university, which every-
body knows. It has got a research insti-
tute. Besides that, it has got an indus-
trial museum which, I am sure, is one
of the best in the country. It is a histori-
cal place and I would requsst the Minister
that whenever finances improve he must
connect it to a railway station.

Everybody in the House knowns about
the Khetri Project under the pubiic
undertaking. Government has  already
approved the proposal to have a railway
line at Khetri. But the progress there 1
find is very slow. I do not know whe-
ther Khetri will be connected by a
railway line before the public undertaking
goss into production. If it is not done
it will be bad planning because produc-
tion will be there and the railways will
find it difficult to move that production.

1 want to say something about the
financial side. The Railway Reserve
Fund stood at about Rs. 63 ¢rores on
31-3-1966. It has come down to near
about Rs. 1 crores. I think the situution
is not very happy and something has to
be done about it. Regarding Develop-
ment Fund the situation is worse, be-
cause the entire amount has becn con-
sumed and the Railways had to borrow
money from the Finance Ministry to the
extent of Rs. 45.80 crores.

Regarding development rebate, all 1
say is that though you have budgeted for
a figure of Rs. 100 crores, you were able
to provide only Rs. 95 crores this year.
At the same time, you say that the
budget shows a surplus of Rs. 2 crores.
If only you had provided Rs. § crores
more for development rebate, your ac-
count would have shown a loss. T would
say here that for the safety of the people,
for the efficient working of the railways,
for the improved and good working of
the railways, the assets of the railways
must be kept in tip-top condition. All
assets like locos. tracks and rails must be
replaced in good time. They should
not in even one mi longer than
their normal life.

MR. DEPUTY-SPEAKER : Shri
Raghuvir Singh Shastri. He will have
five minutes.
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SHRI BASUMATARI (Kokrajhar) :
Sir, nobody has spoken from Assam
so far.

MR. DEPUTY-SPEAKER : As I have
already pointed out to the whips con-
cerned, a number of States have not yet
participated in this discussion. Secondly,
two Ministers have intervened today,
one after the other. There should be
some plan. Now DMK has to be given
time and also Jan Sangh. I will try to
accommodate as many hon. Members as
possible.

st gt fay TRt (amma) ¢
ITEAA AERA, THh %7 ¥W § R o«
¥ T I W ag AR gE g R
I g7 ¥ & @ qraen ¥ feg
fafam maar sT @gr {1 anfex
# or w1 gfaww ¥ o= fame @
¥ fou ogr mar & e o & o &
9T FWI§ fF o gR aem
w1 sreax faar a@ifs o afx ag
g fame W 7 3} T & @ FT
FFAT 47 |

gaR 9 fafreex o1, T gaw
fam o= & 93 fafreer e Eaga &
NN 7 IF weaag faar AT ST o+
e fFar g & ot SEararfe
I FT @REA F§ A GYAE §&
A AN ghra ok ag | &
gEz A TR § ) 9y T@dr
39 & gz fafqer afl & wieg
T ¥ gy AW A FAOw Ag R
fr ag faq oo o4 1 7 FX aTfw
A IF @ ¥ W fafaeer @
g s & ot ¥ W fafre
& §7 ¥ IT 7 @V F A |

AR NI a9 g,
e @ A, ag fgw 6l g &
¥« W & 1 a7 fafeqw selt Y WX
¢ foar afgmr 1 @ § A,
TIRHE AT qgrAgx afx &
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¥y ™t a8 . wy. ®nEe
WY aERU ¥ ErEYL a% AT §
AR IR 1Tq &
ferge &1 £ WY & A @@
wETgEA A1 goa ag R R 9w
™ w1 o€ oA T gl & o 60
™ ¥ FW IWH N AT IT AT
¥ it W A R S A @
T &Y | FgT FTHIT AqA FAAAET A
58 g1t ® fregy F@AT § A”T AW
EAT 0T Y IUTH IS o @ &
ATl 97 F ferme @ A w0
arde ar wafy g et wE R
YT iy Y gH =g o v g fE
3¢ frera faar o @3

Iq WY F FawfE a7 Fmw et
ff zmm g W@l WY ww &
FAATfCal Y gaeag 0 T ¥ g
AN 2 AT " W T A H
FIFEY & AT 35 wA 9T @H §)
art & 1 frey & wE=fEy A
gearw w1 Afew femr ar wfew
ufgwifaat & gud &1 gaeT fedr
T WA N dg T Ry sy
Ig WA TE SAMAI AT AT | T
* fou & WY fafaeeT & q@ o,
s HA A F | Tgr, Wy A &
YA & a9 AT AfeT /@ q qE
Fgr fF 3@ W FARATIY
i FT %3 &) F o 9w wo
aTgw & w1 W § fr o
dr &1 ¥ & AR wHArd oft I
@ TR P N wfa
A gl s A A &
WY F FU IF O XY IAH Aha-
firw sfer ot odt gk @ 1 ot T
3 s 9@ 9T 7 o 7 afewc AT
7 @ geg  ufasc } | gy fEd
a9z afudma & 9@ 6 & @ ax w=i
sc gl fwwT &g 67 & W
ok & gt ¥ e g WY vt
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TR uw. A 7 W I fafreT agw
' % o fXaT a1 AT 9T q« i
w1 qfcamw ag gt & fF W wwrew
§ UF qE 9T ATEA A I TN F
fou a% #1 &1 s e & 19
AT 68 FT AL T 39 & IO
ANt g A wg f& 99 99 A
fedte 6 7 & ar w1 & smdAr
FW@E (fs ag fold oeg § oz
A &€ o7 AR oo IW AHA F
o1 f@ar I 7K a9 #I/ IS
TG |

famar § f& qarm agw, st
afcre &y 1T s Qgur a1e agady
A AT 7w ¥ sy @ Q@
¢ Arghamnd f& w0 FmEgE N
W ¥ FHr agfa @ e
AT q% A qg ;v AN e T
gt & gz &g o fe WY fafees
afers § afes 3 a@ @9 9T
I AT W WA K AT w W
¥ 5 G o sg Nxargea§
& wg1 STgaT § % To 7w g fag
TF TH AZT 99 | AT AZ IF A WA
@ ag fafeaa ¢ fs 9@ 61 wdfy
AW §F om & f@ am
AT ZETEdT HT A | gAY Afawr
¥ or w@iw foar @ g Wi & fodr
fE :

o wfen  afen gem,

Toafaftd o geaw

@ T e Ty,

axfa a1 geaemmivay 1

o e faw ¥ ar wn fafes
M@ aRamaR g E W
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& q97 qror Tey WY A §, Wfww 9w
¥ 9 Aifeda € a8 99 F) AW &
AT gl & wgar g 5 @A
fafret q1ge o g% @I I¥ AN
T FLIT A LG | WA § WA
Mo 9% §T 99 &1 3@ @ ¥Q qEt
) faege aw qrEid |

g% aga fuf @M ¢ @ W
WT ¥ UI€q I 9T AT AT
WAF grarg ¥ 9T 917 a9 & |
g Fgar ¢ 5 Qg e A
aifgd, # Fgar § f& fawet &
got wrfed, M Fgar § fF AR
A ifgy | FIFA & AR A s
oftrs 9w 3 g1 5 srewET 99
FAR TR W g ¥ s F
g § & wowd § a srrTEe
WA o™ gy §, AfeT gE agh
WY NATATST WA & I9 & WAy
gored | ™ e A0 gdAr ¢ &
AN AT R T F GET B, 9@ A
M = fegr s T 9w e
N WA T W@ & 9T a1 I & wrfe-
w17 § Y g wgn gE frar § v ag
A TAF TG @ W for qgi #
3T T T 9T &, WNE WS wiEr
frFs AT 3, M IZ ST F ST &
frrfrdacafi ) anw 9w &
qry 20 gfaT § T 16 greax § @
g mfegl A Tom § | weaT ghE
T ¥ o W § wifs ag g R
g N et §ar S grdaw
g IF F) SiF-GT F AT qAH FIHT
oy § | & e g e O g8 T
NI WX § et [y Y ag) gnir

o T fag & FO fadw
s st aw Y wh § 5 wg
RN w Y oag
A WH W WA & FA N oo
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aifs & gy gorF § o7 F FE T,
fe ag ok @@ A WA § TN
WA AE M WA Kamrwaar g
fFm ase & a9 9@ gz ag 6
qrdrE F AIAT WG FA, I A
Fraeg § F1E 3G @ FEA | AT AT
IE A FF A AT §, I9F A
qg FT FIE 39 ATATEA 37 JIAF I9
a% F I A1 W WY ¥ gEAq
fas q% i agi ) F1E wryfaw s
I3 99 qF |

SHRI P. M. MEHTA  (Bhav-
nagar) : Mr. Chairman. 1 congratu-
latc the Railway Minister, Dr. Ram
Subhag Singh, for presenting a Budget
which does not impose further taxes in
the form of a risc in fares and freight on
the common man, producers. mauufac-
turers, coasumecrs or other groups. It
leaves at the end of the coming financial
year a small surplus., It is a healthy
sign. Peosple have well reccived this
Budget.

For want of timz I will only deal with
some important points. I have come to
know from reliable sources that the rail-
way administration is considering about
the removal of thc¢ narrow guage lines.
Out of the total length of narrow guage
lines in India, two-thirds exist in my
State, Gujarat. These lines are very
useful lines and are the connecting links
between the rural and thc urban areas,
between villages, towns and cities. For
want of all-weather roads thess are the
only availab'e m:ans of communication
for the rural public and the towns psople.
1t is beyond a shadow of doubt that if
the railway administration would remove
these narrow gauge lines, it would be a
retrograde step on the part of the
railways.

The removal of the narrow guage lines
will create a very adverse effect on the
entire rural economy and it will adversely
affect the economy in urban area also.

Over and above all this, I am of the
opinion that neither Government of India
nor the Railways or even the State
Government should withdraw any smal-
lest facility which is once provided to
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the people. Not only the Railways
should not remove the narrow-gauge lines
but they should not even try to remove
a water hut which is once provided. 1
hope the Railways will not take an
absolute narrow materialistic outlook but
will first consider the problems of the
people. I may also mention here that
the State Government has opposed the
idea of the removal of the narrow-gauge
lines and, I hope, the railway adminis-
tration will not ignore that opinion.

Now, I would like to refer to one
vital point which was also touched upon
by the hon. Member, Shri C. C. Desai.
It is regarding the construction of Bhav-
nagar-Tarapur broad-gauge line. This
is a very uscful and important line not
only for Cujarat but for the whole of
India. By this line, the western most
part of the country will be directly con-
nected with the rest of India on broad-
guage. So far as I know, the survey
work of this line is over. The Western
Railway authorities have finished the
survey work, so far as 1 know. It will
not be out of place 10 mention here that
I am constantly pursuing the matter and
I am happy to say that the then Railway
Minister, Shri C. M. Poonacha, and the
Minister of State for Railways, Shri
Parimal Ghosh have taken pains to ex-
pedite the survey report. Now, I think,
it is with the Railway Ministry here.
My submission is that, if it is so, the
hon. Minister should expedite the matter
and finalise the project of Bhavnagar-
Tarapur broad-gauge line. I may
mention here that the State Covernment
have given the top priority to the con-
struction of Bhavnagar-Tarapur project
broad-gauge railway lire. Not only that,
The State Government had assigned
special work to one or two high-raak

officials who have furnished all the
relevant data regarding the traffic
survey. The State Government have

forwarded a memorandum and that
memorandum gives a correct picture
of the economy of the proposed broad-
gauge railway line. I hope Dr. Ram
Subhag Singh will surely take up this
long-pending project and will give due
and careful consideration to the de-
mand of the people and the State Govern-
ment and will finalise the construcion,

Now, the Railway authorities have
introduced passenger trains from Halvad
to Dhangadhra on Zund Kandla broad-
gauge line. But they have not intro-
duced passenger trains beyond Dhanga-
dhra on Dhangadhra Viramgaon section.
This has created a terrible inconvenience
to the travelling public. The passengers
are compelled to change the train at
Dhangadhra.

I would like to invite the attention
of the Minisjer to the fact that the
goods trains are running on that section.
Special trains run on this section.
Why are only passenger trains not
introduced ? Whatever the reason for
this may be, the Railways authorities
must start passenger trains on this
scction beyond Dhangadhra without fur-
ther delay.

Thank you.

SHRIMATI UMA ROY (Malda) :
I rise to support the Railway Budget.
While agreeing that the diversion of
short-distance traffic to road helps in
removing congestion in trains, I request
you not to be too happy to similar
diversion in the case of long-distance
passenger-traffic...

MR. CHAIRMAN : The hon. Mem-
ber may continue on the next occasion.
Now we have to take up the half-an-
hour discussion.

17.30 hrs.
HALF-AN-HOUR DISCUSSION
INDEPENDENCE OF FlJI

st wiasax fag (wmfan) @ SR
®Y TadTar 1 w5 g A ¥ @y
e @9 X IITAr AT W@ g @h
art ¥ & arowr sqw g g fag
¥ AT &Y T F AT AGAT 0
fs I 12 gt 1965 %Y agea
e ¥ § fgav qr 1 I 37 wwa
Fwgrar:
“In D:cember 1960, the General
Assembly adopted the historic
Declaration on the granting of
Independ to colonial countries
and peoples (Resoultion 1654-
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[#7 F1¥ax fag)
(XVI) of the special Committcc on
Decolonisation with which we
have be:n intimately associated.
The discussions in that committee
have exposed to the word the
appalling conditions that prevail
in the remaining colonial territo-
ries and it is to the work of the
Special Committee that the people
in colonial territories have looked
for freedom, for hope and for
inspiration”’.

IR qarar a1 fF 1960 ¥ 7. €A
N wy feadidaay § a@rdy 3 &
M Fiaw ¥F 5 ag Y aF
W g ¥ fifisefer 7 agi =
Far Fav €29 for § alx T AP
sff M @t & g a1 fF AT g oA
T UF AT T, GF wEfew
Mg Se e o efafafds w8
§ o= ggafy ¥ sw &&hmw ®
Fra fag o | qeeg feew e @
9T AT T AT Y Frear @ar §
YT Fgar @y & fF agt &= Sow
N W wraTgEAT A€ § | qgEw A«
&9 ¥ faee & Shew ¥ agi a% wT
fir oY 3 gAY wrfgg, oY o Geew
aifgd IAwr faar o7 awar §, IEH
#g 7 ¥ a%Y § qeeg &M [
N A SE@ AL § 1 AT AR AGT
97§ W& ® Saran A ¢ Afww 19
2w &, X g7 2w &, S awdwr @
faea T rEfom g Y a1 @ Az
TR e WY § 1 WA
ifgT At & fF A wft o 7 WY
f& @ @ N & N @ Q@
g | & faEq &Y JqT g AR
feamr aigar g & uest aww A
W@ ® AT X F wE & oY )
% gFay § A N oF 9gg g
a fiv ) IR IR W @
oft oreft § &Y ag aga wh amw A
10l
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T AT W oA & Al g
JeFr Haragg & f& feelt a@ &
frg® go 2t &t s ¥aE i
BT, TS W AT | IH N gOS
Jaar § feat gow § avq TwE Ao
FNTANTEY 7 Ay & TR
F F i 9 Few foar 7 ar
AR N I | g Iw @A
F IS IS E AT O WY NY
T IR

¥ J9F A TF WIS AT

T@AT ATEAT E ) ST 1965 ¥ ww

FEE T gE @, FETTIAT FTHA |

16 srrEd 1966 #1 Nz & fefyoizfea
{ qgRr g 9 { Hgr AT ¢

““The main issuc at London Con-

stitutional Conference in 1965 had

not been Fiji's independence but

how to create and preserve the

inequalities in the representation

of various communities in the
Legislative Council.”

faga & «w fer & 51 wfawa
frarfaat #t g g7 § ) Aoy
# ¥ oW g Safa & §, e
¥t Afgdt ¥ T@i @y AR F
fodt ax Foar s @ aTEmT
A @ ¥ 9¢ o7  fadq ava< ag
Fgar & f ¥ @ wAlg §, wafw
¥ et & frare) & | fada Y afedt
a1 ¥ “fearde dx &= AT @Y
AT qg ST FT JTL T@AT TEAT ¢ |

FIR 2 ¥ v S fet o
g g o Wt ek faRw fawmr
¥ gfeq N o Imc AT §
agi 9T 7% &1 K fakw w0 ¥ fady
§ ¥ wgAT wvgar g v agi ¥ A
Y FNATA 5w o &, s
R AWE FW 6 wifgw s
wifge |
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& fadw 0 ¥ ag N aAw
e ff fd9 ¥ qom s &
felt & g oA ST w AN
aftw s I1fgg | gw e
¥ wa & fufifefer, s e,
J¥ I Y N gfewfea fem o,
fogiv #gr 9T ™ g A 9 IR
& |qTq IST4AT 94T |

WRG & @aT & I & g A
I N g ¥ fedr o 2w &
et F AR F, AR A8 W FrET Y
a0 qFT, I9AG @ e | g
9g XY Fuew § fF gwEE &
gL UF AW & Aoy & feu gAY
ATETT IS WX T A gEEE AW A
9 72T FT |

T 9 F GYAF ¢ §Y H
gHTT STET TIAT & | §YET U
g9 § qg a7 fear & f 1969 & &«
¥ foet & wme q) fq=Te S
# smad Areaw & fadw A9 ¥ ag
g Agan g fF 9 @y § 5w
qT WTIT &7 347 & F AT fomey
) wEar fom ¥ gwew § &gl
qT WA FT A § FT Fq9 I3
Y |

fet & @iy ® fggeam AN 57
T ¢, WAT AT IgH e 3w
the & frd gf efe &, 3 E &
IgHT TF ITEW AT Avgar g o
Eeex greed, foedt oy gearg
@ fz . &. feqdiie amw EFAIwa A-
T, 7 AT § Fg

““He is also reported to have made
the remark that some establish-
ments in India were awarding
degre:s which he would not rcgard
as the equivalent of good, honest,
sixth form work in a secondary
in Fiji".

WE R girafedr dae &
forem 3% & fog foolt & faenfaal Y
Y eFrefT A § | ag A wawt
R aw & fen & faundt
WA & A7 #T @ §, e s @
& WX 78 X Taar g fauid
NIEUFAE 993 aog A
& a1 ¥ a9 9T9 A9 W W ERrar
T IWT A T Y § 1| g TAnfaw
t fF ¥ agi ox ar wT felt &
TRTAT-EATH § Am ST aR W &
fadw w55 fawra @ awct @1 @&
@ fadT @ aw w1 fadw sIar
4

o greea ¥ @ awwsn A wWE-
- 3 gu dfafww foog & i &
FT AT AT, R N H aw ¥ amA
T@AT MAT E |

The Pacific Review said that Mr.
Houghton had never been to India to
conditions there, nor spent sufficient
time to study the local conditions
here.

@ ¥ wwe grav & fr fggem & o
¥ fwelt & frenfaql Y ewe<fag 2
N seg s e oar @ g,
frdaw Agw & fou o sedy
wTEAT A

17 fewaz, 1967 Y go uAo FeAfaT
X ¥ 0F go THo fam #Y ol &
I A TAAT ALN F wor e
* AT #Y oY )

9 TS Iq YR [T &9 & fRofr
# QEAAT T ATHAT  FIET AT,
At feza, smdwr Al arefeqr &t
< ¥ 39 &1 T fadry faar s
s a% gl 7T qg feafa )y & fie
o 7 A2 3T & 9a & g § wf
fi7 2q TaT v § N N W
axirar ¥X & qm ¥ w4t 17 afx woft
21 N g &
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[t #rimae faz ]

foxa w1 3z M oF foard @ gAmREE

iwE ¥ | 9g HYTH U AT T4 § ¢
“Britain has refused to comply on
the ground that the regulations
ignored the situation within Fiji
where half the people were said
to oppose surrendering their colo-
pial status’’.

aw Wifeg fr @qgw T §9 &1 Ay
e R s ey s & fr fowsly
¥ o S A § @ AYAT IJufAITATR
T TT@ A § IT F GrEAT A "y
g W o ¥ fawwr § ag avg &N
o gFdY § % 1947 ¥ cagwar a4 &
£ PO

wawfa wtag : “amg” F oA §
ATTHT A

ot wREaT Fag : S @i, o ¥
for & #8 @ g1 Fadfl aws
gEar g 5 i oY 1947 & qg feeh
& femmr & VY AT o7 gAY @ fE
g A TaqAar gy 9gy & 7 afe
oY qr @YY @Y 1942 ¥ syaverT Ay
At I & qig Wt AT www
Y ATT TGT TG WIFAT | THY TH
A AW T IT A T@T FT @
T @ T W N dEw wrgfer
IS QI A, AR ¥ amEfwar
& wfws wrreew agr gvm @ g
A 3T F A §, o Fo F A
a9 grfaa g | gafer quE) ¥
wAS g AT § fF 3w w qAw w7
¥ @7 AT, IY K AT KT F &l
1965 ¥ oY exct fag @gw A
G FY ICY I F AR A W FY
fam a% agi fRw 7 @, sa & ax
qATTET A ATY, I ¥ ;@ &G
sar #ot ff oY 97 & anz ow AR
7y faxy w4t feder fag ot amg &,
% dear § e @y St @ frwer g
1969 a%, wa fadg faz i wv
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s s § 7 wgw g w9
& grilg v g 5 a@ wmad e}
qAT AEY F4T T H ATCA | ¥H Y @S
& w1 & 57 T N AMEATE

EST I AT T § 5 guR w
o &t grdY St et T A gefE
fraa ¥ agi SN gL aa ¥ S0 A
TEEE A AT Frag FW F AR
ag Fgi ST A IR FAT WE F@ER
n A fFagi &S warawy &7
AqAET qrew, K7 S g F oA
faga &1 ford @1 g AT EY &
aeT & agi & =m gy & f&
Iofadq € @91 W@, TW ¥ g W]
gra-q 9g <@ar § | @Wiew & faw
0 ¥ wgwm g 5 @ A A ag
T ATE Fe 1 q@A amage fE A
g A @M F fam W w9 F
TR TRAT § | GYFT ST GH F gH
U ¥ Ig Fad AT § @H AW
F ag N WA s fgqmam & <@
Ay # £y gRedt @y § s N
Fgrg f5 fadw wox et & fou
fafez?r YT uwiATfas, A #Y oy
F1g # @7 AgAT § | 99 fHaeT g
TeAdY fa=1T 37 #7 § ag A |r=N FY
dam

A I A g AT AW g A Y
f& mit gro &t ¥ o fr wrgds wgwé
argd fafeq sR= IweY F@iaw A
a7 § FA F I 5 qEET g
Y, & s g fadw WA ¥ e
ATk UE & AT ¥ qa gk ?
% 330w F€T 5 ag FETEl ) A
N Nfgw 7 $31 AW qE@T FT TR
|16 AR ¥ AT 4R ag N Twer @
f 1969 # ag sg¥T uex €9 X AT
sfors@ §7

wXwfere wrd woht (st ficdv Fag) -
waafa wghm, st s fag o &
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asfge A Fadamrng f&F w &
¢ & T & gwA F

TgEH AT T ey g f& o fw
g et K @ ¥ €, qw 97
8 waerar & f o Ao &%
AN I Y g% AT Al & g
ok & awmwr g f& W@ &
them @ ame & oF Iovaw
fagra &, <t #fes gw ¥ @A
grfedy & g @F T & TR
Ffod ANE Y aq F g W

1% gwwar g 5 oAmdn waem
W 5@ & Q1 ¥ Adf @

arsr ot gATd T Afaw & fE
BT H IeE § oz T@IFAAT I,

@ F AW oA @ AR Eer
THT ST F AN gAY § IT N
goH @, JfET gL 0F 2w A
fwﬁrg—qwmg‘ﬁﬁga&t@ﬁ
e qzar @ fFoagt & Awm s
Ty &) A aft gw gz s
%mmﬁwﬁfmnmm
SEA AT EEY ¥ W A ATH fw
T W IT 9 IAT FN—§ qwwAr
gﬁswgﬁigwrﬁmmmgn

TATAAT & TEY 9T {N AFAT AN
g1 B & ST eamerr wigd § A
e e ¥ e wny
¥feT 37 & 55 7y §, I qEwel N
I¥ Y AT ST EOT ) Ay o *
S¥T, Al & WF AT AT IT wEeY w
e { s g § Wk In W
ww g e qufer f fodr o e

#) % fraer g7 AT IT AN ¥
fraer @1 ¥ fFT & I A Fw@erT
£ 7w §, 39 A o g AR gW
R @7 ¥ IT N FIw T FAGT wA
AT I & qEg A | AfwT AN A0
g A qTAET FY AT WA F W
gef & 5T W §wy ¥ wifew
arfie ¥ 37 a3 fawR FT I |
frgelt wdar dqwR T A JTTw
F¥FeAY & ot g wTwew 32T 9T, wgt
oY ot dEer o At fe A F Y
WA DEITT N g oEm
foX Igac T gh 5 @ wEY g%
AN T, TN Tg foA &
for cafma T X...

SHRI RANAGA (Sri Kakulam) 3
What was the stand taken by United
Kingdom in the United Nations ?

oft fedw fag : €1 ot gy a1
fe dgr7 g &Y A amEAY W
qgY qT M &7A7 3nfY Tufmr ¥ X,
FfF agi 9 §Y A ww W E
A A N g v A ™
ot I T ¥ @, gw A6k e Ty
wraq TE ®Y ) .

oft erdvac fag : a9 go ¥o oY
T HIFAY

oft fadw fag : sore @@ 2W go o
Nhgw TN @ & ad 73
aff & fos Sa&T AW Jo ¥o AN A
WITAAGZAA 15 | g9 et
2 & gry A& qraAr g @,
oft wrvaT fag © 37 w1 T AT
q¥T, FATX qT9 AT 2 § a1 A9
st feka fay Qmmq’mt
& wety azeg qE@d Tw @y
@O g Ay §, afew
Iq & mfae afi &

aanfa ft, & faw s @ ar fe
WRFEOT G E TR

’is'
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[+ fear Feg]
FeaT Iifed e g aral & ;W
femagsadag gy a9 &0 &
B R AT FET

T Tt @I A qra-a gE AN &
AT gW, IT AT ¥ 4T AT A,
ITN AW R E AN AEAe wel
X W A F AT 9T g T ARG
FIHRTT § 74T gl g€ o7 o 9EH

st e fog ;. qafa @@,
TN AEET A AL qgY WO FT IALC
a1 A fear &1 & ST STRAT @t
f& faz w1 Y #3771  f5 Sofagear
) feafa oY gy & &Y o gt o
2gF 9T AT ST ITA Y ¥ qT9-
o g€ @ #ar gAY A 7 fAEw o
wET A R AT A ?

ot fdw fag: ¥ awr § AR
yar ff Ay g3Eq wY A aw g 7
wt of 27 Sefragae #9f =wn ?
T AT &1 g4 & A Iaav fw A
¥ =g f6 9ud ggi SufAdwarg &
W 39 IqfAdmare & eagerar §
I F TR A qEAT §oaw g,
¥f Iefdmag a1 @, 9% $9 wr%
qym ? aeyE S aa g o
wrE faw w3 A W qem P oawdr
2?

SHRI RANGA : They are fres in

their-own country. They are having self-
Government. Is it not ?

oft fadw Fag : 2 9% 1@ TIT HT
qare § fe o mgde |gwe ww @i
T ¥ aY 39y g Wy are-d gt
T AR we Ak § faw e
e g IR g fe g Ay § e
wgt dfrenfadie eadyar @, @t &
o fae-ga s wan | . IR N
W AT W Agge fear s sy fw
T A Y@ qw § §T W § Ay
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AT @ g, gasnicsa s
@ X e TaAar ay A §
FHAA[ § L @ AT w1 A\
Fdftar fagear § a aga I agt T
TATAT AT FHAY, AT WA =W
T 78 fawsar § @Y #@r gArd
o1 Aifa e, #T gW &I g AW
R fou wgar avvg TE e F ad
FgaT wTea § 5 g A aR q
ggRm Ay § 5 @
A AT G § T T ¥ I
TEEAar Ay |

ot @&t I (3Q) ¢ gl o,
FWE fag s Y geaqE [T F_AT
g o amdt 92 MY w=i & wfce S8
HIT AT TEEHAT F AR A Agi 9T
wars gorar | & faAew W Ay ogw
g 9T A g @1 = fF s 2y
I FUA F faofas ¥, g = fr
faes o™ T FW U, T ™
¢ 3w gfesw A & gaTRe
foen 7 fow wwv ¥ fggem &
fearze O & I qrfedt §1 wo™@,
I TH ¥ RS F Y T @ R,
% gr e ¥ o& wieg & wfafafu,
oft ffa T A A FZr ¢ IER @ I
AT A E

““This policy of the administrative

power in Fiji to divide the people

on communal and racial lines is
nothing new’’.

fege & ux wfafafy 7w gt
IHT €W AT w1 wggw fear § fw
frdw #t g ol & sz ot &
waifai ¥ fearge Gz v oY arfenit
! Famat § A I T gl @ e
& %14 @ ¥ om Iwaewyw
efegra w1 forn fra mar fe e
N ST N EE ¥ IR FE W
fow gwa qg® N, A N N e
wq & fou cfrar st sl ¥
A Y ATT ¥ T & faers TR
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dgw ¥ g7 wa qqT FL aqTlE
1969 # agi 93 9 9gq g+ @
I wrfwarE fas @ T At oot
AT Y T |

SHRI A SREEDHARAN (Badagara) :
Sir, when I heard the hon. minister I
thought for a moment whether it was
the External Affairs Minister of the U.K.
who was speaking hecre. This question
of settling the problem of giving indep-
endence is new to us. In India also,
Britain trotted out the same claims years
ago and only when driven to the wall,
they gave us independence. They are
repeating the same story in Fiji. When
a new Extcrnal Affairs Minister came,
1 fervently hoped that he would have a
new look at our attitude towards imperia-
lism and colonialism and take an aggres-
sive attitude towards these things, Hec
stated therec arc certain problems and
when those problems are solved, U. K.
will willingly give independence to Fiji.
that was the indication 1 gathered. cven
though he did not say so in so many
words. I want to know whether India
has taken an assurance from the Govern-
ment of the U. K. as to who will decide
whether these problems are solved.  As
long as Britain sits in judgment, these
problems are not going to be solved,
because Britain is a party and dclibera-
tely it is engincering that conflict, creat-
ing an ugly situations in Fiji. My ques-
tion is, whether Government have at any
time suggested to the U. K. Government
that thesc problems should be settled
under the auspices of a word body and
not under the auspices of the U. K.,
because that only Fiji will get independ-
ence.

SHRI ERASMO DE SEQUEIRA
(Marmagoa) : Two questions arise. One
is in the past we were very active and
we took a lot of interest in the anti-
colonialist movement of the word. There
is a feelling current in this country and
clsewherc that once we have solved our
own problem, and the problem of Goa,
Daman and Diu our interest in similar

problems clsewhere had waned. May

I ask what the hon. Minister proposes
to do to ensure that this feelling, which

I believe is partly right, is driven away
and we continuc to have take the same
interest in this problem as before.

The second question arises because we
Indians are not mzrely a nationality or a
natioa, but we are also a race. We find
that today from places where we used to
settle traditionally like Africa and Per-
sian Gulf, we have bzen asked to leave
from the under-populated arcas of the
world, to whose devzlopm=nt we ean con-
tribute. We are not being allowed to
do that, not because we do not have the
ability or we cannot centribute to the
advancem:nt or the build-up of those
countrics, but m:rely because of our
race. In thesc circumstances. may I ask
whether the Government plans to make
it is responsibility the furtherance of the
Indian race and not merely Indian
nationality ? One of the main reasons
as I gather from Press rcports why Bri-
tain is reluctant to give immediate
independence to Fiji is the underlying
fact that if independence is granted, the
Europcan Minority will losc its domin-
ance and the indep:ndent Mnajority will
play its rightful role.

SHRI RANGA : Let us first know
whether it is colonialism or imperialism
which is sitting on the top of Fiji and
whether they have sclf-government today
and they are free except for the name of
independence .

SHRI DINESH SINGH : Regarding
the question raised by Mr. Rabi Ray
whether we are for independence or not, I
could not uuderstand why he still carries
certain doubts which should have been
removed many many years ago. When
these years have not removed his doubts,
I really do not know whether I would be
in a position in the two minutes you
have given me even to attempt to remove
them. Perhaps. in course of time, when
he read more and more of debates in this
House he would become conscious of
the fact that it has always becen our
endeavour to fight colonialism wherever
it has cxisted and, may I say, in a cons-
tructive manner and not by merely
making just vaguc and general specches.

The question raised by Shri Sreedha-
ran, whether it was the British Foreign
Secretary speaking or the Forcign Minis-
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[Shri Dinesh Singh]
ter of India, I would only bxg of him to
think more in tecrms of India sitting ‘in
Indian Parliament and not think that he
is sitting in the House of Commons. If
he thinks that he is sitting in Indian
Parliament then he will have no doubt
that the British Forcign S:cretary cannot
speak here. The more he thinks of India
the more conscious he will become about
the policies of India and not the policies
talked about by other countries. If he
listens quictly to what is said then he will
understand and make all these allegations.
He did not understand whether it was the
British Foreign Sccretary speaking or the
Indian Forcign Minister speaking only to
disturb the proceedings (Interruptions).
Yon are aware, Sir, as to what he asked
me.

SHRI NAMBIAR (Tirucherppalli) :
Itis only a phrase. Why should the
Minister take the literal meaning of it ?

18 hrs.

SHRI DINESH SINGH : Then
may I suggest to the hon. Member
that he should be more careful in

Picking out the phrases he choses to
put beforc the Indian  Parliament.
(Interruption.)  When he talks about
our asking the world body to secttle
the whole case, thc fact is that this
is beforc the world body and the
United Nations is taking interest.
How clse does he want us to force
the United Nations to take interest
when it is beforc a special committee
on colonialism which is considering
this matter. 1 fail to understand what
exactly he is trying to tell me to do
when we are doing cverything possible
to assist in the liberation of Fiji.

Shri  Sequcira raised rather, if 1
may say so, an unfortunate interpre-
tation of a very vital question before
us. That is the question of the
people of Indian origin and he
attempted to make out that we should
think of Indian race as a nationality.
That is vitally against our concept of
nationality.

SHR1 ERASMO DE SEQUEIRA :
1 am sorry the the hon. Minister has
misunderstood me. [ said there was
Indian nationality and Indian race.
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SHRI DINESH SINGH ; 1 under-

stood him very well. It is only
because 1 understood him I am
trying to answer him. He suggested
to m: that it should be

the responsibility of the Government
of India to look after the Welfare of
Indian race wherever it exists. That
means you arc giving a nationality to
the people of Indian origin in different
countries.

SHRI ERASMO DE SEQUEIRA :
I am afraid the Minister has misunder-
stood. I said that in general where
the pcople of Indian race are being
driven out or being kept away from
opportunity merely because of their race
it should be the responsibility of this
Government to raise its voice against it.

SHRI DINESH SINGH: It is
our responsibility to  protect the
interests of Indian nationals wherever
they are in the world but it is cer-
tainly not our responsibility to interfere
in  the internal affairs of  other
countries where  people of  Indian
origin may have acquired another
nationality because then, apart from
what we may or may not be able to
do, they will become suspects in their
own country that thcy do not look
for protection to the legitimately
constituted government in their country
but look for protection to India.
It will be an extremely dangerous
theory, if 1 may say so, to propagate
at this time when a large number of
people of Indian origin are trying to
make difficult adjustments to settle in
the various countries they are, It
has becn our ecndeavour to assist
them on humanitarian grounds to
find rehabilitation  when  necessary.
We have isted them on h itarian
grounds when they have been forced
to leave the country. But for us to
assume a global responsibility of
protection on thc basis of race and
not nationality of a people who have
setthed in different countries would
constitute a tremendous danger for
thost proplc themsclves who are now
trying to make new homes. I would
beg of the hon. Member to try to
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make a differentiation between our
responsibility towards our citizens and
our interest in the others on humani-
tarian grounds. I can assure him that
on humanitarian grounds we shall do
our best to assist people of Indian
origin and, indeed, we have attempted
to assist others. But so far as their
settlement in a country is concerned it

should be a process which has to be
attempted by them and in that we
should not attempt to interfere
(Interruption).

18.05 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday|
March 5, 1969/ Phalguna, 14, 1890.
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